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LOK SABHA DEBATES

LOKSABHA

Wednesday, May 16, 1990A/aisakha 26, 
1912 (Saka)

The Lok Sabha met at 

Eleven of the Clock 

[MR. SPEAKER in the Chaii]

OBITUARY REFERENCE 

[English]

MR. SPEAKER: Hon. Members. I have 
to inform the House of the sad demise of Shri
S. Kandappan who was a member of the 
Third and Fourth Lok Sabha during 1962-67 
and 1967-71, representing Tiruchengode and 
Metturconstituenciesof Tamil Nadu respec
tively.

An agriculturist by profession, Shri 
Kandappan was a well known social and 
political worker and took keen interest in 
rural uplift and social reforms.

An able parliamentarian, Shri Kandap
pan took keen interest in the proceedings of 
the House and made valuable contributk>ns 
thereto.

Shri Kandappan passed away at Ma
dras on 11th May, 1990, at the age of 56.

We deeply mourn the loss of this friend 
and I am sure the House will join me in 
conveying our condolences to the bereaved 
family.

The House may now stand in silence for 
a short while as a mark of respect to the 
departed soul.

(The Members then stood in silence 
for a short while)

11.02 hrs.

ORAL ANSWERS TO QUESTIONS 

[English]

Meeting on Sharing of Krishna 
Waters

*840. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the outcome of the latest talks, on 
sharing of Krishna waters through Telugu- 
Ganga Project, among Karnataka, idhra 
Pradesh and Maharashtra; and

(b) whether representatives of the Min
istry of Water Resources or experts from the 
Central Water Commissbn attended the 
meetings?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAl KOTADIA): (a) The Chief Minis
ters agreed to meet again in June, 1990 for 
further discussions.
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(b) No, Sir.

SHRI MULUPPALLY RAMACHAN- 
DRAN: The sharing of Krishna waters from 
the Telugu-Ganga project has been hanging 
fire for a long time. The recently concluded 
conference of the three Chief Ministers of 
Andhra Pradesh, Karnataka and Maharash
tra at Tirupathi no doubt is a great landmark 
in solving this water dispute.

May I know from the hon. Minister 
whether this Government stand by the letter 
and spirit of the decisions taken by the Chief 
Ministers at Tirupathi or whether this Gov
ernment endorse the decisbn taken by the 
previous Chief Minister of Andhra Pradesh 
Shri N.T. Rama Rao asserting his right to 
utilise the surplus water of Krishna till 2000 
AD.

SHRI MANUBHAI KOTADIA: A meet
ing was convened by my Ministry on 5th 
April. In the meantime I received one letter 
from the hon. Chief Minister of Karnataka 
Shri Veerendra Patil.

SHRI MULLAPPALLY RAMACHAN- 
DRAN: The meeting was convened on 22nd 
April.

SHRI MANUBHAI KOTADIA: Please 
listen to me. A meeting was convened by my 
Ministry on 5th April here in Delhi. In the 
mean time I received one letter from the hon. 
Chief Minister of Karnataka Shri Veerendra 
Patil saying that all the three Chief Ministers 
of Karnataka, Andhra Pradesh and Mahar
ashtra have decided to meet themselves 
and discuss to solve this dispute. They wrote 
to me that if necessary in future they will 
request the interventk>n of the Central Gov
ernment. (Interruptions)

SHRI MULLAPPALLY RAMACHAN- 
DRAN: Sir, the reply is not correct.

Water is a national property and all the 
rivers belong to this country. Keeping in view 
the various problems arising out of water 
disputes throughout the country, may I know 
from the hon. Minister as to whether this

Government has any plan to set up a Na
tional Water Tribunal at natk>nal level to 
solve this problem? I would also like to know 
from the hon. Minister as to whether this 
Government will come out with certain spe
cific programmes for setting up a Nattonal 
Water Grid in order to ensure fair distributk>n 
of surplus waters.

SHRI MANUBHAI KOTADIA; Sir. I 
should say that the scope of the questbn Is 
very limited. It pertains only to Krishna Water 
Tribunal Award. The issue raised by con
cerned States—whether it is to be resolved 
or not and what efforts are made to resolve 
this—is... (Interruptions)

SHRI MULLAPPALLY RAMACHAN- 
DRAN: In order to solve the problem. I am 
just asking the Minister.

SHRI MANUBHAI KOTADIA: Let me 
submit that Krishna Water Tribunal has al
ready awarded that so much of water shouki 
go to Karnataka; so much to Andhra and so 
much to Maharashtra. {Interruptions)

SHRI MULLAPPALLY RAMACHAN- 
DRAN: There is a tot of difference In the 
Award also. {Interruptions)

SHRI MANUBHAI KOTADIA: The issue 
raised by the concerned States is only for the 
supply of 15 TMC water to Madras City, for 
drinking purpose. {Interruptions)

SHRI MULLAPPALLY RAMACHAD- 
RAN: It is not my questk)n. I never asked 
about Tamilnadu. It is totally different. {Inter- 
ruptions)

SHRI Y.S. RAJASEKHAR REDDY: Mr. 
Speaker. Sir. the Telugu-Ganga Project 
comprises of two portions. One is the supply 
of water to Madras; and the second is supply 
of water to about two lakh acres of land in 
Rayalaseema. This particular project was 
started about five or six years back and 
already an amount of about 300 crores of 
rupees has been spent on this project. But 
the project has unnecessarily landed itself 
into controversy because of the foolhardy
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attitude of the then Chief Minister of Andhra 
Pradesh, Mr. N.T. Rama Rao. The argument 
of surplus water itself, is very much detri* 
mental to the Interest of the States. Right 
from the time of this projects conception, we 
were always arguing that Telugûanga 
Project or whatever the name of the project 
is, should have the definite assured water 
which has been awarded inside the Bacha* 
wat Award to the State of Andhra Pradesh. 
There is no amt>iguity about this. Even now, 
we request the hon. Minister, absolutely not 
to give the clearance for the Telugu-Ganga 
Project if it is based on surplus water. We 
have a definite opinion that the Central 
Government should insist on..

MR. SPEAKER: You please do not 
explain. Please put the question instead of 
giving information.

SHRI Y.S. RAJASEKHAR REDDY: I 
am coming to it. {Interruptions) We are re
questing the Minister to give positive clear- 
ance for this particular project, only if the 
State Governments assure the committed 
water under the Bachawat Award. (Interrup
tions) Will the Minister give a categorical 
assurance that this project will be cleared 
only if the State Government comes forward 
with committed water.

SHRI MANUBHAI KOTADIA: We are 
prepared to resolve the issue if the State 
Governments come to us. If all the partici
pants say that we are trying to resolve the 
issue by ourselves, then, how can I inter
vene?

SHRI Y.S. RAJASEKHAR REDDY: Sir. 
it is not my question.

MR. SPEAKER: He replied that if all the 
State Government agree, then he can con
sider. I think, that is his point.

{Interruptions)

SHRI Y.S. RAJASEKHAR REDDY: Sir. 
the meeting is only an eye-wash.

MR. SPEAKER: Not like that. Shri Naik.

[Translation]

SHRI RAM NAIK; Mr. Speaker, Sir, three 
states are involved in it—Maharashtra, Kar
nataka and Andhra Pradesh. Inddently, the 
Chief Ministers of all these states beiong to 
the Congress Party. However, all the three 
are not sharing the same view on this issue, 
and that is unfortunate. Their predecessors 
sorted out the problem to some extent. But 
so far as the present Chief Ministers are 
concerned, they are more interested in de
laying it rather than solving it.

My submissbn is that keeping this fact 
in viewthe Central Government shoukl force
fully intervene to hokJ a meeting in order to 
take some effective measure and get some 
positive results. Will the hon. Minister take 
any step in this regard?

SHRI MANUBHAI KOTADIA: Shri Ram 
Naik has given a good suggestnn.

[English]

If the concerned States say that they will 
solve this problem by themselves, I do not 
think that the Central Govemment can inter
vene in the matter. {Interruptions)

SHRI JANARDHANA POOJARY: Un
fortunately, the hon. Minister is not aware of 
the full facts regarding this issue. f>k)w. the 
dispute is not in respect of the water to be 
supplied to the city of Madras. The three 
States, namely, Andhra Pradesh, Karnataka 
and Maharashtra have agreed to spare 5 
TMC each from their respective shares in the 
Krishna waters, towards drinking water 
supply to Madras dty. There is no dispute 
about it. The dispute is about the share of 
water from the surplus water available. The 
former Chief Minister of Andhra Pradesh. 
Shri N.T. Rama Rao wanted to use the 
surplus water for irrigatk>n purposes. But the 
other States did not agree with his view, in 
the Federal set-up. such disputes can be 
settled through negotiations and also good 
will the Chief Ministers have been meeting in 
this regard. This dispute has not arisen only 
yesterday. But. this dispute has t)een there
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since 1952. The Central Government cannot 
wash off their hands by saying that it is not 
concerned in this matter and that only the 
three Chief Ministers should agree to con- 
vene a meeting and so on. i am requesting 
the hon. Minister to call a meeting of ail the 
concerned Chief Ministers and settle the 
dispute taking to consideration alt the aspect 
of the matter.

SHRI MANUBHAI KOTADIA: Sir, per
mit me to read a letter written by the Chief 
Minister of Karnataka. “On 7th April. 1990 
you have convened a meeting of the Chief 
Ministers of Andhra Pradesh, Maharashtra 
and Karnataka States to consider the Krishna 
water dispute. In the circumstances, the 
questbn of sharing of Krishna waters need 
not be taken up for conskjeratk)n In the 
meeting convened by you at Delhi on the 7th 
April, 1990 and the Kauveri waters dispute 
ak>ne need be conskiered. After our conski- 
eratbn of the Krishna waters matter, if we 
feel that your interventk>n will still be re
quired. we wil! approach you.” Up-till now. 
we have not received any message from any 
of the Governments.

[Translation]

SHRIMATIJAYAWANTINAVINDHAN- 
DRA MEHTA: Mr. Speaker, Sir. I would like 
to submit to the hon. Minister that the matter 
Is related to water dispute. Earlier, the border 
dispute between Karnataka and Maharahstra 
was kept pending and misconceptions were 
created about that. The same is true of water 
dispute. Besides, similar disputes are there 
with regard to Narmada. I would like to know 
whether the Central Government intends to 
take a decisbn in regard to the water of 
Krishna river at the earliest? h appears that 
the hon. Minister himself has no clear idea 
about it. When he was asked whether any 
expert from the Ministry of Water Resources 
was present, his reply was in the negative. I 
wouki like to know whether the meeting was 
meant only for the Chief Ministers of three 
States, and if not, why the presence of ex
perts was not consklered necessary? Sec
ondly, my bask: questbn is why the disputes 
relating to the river water are kept pending

for years? In view of the fad that this Issue is 
related to the water dispute, will the Central 
Govemment try to solve it?

SHRI MANUBHAI KOTADIA; So far as 
the queslk>n of playing an effective role by 
this Government is concerned, we do play 
our role whenever required and the Govern
ment has been doing so in the past. Shrimati 
Jayawanti has raised two-three major is
sues. The first objection she raised is why no 
expert from the Central Government was 
present in the meeting of Chief Ministers. 
She shouki be aware that the meeting has 
been called by the Chief Ministers them
selves and not by the Government of India. 
We were not even invited. Thus that meeting 
was heki only by the Chief Ministers of three 
States. As I said just now, we were merely 
told that we couW come if we wished and that 
they were trying to resolve within them
selves’. Thereafter it was said that if inter
vention of Central Government was neces
sary, then they would approach us. That is 
why no high ranking official of Central Gov
ernment was present in the meeting. So far 
as the distribution of water is concerned 
about 2060 TMC of water is there in Krishna 
basin, which has been distributed and the 
whole of the water is being utilized. Thus 
there is no questk>n of national wastage. The 
only point left to decide is the ratio in which 
the water shouki be shared by the three 
States and this issue is still unresolved. 
{Interruptions)

[English]

DR. THAMBIDURAI: The T elugu Ganga 
project is important not only for Andhra 
Pradesh, but it is also important for Tamil 
Nadu State.

AN HON. MEMBER: We have noobjec-
tk>n.

DR. THAMBI DURAI: You have no ob- 
jectk>n. but we are not able to get water. 
Madras city is facing acute shortage of wa
ter. In order to solve this problem the Chief 
Ministers of Maharashtra. Karnataka, Andhra 
Pradesh and Tamil Nadu all expected get
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ting some surplus water from Krishna river 
for drinking purposes. But the Ministers here 
go on telling about bringing Chief Ministers 
of the various States together for negotia* 
tions in order to solve this problem. I do not 
think, we can solve the problem through 
negotiations. Recently, our Prime Minister 
said that it was riot possible to sovethe inter* 
State disputes through negotiatbn, because 
political problems are involved in different 
States. Previously when in the last Lok Sabha, 
we discussed the Telugu Ganga project, 
most of the National Front constituent 
Members, Telugu Desam and Jarrta Dal 
Members criticised the delay because of 
political reasons. Now, they are in power. I 
would like to know how they are going to 
solve the problem and the madras city gets 
sufficient drinking water. Also, the Tamil 
Nadu Government have spent a lot of money 
on this project.

[Translation]

SHRI MANUBHAI KOTADIA: I wouW 
like to clarify the position that there is no 
relation between finding out a solution to a 
problem and to supply water to Madras city. 
Because...(Interruptbns) the project of Tel
ugu Ganga Dam is still in progress and about 
Rs. 306 crores have been spent on the 
project. Then comes the question of pro
posed scheme of constructing a canal, the 
work on which is already in progress. As 
regards the question whether 20 TMC water 
should be supplied to Rayalaseema or rK>t. 
the government of Andhra Pradesh says 
that they require 29 T.M.C. of water and they 
will utilise it. So far as other two States— 
Maharashtra and Karnataka—are concerned 
they say that as there is not much water, they 
cannot use it. This is the only issue left to be 
settled. We are considering the issue of 
providing 15 TMC water to Madras city 
separately.

lEnglish]

SHRI K.S RAO: Sir, I had told eariier 
also to please go into the records of the 
history to save the time of the members as 
well as the time of the House. We are not

paid for briefing him. The officials are paid for 
briefing him.

MR. SPEAKER: Don't waste time on 
that. You please come to the question.

SHRI K.S. RAO: As Mr. Thambi Dural 
was saying a little while earlier, also during 
the discussion on the Demands for Water 
Resources Ministry. I said that the very role 
of the Ministry of Water Resources is to 
coordinate in the policy making. But he says 
that till we ask he will not at all kx>k into the 
misuse of the water that is there. He will sit in 
his chair and kx>k at the misuse or lack of 
water resources. Eariier the entire contro
versy—which otherwise was not there—was 
raised because of the ego of Shri N.T. Rama 
Rao. The then Minister of Water Resources 
took the initiative and convened a meeting. I 
wish to bring it to the notk:e of the House that 
at that time in spite of his convening the 
meeting, those Members who are sitting 
now in the treasury benches made allega- 
tbns against the Central Government for not 
solving the problem. On the contrary, now he 
says that it is not his role.

The water resources has to be utilised 
bythe people, irrespective of the fact whether 
they are in Andhra Pradesh, Maharashtra or 
Tamil Nadu. It is visible that there will be a 
dispute between each States no matter 
whether it is ruled by the Janta or the Con
gress party. The point is that the matter has 
not yet been solved. So. from all this we can 
conclude that unless the Govemment of 
India, unless the Minister for Water Re
sources comes forward on his own and 
takes decision immediately taking the House 
into confidence, the entire quantity of water 
is going to t>e wasted, and will be creating 
fkxxis and havoc there. I wish to know from 
the hon. Minister whether he will change his 
statement and convene a meeting from the 
Govemment of India skle in order to solve 
the problem immediately whk:h is in the 
interest of the people.

SHRI MANUBHAI KOTADIA: As writ
ten by the Karnataka Minister, they are again 
meeting in June. So. let them discuss it. If
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they fail to arrive at a conclusion or if they 
request us we will approach they and dif 
necessary definitely we will convene the 
meeting.

Applications under Retired persons 
scheme

*841. SHRI RAMJI LAL SUMAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:
(a) whether O.D. A recently invited appli> 

cations under Retired Persons Scheme from 
persons registered with it under new HUDCX) 
Pattern Scheme, 1979;

(b) whether some cases have come to 
the notice of the Government where retired 
persons failed to apply for allotment of a 
house within the stipulated period due to lack 
of information of such a scheme; and

(c) whether D.D.A. propose to give one 
more chance to such persons to enable 
them to apply for allotment of a flat?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes. Sir.

(b) Some such representations have 
been received from persons who failed to 
apply in time although wide publicity had 
been given in the Press.

(c) Opportunity to retired/retiring per- 
sons is given by DDA from time to time. 
Those who missed the last opportunity may 
apply again as and when such applications 
are invited next.

[Translation]

SHRI RAMJI LAL SUMAN: Mr. Speaker. 
Sir. DDA had announced a scheme in 1979 
armed Retired persons' Scheme under whch 
retired employees were supposed to be al- 
totted ptots and houses by DDA on priority 
basis. The employees, who registered their 
names under this scheme, have been in 
constant truce with the DDA since 1979. 
They also took up this matter in 1987 and

1988. In 1989, the Government took a deci* 
sbn and published an advertisement in this 
regard in some newspapers which went 
unnotk̂ by a large number of people and 
thus they were deprived of this opportunity. 
I wouki like to know the time by whk:h the 
remaining retired empbyees would be allot
ted plots/houses on prbrity basis?

[English]

SHRI MURASOLI MARAN: Sir, I have 
already sakl in the main reply that from the 
draws heki in November 1988. October 1989 
and January 1990, about 145 persons have 
been left out. Among the 145, 94 applica
tions were cleared for alkrtment but kept 
pending duet to non availability of category 
three flats. These are expected to be cov
ered within the current year. There are 51 
applk:ations whk:h were found to be either 
incomplete or from ineligible persons and 
they have been provisionally rejected. So 
the balance 94 applk:ants will be covered 
during current year itself.

[Translation]

SHRI RAMJI LALSUMAN: Mr. Speaker. 
Sir, people have been assured time and 
again that they wouki be albtted flats on 
priority basis. I wouki like to know from the 
hon. Minister a specific period by whk;h flats 
will be albtted.

[English]

SHRI MURASOLI MARAN: You know 
the backk)g is not much. It is after all 94. So, 
within a few months, i.e. within the end of this 
yedr, they will be covered.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir, I would like to know the total 
number of persons who registered their 
names during 1979. the number out of them 
who were alk)tted plots/houses during the 
last ten years and the number of persons 
who are waiting for allotment. What steps 
are being taken to cover the remaining per
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sons? I would like to know as to what hap
pened to the money deposited by them 
because the interesting thing is that in 1979 
about one lakh seventy f ive thousand people 
got their names, registered and about Rs. 16 
crores were received as deposit. But at that 
time the Government started the construc- 
tioaof hotels in the name of Asiad *82 rather 
than allotting flats to the people. Therefore. 
I would like to know the total number of 
people who got their names registered in 
1979, the number of those who were aibtted 
houses during the last ten years and also the 
number of persons who are yet to be alk>tted 
flats?

in the list or ie it that this scheme is only for 
those people who are retirir>g next year and 
who had applied for it earfi. ?

[EngKsh]

SHRI MUFtASOLI MARAN: Sir. this Is 
not a permanent scheme. But according to 
this scheme, persons who were due to retire 
upto December. 1991 have been convered. 
If necessary, we may have other such 
schemes also.

Committee to Monitor the upllftment of 
Adivasis

[English]
SHRI MURASOLI MARAN* Sir. the DDA 

has so far launched 17 shcemes. The num
ber of persons registered under these 
schemes in 3,18,855. Against whk̂h albt- 
ments made as on 31st March. 1990 is 
1,91,916. The total t>ackk>g as on 1.4.1990. 
is 1,18,580. The DDA is having a perspec
tive plan for the next four years. They want to 
complete it by 1991, 12,600 flats. In 1991- 
92,19,000,1992>93.26.000 flats and 1993- 
94, 26,500 flats are to be completed. So. 
altogether, they want to complete 84.100 
flats. This is the perspective plan. I do hope 
that they will complete it with the able guid
ance of the hon. Members.

SHRI SONTOSH MOHAN DEV: I would 
like to know about the retired persons’ cate
gory from the hon. Minister. When you cate
gorise them, whether the retired politicians 
who had been defeated as MPs are also 
being considered.

SHRI MURASOLI MARAN: This Is for 
the retired or retiring offk:ials. The politicians 
never retire.

[Translation]

SHRI KIRPAL SINGH: I wouM like to 
know whether this scheme will continue in 
future also and whether it is a permanent or 
temporary scheme; that is. whether the 
names of those people retiring now and 
those retiring next year will also be included

*845. SHRI GULABCHAND KATARIA: 
Will the Minister of WELFARE be pleased to 
state:

(a) whether Government are aware of 
the complaints that crores of rupees pro
vided for the upliftment of Adivasis do not 
reach them; and

(b) whether Government propose to 
constitute a Committee in each State to 
monitor the use of the money spent on the 
upliftment of Adivasis?

[Translation]

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Part of the investments under the Tribal 
Sut>-Plan. is towards the development of 
infrastructures in the Tribal Areas. The bene
fits of these do not directly and immediately 
or substantially reach the Scheduled Tribes. 
The Working Group on Devebpment of 
Scheduled Tribes during the Eighth Five 
Year Plan has kientified this and has recom
mended varbus remedial/precautk>nary 
measures to make the Tribal Sub-Plan strat
egy best serve the interests of the Sched- 
uM Tribes. These include a significant shift, 
from infrastructure development to family 
benefbiary oriented schemes.

(b)  The State Governments implement
ing the Tribal Sub-Plan have already set up 
Committees at varbus levels to monitor and
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review the Tribal Development Schemes, 
including the utilisation of funds thereunder. 
From time to time, the State Govemments 
have been addressed for stregthening their 
monitoring-cum-review arrangements to 
make them effective.

SHRI GULAB CHAND KATARIA; Mr. 
Speaker, Sir, through you, I would like to 
know whether the Govemment is aware of 
the fact that the adivasis have not benefited 
from the crores of rupees spent under the 
Tribal sub-plans. All this money was trans
ferred for the devek>pment of big projects 
coming up in those adivasis areas. A major 
share of the money alk>catedforthe upliftment 
of the Adivasis is spent on major projects 
coming up in their areas but the benefits of 
those projects do not reach the Scheduled 
Tribes and other poor people living in those 
areas. Even after 42 years of Independence 
the income of the Adivasis has not increased 
even by a penny.

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I believe that there is a k>t of 
truth in the questbn raised by the hon. 
Member. If we k>ok at the amount of money 
spent for the upliftment of the tribals, • wiH 
find that it has not properly benefited them 
Under the Fifth Five Year Plan, one thou
sand crore rupees were alk)cated and spent 
on the development of the Tribal Areas . 
Under the sixth Five Year Plan, five thou
sand crore rupees were spent for the devel
opment of those areas and Rs. 10.000crores 
were spent under the Seventh Five Year 
Plan. Thus, we find that sixteen thousand 
crore rupees have been spent so far on the 
Tribals. However, if we kx>k at the benefits in 
proportk>n to the money spent, it is not vis- 
ik>le. About forty per cent of the money alk>> 
cated was diverted towards msyor projects 
like generatk>n of power and constructk>n of 
National High Way, but here too, it has been 
observed that electricity was provkied to 
other villages kxjt no to at the expense of 
Adivasi villages. Thus forty per cent money 
is spent in this manner and some benefits 
reach the Scheduled Tribe families in the 
form of assistance given under the Family 
Oriented plan, run with twenty per cent of the

alkx:ated money and the rest forty per cent 
money is spent on local basic iiifrastructur- 
ers or some minor irrigation projects. In this 
regard we propose to meet the Prime Minis
ter tomorrow and we have also written to the 
Planning Commission. There is an element 
of truth in the views and complaints by the 
hon. Member. We shall definitely look into all 
this in a new way. We shall have a totally new 
outkx>k on this whole issue.

SHRI GULAB CHAND KATARIA: Mr. 
Speaker. Sir, the Committees constituted to 
properiy monitor these plans, have failed to 
monitor them properly. Due to this, these 
Committees are not able to give actual infor- 
matk>n about the problems faced by the 
tribals. A fire is smouldering in the tribal 
areas of Gujarat, Madhya Pradesh and 
Rajasthan. If you do not diagnose their prob
lem and take remedial action in time, then 
they would start demanding a separate 
State consisting of all the tribal areas of 
these States, in order to protect their rights 
and enjoy the fruits of development. In order 
to check any such movement, does the 
Government propose to constitute a Com
mittee to monitor the use of money spent on 
the upliftment of the Adivasis and also to 
listen lo their grievances and take the neces
sary steps to properly redress them?

SHRI RAM VILAS PSA WAN: Mr. 
Speaker, Sir, there are two things in it. It is 
true that the money spent on the upliftment 
of the Adivasis should be effectively moni
tored. Some voluntary organisations too are 
involved in this work. All this money is spent 
by the State Governments. The second thing 
is that we will have to bring about changes in 
the existing system. The State Governments 
make various provisions in their budgets. If 
in a partk:ular State, the Scheduled Tribes 
constitute 7 or 10 per cent of the population, 
theState government demands that sepa
rate alk)catk)n should be made for such a 
large populatk>n but at present there is no 
such provisk>n. The State Government has 
to incur the expenditure. If there is a tribal 
devek)pment ̂ ard in the Tribal Develop
ment Ministry, then money is allocated to 
that Board. In such a situation, it is the
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responsibility of the board to ensure that the 
tribal areas have all the facilities inlcuding 
electricity and roads. However, it has been 
observed that this process is generalised as 
a result of which the tribals are deprived of 
any benefits. We are also looking into ways 
and means for the proper expenditure and 
utilisation of money.

SHRI RAM GANESH KAPSE: Mr. 
Speaker. Sir. in Maharashtra there is such 
an arrangement under which money spent 
on the Tribal Sub Plans under the D.P.D.C. 
is kept separate from the aik)cation made in 
the General Budget and under this system. 
Only MPs and MLAs belonging to the Sched
uled Tribes are associated with it. Is there 
any proposal under the conskJeration of 
Government to make similar arrangements 
throughout the country and give statutory 
power to the Scheduled Castes and Sched
uled Tribes Commission?

SHRI RAM VILAS PASWAN: I shall 
definitely bok into it. If any such arrange
ment exists in Maharashtra, as mentioned 
by the hon. Member then we shall definitely 
think about it. We shall not be just thinking 
about it rather we shall implement it and if 
there is any scope for a better arrangement, 
we shall implement that too. As far as the 
Commission on Scheduled Castes and 
Scheduled Tribes is concerned, the Govern
ment has deckled to give it statutory powers.

[English]

PROF. K. V. THOMAS: Huge amount is 
spent for the welfare of the tribal people. But. 
actually they are not getting the support 
whbh they are due to get. The main reason 
for this is that they are not educated. If they 
are educated, they will know about their 
rights. Will the Government give prk>rity for 
educating them so that once they get edu
cated, they will be able to k>ok after their 
affairs properly?

SHRI RAM VILAS PASWAN: This kjea 
is surely laudable.

hon. Minister has just now stated that under 
the earlier Five Year Plans, about sixteen 
thousand crore rupees were spent for the 
development of tribal areas but it is also true 
that no trace of devek>pment is evkJent in 
those areas to prove that the said money 
was actually spent there. Through you, I 
would like to know from the hon. Minister 
whether he proposes to conduct an enquiry 
to find out as to where this money was 
spent? I would also like to know whether the 
Government proposed to directly entrust the 
task of properly spending this money to the 
representative of the Adivasis by removing 
from the picture the bureaucracy which has 
over the years become a white elephant.

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, I had mentk>ned the total ex
penditure incurred by the State Government. 
The Central Government has been monitor
ing the exper)ditured incurred by the State 
Governments for the development of the 
tribal areas. The Ministry of Welfare does not 
have enough resources to monitor each and 
every thing but as I have saki in future it shall 
be kx)ked into and also we shall see to it that 
plans are not formulated at the State level. 
On the contrary we wouki like to have proj
ects formulated according to the local needs 
on the lines of the ongoing I.T.D.P. (Inte
grated Tribal Devebpment Project). More 
benefits wouM reach the tribals if projects 
are formulated keeping in mind the k)cal 
needs instead of formulating them at the 
Central or State level.

SHRI DAU DAYAL JOSHI: Mr. Speaker, 
Sir, I wouki like to know from the hon. Minis
ter whether it is true that despite making 
such a huge outlay of funds, the literacy 
percentage among tribal women is a meagre 
two per cent? Is it also true that the Central 
Government had conducted a survey to find 
out the per capita increase in the income of 
the tribals? Is there any proposal under the 
oonskieratk>n of the hon. Minister to set up a 
separate Ministry or a separate Board to 
oversee tribal welfare. Kindly inform us about 
these three things.

SHRI ARIF BAIG: Mr. Speaker, Sir. the SHRI RAM VILAS PASWAN: As far as
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the first question is concerned, a written 
reply would be sent, even if no separate 
notice is given, but so far as the second 
question is concerned the Welfare Ministry 
is looking into the problems of the Scheduled 
Castes and Scheduled Tribes and the 
Commissions constituted by us are monitor
ing them.

SHRI DAU OAYAL JOSHI: You have 
not informed as aboutthe result of the sample 
survey.

MR. SPEAKER: Mr. Joshi, please take 
your seat. You have already asked the 
question and I am not allowing you.

{Interrufjtbns)*

MR. SPEAKER: I have not albwed you. 
Please sit down.

[English]

SHRI LOKANATH CHOUDHURY: The 
hon. Minister has mentbned that the money 
has been spent, that the devebpments are 
not taking place, and that there are so many 
things going including sessionist activities. 
Will the Government conskler implementing 
the provisions of the Constitution and form 
autonomous councils for those areas where 
there is concentration of Adivasis so that the 
money canbe spent through Council and the 
Advisasis can be benefited by it if it?

[Translation]

SHRI RAM VIUVS PASWAN: Mr. 
Speaker, Sir, we have not conskiered it so 
far. We shall definitely look into the suggges- 
tion given by the hon. Member

[English]

SHRI BHABANI SHANKAR HOTA: It is 
not a mere question of setting apart of funds 
for the development of Adivasis and tribals 
or how to spend the money or monitor the 
expenditure. The whole questbn is that the

plan and programmes that have been pre> 
pared for the tribals for the last ten years— I 
know it from my experience--whk:h are 
meant for the upliftment of the living stan
dards of the tribals, have all been prepared 
from above. The Adivasis and tribals do not 
have any say in them nor do they have any 
partk:ipatk)n in those plans and programmes. 
Their view has never been taken into conski- 
eratbn. I just want to mentbn one point with 
your permissbn.

MR. SPEAKER: Put your questbn.

SHRI BHAVANI SHANKAR HOTA: In a 
partcular case as you will know it. in Orissa 
the tribals and Adivasis live on the forest 
produce and thare are about one lakh tribals 
who dig out the forest proudce and send it to 
the market. I want to know whether the 
Central Government is formulating any 
specific proposal looking at the partbular 
need of the tribals so that the economic 
standard of those tril>als can be improved in 
future. Is there any such sheme?

[Translation]

SHRI RAM VILAS PASWAN; Mr. 
Speaker, Sir, we have also decided that a 
proposal or project involving displacement 
of adivasis from their native places, whbh 
falls under the jurisdk:tion of the Forest 
Department, woub be finalised only after 
consulting these tribes and taking them into 
conf idence. While formulating such policies, 
prbrity will be given to the rehabilitation of 
the adivasis before any action for their re
moval from their native places is initiated. 
For this purpose, a sub-committee of the 
Cabinet has been constituted under the 
Chairmanship of the Minister of Welfare and 
I am working on It.

[English]

SHRI MANORAhUAN BHAKATA: Mr. 
Speaker, Sir, there are some primitive hos
tile aborigins who also fall in the category of 
tribals and whatever the devebpment plans

*Not recorded.
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and programmes we are undertaking we are 
always neglecting this microscopic category. 
That Is why 1 like to know from the hon. 
Minister—who is a good friend of mine— 
what special steps he will be taking to see 
that these primitive aborigins who are hostile 
and are facing acute food problem in their 
respective areas also can be taken care of. 
Partk;ularly, in Andaman and Nicobar Is
lands there was a Dabra tribe and I want to 
know if the hon. Minister could undertake to 
see that the upliftment of there tribals also is 
taken care of.

[Trans/at/on]

SHRI RAM VILAS PASWAN: Mr. 
Speaker. Sir, the hon. Member Shri Mano> 
ranjan Bhakata has stated that certain primi
tive aborigins, the natives of the country, are 
still living a primitive life. Their devebpment 
has not reached the desired level. We do 
identify such tribes for development. We 
have already initiated the process in the 
Ministry in this regard and I would not like to 
elaborate on it in this House. In this connec
tion, I would like to have a dialogue with the 
hon. Membei and we will pay sp&cial atten
tion to make all out efforts for the develop
ment of such aborigins.

SHRI RATILAL KALIDAS VARMA: Mr. 
Speaker, Sir, a certain amount of money is 
allocated every year for the devebpment of 
tribals in India but the tribaal living in jungles 
are having a very tough time because they 
are being exploited by the forest officials. 
Instead of helping them, these officials force 
them to wirk like bonded labour for them and 
the tribals, who refuse to work according to 
their dctates, are harassed by implicating 
them in false criminal cases to get them 
punished by the law courts. I would like to 
know whether the Government intends to 
take action against such officials?

SHRI RAM VILAS PASWAN: At the 
moment It is difficult to say in positive terms 
as to what is going to be the line of actk>n this 
regard. But as I have already said, we are 
formulating a Forest Policy which will cover 
all these aspects, like how the check the

exploitatbn of adivasis and ensure their 
participation in the devebpmental projects 
meant for them. Our new policy will cover all 
these things.

SHRI HARIBHAU SHANKAR MAHALE: 
Mr. Speaker, Sir, people call the adivasis as 
the sons-in-law of the government but I wouM 
like to maintain that they are not treated 
accordingly. Under the General Budget, 
money should be allocated for them in pro
portion to the area these adivasis occupy in 
the hilly regins of the states. Will the Central 
Government issue certain guidelines to the 
respective State Governments regarding the 
provision for the tribals under the General 
Budget forthe purpose of thie development?

SHRI RAM VILAS PASWAN: I have 
already stated that the State Governments 
show in their Budget the total amount they 
are spending on them at present. We are 
trying to make a separate provision for them 
and to see that such amount is spent essen
tially bn their development.

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, while partk:ipating in this dis- 
cussbn on the wrifare of adivasis, I would 
like to say that crores of rupees are being 
spent for them but this money does not reach 
the needy ones in a proper way. I am talking 
about Madhya Pradesh. The adivasis of 
Bastar regk)n of that state are the victims of 
poverty and illiteracy. There are certain 
agencies which are taking the undue advan
tage of their poverty and illiteracy are entrc- 
ing and dissuading them with the help of 
foreign money. Is the Government contem
plating to devise certain measures to check 
the move of such foreign powers?

On the other hand, there are some 
social institutions imbued with a patiotk: fer
vour whbh are working for the upliftment of 
tribals in these tribal areas. Is the Govern
ment contemplating to encourage such insti
tutions so as to bring these adivasis in the 
natk>nal mainstream?

SHRI RAM VILAS PASWAN: We wilt 
surely encourage such voluntary organise-
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tions which are doing a commendable work 
in that field. But we are going to punish 
certain voluntary institutions which are col
lecting money in the name of development of 
adivasis and scheduled castes. A seminar 
on Rural Devebpment and Tribal Problems 
was inaugurated by the hon. Prime Minister, 
at Vigyan Bhawan in which all the political 
parties and the representatives of these 
voluntary institutions had participated. Some 
very good suggestions had been given in 
that seminar. We are going to take all these 
suggestions and your seggestions in to 
account.

SHRISHOPATSINGH MAKKASAR: In 
predominantly tribal areas, Devek>pmental 
Councils shouki be constituted to delegate 
all the powers to the tribals.

SHRI RAM VILAS PASWAN: I have 
already mentioned that we aref ully decklated 
to the cause of tribal welfare. We will make 
best possible efforts for them.

[English]

Working of CPWD Enquiry Offices in 
Delhi

SHRIMATISUMITRA MAHAJAN: I had 
asked about the foreign powers as well. 
(Interruptions)

SHRI RAM VILAS PASWAN: That does 
not come under the jurisdiction of my Minis-

try.

SHRI SHOPAT SINGH MAKKASAR: I 
would like to add that their plight is not 
confined only to their inaccess to the money 
meant for their development but the money
lenders have dexterously grabbed their land 
as well. In view of that, would you take 
measures to constitute ‘Adivasi Parishads’ 
In the predominatly tribal areas in the same 
fashion as they exist in Tripura and delegate 
all the powers to such Parishads? Will t̂  
Government consider this suggestion?

SHRI RAM VILAS PASWAN: To check 
the menace of money lending. Government 
have provided Financial Devebpment Agen
cies. Inspite of that, 78 per cent of the total 
money borrowed by the tribals is raised from 
the so called private money lenders. Thus 
the Government agencies have proved to be 
a failure somewhere in this regard. Devebp- 
mental Funds and Financial Devebpment 
Agencies have been established for these 
people, yet they borrow 78 per cent of their 
total requirement of loan from these private 
parties. This means that there are certain 
complbations in this system orthere may be 
some other reasons as well. That is why we 
are certainly going to simplify the procedure. 
(Interruptions)

*846. SHRI SARJU PRASAD SAROJ: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the number of complaints received 
during the last one year in respect of the 
working of CPWD Enquiry Offbes in differ
ent bcalities;

(b) the nature of complaints; and

(c) the actbn taken against the guilty 
offbials and the steps taken to bring about 
improvement in the working of the CPWD 
Enquiry Offbes?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). A statement is lab on the Table of the 
Sabha.

STATEMENT

(a)  to (c). On an average, a C.P.W.D. 
Enquiry Offbe receives 40 complaints per 
day. The complaints are usually about 
chokage of sewer lines, electrb fuse, re
placement of glass panes, doors, windows, 
washers, leaking taps. etc. The number of 
complaints of this nature receiv̂, by the 140 
and odd Enquiry Offices in Delhi during the 
last one year runs into thousands. Com
plaints of urgent nature are attended to within 
24 to 48 hours; other complaints take time.

Apart from the above, some complaints 
were received against the staff working in
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some of the Enquiry Offices. The complaints 
related to:—

(i) Misbehaviour by the staff;

(ii) Delay in making the flats habitable;

(iii) Not handing over of quarters in a fit 
condition;

(iv) Not attending to complaints; and

(v) Malpractices by the Assistant 
Engineer.

Most of these have been investigated. 
While some complaints were not substanti
ated, the guilty officials were either trans
ferred or warned in respect of the other 
complaints with some substance. In order to 
improve the working of the Enquiry Office, 
the Executive Engineers concerned review 
the Complaints Registers maintained in the 
Enquiry Offices at least once a fortnight. 
Monitoring is also done through computers 
in respect of the complaints received in a few 
important Enquiry Offices. Besides, periodi
cal meetings are held with the Residents. 
Welfare Associations by the officers con
cerned of the C.P.W.D.

[Translation]

SHRI SARJU PRASAD SAROJ: The 
hon. Minister has saki inthe reply to the main 
question that petty complaints are disposed 
off within 24 to 48 hours and inquiry is 
conducted into complaints of serk)us nature 
and in case any lapse is reported the engi
neer or off k;ers are transfered or warned. In 
this regard I had asked that whether any 
actbn has been taken on the complaints that 
have been received so far, partrcularly bkx:k- 
ing of sewer line, electric fuse, repairing of 
doors and windows and other related com
plaints. Generally it takes 20-25 days time. 
The major complaints like misbehavk>ur by 
the employees, delay in making the flats 
worth living, not handing over of flats in 
proper shape, not paying any heed to the 
complaints, misbehavk>ur by the Assistant 
Engineers etc. have not been kx)ked into.

Transferring the Engineers or issuing them 
warning is no major penalty . Stem actk>n 
against the engineers connected with this 
sort of complaints.

[English]

SHRI MURASOLIMARAN: I wouki not 
deny that there are no complaints at all 
because there are about 63444 houses to be 
repaired and taken care of. The present 
system is that they have categories. Some 
complaints are conskiered as immediate. 
For example, in the civil engineering chokage 
of drainage, etc. or in the electrical skie, if 
there is current failure or switch not working, 
these complaints are attended to within 24 
hours. There are other complaints which are 
considered as routine. They are attended to 
within four to seven days. The there are 
major complaints which require an estimate 
and time. Every effort is made to make them 
functional. At the same time, at least once in 
three months the officers shouki go and 
meet the Resklent Associatk)n and find out 
the complaints.

[Translation]

SHRI SARJU PRASAD SAROJ: So far 
as the meetings with the Residents' Welfare 
Associatk)n are concerned, it is not correct. 
On the contrary the people belonging to 
these organisations keep on asking for an 
appointment with the concerned engineers 
but they neither give them time nor make 
themselves available for discussk>n. They 
do not even attend to the minor complaints 
that are given to them in writing. For example 
the workers of R.K. Puram, Mandir Marg and 
B.K.S. Marg enquiry office are unable to 
attend to even the minor complaints of the 
reskients. The problems remain unattended 
till date. 1 wouki like to know whether you 
would take actk>n on these complaints.

[English]

SHRI MURASOLI MARAN: Definitely, 
we are interested that if indivkiual com
plaints are brought to our notice, we will take 
actk)n.
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PROF. SAIF UD DIN SOZ: For a well- 
mannered Minister like Nurasoli Maran the 
greatest handicap is caused by non-coop- 
eration either from the Directorate of Estates 
or the CPWD. I am saying this on the basis 
of my personal experience when I failed to 
get any response to my DO letter which I 
wrote to the Chief Engineer. I took the trouble 
of getting his initials and wrote those initials 
correctly. My dear such and such Chief 
Engineer. I feel that some point of time that 
the Minister was busy or away from the 
Delhi. So. 1 wrote a D.O. letter directly to the 
Chief Engineer. Till today more than two and 
a half months have passed, but I have not 
received any reply. Then, after discussing 
this matter with my colleagues I was told that 
in the CPWD, Chief Engineer or Suprintend- 
ing Engineer or many opther officials have 
not been transferred for the last 8-10 years. 
I want an overhaul in the whole CPWD and 
the Estate Office. I want the hon. Minister to 
answer this point. Will he streamline the 
administration and take appropriate action 
and will he seek an explanation from the 
Chief Engineer why he did not reply to my 
letter?

SHRI MURASOLI MARAN: Sir, I share 
the feelings of the hon. Member. Before 
becoming a Minister I was also a Member in 
the other House for more than 22 years and 
having the same kind of experience. But. you 
cannot clean the Augean stable in one day. 
It takes time. But. as for the particular prob
lem referred to by the hon. Member, I will 
immediately enquire into it.

Central Otoaranca for Spinning Mills In 
Maharashtra

*847. SHRIVASANTSATHE: Will the 
Minister of TEXTILES be pleased to state:

(a) whether Maharashtra Government 
has sent proposals to Union Government for 
establishment of spinning mills in various 
distrk:ts in Maharashtra under private/coop
erative sector and public sector;

(b) if so, details thereof;

(c) the decision taken in this regard and 
the proposals pending consideration and 
action proposed thereon; and

(d) the outlay provided during 1990-91 
for financial assistance?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV); (a) to
(d). A statement is laid on the Table of the 
House.

STATEMENT

Maharashtra Government had re
quested the Central Government in Decem
ber, 1988 to include four cooperative spin
ning mills for financial assistance under 
NCDC-lll/WorkJ Bank aided scheme.

(b)  The names and details of funding of 
the four cooperative mills are as follows:

Si No. Name/Location Project
Cost

NCDCs share of assistance

Share Capital Term Loan

1 2 3 4 5

1. Akot Taluka Sahakari 
Soot Girni Ltd., Akola 1912 290.78 965.00

2. Jalna Vibhag Sahakari 
Soot Girni Ltd., Jalna 2104 290.80 1052.00

3. Daryapur Anjangaon 
Sahakari Soot Girni Ltd. 
Amravati 2031 315.50 1015.50
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SI. No.  Name/Location Project
Cost

NCDC's share of assistance

Share Capital Term Loan

1 2 3 4 5

4.  Indira Sahakari Soot
Girni Ltd., Wardha 1987 330.25 993.00

8034 1227.33 4017.00

(c) The World Bank has agreed to fi
nance 50% of the NCDC’s loan assistance to 
the State Government for share capital and 
also to finance 100% of the terms loan from 
NCDC to the project. The on-lending agency 
for routing of the term loan has been identi
fied by the State Government as Maharash
tra State Cooperative Bank.

(d) For the 11 Cooperative Spinning 
Mills cases in the country under NCDC—ill/ 
World Bank Scheme including these 4 
Cooperative Spinning Mills proposals of the 
Government of Maharashtra, NCDC have 
made a provision of Rs. 25 cores for term 
loan from IDA funds and have proposed Rs. 
15.58 crores from their own corpus as equity 
participation, for the financial year, 1990-91.

SHRI VASANT SATHE: In the light of 
the statement given by the Minister that the 
World Bank is giving assistance and NCDC 
have also made a provisio of Rs. 25 crores 
for the term loan from IDA and also 15 crores 
from their own corpus as equity participa
tion, will the hon. Minister take expeditious 
measures to clear these pending cases of 11 
Textile Mills which are really facing crisis 
because they cannot finalise and complete 
the construction work there? I would request 
the hon. Minister to kindly look into that.

[Translation]

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, the cases of about eleven mills, refered 
to by our learned colleague Satheji, and 
certain mills situated in Wardha in the area of

the hon. Member have been pending since 
1981. N.C.D.C. had decideed to give world 
bank ban to State Cooperative banks but 
had not released till now. I am pleased to say 
that Yesterday evening I receiv<̂ a telex 
message informing that they have released 
the loan and clearance has been given to 
four mills. You may give the credit to your 
hard labour or to the generosity of the Minis
try. At this juncture I am running short of time 
otherwise I would have informed you in detail 
about the world bank assistance which was 
being withheki by them.

SHRI VASANT SATHE: You have in
formed us aboutthe four mills but with regard 
to remaining mills for which hundred percent 
has been agreed to and most of which are in 
backward areas, whether they too will be 
cleared shortly or not? {Interruptions)

SHRI SHARAD YADAV: Mr. Speaker. 
Sir, Satheji was infact really concerned about 
those four mills which have been provided 
immediate assistance but satheji has not 
even thanked us. {Interruptbns).

SHRI VASANT SATHE: I am thanking 
you; {Interruptions)

SHRI SHARAD YADAV: When your 
party was in power you could not get it 
cleared but immediately after our party took 
over, this has been done and now only 
matter relating to four mills is pending. Mr. 
Speaker, Sir, Maharastra is far ahead in this 
regard. In entire India there are 102 spinning 
mills out of which 31 are functioning in



31 Oral Answers MAY 16,1990 Oral Answers 32

Maharashtra, these four have also been 
added and three more have been sanc
tioned. thus there will be in alt 38 mills. As 
such decision with regard to remaining four 
mills will be taken by the Ministry after taking 
stock of the requirement of the entire natk>n.

SHRl VASANT SATHE: I want to ask 
whether you will clear those mills whk;h are 
still to be cleared under N.C.D.C. The invest- 
ment was made after getting sanction from 
the Government.

SHRl SHARAD YADAV: Mr. Speaker. 
Sir. three have already been cleared and 
message with regard to four has been re
ceived that they, have been cleared.

SHRl VASANT SATHE: Please clear 
the remaining too. so that I can thank you in 
one lot. (Interruptions)

SHRl SHARAD YADAV: The issue of 
clearing remaining four mills is under *he 
conskieration of the Ministry.

12.00 hrs.

SHORT NOTICE QUESTION 

[English]

Sale of Consumer Products

3.  PROF. K.V. THOMAS: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether packed consumer products 
are made available to the consumer as per 
the printed price on the package;

(b) if not, the reasons thereof; and

(c) whether Government propose to 
issue directions to States to ensure that price 
and stock display orders are complied with 
meticulously by the wholesalers and retail
ers?

[Translation]

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRl NATHU RAM MIRDHA):
(a) to (c). A statement is laid on the Table of 
the Hĉse.

STATEMENT

(a)  and (b). Aocordir)g to the Standards 
of Weights and Measures (Packaged Com
modities ) Rules. 1977. every package con
taining pre-packed commodities is to have 
the sale price declared on the package. 
However, if the sale prce declare don the 
package is exiusive of k>cal taxes, the retail 
dealer is authorised to realise the inckience 
of kx:al taxes from the consumer. A decisk> 
has been taken to amend the rules to provide 
only .for marking of maximum retail price 
inclusive of all taxes.

(c)  The Central Government has ad
vised the State Governments and Union 
Territory Administrations for vagorous en
forcement of the price and stocks display 
order under the Essential Commodities Act. 
The State Governments/Union Territory 
Administratons in exercise of the powers 
delegated to them under the Essential 
Commodities Act, 1955, are empowered to 
issue price and stock display orders.

[English]

PROF. K.V. THOMAS: Sir. there has 
been a lengthy discussion on prce under 
Rule 193. Now. the prices of essential com
modities are going up every day.

Sir. 1 am stressing on some concrete 
steps. A large number of items including 
medicines, bevereges, soft drinks etc. and a 
large number of other consumer items are 
available in packets. Look at these packets. 
In the packets the retail prk;e is printed. That 
is the price plus k)cal taxes. The ordinary 
consumer does not know what is the k)cal 
tax. So, what happens is. the retailer collects 
the prce indrcated in the packet as well as 
the coal tax whk:h is not known to the con
sumer. He collects the amount as he likes.
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So, my suggestion is that instead of writing 
the prte plus the local tax on the packet, you 
include everything so that the ordinary oon> 
sumer can purchase the item on the basis of 
the price printed there, but not the price plus 
tocal tax. You pul a single price on that 
packet so that the ordinary consumer knws 
what is the actual price.

[TranslaOon]

SHRI NATHU RAM MIRDHA: Mr. 
Speaker. Sir. the Government have laready 
taken actk>n on the suggestion given by the 
hon. Member.. Earlier there were two op- 
tk>ns one of whk:h was to mark maximum 
retail price exclusive of taxes. But now there 
is only one optk>n I.e. 'maximum retail price 
including all taxes'. Now the consumer will 
get packed items at the price written on the 
packets. He has nothing to do with taxes. 
Keeping in view the interest of the consum- 
drs. this option has been given and all taxes 
have been included in it. Maximum retail 
price packages, in packabes. 'maximum 
retail price including all taxes’ will be printed. 
That will be the only pr»e whrch the shop* 
keeper can charge. So, the things have 
become very clear. {Interruptions)

[Translation]

k is kind of you. I wouki serve you to the 
best of my ability (Interruptions)

[English]

PROF. K.V. THOMAS: Sir. the problem 
with the Gk>vemment is, they cannot imple
ment what they say. (Interruptions)

Sir. he says that he has given instruc- 
tbnstothe manufacturers so that the packet 
contains only the maximum prk» printed on 
it. But he can go to the market now and take 
any Hems or all items. I have seen a number 
of Kerns where the 'price plus local tax’ is 
printed. I request the hon. Minister to verify 
and see that whatever decision is taken is 
implemented.

SHRI KAMAL NATH: He does not know 
¥ifhal he is saying (Intenrt̂tilons)

MR. SPEAKER: Mr. Sathe no cross 
talk, please.
PROF. K.V. THOMAS: Sir. there may 

be difference of opinbn on Emergency. But 
one factor which people still cherish with 
8atisfactk>n is the decisk>n to publish the 
price and stock of the commodities in front of 
the retail shops. But this time, even though 
the hon. Minister has saki that the price and 
the stock will be published, no retailer or 
wholesale trader is doing so. The States 
including Kerala cannot implement the deci- 
sk>n of the Govemment.  I woukJ like to 
know whether the Govemment of India will 
take a firm decisbn and implement it so that 
the decisk>n of this Government Is imple
mented.

[Translation]

MR. SPEAKER: The question is about 
impleriientation.

SHRI NATHU RAM MIRDHA: I am 
explaining everything about it. There is no 
change in the rule whk:h was made in 1977. 
Under the Rule, only one price would be 
printed on the packet. It wilt be published in 
the Gazettte Notif icatnn in a day or two but 
it is not possible that today, I make an
nouncement about it and it comes into effect 
from tomorrow. Therefore, we have given six 
months time for that. Beskies, we have asked 
all the companies to collect inform atk>n about 
state taxes of all the States so that it may be 
implemented accordingly. Every shopkeeper 
is required to desplay the stock and prices at 
his shop. Rules in this regard are already 
therearid the State Governments implement 
them under Essential Commoditier Act. We 
also issue directbns to them from time to 
time. In this regard I have called a meeting 
of all the Chief Ministers on 28029 of this 
month. We vvouki think over it and the Chief 
Ministers wouM be asked to implement it 
strictly. The Government of Irxiia is greatly 
concerned that the rules shouki be strictly 
folbvired to provkle benefits to the consum
ers.

[EngHstH

SHRI P. CHIDAMBARAM: Sir. I do not
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quite understand what the hon. Minister is 
trying to say. In his answer he says that a 
decision is being taken to amend the rules to 
provie only for marking of maximum retail 
price inclusive of taxes. When Mr. Dinesh 
Singh asked him aquestk)n, he said that this 
includes sales tax also. Now, sales tax var
ies from State to State. Suppose the sales 
tax element in one State is One rupee and in 
another State it is Rs. Two. If the dealer 
charges Rs. 20 as the maximum retail price 
on one commodity, in a State where the 
sales tax element is Rs. Two, perhaps it is 
fair. But in a State where the salex tax 
element is One rupee, there will be extra 
profit for the dealer because he can charge 
Rs. 20.

Sir, let the Minister understand our diffi
culty and answer the question. Is the Minis
ter saying that the maximum retail price 
marked for each State will be different Will 
there be a different packaging for each State 
taking into account different local taxes? Is 
that what the Minister is saying?

[7rans/af/on]

SHRI NATHU RAM MIRDHA: I had an 
inalinatbn of your question. It is right thatthe 
consumers are not aware of the rates of 
sales tax in each and every State. I have 
asked the companies to collect sales tax 
rates of ail states and print the price on the 
packages after including sales tax in a State 
to which they are to be sent. As the rate of 
. saie9|W in Madhya Pradesh is diffferent 
from that- in Rajastan, the sales tax of a 
particular state to which packets are to be 
supplied has to be included in the price. 
{Interruptions)

SHRI KAMAL NATH: How would they 
supply different packets to different states. 
(tntenuptions)

[English]

MR. SPEAKER: You cannot interupt 
the Member who is putting the question.

[Translation]

SHRI YADVENDRA DATT: Mr. 
Speaker, Sir, will the hon. Minister tell the 
date and month of Issuing the new order. At 
present, I have a packet with me on which 
the maximum pnce excluding sales tax has 
been written, so what the hon. Minister has 
to say about it? I purchased this packet today 
itself.

SHRI NATHU RAM MIRDHA: OM pack
ets have okj rates and that cannot be 
changed. That'is why we have given six 
months time.

SHRI SOMNATH CHATTERJEE: It is 
not proper to exbit like this.

SHRI NATHU RAM MIRDHA: Gazette 
Notification will be issued in a day or two and 
it will come into force from the date of issue. 
That is why six months' time has been given.

SHRI DINESH SINGH: Mr. Speaker, 
Sir, through you, I would like to knowfrom the 
hon. Minister whether henceforth every trader 
will not be required to maintain the account 
of sales tax or only the manufacturers will 
maintain it. How that would be maintained?

SHIR NATHU RAM MIRDHA: It has 
become the responsibility of the manufactur
ing companies to collect information about 
sales tax in different states and include that 
in the maximum prk:e of the goods.. The 
manufacturing companies are solely respon
sible for it.

[English]

SHRI NIRMAL KANTI CHATTERJEE: 
For once, I entirely agree with Shri P. Chi
dambaram. This is a proposal which is meant 
for the satisfaction of the retailers. This is for 
the benefit of the retailers and not for the 
consumers. My questk>n is very simple. Sales 
tax and others do vary and the maximum 
mentioned there that they will make packet 
fcr State is a suggestion coming from the 
Heavens. 1 do not understand that. My ques
tion, therefore, is after all this discussion, will
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he reconsider what he has decided?

SHRI NATHU RAM MIRDHA: Your 
thinking is wrong. There is no question of 
reconsideration. It is consunner who is igno* 
rant.

SHRI HARMOHAN DHAWAN.Thehon. 
Minister has said that the prices now printed 
on the packages will be indusive of all taxes, 
how is he going to calculate it, as has been 
said by Shri P. Chkiambaram, because the 
rate of sales tax and octroi varies from State 
to State and it is impracticable to cak̂ulate it. 
Moreover, sales tax is a State subject. It will 
be very difficult and the whole scheme is 
impracticable. How is he going to get the 
sales tax collected by small companies back 
to the various States? Whatever the hon. 
Minister has said is impracticable and it 
cannot be done.

SHRI NATHU RAM MIRDHA: I think the 
Member cannot understand the delrcacy of 
the the whole question. He has not under
stood it properly.

SHRIMATI UMA GAJAPATHI RAJU; 
Just like all of us, the hon. Minister is con
fused. He does not know that there is the 
question of octroi and sates tax which differ 
from State to State, city to city and village to 
village How is he going to prevent the stocks 
from moving from one State to another? This 
is thoroughly impracticable. What steps the 
hon. Minister is going to take to ensure that 
these difficulties are overcome?

[Translation]

SHRI NATHU RAM MIRDHA: Mr. 
Speaker. Sir, I had talks with packaging 
companies and they told me that they would 
mark prices after calculating average sales 
tax. {Interruptbns)

[English]

SHRI P. CHIDAMBARAM: Now he says 
about the average tax. How can there ̂  
average tax? Why should I pay the average 
of Maharashtra and average of Karnataka? 
{Interruptions)

ITranslatlon]

SHRI NATHU RAM MIRDHA: Mr. 
Speaker, Sir. I would like to say to the hon. 
Member that the present system of maxi
mum retail pr»e exclusive of taxes please 
the consumers. (Intenupthns) Now regard
ing sales tax and maximum prk:es. the pack
aging companies have. (Interruptions)

[English]

All taxes are included in the price. There 
is no leakage of revenue. Otherwise, the 
dealer will go on charing the sales tax. They 
sell the things at whatever prk:e they want. 
And they charge a little more than what has 
been written to avokJ the evasion of taxes. 
States will get much better return of taxes by 
writing these types of prk;es. I do not know 
why are not following this. {Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. just now the hon. Minisfer has 
said something to check price rise but his 
statement seems to be self-contradictory. I 
wouid like to ask a very simple and straight 
question that the multinational companies 
and big industrialist who are producing con
sumer items, do not write the cost of price of 
the item. For example take the case of Campa 
Cola or Hamam Soap, nowwheie their cost 
of prrce is mentioned and only selling price is 
written on them. Will the hon. Minister ask 
\hem..Onterruptions) Yes, Sir, I mean cost of 
production. {Interruptions)

MR. SPEAKER: Mr. Khurana, you may 
speak in Hindi or in Hindustani, as you like.

SHRI MADAN LAL KHURANA: I mean 
to say the cost of production. Mr. Speaker. 
Sir, multinational companies and big indus
trialists in our country who produce con
sumer items like Campa Cola and Haman 
soap do not write cost of production. Will the 
hon. Minister issue orders to make it compul
sory for them to write cost of productin on 
every consumer item. But today, if cost of 
productbn of an Item is rupees one, the 
selling price is written as Rs. 51. It is decided
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by the companies that this will be sold at a 
price of Rs. 5; Legally, this price is correct but 
we cannot know its cost of production. 
Therefore, I want that it should be mad 
ecompulsory for them to write cost of pro
duction on the item.

MR. SPEAKER: It is all right. Now. please 

sit down.

SHRI NATHU RAM MIRDHA: Sir. the 

questin asked by the hon. Member has no 

relevance  to  the  original 
quesXton,..(Interruptions) We are not going 
to discuss here the entire economy or the 

price control of all goods. Why you want to 
link and entirely different question with 
'((....(Interruptions)

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir. I have put this question to 
control the price rise. Therefore, the hon. 

Minister shouki reqii....(lntenruptions)

MR. SPEAKER. He said that it did not 

relate to the original question.

SHRI MAOAN LAL KHURANA; Mr. 
Speaker, Sir. I want your protectbn. The 

hon. Minister may tell me only this whether 

my question wouM be useful for controlling 
the prk:e rise or not.

MR. SPEAKER: But it does not relate to 

the original questbn.

PROF. SAIF-UD-DIN SOZ: Why the 

hon. Minister does not want to reply the 

questk>n of Shri Khurana?

MR. SPEAKER: Mr. Soz, please sK 
down.

SHRI VASANT SATHE: Mr. Speaker. 
Sir. the hon. Minister is son of a farmer. His 
intention is good. He wants to implement this 

scheme of marking prces on packages to 
benefit the consumers and provide goods to

them at reasonable rates including all the 

taxes so that consumers may not face any 
diffk:ulty or they may not be expk)ited. I 

agree that his intention is good but if he acts 
on the advice of his two crutches, he will land 

himself in trouble. It wouU be better if he 

does not listen to their advk̂e. Sir. as has 

been just slated that sales tax. tocat taxe and 
octroi duty differ from State to State and that 
is why companies can mislead you to eam 

more profit. You have given six months to 

these companies to implement these rules, 
but my submission is that the Government 
should also reconskJer it in these six months 

so that it may not be deceived by these 

companies.

SHRI NATHU RAM MIRDHA: Mr. Sathe, 

how ¥vouki they deceive me? We have made 
this law to save the consumers from difficul
ties. If there is any practical diffk̂ulty for the 

companies or the consumers, they can tell 

us in six months and we wouki kx>k into it. A 
law is already there so let it be implemented.

SHRI RAJMANGAL PANDE: Sir. there 
has been a k>ng starniing proposal to abolish 
sales tax whk:h vary from State to State and 
convert it irrto excise duty to bring about 

uniformity ail over the country. When only 

one prk;e will be indk̂ated on the packet 
including excise duty, sales tax. octroi duty 
etc.. I wouM like to know from the hon. 

Minister whether the Government have 

accepted the proposal, in principle, to abol
ish sales tax and convert it into excise duty? 

What are the views of the Government in 

regarding to it?

SHRI NATHU RAM MIRDHA: Mr. 
Speaker. Sir. all the matters regarding sales 
tax and octroi duty have been linked with this 
questk>n. What reply cani give.
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[Translation]

Contract Labour Systam in Public 
Sector Undertakings

*842. SHRISUBEDAR: WUt the Minis

ter of LABOUR t>e pleased to state:

(a)  whether Government propose to 

abolish the contract iakx>ur system in the 
Public Sector Undertakings like National 
Thermal Power Corporation and Northern 
Coal FieUs Limited arxJ in various agencies 

ertgaged in constructk)n work in Uttar 

Pradesh and Madhya Pradesh;

(b) if so, the time by which Government 

propose to introduce a new policy for the 
welfare of corttract labour; and

(c) the details in regard thereto?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN);
(a) to (c). The ‘appropriate Government’ can 
prohibit emptoyment of Contract Labour in 

any job/process/bperatk>n in an establish' 

ment keeping in view the provisions of the 

Contract Labour (Regulations and Abolitbn) 

Act, 1970. The Central Government has 

already prohibited empbyment of contract 

labour in various operations intheooal mining 
activities. In respect of various establish
ments of National Thermal Power Corpora

tion and the agencies engaged in construc

tion work, the 'appropriate Government* is 
the concerned State Government. It is the 
endeavour of the Central Govemment to 

ensure prohibition of contract labour wher

ever it is so wananted by the proviskHis of 
the aforesaid Act.

Review off the PerforriHinoe off T«rtlle 
Units

*843. SHRIV.SREENIVASAPRASAD: 

WiUthe Minister of TEXTILES be pleased to 

state:

(a) whether pertbrmance of vark>us 

textile units under the administrative jurisdk:- 
tion of his ministry has been reviewed over 
the period of 3 months as on 30 April. 1990;

(b) if so, whether ttie best performed 
unit has been identified;

(c) whether Govemment propose to 

give incentive lo the management of such a 

unit; and

(d) if so. the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
The performance of textile miHs under Na- 
tk>nal Textile Corporatk>n Umited and British 
IrKlia Corporation Limited is reviewed by the 

Govemment from time to time. While the 
performance of NTC lyiiHs was reviewed by 
the Govemment on 31st March. 1990. the 

performance of B.I.C. MiHs was reviewed on 

20th February, 1990.

(b)  to (d). In order to encourage and 

give recognition for well performing mills, 

awards have been Instituted in respect of 
NTC Mills. One best performance mill for 
1968-89 in each of the nine Subsidiary Cor- 

poratk>ns was selected for receiving an 

award.

Balaramaverma Textile l̂lls, Shancot- 
tah aiKi Coimb̂ore Murugen Mills. Coimba

tore, under NTC (TN&P) Limited. Coimt>a- 
tore were adjudged as the t>est spinning and
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composite mills respectively in the entire 
NTC Group. In additional to the award, the 

workers and staff of these two mills were 
granted one day's wages/salaries, as ex> 

gratia.

SchenrM to Proniote Family Planning

*848. SHRI K. MURALEEDHARAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government are consider- 

ing a new integrated scheme of incentives 
and disincentives to promote a small family 

norm with a view to accelerate the pace of 
family planning movement; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The fam
ily welfare strategy is being reviewed in the 
context of the 8th Five Year Plan. In this 
context, various proposals and alternatives 

including those relating to incentives and 
dis-incentives are under examination. No 

final decision has yet been taken in the 
matter,

\Translation]

Food Processing Units

*849.  SHRI HARISH RAWAT:

SHRI SUDHIR GIRl:

Wi!l the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) the total number of food processing 

units in the country, State -wise;

(b) the States where new units of food 

processing industry are proposed to be set 
up during the Eighth Plan period;

(c)  whether Government propose to 
formulate some comprehensive plan for the 
processing of fruits available in different 

States; and

(d) if 60, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). Food Processing Industries are in the 

organised , unorganised and cooperative 
sectors. Information in respect of all the food 

processing industries in different sectors is 
not being maintained centrally.

The Ministry of Food Processing Indus
tries have not taken any decision to directly 
set up food processing units in any state. 

Modern Food Industrial (I) Ltd. and North 
Eastern Regional Agricultural Marketing 
Corporation Limited, the two public sector 
undertakings under the administrative con

trol of the Ministry of Food Processing Indus
tries. have set up some food processing 

units in different States for manufacturing 
bread, fruit drinks, fruit concentrate, extruded 

food, maida etc.

In order to encourage the growth the 

development of the processed food industry, 

several developmental plan schemes have 
been prepared for 1990-91. In the fruit and 

vegetable processing sector, these include 
schemes for strengthening the backward 

linkages between growers and processors, 
for strengthening quality control, for exten

sion and education for development of infra
structure facilities and for extending financial 

assistance to State Government undertak
ings and cooperative undertakings in setting 

up new processing units as well as strength
ening existing processing units.
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be received by the Central Government.

Supply of Foodgralns Under ITDP

*850. SHRi NARSINGRAO SURYA- 

WANSHI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) whetherthe State Governments are 

following the Central direction to ensure the 

earmarked quantity of foodgrains for the 
Integrated Tribal Development Projects;

(b) if not, which are the erring States 

and the reasons given by them; and

(c) whether any evaluation of follow up 
actbns by the States have t>en carried out by 

Union Government in this direction so far?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) In 

terms of the instructions issued by the Gov
ernment of India in January 1990. all the 
State Governments/Union Territories con
cerned (expect those of the tribal majority 

State) are required to earmarks specify 
quantities for distributbn under the scheme 

for supply of wheat and rice at specially 
subsidised prk̂es in the Integrated Tribal 

Development Project (ITDP) areas, on the 
basis of the averages of the quantities is
sued for distributk>n during the three months 

period October-December 1989. The State 

Government/Union Territories are. however, 
free to earmark quantities to larger than the 

average in the ITDP areas within the total 

monthly PDS allocation. Most of the State 
Governments have since reported that spe

cific quantities have been eamiarked for 
distributions under the scheme.

(b)  No specifk; instance of lapses on the 
part of any State Government in this regard 
has so far come to notce, although intima

tion of the actk>n taken by the Govemments 
of Assam, Tripura and West Bengal is yet to

(c)  The responsibility < r ensuring that 

the earmarked quantities do %;hthebene- 
fteiaries lies withe State Gov Timents/Un- 

k)n Territories concerned.

Indian Labour Conferance

*851.  SHRIMATI BASAVA RA- 

JESHWARI;
SHRI KUSUMA KRISHNA 

MURTHY:

Will the Minister of LABOUR be pleased 
to state:

(a) whether the Indian Labour Confer

ence was held recently in New Delhi;

(b) if so. the main points discussed at 

the Conference;

(c) the representatk>n of the State and 
other interests attending the Conference;

(d) to recommendatbns made by the 

Conference;

(e) to what extent the recommenda
tions made in the Conference have been 

implemented; and

(f) when the last Indian Labour Confer

ence was heki and the reasons for the gap if 

it was unusual?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) to (f). A statement is given bek>w.

STATEMENT

29th Session of the Indian Labour Confer

ence was Held on April 2U22, 1990 At 
New Delhi.

The agenda items for the



Conference was as folbws:

1.  Action taken on the oonsen> 

sus of the 28th Session of the 
Indian Labour Conference.

2.  Labour Participation in Man

agement.

3.  Review of Industrial Relations  4

Legislation (covering proposed 

amendments to I.D Act and

T.U. Act)

4.  General Verification procedure 
and classification of industries 

for the purpose to verification.

5.  Review of development relat

ing to unorganised labour.

6.  Review of implementation of 
Labour taws.

7.  Laws and Policies relating to 

Child Labour, Woman Labour 
and Emigrant Labour.

5
2. The list of participants in the 

Conference is given in the 

Annexure.

3. The conference made the fol- 
bwing recommendations:—

1.  Thelndian-LabourConference 

should be held regularly every 

year.

2.  The Meeting of the Standing

Labour Committee should be  6
convened every six months.

3.  The need for a statutory frame 
work for providing worker’s 
participatk>n in management

was recoganised. The repre-  7
sentatk>n of workers on the

47 Written Answers MAY 16,1990

partbipatory for a shoukJ be 

on the basis of secret ballot, 
and the participatk>n shouki 

be at all levels. The questbn 

relating to participation in 

equity shouki be kept sepa* 

rate from the proposed statu
tory scheme.

The Conference came to a 

unanimous view that the trade 
Unk>n and the Industrial Dis

putes (Amendment) Bill intro
duced in the Rajya Sabha in 

1988 shouki be withdrawn. At 

the same time, it was felt that 

there were several pressing 
aspects including the defini

tion of industry which would 

necessitate the introduction of 
a new Bill. To formulate spe
cific proposals, it was recom
mended that a bipartite Com

mittee under the Chairman
ship of Mr. G. Ramanujam will 

be constituted.

The Conference endorsed the 

verification procedure as 

agreed to by the Central Trade 

Union Organisations in a 

meeting on 29.12.1986. Re

garding the procedure for veri- 
ficatbn of membership in ru

ral/agricultural sector the mat
ter will be further consbered 

In meeting of representative of 
Central Trade Unbn Organi- 

satbns.

There was a general consen
sus on bringing a Central leg- 

islatbn in respect of oonstruc- 
tbn labour and agrbultural 

labour.

Regarding review of imple- 

mentatbn of Labour laws and

Written Answers 48
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Law and Poiicios relating to 

Child Labour. Woman Labour 
and Emigrant Labour, it was 

agreed that these matter would 
be discussed in the Standing 

Labour Committee.

cultural labour and oonstruc- 

tion labour are also under 
consideratbn. The bipartite 

committee for examining the 

various aspect of the I.R. Bill 
has been set up.

4. A suitable legislation on Work- 

er’sPartidpation in Manage
ment is already under consid

eration. Proposal for legisla
tion relating ;o landless agri-

5. The last Indian Labour Con

ference was held on 25-26 
Nov. 1985. It was unfortunate 

that the Conference was not 
held in the intervening years.
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Extension of Lai Dora of Delhi Villages

*852.  PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of URBAN 

DEVELOPMENT be pleased to state:

(a) whether Government’s attention 

has been drawn to the long standing de

mand of the villages in Delhi to extend the 
'Lai Dora' of the villages for their devebp- 

ment;

(b) whether present Government pro
pose to review the existing position; if so. the 

details of the villages, zone-wise;

(c) the progress made so far in this 
direction (zone-wise); and

(d) the time by which necessary orders 

for extension of the 'Lai Dora’ are likely to be 

announced.

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

Yes, Sir.

(b) 77 villages mentioned in a state- 
‘ment I as attached have been notified for 

extension of Lai Dora.

(c) As per attached Statement II

(d) It is not possible to indicate a specific 

time frame but the notified villages are to be 

covered one by one.

STATEMENT--I

List of Villages Where Consolidation of

Holding Operation are to be Undertaken 

During 8th Plan Period

NARELA ZONE

1.  Akbarpur Majra

2.  Alipur

3.  Bhargahr

4.  Budhpur —Bijapur

5.  Harevli

6.  Hiranki

7.  Ibrahimpur

8.  Jhangola

9.  Qualakpur

10.  Sultanpur Dabbas

11.  TajpurKalan

12.  Sungerpur

13.  Bankner

14.  Bawana

15.  Bajitpur Thakran

16.  Budhapur

17.  Chandpur

18.  Daryapur Kalan

19.  Ghogha

20.  Hamidpur

21.  Holumbi

22.  Jatkhor

23.  Katewara

24.  Khera Kalan

25.  Lampur

26.  Mohd. Pur Ramananpur

1990
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27. Mukhmel Pur 50.. Kair

28. Mungashpur 51. Roshanpura

29. Nangal Thakran 52. Surera

30. Orchandi 53. Tajpur Khurd

31. Palla 54. Zaffarpur Kalan

32. Pooth Khurd 55. Sawada

33. Qadipur DELHI ZONE

34. Qutab Garh 56. Jharoda Majra Burari

35. Shahpur Garhi PALAM ZONE

36. Singhu 57. Bamnoli

37. Suresh Pur 58. Kirari Suieman Nagar

38. Tigipur 59. Nanak Heri

39. TikrI Khurd 60. Raghopur

40. Bakhtawarpur 61. Badu Sarai

41. Zindpur 62. Madanpur Dabbas

NAJAFGRHZONE 63. Kamruddin Nagar

42. Bakkarwaia 64. Rascx>lpur

43. Chatesar 65. Rani Khera

44. Hlran Kudna 66. Tilangpur Kotia

45. Kanjhawia 67. Pindwala Khurd

46. Ladpur 68. Niiothi

47. Bapraula 69. Ranhola

48. Chari Rirdhala MEHRAUUZONE

49. Jharoda Kalan 70. Gadaipur
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71. Pulpehlad 75. Rajokari

72. Satbari
76. Samalka

73. Chhattarpur

74. Ghatorni 77. Aya Nagar

STATEMENT-41

List of viilages where work of extending Abadi Area (Lai Dora) by way of consolidation

Has been completed Is in an Advanced State Is in progress

NARALA NONE NARELAZONE NAJAFGARH ZONE

1.  Budhpur-Bijapur 1.  Alipur  1. Kair

.2.  Hamkipur 2. Bakkarwala

3.  Mungashpur 3. Chatesar

4. Hirankudna

NARELAZONE

5. Oachandi

6. Pooth Khurd

7. Hiranki

8. Jatkhor

9. Daryapur Kalan

10. Oadtpur

Budget for Allopathy Ayurveda and 
Homoeopathy

*853. SHRIGANGA CHARAN LODHt: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a)  the budget earmarked for Homoe

opathy, Ayurveda and Allopathy during the 
last three years;

(b) whether allocation in the Budget for 

Homoeopathy and Ayurveda have decreased 

during the above period; and

(c) if so, the reasons therefor?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) to (c). The Plan 
allocations (revised budget estimates) for
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Homoeopathy, Ayurveda and Albpathy for  the last three years are shown below:

(Rs, in Crores)

Year Homoeopathy Ayun/eda Allopathy

1987-88 0.97 3.24 182.64

1988-89 1.35 4.47 217.63

1989-90 1.55 4.78 225.62

(These figures do not include 

budget provision for Capital 

Works in the Demand of Minis

try of Urban development).

It will be seen that the revised budget 
estimates (Plan) for Homoeopathy and 
Ayun̂eda have not decreased during the 

last three years.

[Transiation]

Export of Cotton

*854.  DR. LAXMINARAYAN PAN- 

DEYA: Will the Minister of TEXTILES be 

pleased to state;

(a) the quantity of cotton produced 

during the current year;

(b) whether Government propose to 

increase its export in view of its increased 

production;

(c) whether adequate facilities are 

available for its export; and

(d) if not, the steps taken by Govern

ment in this regard to see that farmers* 
interests are not affected and they get remu

nerative prices for their produce?

THE MINISTER 6F TEXTILES AND 

MINISTRY OF FCX>D PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Cotton Advisory Board has estimated 

productbn of 122 lakh bales of cotton during 

the 1989*90 season.

(b) Government have already released 
a quota for the export of 13.85 lakhs bales of 

cotton during the 1989-90 cotton season (as 
against a quota for the export of only 2.26 

lakh bales of cotton released last year), 

keeping in view the exportable surplus after 
meeting the increased domestic requirement.

(c) and (d). The Government is closely 

monitoring the positbn. The ooncemed au
thorities have been approached to ensure 
requisite facilities for the purpose. The ex

porting agencies have been asked to ensure 

full utilisatbn of export quotas.

[English]

Unemployment SCs and STs

•855, SHRI DHARMESH PRASAD 

VARMA: Will the Minister of LABOUR be 
pleased to state:

(a)  the number of S.C/S.T. unemployed 
persons who are Post-graduates, graduates 

and matrbulates, State-wise; and
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(b)  whether Government have chalked 
out any plan for their employment; if so. the 

details thereof and if not the reasons there
for?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Statewise number of Scheduled 

Castes and Scheduled Tribes Post<Gradu- 
ate. graduate and matriculate job-seekers 

on the Live Register of Employment Ex
change. not all of whom are necessarily 

unemployed, as at the end of 1988 (Provi
sional) is given in the attached statement.

2.  In accordance with the Constitutional 

provisions, reservation in jobs have been 
provided to Scheduled Castes and Sched

uled Tribes In the Central and State Govern
ment Departments and their undertakings. 

Apart from the reservations, the Govern

ment have also given various concessions 

and facilities to the Scheduled Castes and 
Scheduled Tribes in direct recruitment as 

well as for promotion. These include; (i) age 
relaxation, (ii) fee concession, (iii) relaxation 
of standards of suitability, (iv) reiaxatbn of

"experience” qualifk:ation in direct recruit
ment, (v) separate interview for SC/ST can

didates. (vi) payment of travelling albwance 
for attending interview, (vii) more liberal 

sppearances at competitive examinatbns,
(viii) representatk>n of SC/ST officers in 

Selection Committee/Departmental Promo
tion Committee; (ix) pre-recruitment coach

ing. etc.

To ensure that the reserved vacancies 
for Scheduled Castes and Scheduled Tribes 

are filled, the Central Government had un

dertaken a special recruitment drive during
1989. Further, the Government have also 
taken a decision to ban de-reservation in all 

cases of direct recruitment of fill vacancies in 
Groups ‘A’, ‘B’. ‘C' and ‘D’.

The Empbyment Exchange sponsor 

SC/ST candidates in the light of the requisi
tion received from employers. These candi
dates are sponsored not only against re

served vacancies but also against general 

vacancies as per their suitability and senior
ity.
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[Translation]

Eradication of Contract* Labour System

*856. SHRISATYNARAYANJATIYA: 

Will the Minister of LABOUR be pleased to 

state:

(a) the points of difference between 

bonded labour and contract labour;

(b) whether Government propose to 
eradicate the contract system, like bonded 
labourers to rid the contract labour from 

exploitation; and

(c) the steps proposed to be taken by 
Government to regularise the services of all 

the contract labourers?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). The Bonded Labour System 
(Abolition) Act. 1976 inter-aiia defines a 

bonded labour as any labour or service 

rendered under the bonded labour system, a 

system of forced labour. Contract labour on 
the other hand are such workmen who are 

hired to work in an establishment for the 
work of that establishment by or through a 

contractor with or without the knowledge of 
the principal employer. Whereas the former 
represents a system of forced labour, the 

latter refers to the system of indirect emptoy- 

ment of workmen in an establishment to do 
the work through a contractor.

Unlike Bonded Labour System (Aboli

tion) Act, 1976 through whk;h the system of 
debt tx>ndage has been abolished through

out the country, the Contract Labour (Regu- 
latk)n and Abolitk̂n) Act. 1970 envisages 
regulation and prohibition of employment of 
contract labour. The Act as it stands does not 
provide for absorption into regular jobs of 

contract labour rendered jobless following 
the prohibition of employment of contract

labour in an establishment.

[English]

Margin of Profit by Super Bazar and 
Kendrlya Bhandar

*857. SHRI MADAN LAL KHUR/\NA; 
Will the Minister of FOOD AND CIVIL SUP

PLIES be pleased to state:

(a) the margin of profit at whk̂h the 
Super Bazar and Kendriya Bhandar supply 
items of statk>nery like photo copying paper, 

typing paper, etc. to Ministries and Depart
ments of Government of India;

(b) whether there is conskierable differ

ence between the margin of profit charged 
by the Super Bazar and Kendriya Bhandar;

(c) if so, the difference in margin of profit 

charged by the said two bodies and the 
reasons therefor; and

(d) the steps being taken or proposed to 

issue necessary guidelines and directk>nsto 
the said cooperative bodies to reduce the 
margin of profit on items being soM to the 

Government Ministries and Departments?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):

(a) to (c). The general margin at which the 
Kendriya Bhandar and Super Bazar supply 

Kems of statbnery like photo-copying paper, 

typing paper etc. is 9% and 10% respec

tively. The difference cannot be saki to be 
considerable.

(d)  These consumer cooperatives have 
their own pricing policies depending on 

business norms, establishment charges and 
other cost chargeable to the commodKies. 
Consumer interests, are, however, kept In 
mind.
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*856. SHRI VIDYADHAR GOKHALE: 

Wilithe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) the compelling reasons for the DD A 
to review and revise an already approved 

development plan of Papan-Kalan project;

(b) whether DDA officials are compe* 

tent to engage consultants for revising any 
plan approved by the Government; and

(c) whether Government propose to 

scrap the consultancy agency/group and 
institute an inquiry to fix responsibility on the 

DDA officials for wasting public funds and 

delaying implementation of the Papankalan 

project?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

Development plans prepared and approved 
by the Delhi Development Authority are 

required to be submitted to Delhi Urban Art 

Commission for consideration and approval 

as such or, if they so advise, after revising 
the same as per their comments/sugges

tions.

(b) Government’s concurrence was only 

of DDA* proposal to issue public notice invit
ing objectbns/suggestions to the change in 

land-use of project land, as prescribed under 

the Delhi Devebpment Act, 1957. It was 

within DDA's competence to engage experts 

for improving the land-use plan and prepar

ing structural plans.

(c) There has been no wasteful expen

diture or delay. In fact, Delhi Urban Art 

Commission has since approved the revised 
plan at the conceptual stage. No enquiry is 
considered necessary.

Conetructlon off SutleJ-Yamuna Link 
Canal

*859. SHRI KAPIL DAVSHASTRI: Will 
the Minister of WATER RESOURCES be 
pleased to state;

(a) the progress made in the construc
tion of the Sutlej-Yamuna link canal during

1989-90 in comparison to 1988-89;

(b) the details of work completed on the 
project in Punjab, the amount spend thereon 

so far and the expenditure likely to be in
curred;

(c) whetherthe land for the construct ion 

of this canal has been acquired and the 
compensation to the affected farmers paki;

(d) if so, the details thereof and if not, 
the time by whk;h this is likely to be done;

(e) whether other connected works like 

the constructk>n of overbrklges and syphons 

have been completed and if not, the time by 
whch these are likely to be done; and

(f) the details of works completed on the 
project and by whbh time the remaining 
works are likely to be completed?

THE MINISTER OF STATE OF THE 

MINISTRYOFWATERRESOURCES (SHRI 

MANUBHAIKOTADIA): (a), (b),(e) and (f). A 

Statement is given bebw.

(c) Yes, Sir.

(d) 1625 ha. has been acquired and 
compensatton of Rs. 31.16 crores pakf.
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Allotmont pf FPS/Ktrosena Depots in 
Delhi

8868.  SHRI GOVtND CHANDRA 

MUNDA: Will the Minister of FOOD AND 
CIViL SUPPLIES be pleased to state:

(a) whether any Fair Price Shops and 
Kerosene Oil Depots were allotted to SCs/ 

STs persons, widows and unemployed 
educated youths in trans<Yamuna areas of 

Delhi during the last three years;

(b) if not, the reasons therefor;

(c) whether these shops/depots were 
leased out in violation of Delhi Administra

tion rules; and

(d) if so. the action taken by Govern

ment in this regard?

THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

(SHRI RAM PUJAN PATEL): (a) and (b). 
During the three years from 1987 to 1989.23 

Fair Prices shops and 8 kerosene Oil Depots 

were alk)tted to persons belonging to SCs/ 
STs and 2 Fair Prk:es Shops and 1 Kerosene 
Depotto unempbyed graduates in the trans- 

Yamuna area in Delhi.

(c)  and (d). Delhi Administration has 

stated that transfer of allottment is not per

missible and no such instance has come to 

the notice of the Administration.

[English ]

Land for Playground in Shantiniketan 
Colony, New Delhi

8869.  SHRI SANAT KUMAR MAN-
DAL:

SHRI  SHANTARAM 
POTDUKHE:

Will the Minister of URBAN DEVELOP
MENT be pleased to refer to part (c) of the 

Assurance Statement laid on the Table of

the Hose on 13 September, 1989 in pursu

ance of the reply given on 10 May, 1989 to 

Unstarred Questk>n No. 8953 and state:

(a) whether it is a fact that even after 
cancellatk>n of 3.70 acre of land alk>tted for 

playground to a private Mission Schools in 
Shantiniketan Cok>ny, it has again been 
albtted to the school despite strong resent

ment and representatbn by the Resbents’ 

Welfare Associatbn, particularly when there 

is adequate space for play-ground in the 2.5 
acre§ of land already allotted for school 

building; and

(b) if so, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). The Delhi Development Authority 

has reported that the matter was reviewed 

by the Lt. Governorof Delhi who deckled that 
since the school was basically a girls school, 

no inconvenience would be caused to the 
reskients of the area who would be permitted 
access to the playground for stroll etc. when 

the same is not being actually used by the 

school. The piece of land measuring 2.5 
acres was allotted for a primary school which 

was subsequently allowed to be upgraded to 

a Higher Secondary School for which the 
requirement of space is more than 2.5 acres.

Export of Knitwear

8870.  SHRI SRIKANTHA DATTA 

NARASIMHA RAJA WADIYAR: Will the 

Minister of TEXTILES be pleased to state:

(a) whether Indian Knitwears are very 
popular in other countries;

(b) if so, the year since wi len Knitwears 

are being exported;

(c) the foreign exchange earned by 
Government by exporting knitwear during 

Seventh Plan period; and
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(d)  the export of knitwear projected for 
1990-95?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRl SHARAD YADAV): (a) 
Yes. Sir. Knitwears exports from India have 
been increasing both in quantity and value.

(b) The exact year since when kn> 

itwears are being exported by India is not 
available. However, knitwear are being 

exported for the last more than two decades.

(c) The export earnings from knitwears 
during the Seventh Plan period have been 

as folk>ws;

Year Value in Rs. Crores

1 2

1985-86 182

1086-87 279

1987-88 399

1988-89 491

1989-90 782

(d) Export of Knitwear projected for the 

year 1990-95 is as folbws:

Year Rs. Crores

1 2

1990-91 785

1991-92 966

1992-93 1188

1993-94 1462

1994-95 1798

SOURCE : AEPC

8871. SHRl THAN SINGH JATAV: Will 
the Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the total number of houses con

structed In Khelgaon for *Asiad 1982*;

(b) whether the houses were disposed 

of after the Asiad;

(c) if so. to wfiom and the procedure 
folbwed in this regard; and

(d) the vahje of each house realised?

THE MtNISTER OF URBAN DEVEL

OPMENT (SHRl MURASOLI MARAN): (a) 

853.

(b) Yes. Sir.

(c) The 'Asiad Flats’ have t>een dis

posed of to Non-ResMent Indians against 
foreign exchange, SCs and STs. public sector 

institutions and thiough open auction as per 
policy framed by thoir Government.

(d) The information is being collected 

and will be iaki on the Table of tfie Sabha.

iodised Salt to LD.O. Prone States

8872. SHRl MADHAVRAO SCINDIA: 

Will the Minister of HEALTH AND FAMILY 

WELFARE  be pleased to state:

(a) whether the States most severely 
prone to Iodine Deficiency Disorders (IDO) 

are being supplied iodised salt;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the details of the steps Government 

propose to take in this regard?
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THE MINISTER OF ENERGY AND 
MINtSTEROFCIVILAVIATION(SMRtARIF 

MOHAMMAD KHAN): (a) to (c). Yes. The 

States/Union Territories which are k)eing 

supplied iodised salt are, Himachal Pradesh, 
Arunachal Pradesh, Haryana, Bihar. Jammu 
& Kashmir, Manipur, Meghalaya, Nagaland, 

Punjab, Sikkim. Uttar Pradesh, Tripura, 
Assam, and Unk>n Territories of Delhi. Dadra 

and Nagar Haveli and Chandigarii.

todisedsaltis also being supplied to the 
endemk: areas of the following States:

Andhra Pradesh — 3 districts

Gujarat — 3 distrcts

Madhya Pradesh ~ 26 distrkrts

West Bengal — 10 distrkrts

Maharashtra — 7 distrkrts

(d)  in order to effectively control the 
problem of goitre and other kxiine Defieicney 

Disorders in tfie country, the Government of 
India have launched the scheme envisaging 

Universal bdisalionofEdfelesalt in a phased 
manner by the Year 1992.

Trawlers Engaged in Deep Sea Fishing

8873.  SHRI HANNAN MOLLAH: Will 
the Minister of FOOD PROCESSING IN

DUSTRIES be pleased to state:

(a) the numt>er of mechanised boats 
and trawlers, given to fishermen in different 

States and allocation of central funds for 
these purpose during last thiee years; and

(b) the terms and conditions for char

tered trawlers engaged in deep sea fishing?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
Information is being collect and will be laid on

the Table of the House.

(b) The salient features of the terms and 

conditbns for chartered trawlers engaged in 

deep sea fishing in Indian Exclusive Eco- 

nomk: Zone are:

i) The Indian chartering company will 
have obligatk>n to acquire equal 

number of specific type vessels 
within the stipulated period through 

out-right purchase or joint venture 
arrangement.

ii) 25% of the Indian crew shouM be 

trained on board the chartered for
eign fishing vessels.

iii) The sharing of catch value t)etween 
the foreign and Indian companies 

will be 80:20 k>asis.

iv) The chartered vessels will k)e oper

ated in terms of maritime Zone of 

Indian Act, 1981 and Rules there
under 1982.

Telugu-Ganga Project

8874.  SHRI RAJAMOHAN REDDY: 

Win the Minister of WATER RESOURCES 
be pleased to state:

(a) whether the revised estimate of the 
Telugu-Ganga Project has been sent to Unk)n 

Government by Andhra Pradesh Govern
ment;

(b) if so. when this was received; and

(c) by what time Union Government 

propose to accord techno-economic clear
ance to the project?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) to (c). Revised/ 

up-dated estimate for Rs. 843.27 crores



135 Written Answers MAY 16.1990 Written Ans¥¥0fs 136

received from the Government of Andhra 
Pradesh in January, 1986 was techno-eco< 
nomically appraised and the Advisory Com

mittee in Its meeting held in Apiil, 1988 
deferred its consideration perKling resolu

tion of inter-State aspects. The State Gov* 
emments of Andhra Pradesh. Karnataka 

and Maharashtra are holding mutual discus

sion In this regard.

Unemployed In Punjab

8875.  BABA SUCHA SINGH: Will the 

Minister of LABOUR be pleased to state:

(a) the extent of unempbyment amongst 

educated, semi educated and uneducated 

registered with the employment exchanges 
or otherwise, male and female, urban and 

rural in Punjab; and

(b) the extent of migrated labour in 

Punjab and its bearing on the unemploy

ment problem in Punjab?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) According to latest available information 
the number of educated (metric and above) 
and uneducated (bebw metric including illit
erates) job-seekers on the live register of 

employment exchanges in Punjab, not all of 
whom are necessarily unemptoyed, at the 

end of 1988 is as bek)w:

(In Thousand)

Educated Uneducated

Male 224.9 251.8

Female 73.2 26.2

(b)  The numberof migrant labourvaries 
from seasons to season, and it is not pos

sible to give precise figures. However, as per 
the survey conducted in 1983 by the Labour 
Department, Punjab, the migrant latx>ur was 

estimated at 2.8 lakhs in industry and agri

culture. Migration is generally due to the 

availability of job opportunities.

Plantation Labour

8876.  SHRI PALAIK.M. MATHEW: Will 

the Minister of LABOUR be pleasedto state:

(a)  whether Government are aware 

about the miserable working conditk>ns, k>w 

wages and poor service conditions fo the 
plantatk>n labour;

(b) if so, whether Government con
template to bring any new legislation for the 

Welfare of Plantatbn Labour; and

(c) if so, the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Information is being collected and 
will be laid on the Table of the House.

ITranslation ]

Males/Females Registered with Em- 
ptoyment Exchanges

8877.  PROF. RASA SINGH RAWAT: 

Will the Minister of LABOUR be pleased to 

state:

(a) the State-wise numberof males and 

females (unemployed) registered with the 
empbyment exchanges In the Country;

(b) the number of persons given em

pbyment through the empbyment ex

changes in Rajasthan during the last three 
years; and
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(c)  the steps being taken by Govern

ment to make these exchange more effec

tive?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) A statement showing the Statewise 

number of male and female jobseekers 

registered with empk>yment exchange in the 
the country, not all of whom are necessarily 

unemployed as at the end of February, 1990, 

is given below.

(b)  The number of placements effected 

through empbyment exchanges in Rajast
han during the last three years is as bek>w:

Year Placement (thousands)

1 2

1987 16.6

1988 13.3

1989 8.8

(c)  The States have been advised to 
computerise empbyment exchange to make 
them more effective and a Centrally spon

sored Scheme for providing financial assis

tance for this purpose has been taken up 
during the Seventh Plan.
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[English ]

FCI Qodowns in Punjab

8878.  SHRI KIRPAL SINGH: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether Food Corporation of India 

propose to award contract for construction of 

godowns in Punjab to those who have cleared 

their outstanding bans taken from banks;

(b) if so, the details thereof;

(c) whether FCI propose to purchase 
vacant godowns from those who have paki 

of their loan taken from Bank; and

if so. the details thereof; and

(e) if not. the reasons therefor?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Although no exact 

figures of the incidence of rabies are avail
able. it Is estimated that nearly25,000deaths 

occur in the country due to rabies every year.

(b) There are 18 million dogs in the 
country as per the Census of dogs con

ducted by Ministry of Agrrculture in 1982.

(c) The Government have taken the 
folbwing steps to reduce the number of 

deaths:—

(d) if not. the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) No, Sir.

(b) Does not arise.

(c) and (d). At present. Food Corpora

tion of India has no scheme to purchase 
godowns constructed by private parties.

Death Due To Rabies

8879.  SHRIJANARDHANAPCXWARY: 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether 25000 people die of rabies 
in the country every year;

(b) whether it is also a fact that there are 
18 million dogs in the country;

(c) if so, the steps Govemment have 

taken to reduce the number of deaths;

(d) whether Govemment propose to 
take any steps to control populatk>n of dogs;

i) Anti-rabies immunization is avail
able free of cost in Government 
Hospitals

ii) Country is producing around 35-40 

millk>n nervous tissue vaccine 

annually in 12 productbn centres.

iii) Tissue culture vaccine (Human 

dipbid cell and purified chick em

bryo cell) are being imported and 

are available in the market.

iv) Health educatbn is being imparted 

to general publb through mass 

media regarding preventbn of dis
ease.

(d)  and (e). The ccntroi of dog popula- 

tk>n is under the purview of k>cal civb bodies. 
Ministry of Agrknjiture has set up 30 Rabies 

Control Units in the country to supplement 

the activities of kx:al civb bogies.

Computerisation in EPF Organisa
tion

8880.  DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of LABOUR be 
pleased to state:
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(a) whether the Employees Provident 
Furul Organisation Authorities had decided 
for oomputerisation of the working of the 

Organisation;

(b) if so, the details together with rea> 

sons therefor; and

(c) the extent to which this new system 
is likely to affect the staff adversely?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) In order to Improve the overall 
effk̂iency of the E.P.F. Organisation in ren
dering servk:e to its subscribers and particu

larly to ensure timely issue of annual state

ments of accounts to the members, comput- 

erisatbn has been introduced in two Re- 
gk>nal Offrces. The same will be extended to 

other Regk>ns also in a phased manner.

(c) The computerised system will not 
have any adverse effect on the staff.

Connmunlty Health Guide Scheme

8881.  SHRI SATYAGOPAL MISRA: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government propose to 

continue with the Community Health Guide 

(C.H.G.) Scheme;

(b) whether Government propose to 

enhance the honorariurn paki to the CHG 
workers; and

(c) if so, the details thereof?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Government pro

pose to continue with the Village Health 
Gukle (VHG) Scheme.

(b) and (c). No decisk>n regarding 

enhancing the honorarium to VHGs has so 

far been taken.

Objectives of Town and Country 

Planning Organisatton

8882.  SHRI M.M. PALLAM RAJU: Will 

the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the objectives of the Town and 

Country Planning Organisation (TCPO); and

(b) the nature of international coopera

tion and technbal assistance receive so for 

by TCPO?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
The objective of Town and Country Planning 
Organisation is to act as an apex technbal 

advisory body of the Ministry of Urban Devel

opment on matter pertaining to (I) Urban and 

regional planning and development strate
gies; (li) Research and (In) Training. Moni

toring and evaluation of the centrally spon
sored scheme under the Ministry of Urban 

Development and providing consultative 
services and project assistance to various 

States/Organisations are the other works 
performed by this organisation.

(b)  TCPO does not enter directly Into 

any Internatbnal co-operation and the same 

is done through the Ministry of Urban Devel

opment. The Organisation has received 

assistance through the British Council for 

organising training programmes on Man

agement of Urban Development and Urban 
Renewal. It has also conducted training 
workshops on computer programmes withe 

the assistance of United Natbns Develop

ment Programme (UNDP). BdskJes, the 
Ministry of Urban Development also collabo

rates with the UNICEF for running the Urban 

Bask: Servces Programme (UBS) and with 
the lnternatk>nal Institute for Aerospace
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Survey and Earth Sciences, Netherlands 

(ITC) for running course in computer pro
grammes etc. in TCPO.

Policies regarding Deep Sea 
Fishing

8883 SHRI PRAKASH V. PATIL: Wfll 
the Minister of FOOD PROCESSING IN- 
DUSTIRES be pleased to state:

(a) the reasons the not implementing 

various polices with the regard to deep sea 
fishing, and

(b) the time by which Government 
propose to implement various policies with 
regard to deep-sea fishing*?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV); (a) 

and (b) Various p>olicies to support the 
development of deep sea fishing are evolved 
and implemented by Government from time 

to time.

New National Health Policy

8884.  DR. VENKATESH KABDE: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government are consider

ing formulation of new National Health Pol- 
icy;

(b) if so, when it will be announced; and

(c) the salient features of the new 
policy'̂

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

Import of Drugs by Multinationals

8885.  SHRI RAM DAS SINGH: Will the 
Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a)  the names of the drugs imported in 
the country and the names of multinational 
companies out of them which importing drugs; 

and

(b) the details of drug or raw matenal, 

therefor, imported during the last three years 
and the manner in which ft was distributed 

amongst the users and the existing proce
dure for testing the drugs before supplying 

the same*̂

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 

MOHAMMAD KHAN): (a) and (b) The raw 
materials and bulk drugs are imported into 
the Country under the Import-Export policy 

of Ministry of Commerce, under Appendix-6 
of open general licence. The finished formu
lation permitted to be imported into the coun

try are given in list 3 of the same Appendix. 
The major bulk drugs whose imports are 

more than one crore are given in attached 
statement. The drug companies which have 
foreign equity of more than 40% and are 

importing drugs are given below:

1.  M/s. Bayer India Ltd., Bombay.

2.  M.S. Indian Expbsive Ltd., Madras.

3. M/s. Pifzer Ltd., Bombay.

4.  M/s. Sandoc (India) Ltd., Bombay.

5.  M/s. Wyeth Labs., Bombay.

6.  M/s. Roche Products Ltd., Bom
bay.
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The total bulk drugs and intermediates 
including formulations imported into the 

country during the last 3 year are given 
below:—

1986-87  Rs. 287.59 Crores

1987-88  Rs. 349.44 Crores

1938-89  Rs. 446.91 Crores

The distribution of drug by the impoters 

IS not monitered by the Ministry of Health and 

Family Welfare, Samples are drawn and 
subjected to test to monitor the quality of 
drugs at the time of import before release of 

the consignment.

STATEMENT

Drugs Whose Imports are more than one 

Crore

SI. No, Name of the Drug

SI. No. Name of the Drug

1.  Alkalodis of Ergot

2.  Ahpicillin Sod

3.  Ahpicillin Trihydrate

4.  Betamehtasone & ITS Deriva- 

tises

5.  Carbamazephine

6.  Cepotaxime Sodium

7.  Cephalexin

8.  Chlorahpeniciol Powder

9.  Chloroquine Salts (Bulk)

10.  Cbxacillin Sodium

11  Cimetkiine

12.  Cepazoline Sodium

13.  Dexahethasone & ITS Salts

14.  Dex-Chlorpheniramine He- 
leate

15.  Dipyridahol

16.  Drugs for Vet Use

17.  Ephedrine & ITS Salts

18.  Furazolidone

19.  Griseofulvin

20.  Isuprofen

21.  Iodine

22.  L—Base (Ahinodiol)

23.  Methloopa

24.  Morgesterol

25.  Naproxen

26.  Nalidixic Acid

27.  Other Polio Vaccine

28.  Pantothenate Na & Ca

29.  Penrcillin G Potessium

30.  Pentazocine Base/HCI

31.  Prednisotone

32.  Pseuddepherdrine HCI/Sul- 
phate
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SI, No. Name of the Drug
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33.  Pyrazinamide

34.  PyrithioxideHCI(Encephadol)

35.  Ranitidine HCI

36.  Rifampicin

37.  Streptohycin Sulphate

38.  Tetracycline HCI

39.  Theophlline

40.  Tolnaftate

42.  Verapmil HCI

41.  Tripolidine HCI

43.  Vitamin A

44.  Vitamin B 8

NB;  Each Drug had import of more
than Rs. One Crore atleast

one of three years.

Harijan Population Dominated Villages 
In Sahabad District (Bihar)

8886.  SHRI TEJ NARAYAN SINGH: 

Will the Minister of WELFARE be pleased 
to state:

(a) the number of villages in Sahabad 
district, Bihar; and

(b) the number of the villages which are 
harijan dominated?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being collect 

from the State Government of Bihar and will

Modern System of Medicine in the 
Country

8888. SHRI GUMAN MAL LODHA' Will 

the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Union Government sanc
tion grant for opening of the Hospitals of 

Indian System of Medicine and Homoeopa
thy and Modem System of Medicine in the 
country; and

(b) if so, the grant sanctbned for open
ing of hospitals of Indian System of Medicine 

and Homoeopathy during the last three 
years?

THE MINISTER OF ENERGY AND 
MINISTER CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Yes. Sir. Financial 
Assistance is provided to voluntary organi
sations for setting up of new hospitals of all 

systems of medicine underthe special Health 
Scheme for Rural Areas only.

(b) No financial assistance was pro

vided for opening of hospitals of Indian 

Systems of Medicine and Homoeopathy 
underthis scheme during the last three years.

Sangeet BhartI Plan for School Building

8889. SHRIJAGPAL SINGH: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether any representation has 
been received by Government to the effect 

that the Urban Arts Commission has re- 
iected the plans for a school building submit

ted by Sangeet Bharti;

(b) if so. the details thereof and the 
ground of rejection; and
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(c)  the action taken by Governnften! on 

the representation?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRt MURASOLI MARAN); (a) 
to (c). M/s. Sangeet Bharti School submitted 

a representation to the Delhi Urt>an Art 

Commission on the 23rd Decemt>er. 1989 
requesting for reconsideration of their case 

for approval in respect of ground floor and 1st 
floor of the building. The representation was 

forwarded by the DUAC to the NDMC on 

24.1.90. The NDMC has asked the School 
Authority to comply with the observations of 

the OUAC which has so far not been done by 

the School authorities.

Waiting List for DDA Fiats
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8890.  SHRIYASHWANTRAO PATIL: 

Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) the number of persons waiting for 
albtment of houses under the various hous

ing schemes of the Delhi Development Au
thority, Scheme-wise and category-wise; and

(b) the time by which the waiting list is 

likely to be cleared?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
98,508 registrants are awing allotment of 

flats as per details given below:

SLNo. Name of the Scheme Category Balance Registrants

1. New Pattern Scheme 79 MIG 24,429

LiG 32,735
Janta 16,193

2. Self Financing Scheme Category

II & III 25,151

98,508

in additbn, 20000 persons are to be 
registered under Ambedkar Awas Youjana
1989. The draw of lots under this scheme 

has been stayed temporarily by the Hon’ble 
High Court of Delhi.

(b)  Flats are albtted by the DDA from 

time to time depending upon availability of 
land and resources. For the next four years 

the DDA have set the following target for 
completion of 84,100 flats.

1993-94 —  26,500

1990-91  — 12,600

1991-92 —  19,000

1992-93 —  26,000

84,100

Ownership Right to the Shopiceepers of 
Mari(ets of New Deihi

8891.  SHRI R.LP. VERMA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a)  whether Government had deckled 
last year to confer ownership rights to the 

albtters of shopkeepers of Meherchand 
Khanna Market, Lodi Colony and INA Mar
ket, New Delhi, if so, the details thereof; and
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(b) whether Government propose to 
review the above mentioned decisbn and if 
so, by when?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. A decision was taken in October, 

1989to conferownership rightto Meharchand 
Khanna Market, Lodhi colony and I.N.A. 
Market, New Delhi, among other markets, 

on lease-Hold basis, to authorised albttees.

(b)  The various aspects of this decision 

are under examination for implementation.

Ground Water Studies

8892.  SHRI M.G. REDDY: Will the 
Minister of WATER RESOURCES be 

pleased to state:

(a) whether ground water studies in 

drought prone area were conducted in 1989> 

90;

(b) if so, the details thereof;

(c) whether Chrttoor district of Andhra 
Pradesh was included in the comprehensive 
ground water resources development plan 

for the year 1990-91; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Ground water 

studies were conducted by the Central 
Ground Water Board in certain drought prone 

area in 1989-90.

(b)  During 1989-90 the Board carried 
out Systematic hydrogeobgical Studies in 

parts of drought prone areas of Maharashtra 
and Reappraisal Hydrogeologicai Studies in 
parts of drought prone area of Orissa, Karna

taka, Guiarat and Rajasthan.

(c) Chiitoor Distrul is not included in the 
Board's 1990-91 programme for Intensive 

Hydrogeobgial Studies for preparatbn of 
Ground Water Development Plans.

(d) Does not arise.

Workers In Tendu leaf Plantation

8893. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of LABOUR be pleased to 

state:

(a) the number of workers engaged in 
tendu leaf plantation in Orissa and Madhya 

Pradesh;

(b) whether any scheme has been 
introduced by Government for the welfare of 

these workers; if so, the details thereof;

(c) whether Government have a pro
posal to set up ESI hospitals for these work

ers; and

(d) if so, the locatbn kientif ied for these 
hospitals?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). Information is being collected 
and will be placed on the Table of the House.

(c)  and (d). Plantations are not covered 

under the ESI Act. The question of setting up 
of ESI hospital for these workers does not 

arise.

[Translation]

Increase in Compensation for Acquisi
tion of Land in Delhi

8894. SHRI KALKA DAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the policy of Delhi Administratbn
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regarding acquisition of land;

(b) the per acre amount of compensa> 

tion being given to farmers of Delhi in this 
regard;

(c) the increase made in the compensa

tion amount recently and the amount which 
was given îefore;

(d) whether any other facility in addition 

to the compensation amount is given to 
these farmers and if so, the details thereof; 

and

(e) the number of applications pending 

for the allotment of plots to be given in lieu of 
the acquired land and when these plots will 

be given?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

Land is acquired by the Delhi Administration, 
mainly for the planned development of Delhi.

(b)  and (c). The quantum of compensa> 

tion is determined by the Land Acquisition 
Coilector on a case to case basis in accor

dance with the principles and procedures 
prescribed under the Land Acquisition Act, 

1984, as amended from time to time. Appeal 
for enhancement of compensation lies with 

the District Judge. Delhi Administration has 
recently (27.4.90) fixed the following mini

mum prices for agricultural land:

i) Rs. 1.5 lakhs per acre for land 
situated in the river bed between 
forward bunds.

issued earlier, the minimum prices would be 

arrived at by discounting the 1990 prices by 

15% per annum. These would not apply to 
cases where awards have already been 

announced.

(d) Land owners are also entitled to 

allotment of developed residential plots at 

pre-determined rates and to built-up shops/ 
stalls in cases where land holding of more 

than an acre is acquired as per rules and 

subject to availability.

(e) Number of applications pending 

before the Delhi Administration is 6906. DDA 

has a pendency of 3512 out of which offers 
of allotment have been issued in 1695 cases. 

Coverage of the remaining cases is depend- 
ent on availability of plots.

[English ]

Working of Directorate of Estates

6895. SHRI RAM SAGAR (Saidpur): 

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whether there is any proposal to 

evaluate the working of the Directorate of 
Estates;

(b) if so. the details thereof; and

(c) the number of ad-hoc allotments 

made, type-wise, between 1 January, 1990 

till date and the reasons therefor'̂

ii) Rs. 4.65 lakhs per acre for all other 

agricultural land.

The minimum prices will be taken into 

consideration for payment of compensation 
in cases where notification under section 4 of 
the Act is issued in 1990. For notificatbns

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir.

(b) Does not arise.

(c) The information is being collected 
and will be laid the Table of the Sabha.



C.G.H.S. Dispensaries/Hospitals in A.P.

8896,  SHRI BASAVAPUNNAIAH 

SINGAM; Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a)  the number of CGHS dispensaries, 

hospitals working at present in Andhra 
Pradesh;
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(b) the names of districts in Andhra 
Pradesh in which no CGHS dispensaries or 

hospitasi are functioning;

(c) medical facilities available to the

Central Government employees In those 

areas;

(d) whether there is any proposal to set 
up more CGHS dispensaries and Hospitals 

in Andhra Pradesh during 1990-91 and in 
particular where there is no CGHS dispen

sary;. and
(e) if so, the details thereof?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No CGHS hospital 

is functioning in Andhra Pradesh. The fol
lowing CGHS dispensaries/Units are func

tioning in Andhra Pradesh:

Allopathic Dispensaries 

Ayurvedic DispensariesAJnits 

Homoeopathic Dispensaries/Units 

Unani DispensariesAJnits

13

2

2

2

(b) In Andhra Pradesh CGHS is func
tioning in Hyderabad only.

(c) Central Government employees not 

covered under CGHS are covered under CS 

(MA). Rules.

(d) and (e). Yes, Sir, The details are as 
under:

1) Setting up of a sub-dispensary at 

R.C.I, Centre Vigyan Kancha.

2) Bifurcatieo of two heavily loaded 

dispensaries-Securnderabad and 
Humayunagr.

3) Setting up of one allopathicdispen- 
sary in Kanchan Bagh.

Survey of Jhuggl-Jhonprl area for 
Ration Cards

8897.  SHRI BHOGENDRA JHA: WHI 
the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a)  whether survey teams surveyed 
Jhuggi-Jhonpri areas in Delhi to prepare list 

of families residing there, on the basis of 
which they were to get ration cards;

(b) whether Government are aware 
about irregularities being committed while 
surveying;

(c) if so, the details of complaints so 
received in this regard; and
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(d)  the steps taken to rectify the situ

ation?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRINATHU RAM MIRDHA);

(a) Yes, Sir.

(b)  to (d). Delhi Administration has 
stated that they received representation 

about non-inclusion of some Jhuggi dus
ters/individual Jhuggies. It was found on 
verification that some of the jhuggi occu
pants claiming to have been left out, had 

constructed new jhuggies after the cut off 
date of 31.3.90. In some cases, the No. 

plates affixed by the survey teams had been 
shifted from the original place. In some other 

cases, certain persons could not be covered 
because the occupants were not physically 
available during the period of survey.

In order to cover bonafide occupants 

who were left out for various reasons during 
the survey, the Administration called appli

cations from such persons during the period 
from 2.4.90 to 16.4.90. They would k>e given 

new ration cards by the concerned circle 
offices of Food, Supplies and Consumer 
Affairs Department of the Delhi Administra

tion, after due verification.

Some complaints of irregularities were 
also received. Complaints prima facie in

volving irregularities were got investigated 
through senior off icers/Sub-Divisbnal Mag

istrates . However, the allegations were 
generally not substantiated.

Quantum off Engineering Works Exe- 
cuMbyCPWD

8898.  SHRI P.R. KUMARAMANGA- 

LAMiWttl the Minister of URBAN DEVEL
OPMENT be pleased to state:

(a) the quantum of engineering works of 

Department of Agriculture aA present exe
cuted by CPWD throughout the country;

(b) the justifeation of continuing the 
post of a Chief Engineering (Food) in CPWD;

(c) the work bad required for the justi- 

frcation of posts of a Chief Engineer (i.e. 
Zone), Superintending Engineer (i.e. Circle) 

and Executive Engineer (i.e. Divn.); and

(d) the norms to open an unit in CPWD?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
The quantum of engineerings works of the 

Department of Agriculture and its allied or
ganisation, at present executed by the 

CPWD. is of the order of Rs. 4184.96 lakhs.

(b) In addition to Food works, this Zone 
is doing works for other Ministrles/Depart- 

mente in Punjab, Haryana. Rajasthan, U.P., 
M.P., Bihar etc. and also maintenance works 

in Delhi. The total work toad of this Zone 

during 1989-90 was about Rs. 50 crores.

(c) and (d). Norms for Divisbn are as 

under:

Figures in lakhs

Chnt Electrical

i) Concentrated Constructbn Work 315 194

i’i) Scattered constructbn wori(s 241 161

»i) Maintenance & Minor works 119 64
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A Division is the Basic unit in the
C.P.W.D. Normally, a Circle has 4 Divisions 

under it and a Zone has 4 Circles under its 
control, both electrical and civil.

Dennand of Viscose Staple Fibre

pattern of viscose staple fibre is almost to
tally monopolised by a few companies; and

(b)  if so, the steps taken by Government 
to end the monopolistic trends in the Indus
try?

8899. SHRI MANDHATA SINGH; WiH 
the Minister of TEXTILES be pleased to 
state;

(a) whether the supply and demand

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
The details of units licensed for the manufac

ture of Viscose Staple fibre are as under;—

SI. No.  Name of the Units 
{tonnes per annum)

Licensed Capacity

Regular Viscose Staple Fibre

1.  M/s. Grasim Industries Ltd., 22,000

2.  M/s. South India Viscose Ltd. 11,000

High Wet Modules/Polynosic Fibre

3.  M/s Century Rayon 2,250

4.  M/s. Grasim Industries Ltd 24.000

5.  M/s Tungbhadra Fibre Ltd. 10,000

6.  M/s. Bharat Fibre Ltd. 26,000

7.  M/s. Modi Fibre Ltd. 30,000

(b). Government have issued Letter of (a) whether Government have received
Intent/Industrial Licences from time to time 

to create fresh capacities of viscose Staple 
Fibre so that it could become more freely 

available at competitive prices.

ITranslation]

Extracting Money from Jhuggi Dwellers

8900.  SHRI BALESHWAR YADAV: 
Will the Minister of FOOD AND CIVIL SUP

PLIES be pleased to state;

any complaints that officials appointed for 

numbering the Jhuggies in various area in 
Delhi are extracting money illegally from the 

Jhuggi dwellers; and

(b)  if so. the action taken or proposed to 
be taken by Government against them?

THE MINISTER OF STATE IN THE 

MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 

Delhi Administration has stated that klentifi-
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cation of Jhuggies and issue of identity cards 
to the Heads of the families which forms the 

basis for issue of ration cards in jhuggHhopri 

areas was undertaken w.e.f. 5.2.1990 to 

31.3.1990 in accordance with the scheme 
prepared by the Administration. Certain 

complaints of irregularitries and allegations 
against surveying officials were received. 

Complaints prima facie involving irregular!* 
ties were got investigated through senior 

officers/sub*Divisional Magistrates. No 

complaint in regard to extracting ô money 
illegally from jhuggi/jhopri dwellers has been 

substantiated.

[English ]

Demands of Kapda Udyog Sangh Akola 
(Maharashtra)

8901.  SHRI BHACX)SAHf:B PUNDLIK 

PHUNDKAR; Will the Minister of TEXTILES 
be pleased to state:

(a)  wether Government have received 

a memorandum from Kapda Udyog Mazdoor 

Sangh, Akola (Maharashtra) containing 
demands of mazdoors working in Savatram 
Mills, Akola and Mohato Mills, Akola;

April. 1990, from Kapda Udyog Mazdoor 
Sangh. Akola, containing demands pf 

Mazdoor working in Savatram Ramprasad 
Mills and RSRG Mohta Mills, Akola. The 

matter is being conskJered in consultation 
with National Textile Corporatbn.

(c) There is not discriminatbn in Rules 

and regulations among NTC Mills in Akola. 
The empbyees of the Mills are covered by 

the regk>n-cum-industry principle/awards/ 

agreements etc.

(d) Does not arise.

Ex-Factory Price of Sugar

8902.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) the ex-factory prices of sugar; and

(b) the sugarcane price increases 

payable to growers and total sugarcane price 
paki as on 28.2.1989 and how does it com̂ 
pares with the same during last season?

(b) if so, the details thereof and Govern̂ 

ments reaction thereto;

(c) whether there is any discrimination 

in rules and regulations amongst various 
N.T.C. Mills in Akola; and

(d) if so, the steps proposed to be taken 
to abolish these discriminatory rules and 
regulations?

THE MINISTER OF STATE IN THE 

MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The ex

factory prices of sugar payable to the sugar 

factories for the current season for different 
notified sugar zones is in the range of Rs. 

456.69 to Rs. 643.46 per quintal of sugar 
based on the Statutory Minimum Price and 

also the cost schedule as given by the Bu
reau of Industrial Cost and Prrces.

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). A memorandum was received in

(b)  The comparative position regarding 

cane prkies payment during 1987-88 and
1988-89 seasons has been as under:
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Bihar during the year 1989*90;
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Cancellation of Lai Dora Orders

8903. SHRI TARIF SINGH: Will the 
Miruster of URBAN DEVELOPMENT be 

pleased to state:

(a) whether it is a fact that Lai Dora area 
in Delhi villages used to be extended as per 

the demands of the farmers till now;

(b) whether Government have restricted 
the Lai Dora limit to 500 metres by issuing an 

administrative order;

(c) if so, the reasons thereof; and

(d) whether Government propose to 

direct the Delhi Administration to provide 
land to the farmers in Lai Dora aocordmg to 
their demands and cancel the above order?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir.

(b) Yes, Sir.

(c) To restrain speculatbn in land due 

to high prices and also to reduce pressure on 
conversion of agricultural land for other uses.

(d) The matter needs a detailed study. 

Delhi Administration has already constituted 

a Committee to examine the issue and make 

necessary recommendation about the size 
of the plot to be provided in extended Abadi 
Area (extended Lai Dora) during consoiida> 
tion.

Irrigatod land in Bihar

8904. SHRI ISHWAR CHAUDHARY: 
Will the Minister of WATER RESOURCES 

be pleased to state:

(a) the total hectares of land irrigated in

(b) whether Union Government have 
provided financial assistance to farmers 

belonging to weaker sections for this pur> 
pose; and

(c) if so, the number of farmers bene

fited therefrom?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) According to the 

latest land use statistk:s 1986-87 (provi> 

sional) the gross irrigated land in Bihar is 

3831 thousand ha.

(b)  and (c). During the last 2 years, a 
sum of Rs. 2977.71 lakhs has been provkied 

to Bihar for irrigatk>n projects under Special 
Foodgrains Production and Command area 
Devek>pment Programme. Besides this ex
ternal assistance amounting to US $ 52.70 

million has been provkied for Subernarekha 
Project arKi Bihar Tuk>ewelis. The irrigation 
facilities created by these projects will bene

fit farmers of weaker sectbns also. Informa
tion about the number of farmers being 
benefited from irrigation project is not main
tained at the Centre.

lEngiish]

Water Famine

8905.  SHRI RAMESHWAR PRASAD: 

Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether India is in for a mâr water 

famine in the 1990s; and

(b) if so. the details of measures Gov
ernment propose to face the situatbn?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No such projec
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tion can be made at this stage.

(b) Does not arise.

Expenditure Incurred on Temporary 

Accommodation for Newly Elected MPs

8906. SHRIA.K. ROY: Will the Minister 
of URBAN DEVELOPMENT be pleased to 

state:

(a) the details of amount spent on the 
newly elected Members of Parliament for 
their accommodation in different Hotels and 
rented apartment till 31 March, 1990;

(b) the amount realised from the ex- 

Members of Parliament as penal rent for 

their continued unauthorised occupation for 
the period mentioned above.

(c) whether Government propose to 

modify the rules for evacuation; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
The bills are still being received from various 
State Guest Houses and Hotels.

(b) The Penal rent against Ex-MPs of 

8th Lok Sabha for unauthorised period of 

occupation as prescribed under the rules is 
still being recovered.

(c) No, Sir.

(d) In view of (c) above, question does 

not arise.

Circular Railway in Visalcliapatnam

8907.  SHRI RAM KRISHNA 
KONTHALA: Will the Minister of URBAN 

DEVELOPMENT be pleased to state:

(a) whether there is any proposal to

introduce circular rail system in 
Vishakhapatnam;

(b) if so, the details thereof and action 

taken so far; and

(c) the estimated cost ot the project?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir.

(b)  and (c). Do not arise in view of (a) 

above.

Cash compensation Support to Coir 

industry

8908.  PROF. K.V. THOMAS:
SHRI A. VIJAYARAGHAVAN:

Will the Minister of TEXTILES be 

pleased to state:

(a) whether Kerala Government and 
Coir Board have requested for the extension 

of the cash compensation support to the coir 
industry;

(b) if so, the reasons therefor; and

(c) when a decision in this regard is 
likely to be taken?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) A 

request has been received from the Coir 
Board for continuance of Cash Compensa

tory Support on export of Coir products and 
Latex backed Coir.

(b)  and (c). The Cash Compensatoiy 
Support was available only upto 31 March,

1990. it has been decided to continue Cash 
Compensatory Support on these items on 
ad-hoc basis upto 31st May. 1990 pending 
receipt and analysis of cost data.
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[Translation]

Rice Mills In Bihar

8909. SHRI RAJMANGAL MISHRA: 
Will the Minister of FOOD PROCESSING 
INDUSTRY be pleased to state:

(a) whether Government propose to set 
up Rice Mills in Bihar; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
Ministry of Food Processing Industries have 

no proposal to set up rice mills in Bihar.

(b) Does not arise.

[English ]

Setting up of Yarn Depots

8910. SHRI ANADICHARAN DAS: Will 
the Minister of TEXTILES be pleased to 
state:

(a) the achievements made so far by 

the National Handloom Development Cor
poration setting up of Yarn Depots in deficit 
areas under the Raw Materiel Guarantee 

Scheme and in setting up of marketing 

complexes in Orissa; and

(b) the details about the future pro
gramme regarding setting up of yarn de
pots?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 

The Yarn Depot Scheme was introduced in 
September 1989 under the aegis of the 
National Hanloom Development Corpora
tion (NHDC) for supply of hank yarn to the 

handloom sectoi at millgate prices. The

NHDC has already supplied S20S3 bales of 

yam during September 1989 -March 1990 

under this Scheme through 20  f̂et up 
in various parts of the country. Tho depot set 

up in Bhubaneswar (Orissa) has supplied 
2906 bales of yarn during this perbd. Cur
rently there is no proposal under the conski- 

eratk)n of Government for setting up of 

marketing complexes by NHDC in Orissa.

(b)  The Yarn Depot Scheme is ex

pected to continue.

Problems Created by Construction of 
Multi Purpose Dams in Koraput district 

of Orissa

8911.  SHRI GIRIDHAR GOMANGO: 
Will the Minister of WATER RESOURCES 

be pleased to state:

(a) the total number of villages sur
rounded by back water and cut off from main 

land due to construction of major multi-pur
pose dams in Koraput district of Orissa so 

far;

(b) the total number of families dis
placed and rehabilitated so far;

(c) whether there is any polk̂ on the 
rehabilitatk>n of displaced persons; and

(d) if so, the extent to which these 

polk:ies have been implemented?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) While all the 52 

(28 fully and 24 partly) villages affected by 

submergence of Upper Kolab Project lie in 
Korapur distrk̂. only 44 (31 fully ad 13 

partly) out of 95 (65 fully and 30 partly) 
villages affected by submergence of Upper 

indravati Project lie in Korapur district. 
Remaining affected village are in Kalahandi 
distrct.
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(b) Out of 6985 families of Koraput and 

Kalahandi districts affected due to these 

project, 3781 families have been rehabilitate 

uplo March. 1990.

(c) Yes, Sir. a rehabilitation policy has 
been formulated by the State Government.

(d) The families virhich opted for land 
based rehabilitation have been rehabilitated 
accordingly; those who opted for self reha

bilitation have been paid cash compensation 
according to the policy.

Irrigation Projects in Andhra Pradesh

8912. SHRI P. NARSA REDDY: Will 

the Minister of WATER RESOURCES be 
pleased to state:

(a) whether any provision has been 
made for inigatbn projects in Andhra Pradesh 

to help small agriculturists and farmers;

(b) if so. the details thereof; and

(c) the areas in Andhra Pradesh which 

are likely to t)e benefited therefrom?

THE MINISTER OF STATE OF THE 

MiNISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) to (c). Irrigation 
and multipurpose projects provide irrigation 

facilities in the command areas and t>enefits 

accruding therefrom are available to big and 

small farmers in that area. The irrigation 

facilities created in Andhra Pradesh by 
March. 1990 are anticipated to be 6273.04 
thousand hectares.

Raoognition to Degrees Awarded by 
UCMS

8913. SHRIK.S.RAO:WiHtheMinister 
of HEALTH AND FAMILY WELFARE be 

pleased to state:

(a) whether Government propose to

recognise the degrees awarded by the Delhi 

University to the students of the University 

Collages of Medical Sciences;

(b) if so, the details thereof;

(c) whether the degrees awarded to the 
students of the aforesaid college and the 

house jobs with Guru Tegh Bahadur hospital 

have now been recognised kiy the Medical 
Council of India or the Ministry;

(d) if so, since when;

(e) whether any restriction or limitations 

have been placed by the Medical Council/ 
Ministry in this regard; and

(f) if so. the details thereof?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) to (d). The MBBS 
and the other post graduate medical degree 
awarded by the Delhi University to the stu* 
dents of University College of Medical Sd> 

ences as pappearing in the First Schedule to 
the Indian Medical Council. Act. 1956 are 

recognised medical qualifications for the 

purposes of the said Act. The House Job of 
Guru Tegh Bahadur Hospital which is an 
attached teaching Hospital of the University 

College of Medical Sciences is also re> 
gonised.

(e)and(f). Question does not arise. 

Housing Scliemas for Waalcer Sections

8914.  SHRIPARASRAMBHARDWAJ: 

Will the Minister of URBAN DEVEOPMENT 
be pleased to state:

(a)  the financial assitance received 
from foreign countries for housing sichemes 
for weaker sectbns during the last three 

years; and
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(b)  the projets taken up and the amount 
allocated State>wise?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a)

and (b). The detials of finacial assistance 

recieved/committeed from foreign countries 
for housing schemes for low income groups 

and economically weaker sections are as 
under

Housing Development Finance Corporation (HDFC)

i)International Finance  — 
Corporation, Washington.

Rs. 25 lakhs This amount is contribution 
towards share capital.

ii)Age-Khan Fund for  — 

economic development
Rs. 25 lakhs

iii)US AID — U.S. $ 35 m Fully Drawn

iv) KFW (West Germany)  — D.M. 25 m Disbursement just commenced.

The State-wise figures of assistance 
specifically connected with resources raised 

internationally are not maintained by the 
recipient organisations as these resources 
are pooled with resources raised within the 
country.

According to HDFC, the beneficiaries 
comprise mainly low and middle income 
groups. However, the beneficiaries covered 
under KFW of ciedit would be mostly fami

lies whose income is below Rs. 700 per 
month.

Gujarat Rural Housing Finance Corporation Limited

i) International Finance  —  Rs. 10 lakhs  This amount is contribution 
Corporation, Washington. towards share capital

ii) Aga-Khan Fund for 

economic development.

Rs. 10 lakhs

Housing and Urban Development Corporation (HUDCO)

KFW (West Germany 
ment

—  D M. 30 m Agreement signed. Disburse- 
not started.

Women Farm Labour

8915.  KUMARI UMA BHARATI: Wil! 
the Minister of LABOUR be pleased to state:

(a)  the percentage of women in farm 
labour;

(b) the steps Government propose to 
take to ameliorate the lot of women farm 

labour;

(c) whether Government propose to 
employm sufficient lady officers to imple

ment the meauseres proposed to be taken in
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) The percentage of women farm labour in 
India excluding Assam is 37.42 according to 

1981 Census.

(b) State Government have been ad> 
vised to enforce minimum wages in agricul> 

tural occupations and periodically revise the 
same. Besides, various schemes are being 

implemented under anti>poverty ptx)gramme 
such as IRDP and Jawahar Rozgar Yojna 

which are aimed at ameliorating the lot of the 
poorest section of the community which 

include the bulk of agricultureal labour in- 
cludlngn women farm labour.

(c) There is not such proposal before 

the Government.

(d) Does not arise.

[Translation]

Manufacturing of Catechu

8916.  SHRI SANTOSH KUAR GANG- 
WAR: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a)  whether adulterate Catechu is 
being manufactured in the country: and

(d)  if so. its, effect on health and the 
action proposed to be taken to check it?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVlATION(SHRIARIF 

K40HAMMAD KHAN): (a) and (b). Samples 
of various articles offood including Catechu 

are regularly drawn by the States/Unk>n 
Territories from various manufacturers/dis
tributors and dealers under the povisbns of 

the Prevention of Food Adulteration Act,

On analysis, rf a sample is found adul
terated on any account, appropriate legal 
actbn is taken against the offenders.

Harmful effects on human body due to 

consumption of adulterated catechu depends 
upon the quaintly and type of adutteratbn.

[Eng/ish ]

Demands Accepted on the Eve of Dr. 
Baba Saheb Ambedkar's Birth Centenary

8917. SHRI VAMANRAO MAHADIK: 

Will the Minister of WELFARE be pleased 
to state:

(a) whether on the eve of late Dr. 
Babasaheb Ambedkar’s Birth Centenary 

Government have decide to accept some 

demands of the people;

(b) if so, the details of the demands 
accepted and how these are going to be 
implemented; and

(c) whether the benefits wilt be awarded 

on the caste recognitk>n or on the basis of 
economic slab (income Group)?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (c). Government have decided to 

observe Baba Saheb Dr. B.R. Ambedkhar*s 

birth Centenary from 14th April, 1990 to 14th 
April. 1991 in a befitting manner.

Government is finalising various pro
grammes whk:h wouki be appropriately 

implemented during the Centenary Celek>ra- 

tions.
Liquor Advertisement In Newspapers

8918. SHRI A. VUAYARAGHAVAN: 

Will the Minister of WELFARE be pleased 
to state:
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(a) whether Government are aware of 

the indirect methods by which liquor adver
tisements are carried in newspapers;

(b) whether liquor advertisements are 

indirectly given in the name of soda and 
snacks;

(c) whether guidelines regarding such 

advertisements are not followed strictly; and

(d) if so, the steps taken to stop such 

practices?

THE ÎINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). Information is being collected and 

will be laid in the House.

New Transport System in Cities

8919.  SHRI PRAKASH KOKO 
BRAHÎBHATT: Will the Minister of URBAN 

DEVELOPMENT be pleased to state;

(a) whether Union Government is con
sidering the proposal to make partly over
ground and partly under-ground system on 
railways in a number of States;

(b) whether any survey has ben con
ducted in his regard;

(c) to what extent Government propose 

to introduce these new systems of transport 

in vark)us cities, State-wise?

(b) Some of the State Governments 

and k)cal bodies have got feasibility study 
reports prepared, for introducing mass rapid 
transport systems in their cities. For ex> 

ample, cities like Bangbre, Hyderabad, 
Secundrabad, Ahmedabad etc. have been 
taken up for such studies, in addition of the 

Calcutta Metro Railway from Tollygan] to 
Garia and the extensk)n of the Madras Beach 

-Luz line form Luz to Taramani and from 

Taramani to Villivakkam.

(c) Since the mass rapkl transport 

systems are highly capital intensive, the 
implementation of such systems require 

participatbn from the Government of India, 
State Governments and local bodies. De
pending upon the availability of resources 
with the varbus agencies including the 

Government of India, depending upon the 
urgency and prbrity these schemes would 

be considered at appropriate time by State 
Governments. Also the implementation wouki 

depend upon the allocation of funds for urban 
transportation projects during the Eight Five 
Year Plan.

[Translation ]

Irrigation Facilities to Backward and 
neglected Districts

8920.  SHRI RAM SAJIWAN: Will the 
Minister of WATER RESOURCES  be 

pleased to state;

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN); (a) 

As on date only two systems namely the 
Cabutta Metro System and the Madras 
metropolitan Transport system are under 
constructk>n. A portk>n of the Calcutta metro 
system whbh is mostly underground has 

already become operatbnal. The Madras 
mass rapid transport system has both the 
elevated and at-grade components.

(a)  whether the Working Group consti- 
tuted by the Planning Commission has sub
mitted any interim report about provkling 

irrigatk>n facilities to the backward and ne
glected distrk:ts of Bundelkhand regk>n in 
Uttar Pradesh; and

(b)  if not, whether the group is likely to 
be asked to do so immediately?
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THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes. Sir. Out
lays have been recommended for on-going 
and new major and medium projects of the 
Bundelkhand region.

(b) Does not arise.

[English ]

Declaration of Calcutta as National City

8922.  SHRI  SUDARSAN
RAYCHAUDHURI: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state:

(a) whether Government are consider
ing any proposal to declare Calcutta as a 
'national city’ or a 'city of national impor
tance’; and

(b) if so, the details thereof'?

THE Minister of urban devel
opment (SHRI MURASOLI MARAN;: (a) 
No, Sir.

(b) Does not arise.

[ Tanslaion ]

Strike by Doctors

8923 SHRI HARI BHAU SHANKAR 
MAHALE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of times when doctors 
working in hospitals run by Centra! Govern
ment went on partial or total strike during the 
last three years, throughout the country. 
Statewise; and

(b) the details of their demands and the

steps being taken by Government to check 
the recurrence of such strikes in future?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The 
Central Health Service and other Service 
Doctors belonging to Joint Action Council 
working in Central Government hospitals 
went on a major strike in July, 1987 in sup
port of their demands for bettering pay scales 
and emoluments and improvement of their 
promotional chances. A package of benefits 
was announced by Government for the strik
ing doctors. However, not satisfied with that 
package, the Joint Action Council of Service 
Doctor Organisations submitted a new 
Memorandum of demands in April, 1989. 
Their mam demand related to higher pay 
scales, time bound promotions, allowing 
pnvate practice or granting NPA (3) 50% of 
basic pay without any ceiling, enhancement 
of retirement age from 58 to 62-65 years, 
Grants/enhancement of various allowances 
VZ Risk Allowance, Conveyance Allowance, 
Contingency Allowance, Post-Graduate Al
lowance, Teaching Allowance, Administra
tive Allowance and Rural/Difficult Area Al
lowance, antedating for Medical Officers, 
counting of Residency service of all states 
for service matters, same pay scales and 
promotional avenues for all service doctors, 
benefits of promotions/placement to be ef
fective from 1.1.1986, ad-hoc number of 
post of Senior Administrative Grade Level, 
pay for strike period, extending the benefits 
to all the constituents etc. A memorandum of 
settlement has been signed on 21 st August, 
1989 with JACSDO in full and final settle
ment of all their demands.

Junior Doctors (consisting of Junior and 
Senior Residents) want on strike in May- 
June, 1989 in support of their demands for 
upward revision of their remuneration in the 
light of higher emoluments allowed to regu
lar doctors ot C.H.S. A settlement was 
reached between the striking Junior Doctors
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and the Government on the 1st July, 1989, 
under which their renumerations have been 

enhanced.

With the conclusion of these agree- 

ments and their implementation, Govern

ment hopes that there will be no cause for the 
doctor to go on strike in future.

Demands of FPS Owners of Delhi

8924. SHRISHEO SHARAN VERMA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the Fair Price Shop-keep

ers in Delhi have submitted their demands to 
Government and also threatened to observe 

strike if the demands are not met;

(b) if so. the details thereof ; and

(c) the action taken by Government 

thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 

(SHRI RAM PUJAN PATEL): (a) and (b). 

Yes, Sir to Delhi Administration. The main 
demand of the Fair Prices shop Owners was 
for increase in their margin of profit.

(c)  The Delhi Administration has since 
revised the commission admissible to the 

Fair Price Shop owners on sale of wheat and 
rice and has resolved the issue.

[Eng//sh ]

Merger of M/s Birds Jute and Export 

Ltd. with National Jute Manufacturing 

Corporation

8925. SHRI BASUDEBACHARIA: Will 
the Minister of TEXTILES be pleased to 

state:

(a) whether M/s. Birds Jute and Export

Ltd., was taken over and merged with Na
tional Jute Manufacturing Cotporation in 
1986;

(b) if so. whether all decisions of Bureau 

of Pubik; Enterprises are being implemented 

in that unit;

(c) if so, whether BPE circular regarding 
interim/ad-hoc relief was also implemented 

in the Birds Jute and Export Ltd.; and

(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV); (a) 
Birds Jute and Export Ltd. was not merged 

with National Jute Manufactures Corpora
tion. it continues to be a company under 

Companies Act, with separate Board of Di
rectors and there are a large number of 

private share holders in BJEL. The Govern
ment shares in BJEL were transferred to 
NJMC in 1986. This company is a subsidiary 

of National Jute Manufactures Corporation.

(b)  to (d). The decisions of Bureau of 
Public Enterprises are applicable in BJEL in 

accordance with its set up. BEP’s circular on 
interim/ad hoc relief was applicable only to 
the Public Sector Undertakings where pay 
structure was linked to Industrial Dearness 
Allowance. As such it was not applicable in 

BJEL.

[Trans/at/on]

Ailotnnent of Land by DDA to N.E.H.M.

8926.  SHRI JAGANNATH SINGH: Will 

the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a)  the date on which National Elec
tropathy, Homoeopathy Medicine of India 
(Central Council) Janakpuri, New Delhi had
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submitted its application for allotment of land;

(b) whether sponsorship is required for 

allotment of land for medical institutions;

(c) if so, the reasons therefor; and

(d) the time by which land will be allot
ted?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
13.4.1985

(b)and(c). Sponsorship by the Ministry 
of Health and Family Welfare/Delhi Admini

stration for allotment of land to medical insti

tutions in Delhi is necessary to ascertain, 

inter alia, the genuineness, professional 
competence and the financial soundness of 
the applicant society and the need for the 

specific medicare facility In the locality in 
which land is applied for.

(d)  Allotment of land is not considered 

in the absence of requisite documents from 
the applicant.

Ban Sagar Dam Project

0927. SHRI SUKHENDRA SINGH: Will 
the Minister of WATER RESOURCES be 

pleased to state:

(a) the total allocation proposed to be 
made for the Ban Sagar Dam Project during

1990-91;

(b) the details of the steps being taken 

for the rehabilitation and resettlement of the 
displaced persons of the villages affected 
thereby;

(c) whether financial assistance Is being 
received from International Financial Organi

sations and whether bilateral talks for such 
assistance is going on with other countries; 
and

(d)  if not, whether there is any proposal 

to hold such talks in future?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Rs. 52 crores.

(b) According to guidelines, oustees 

are entitled for free reskJential pk>ts of size 

90* X 50* and a resettlement grant of Rs. 750. 

The families settling on their own are pro- 
vkled a resettlement grant of Rs. 2000. In 
addition, a family receiving a compensation 
of less than Rs. 500 is to get grant-in-aki of 

Rs. 500 which reduces proportk>nately as 
the amount of compensatk>n increases. Also 

25% of the seats in the Industrial Training 

Institute at Basta have been resen/ed for the 

oustees of Bansagar and Bodhghat proj
ects. Resettlement cok>nies are to be 

equipped among others, with civil amenities 

such as primary health centres, schools 
approach roads, dug wells, ponds, parks 
and electrk:ity.

(c) and (d). No, Sir.

[English]

Expert Group on lodisation of Salt

8928. SHRI RAM NAIK:

DR, VENKATESH KABDE:
DR. DAULATRAO SONUJI 

AHER:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether in our country goitre in rural 

and adivasi areas is on account of non

availability of adequate food, predominance 
of kx:al food containing goitregenk: factors In 
diet, poor hygienic conditions and hardness 
of water; and

(b) whether Government propose to 
review compulsory bdiation of salt and intro*
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duction of iodised salt for free sale in the 

market for those who need it?

THE MINISTER OF ENERGY AND 

MINISTER OFCIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Iodine Deficiency 
Disorders including goitre oocur in popula

tion living in iodine deficient environment. 
Although iodine deficiency isthe major cause 

of endemic goitre, other environmental fac> 
tors also act in conjunction with iodine defi

ciency in the development of goitre. The 
daily requirement of iodine is fulfilled mainly 

by food (90%) and from natural water. Cere
als, pulses, vegetables and fruits grown on 

iodine deficient soil are deficient in iodine. 

Som9 of vegetables and fruits contain goi- 

tregenic factors but these goitrogenics are 
inseparable. Various experimental studies 

conducted have revealed that the quantity of 
goitregens required to produce goitre will 
necessitate consumption of such foods in 
very large quantities everyday. Iodine deple

tion of soil is due to deforestation which is 

lined with frequent floods and rivers chang
ing their course.

In India, it is estimated that 150 million 

people including those living in rural and 
tribal areas, are at risi( from IDD of which 54 
million have iodine, Deficiency Disorders 

and 2.2 million are cretins.

(b)  The surveys carried out by the 

Directorate General of Health Sen/ices, 

Indian Council of Medical Research and the 
All India Institute of Medical Science have 
revealed that no region in the country can be 

considered completely free from goitre and 

other Iodine Deficiency Disorders. |odisa- 
tionof salt isthecheapest and proven method 

of prevention of Iodine Deficiency Disorders 
If any specific scientific data regarding ad

verse effects of consumption of iodised salt 
in the country is brought to the notice of the 
Govemment, then matter could be refen̂ed 

to I.C.M.R. to review the technical issues in 
the matter.

Modernisation of irrigation Projects in 
Rajasthan

8929.  SHRIMATI VASUNDHARA 

RAJE: Will the Minister of WATER RE

SOURCES be pleased to state:

(a) v/hether some irrigation projects are 
proposed to be modernised in Rajasthan;

(b) if so, the details thereof; and

(c) the details of funds allocated or 

proposed to be allocated for this purpose?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Out of 

the 10 modernisation projects received at 

the Centre from December, 1979 to August 

1989, 8 projects have t>een returned due to 
basic deficiencies/non-compliance by the 
State Government of the observations of 

Central Water Commission for more than 

one year. Two projects, namely, Jaismond 
and Gambhiri Modernisation Projects esti

mated to cost Rs. 29.1 crores and envisag
ing benefits to about 24,000 hectares, have 

been examined and comments sent to the 
State Government for compliance.

(c)  The State Government in their Annual 
Plan 1990-91 has proposed a provision of 

Rs. 5.3 crores.

Holiday Homes in Country

8930.  SHRI BABANRAO DHANKE: 

Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the State-wise details of holiday 
homes/guest houses under the control of his 
Ministry;

(b) the procedure for allotment of these 

holiday homes/iguest houses;
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(c) the average rent charged in these 
holiday homes/guest houses; and

(d) whether Government propose to 
construct new holiday homes/guest houses 
in some States, if so, the details thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
Holiday Homes, as distinct from touring offi

cers' hostel exist at present at Shimla in 
Himachal Pradesh, Mussoeorie in Uttar 

Pradesh and Kanyakumari in Tamil Nadu. 
These are used for allotment to M.P.s., 

employees of Central Govt., empioyees of 
Public Sector Undertakings etc., and the 

guests accompanying them. No Guest 
Houses are under the control of this Ministry.

(b) Accommodation in the holiday 
homes is allotted on an application on first 

come first served basis subject to recovery 
of licence fee in advance—However priority 
is given to the M.Ps. and Central Govt, 
empioyees over the other categories.

(c) The charges prescribed for different 
categories at Shimla, Mussoorie and Kan
yakumari are indicated in attached state

ments I, II and 1(1 respectively.

(d) Construction of holiday homes at

the under-mentioned places have been 

approved in principle by the Government 
subject to availability of land at these places:

(0Goa

(ii)Ooty

(iii)Mysore

(iv)Arnarkantak

(V)Nainital

(Vi) Puri

(vii)Darjeeling

(viii) Gangtok

(ix)Kalimpong-

(X)Kodaikanal

(xi)Madurai

(xii)Srinagar

(xiii) Varanasi and

(xiv)Delhi

STATEMENT-1

Application for Advance Reservation of Accommodation of Grand Hotel (Holiday Home)

Shim/a

1.  Name of Officer/MP/Tourist 
(in block letters)

2.  Designation and Deptt./Ministry to 

which attached (Personal No. Rank 
and Parent Units should be indicated 

by Defence Service Officer)

3.  (a) Complete Postal Address to which
communication is to be sent.



(b) Permanent Address ............................................................

4.  (a) Period for which accommodation

if required ............................................................

(b) whether accommodation is
required for Holidaying purpose  ............................................................
or on official duty

5.  Order of preference of type of
accommodation required Single/  ............................................................
Double/Four bed suites

6.  Whether accommodation was

availed during the previous two years ...........................................................
for holidaying purpose

DECLARATION

A. I. certify that the accommodation asked for in the Grand Hotel, Shimla will be occupied 
by me or my family members dependent upon me whose identity will be conveyed duly 

attested by office Deptt.

B. I Certify that:—

(i) I am a member of Rajya Sabha/Lok Sabha.

(ii) I am under Central Government Service.

(iii) I am under employment with the____________̂and am paid my salary out of the
f u nds____________.

(iv) 1 am eligible/not eligible for allotment G.P.R. Accommodation at the place of my 
posting.

(v) The authority/who allots me the residential accommodation at the place of posting
is__________.

C. I undertake that I will not overstay, beyond____________the Period of reservation
without permission of Directorate of Estate. New Delhi, under any circumstances and would 
vacate the accommodation on the date failing which I will be liable to pay market rate of licence 

fee as damages and other legal actbn etc.

D. I certify that the information given above is correct and that nothing has been 
concealed. I shall also abide by the Rules and orders governing this alk>tment.

E. I undertake to take meals or to pay the service charge as per Govt, order directly to the 

caterers.

Place:

Date: Signature
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The rent for accommodation per day is as under:—

199 Written Answers MAY 16,1990 Written Answers 200

Description of 

Rooms

From Centra! 
Government 

employees

Employees of 
Public Sector 

undertakings 

Govemment 
companies

For Private 

Persons (as 

guest of 

Government 
servant)

1 2 3 4

Singla bed suites Rs. 10.00 Rs. 25.00 Rs. 50.00

Double bed suites Rs. 15.00 Rs. 40.00 Rs. 80.00

Four bed suites Rs. 20.00 Rs. 60.00 Rs. 100.00

Application for reservation should be accompanied by Bank Draft covering full amount 

drawn in favour of Asstt. Estate Manager, Grand Hotel, Shimla and should be sent directly to 
the Asstt. Estate Manger, Grand Gotle, Shimla.

Applications for reservation in Holiday Home Shimla during the season period off 15th 
April to 15th July are received in Asstt. Estate Manager, Shimla's office only w.e.f. 1st March 
onwards and reservatbn in made on first come ftrst served basis.

To be filled in by the Administrative Office:—

No. Dated

Forwarded to the Asstt. Estate Manager. Grand Hotel. Shimla it is certified that Shri/Smt./

Km.____________________and his/her family shall be visiting Shimla on leave/official
duty.

Signature: 

Officiai Seal:

STATEMENT-II

Application for Allotment of Accommodation in the Holiday Home Mussorie (Utter
Pradesh)

Name of the officer and office address1.

2.

3.

Designation and Residential address 

(with telephone No.)

Details of family members 

(Indicate children separately)

4.  Number of beds required



5.

6.
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period for which accommodation is required 
(Indicate dates) Note: not exceeding 7 days

Amount of money deposited 

(Give details of Bank Draft)

7.  Declaration; I certify that the accommodation requested for will be occupied k>y me
and my family members. I undertake to vacate the accommodatbn on_____and will not

overstay without prk>r written permissk>n of the Directorate of Estates.

Signature:

Dated:

GENERAL INSTRUCTIONS 

1. The rent for accommodation per day is as under:

Si,  Description of 
No.  Rooms

From Central 
Govemment 

employees

Employees of 

Public Sector 
undertakings

For Private 

Persons (when 
allotted as

Govemment 

companies 

State 
Govemment etc.

guest of M.P/s/ 
Govemment 

Employees)

1 2 3 4

(1) 2 bed room Rs. 9.00 Rs. 20.00 Rs. 30.00

(ii) 3 bed room Rs. 13.50 Rs. 30.00 Rs. 45.00

(lii) 4 bed room Rs. 18.00 Rs. 40.00 Rs. 60.00

(iv) 6 bed room Rs. 27.00 Rs. 60.00 Rs. 90.00

2. Charges for geysers, water and electricity at the folk>wing rates are payable at the 
Holiday Home:—

Rate per day

2-bedroom 3'bedroom  4-bedroom  6-bedroom

1 2 3 4 5

Geysers Rs. 1.00 Rs. 2.00  Rs. 3.00 Rs. 4.00

Water and 
Electricity

Rs.2.00 Rs. 3.00  Rs. 4.00 Rs. 5.00



In addition additional charges @ Rs. 1-00 per day would be recoverable for blankets. If 
any, provided at the Holiday Home.

3. Applications for reservation should be accompanied by a Bank Draft drawn in favour 

of Assistant Director of Estates (Cash) covering rent for accommodation only at the rates 
indicated in para 1 and shoukJ be sent to Assistant Director (Regions) Room No. 411>C, 

Directorate of Estates. Nirman Bhawan, New Delhi, so as to reach at least 15 days before the 
actual date of albtment.

Applications for resen/ation in Holiday Home Mussorie during the season period of 15th 
April to 15th July are a received in this Directorate only w.e.f. 1st March onwards and 

reservations is made on first come first served basis.

(TO BE FILLED IN BY THE ADMINISTRATIVE OFFICE)

No. Dated:

Forwarded to the directorate of Estates for necessary action.

Signature:

Office Seal:

STATEMENT-III

Application for Allotment of Accommodation in these Holiday Home at Vivekanandapuram,
Kanyakumari, (Tamilnadu)

1.  Name of the officer with designation

and official address in capital letters 
(With telephone number)

?.  Residential address

3.  Accommodation required

4.  Period for which accommodatbn is 
required (indicate date)

5.  Amount of money deposited give details 

of bank draft)

6.  Declaration:— I certify that the accommodation requested fcr will be occupied by me 

and my family members. I undertake to abide by the discipline of Vivekananda Kendra.

Signature of the Officer 

Date:
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The reservation can be made with any of the following offices:

Number of suiter waiiabie

1. Asstt. Director of Estates (Regions) Two-3 bed deluxe si/les and
Room No. 411 *C’ Wing, Nirman Bhawan, 

New Delhi-110011.

Two 2-bed

2. Estate Manager.

5-Espianade-East,

Calcutta-69.

One-2 bed suite

3. Asstt. Estate Manager,
1 st Floor, Shastri Bhavan, 
26 Haddows Road, Madras.

One 2-bed suite

4. Executive Engineer, 

Trivandrum Cantral Division, 
C.P.W.D., Trivandrum-4.

One 2-bed suite

The application should be accompanied a Bank Draft’ drawn in favour of the Assistant 
Director of Estate (Cash) covering the rent of accommodation only if reservation is to be made 

with (1). In case reservation is to be made with any of the officers mentioned at (2) to (4) the 
Bank Draft should be drawn in favour of that officer.

The rates of rent for accommodation ar as under:-

Rent per day 2-bed

suite

3'bed Deluxe 

suite

1 2 3

For Central Government Emptoyees and Pensioners Rs. 10/- Rs. 25 /

For employees of Public Sector Undertakings under 

Central Government

Rs. 30/- Rs. 75/-

Charges for additional persons are payable to direct to the Campus-in charge, Vivekananda 

Kendra, Kanyakumarl at the rate fixed by them from time to time.

(TO BE FILLED IN BY THE ADMINISTRATIVE OFFICE)

Dated:-

No. Dated:-

Forwarded to the___________________________________It is certified that particu
lars by Shri/Smt,_______________________________________in column. No. 1 are
correct.

Signature:

Officer Seal:
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World Bank Assistance for Qosekhurd 
Protect of Maharashtra

8931.  PROF.  MAHADEO 

SHIWANKAR; Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether any request has been re
ceived regarding World Bank assistance to 
Gosekhurd Project of Bhandara district in 

Maharashtra;

(b) the present positbn of the Gk>- 

sekhurd Project; and

(c) the action taken or proposed to be 
taken for obtaining Work! Bank assistance 

for the project?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 

MANUBHAI KOTADIA): (a) No. Sir.

(b) The Project has not been cleared by 
the Planning Commissk>n owing to the non- 
fulfilment of certain requirements by the State 

Government, such as, environmental im

pact studies.

(c) Does not arise.

[Transfation]

Acquisition of Piots by DDA

8932. SHRIRAJENDRA AGNIHOTRI: 

Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether the Delhi Devebpment 

Authority has acquired any pk>ts in the re

cent past;

(b) if so, the details thereof;

(c) whether the pk>t owners have been 
pakl adequate compensatk>n; and

(d)  if so, the details thereof and If not t)y 

when it is proposed to be given?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRi MURASOLI MARAN): (a) 
to (d). The information is being collected and 
will be lakJ on the Table of the Sabha.

[Bngffsh]

Welfare of AgarbathI Workers in 
Karnataka

8933. SHRI H.C. SRiKANTAIAH: Will 
the Minister of LABOUR be pleased to state:

(a) whether there is a proposal to ex
tend the ESI and EPF facilities to the agar- 

bathi manufacturing workers in Karnataka 
and other States; and

(b) if so. the details thereof?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The EPF Act is already appli

cable to establishments engaged in manu
facture of agarbathi and employing 20 or 

more persons. Similarly, factories engaged 
in the manufacture of agarbathi, whbh are 
either run with power and employing 10 or 
more persons or run without power and 

emptying 20 or more persons and kx̂ated 

in the areas where the* ESI Scheme has 

already been implemented, are also cover- 
able under the ESI Act. The workers em- 

pk)yed in the above mentioned classes of 
establishments/factories are thus already 
eligible for EPF and ESI facilities. There is at 

present no proposal for further extending the 
coverage under the two Acts.

Recovery of Sugar

8934. SHRI M. BAGA REDDY: Wilt the 

Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:
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(a) the average percentage of recovery 
of sugar from sugarcane in cooperative sugar 

factories of Maharashtra, Andhra Pradesh, 
Karnataka and Tamil Nadu in the year 1988- 
89;and

(b) whether there is any variation in 

percentage of recovery rate, if so, the rea-
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sons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Recovery 
of sugar percent cane during 1988-89 sugar 

year in respect of sugar mills in cooperative 
sector was as under:

$1. No. State Recovery %

1 2 3

1. Maharashtra 11-06

2. Andhra Pradesh 9.77

3. Karnataka 10.63

4. Tamil Nadu 10.20

(b) Sugar is an agro based industry and 
recovery vary in different zones depending

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

upon various factors such as weather condi
tions. variety and quality of sugarcane, time 

of harvesting and crushing etc.

False SC/STCertlflcates

8935,  SHRI ARVIND TULSHIRAM 

KAMBLE: Will the Minister of WELFARE be 

pleased to state:

(a) whether a number of cases of un

lawful admissions in Medical or Engineering 

Colleges, etc. through false SC/ST certifi
cates are pending in Maharashtra High Court;

(b) if so. the details of such cases;

(c) the number of such cases that 
occurred during the last two years, year- 

wise; and

(d) the steps Government propose to 
check such false cases?

(a) Yes, Sir.

(b)  and (c). The details are given in the 
attached Statement

(d)  The Government of India have al
ready issued detailed instructions to all the 
State Governments/UT Administrations 

requesting them to take deterrent action 
against the officials who issue false certifi
cates deliberately or carelessly without proper 

verifk:ation. The State GovernmentsAJT 

Administrations were also requested to take 

every effort to detect all cases of non-Sched- 
uled Castes and non-Scheduled Tribes hold

ing false SC/ST certificates, cancel the 

benefits that they are availing though not 
entitled to. impose severe penalties and to 
take appropriate legal action against them 

and against those who are/Were responsible 
for the issue of such certificates. The State/ 
UTGovernments have been impressed upon 
the need to take strict and expeditk>us actk>n
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in this regard, and keep a sUict vigil.

STATEMENT

List of cases pending in the Higti Court 

of Bombay in which Union of India was one 
of the respondent

1.  Writ Petition No. 4810 of 1987 
Malti M. Bhandari. Petitioner 

versus the Govt, of Maharash
tra and the Union of India re* 

garding caste verification of 
Petitioner belonging to Chamar 

community.

2.  Writ Petition No. 4967 of 1988— 
Gopal Akashar Barot. Petitioner 
versus the Govt, fo Maharash

tra and ethers regarding caste 
status of Petitioner.

3.  Writ Petition NO. 1071 of 1987 
in the High Court of Judicature 

at Bombay Aurangabad Bench. 
Aurangabad—Shri Prakash, 
Petitioner versus the State 

Government of Maharashtra 
and others regarding treating of 
Dhangar as Dhangad in Mahar
ashtra.

4.  Writ Petition No. 885 of 1987 in 
the High Court of Judicature at 
Bombay Nagpur Bench—Shri 

M.A. Mahatama versus the 
Stale Government of Mahar
ashtra dn other regarding issue 
of caste certiffeate to Dhangar 

in the name of Dhangad.

5.  Writ Petition Np. 3709/88 in the 
High Court of Bombay by Shri

Sanjay Kumar Vinod Kantharia 

verus the Govt, of Maharashra 

and others regarding caste 
claim of the Petitioner, a mi
grant from the State of Gujarat.

Raids on Firms Using BVOs In Gold 
Drinks

8936. SHRI D M. PUTTE GOWDA: 
SHRISARJU PR.ASADSAROJ:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;

(a)  whether the Department of Preven
tion of Food Adulteration has conducted 
raids at the premises of soft drink manufac

turers to detect the contents of BVO in soft 
drinks;

(b) if so, the facts and the details thereof;

and

(c) the action taken thereon?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). As per the 
information received from Delhi Administra

tion, the Department of Prevention of Food 

Adulteration, Delhi Administration, Delhi had 
conducted raids on 17th April, 19th April at 
the premises of the manufacturers of Car

bonated Waters to detect the use of B.V.O. 
Out of nine samples taken, three samples 
have been found containing B.V.O. by the 
Public Analyst. The details are given in the 

attached statement.

All the these cases where B.V.O. has 
been detected are under investigation.
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Recmitment Rules for L. & D.O.

8937. SHRI DHARAM PAL SINGH 

GUPTA; Will the Minister of URBAN DE

VELOPMENT be pleased to refer to the 
reply given on 7 December. 1988 to Unstar- 

red Question No. 3869 regarding Recruit

ment rules for Land and Development Offi
cer and state:

(a) whether recruitment rules for the 

post of Land and Development Officer have 
been reviewed;

(b) if so. the details thereof; and

(c) if no, the reasons for the delay*?

THE MINISTER OF URBAN DEVEL
OPMENT {SHRI MURASOLI MARAN): (a) 

Yes, Sir.

(b) It was felt on review that no amend
ment in the existing Rules was called for.

(c) Does not arise.

[Trans/a(/on]

SC/ST Doctors Working in Hospitals in 
Delhi

8938. SHRI KALPNATHSONKAR: Will 
the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether there have been cases of 
delays in making promotions of SC/ST doc

tors In various Government hospitals in Delhi 

as per Government orders in regard to such 

promotions;

(b) if so, the details thereof and the 

reasons therefor; and

(c) the time by which such doctors are 
likely to be given promotk)n?

THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHRI ARIF 

l̂ HAMMAD KHAN): (a) to (c). The infor

mations is being collected and will be laid on 

the Table of the House.

[Eng/is/)]

Completion of Teiugu-Ganga Project

8939. SHRI R.JEEVARATHINAM: Will 

the Minister of WATER RESOURCES be 
pleased to state:

(a) by what time the Telugu-Ganga 

Project is likely to be completed;

(b) whether Government have consid

ered the proposal to extend the feeder canal 

of the project via Rayalaseema, Palamanar- 
Vaniyambadi and then to Madras; and

(c) if not, whether Government propose 
to consider this proposal'?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). Telugu 

Ganga Project, as formulated by Andhra 
Pradesh, envisages transfer of 15 TMC of 

Krishna water for Madras Water Supply. In 

addition, 1.99 lakh ha. of irrigation is proposed 

en-route in Rayalaseema and Nellore dis

tricts. While the project has been techno- 

economically apprised, the Advisory Com

mittee after considerating the project in April 
1988 deferred its clearance because inter
state aspects have not been resolved. State 

govei'nment has to obtain concurrence of 

other co-basin States.

Steps to Prevent Blindness

8940. SHRI V. KRISHNA RAO;

SHRI EDUARDO FALEIRO:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:
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(a) whether 80 per cent of blindness in 

the country is preventable and curable;

(b) the various steps taken by Govern

ment to prevent blindness among people 

specially among children; and

(c) what guidelines Union Govemment 

propose to issue to parents of such children?

THE MINISTER OF ENERGY AND 

MIN ISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Yes. Sir.

(b) The Government has taken up many 

steps to prevent and control blindness 
amongst people including children also; 

health education on eye care and consump> 
tion of foods rk:h in vit. A; distributbn of 

intensive doses of vitamin—A deficiency; 
supply of anti-biotic eye ointment to control 

trachoma; cataract operations to restore 
visk>n; eye-banking and corneal transplants.

(c) The messages covered under health 

educatk>n are largely directed for the par
ents, school teachers and medical and para

medical staff: general eye hygine; consump
tion of green leafy vegetables and other 
foods rk:h in Vit.—A; utilisation of the facili
ties under the programme of prophylaxis 

against blindness due to Vit.—A deficiency.

Ohara Groundnut Oil

8941.  SHRIMATI SUBHASHINI All: 

Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether Government are aware that 

NDDB is marketing Dhara Groundnut oil in 1 
litre tetrapacks;

(b) whether this vblates the provisbn of 
Weight and Measures Act; and

(c) if so, whether NDDB has been 

challenged in any State/UT for this vblation

and If not, the reasons thereof?

THE MINISTER OF STATE IN THE 

MINISTRYOF FOOD AND CIVIL SUPPLIES 

(SHRI RAM PUJAN PATEL): (a) Yes. Sir.

(b)  and (c). According to the Standards 

of Weights and Measures (Packaged Com

modities) Rules, 1977, edible oils are to be 
packed in terms of weight only. However, on 

a request received from the NDDB that for 

technical reasons, it is not possible for them 

to pre-pack edible oils in tetrapack in the 
standard quantities specified in the Rules, 

they have been permitted to pre-pack edible 

oils in tetrapack by volume in certain speci
fied quantities. The matter is being reconski- 
ered.

Taking over of Voltas and Punjab Agro 
Industries Corporation for Food Proc

essing Plant

8942. SHRI KHEMCHANDBHAI 

SOMABHAICHAVDA: 

SHRI MANIK SANYAL:

SHRI M.S. PAL:
SHRI K. PRADHANI:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the fruit processing plant of 

Voltas and Punjab Agro Industries Corpora

tion in Abohar has been declared sick;

(b) whether it has fc)een taken overby 
Pepsi Foods; and

(c) if so, the details thereof?

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The informatk>n is being collected and 

will be laki on the Table of the House.
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Wages of Labour

8943. SHRI R.N. RAKESH:

SHRI MANIKRAO HODLYA 
GAVIT:

Will the Minister of LABOUR be pleased 

to state:

(b) if so, the details thereof?

THE MINISTER OF ENERGY AND 

MINISTEROFCIVILAVIATION (SHRI ARIF 
MOHAMMAD KHAlQ): (a) and (b). Govern* 

ment have taken the folbwing major steps 

for development of Siddha System of Medi

cine:

(a) whether Government propose to 

increase the minimum wages of labour 

working in the capital;

(b) if so. the details thereof:

(c) the time by which the above pro> 

posal is likely to be implemented; and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) No. Sir.

(b) and (c). Does not arise.

(d)  Delhi Administratton, while fixing/ 
revising the minimum rates of wages which 

are enforceable from 1st May, 1989, has 

decided to introduce a Variable Dearness 
Allowance @ 85 paise per point in the rise of 
Consumer Price Index Number and same is 

to be announced in the month of February 

and August each year. This Dearness Albw- 

ance will be neutralising the rise in price of 

cost of living and the minimum wages will be 
revised every third year.

**SMdha” System of Medicine

8944.  SHRI N. DENNIS: Will the Minis
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a)  the steps taken by the Government 

for the promotbn **Siddha’’ System of medi
cal practice; and

(i) The Central Councilfor Research 

in Ayurveda & Siddha is con
ducting research programme in 

Skldha System of Medbine. 14 
institutes/units under the Coun

cil are engaged in research in 
this system of medicine.

(ii) TwoDepartmentsofGovernment 
college of Siddha Medicine at 
Palayamkottai have been up
graded for Post-Graduate train
ing in maruthuvam and Guna- 
padam.

(iii) Under the Central Government 
Health Scheme, one unit each at 
Madras and New Delhi have 
been established for providing 
treatment according to Skidha 

system to the beneficiaries.

(iv) A siddha Pharmacopoeia Com

mittee has been constituted to 

prepare standards formulary and 

pharmacopoeia of drug: tf this 

system. The first volume of 

SkJdha formulary has already 

been published.

Steps to Control Filarla

8945.  SHRI A. CHARLES: Will the 

Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a)  whether a natbnal Failaria Control 
Programme is being implement in the ooun-
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(b) if so. the steps being taken for the 

control and eradication of Fitaria;

(c) the funds allocated to Kerala for the 

purpose during the last three years. Year- 

wise;

(d) the number of Filaria cases reported 

in Kerala during the last three years» Year- 

wise;

(e) whether there has been any decline 
in the number of cases report; and

(f) if not, the reasons therefor and steps 
proposed to be taken by Government to

accelerate the implementatbn of the pro
gramme?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). Yes. 
National Filaria Control Programme is, at 

present functbning in204towns In 13 States 
and 4 U.Ts. 27 survey units and 192 clinics 
are also functbning in the country including 

Kerala, where 2 survey units and 9 clinics 

are functioning for monitoring filaria situation 
and treatment of filaria cases are respec
tively.

(c)  Central Assistance In cash and kind 
given to Kerala State during past three years 
is as. under:

Cash Kind Total 
(Rs. In lakhs)

1 2 3 4

1987-88 5.00 11.55 16.53

1988-89 1.00 7.74 8.74

1989-90 1.00 8.77 9.77

(d) Number of blood sikies examined  eases cases found during the last 3 years 
and Mf (microfilaria carrier) cases & Dis-  are given as under:

Number Examined NôVeiorMF No-hve for Diseases

1 2 3 4

1987 109323 2160 1552

1988 82607 1334 1019

1989 57609 885 631

(e)  Yes. There is a gradual decline of  during last 3 years, 
both Micro filaria carriers and disease cases
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(f) Does not arise.

Norms for Distribution of Quotas

8946. SHRIANBARASU ERA: Will the 
Minister of TEXTILES be pleased to state:

(a) the details of the norms, guidelines 

prescribed for distribution of Garment Export 
Entitlements to eligible exporters; and

(b) the role of the Apparel Export Pro
motion Council in the same?

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
The details of norms and guidelines pre
scribed for distribution of Garment Quotas 

for the years 1988 to 1990 are available in 
the Public Notice No. 28-ETC (PN)/87 dt. 

15th October, 87 copies of which are avail
able in the Parliament Library.

(b)  The Apparel Export Promotion 

Council is the agency for administering the 
Garment Export Entitlement Distribution 

Policy announced by the Government.

Palm onto Sikkim

8947. SHRI NANDU THAPA: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether Union Government have 

granted monthly quota of Palm oil and rape- 
seed oil for the State of Sikkim; and

(b) if so, the quantity of monthly quota 
and the date when it was fixed?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND Cl VIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 

Alkx:atk)n of edible oils to the States for PDS 
is made on month to month basis depending 
upon demands made by the States/UTs,

stock of imported edible oils available with 
the Government, availability of indigenous 
oils in the market and prrces thereof, and 
pace of lifting of edible oil allocated to them 

earlier. Based on the above consideratbn 
the allocation of Palmolein oil to Sikkim has 

been fixed at a level of 100 MTs for the month 

of May, 1990. Presently, rapeseed oil is not 

imported for distributbn under PDS.

[Translation]

Instruction to Kendrlya Bhandars

8948. SHRI SURYA NARAYAN

YADAV:
SHRI RAJVEER SINGH:

Will the Minister of FOOD AND CIVIL 

SUPPLIES be pleased to state:

(a) whether Government have issued 
instructions to Kendriya Bhandar, Vasant 

Vihar, New Delhi for drawing ration only 
twice a month; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 

MINISTRYOF FOOD AND CIVIL SUPPLIES 

(SHRI RAM PUJAN PATEL): (a) According 
to the procedure followed by Delhi Admini
stration, all Fair Price Shops including those 

operated by Kendriya Bhandars, are deliv

ered supplies of wheat and rice on fortnightly 
basis and levy sugar on monthly basis.

(b)  The decision of fortnightly supplies 

was taken, taking into account storage con
straints, and timely transportation.

[English]

High Percentage of Maternal Mortality

8949. DR.DAULTRAOSONUJIAHER: 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:
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(a) whether government are aware that 

Intemationat planned Parent>hood Federa
tion has pointed out India’s large percentage 
of maternal mortality;

(b) if so, the causes of high percentage 

of maternal mortality; and

(c) the measures Government had taken 
to reduce maternal mortality?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) Yes, Sir. The 

maternal mortality rate in the country is esti
mated to be 4 to 5 per thousand live births.

(b) The causes of high percentage of 

maternal mortality are Anaemia, Bleeding 
due to pregnancy and Puerperium, Toxemia 
of pregnancy, Puerperal Sepsis, Abortion 

etc.

(c) To reduce maternal mortality. Gov
ernment have taken steps to implement a 
package of actbn as part of the State sector 
plan and as Centrally sponsored schemes 
for expansion of health network, training of 
health workers, traditionai birth attendants, 

supply of delivery kits etc. The services 
provided are care of the women during preg> 
nancy, during delivery and postnatal period. 
The expansbn of post-partum scheme under 

family welfare programme and intensKica- 

tion of schemes for immunisation, prophy

laxis against nutritional anaemia and sup
plementary nutrition under ICDS are some 

of the other steps taken by the Government 
to reduce maternal mortality rates.

Report of Study Team Regarding Indian 

Workers In Gulf Countries

8950.  SHRI T. BASHEER: Will the 
Minister of LABOUR be pleased to state:

(a) whether Government have received

the report submitted by the team which vis
ited the Gulf Countries to study the problems 

of Indian workers there;

(b) if so, the details thereof; and

(c) the action taken by Government 

thereon?

THE MINISTER OF STATE IN THE 

MINISTRYOFFOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) Yes, Sir.

(b) The delegation made various rec

ommendations relating to simplifk̂ation of 
procedures, deployment of agricultural la
bour, fixing of wages etc.

(c) The recommendations are under 
the conskjerafk>n of Government.

Prices of Polyster Staple Fibre/Yarn

8951.  SHRISHANTILALPURUSHOT- 
TAM DAS PATEL: Will the Minister of 

TEXTILES be pleased to state:

(a) the pnces of polyester blended 
yarns for the last one year;

(b) the justification for increase in the 
prices;

(c) whether polyester staple fibre (PSF) 

prices have recently gone down while prices 

of blended yarns have increased; and

(d) if so, the action proposed to be taken 
to bring down the prices of blended yarns?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
Quarterly prices of polyester blended yarns 
for the last one year are as given below:
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Period Polyester/Viscose t)lended 
yam (average for certain t>lends)

Poiyester/OMon tiiernied 
yam (polyester 65% and cotton 35%)

1 2 3

March, 1989 76.29 103.00

June, 1989 90.94 108.56

Sept. 1989 100.77 123.67

Dec., 1989 99.67 117.56

March, 1990 110.05 125.44

May. 1990 109.28 120.56

(b) Forces of demand and supply deter> 
nnine the prices.

(c) Polyester Staple Fibre Prices de
creased by 17.41 % from December, 1989to 
March. 1990 while polyester blended yarns 
prices increased by 10.4% in the case of 

PolyesterA/iscoso blended yarn and 6.7% In 
the case of Polyester/Cotton blended yam 

during the same period. However since 
March, 1990 upto 5th May. 1990, the prices 

of Polyester blended yams have declined 
slightly. Presently the price of polyester 
blended cotton yam is lower than what it was 

in September 1989.

(d) Government have not imposed any 

administrative control over yarn prices but 
the situatbn remains under watch.

[Translation]

Implementation of Employnnent Ori
ented Scheme

8952.  DR. BENGALI SINGH: Will the 

Minister of LABOUR be pleased to state:

pared any scheme to provide assistance in 
the implementation of employment oriented 

schemes in India;

(b) if so, the details thereof; and

(c) when this scheme is likely to be 

implemented?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):

(a) No. Sir.

(b) and (c). Do not arise.

[Engiish]

Problems of Leprosy Patients

8953.  SHRI N.J. RATHVA: Will the 

Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a)  whether a Committee has been 
constituted to look into the problems of lep
rosy patients;

(a) whether the World Bank has pre-  tee;
(b) ifso,thecompositk>noftheCommit-
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(c) the main aims and objects of the 

Committee and the time by which it is Hkely 

to submit its report; and

(d) whether Union Government have 
asked the State Governments also to ap
point such Committees?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION ̂SHRI ARIF 

MOHAMMAD KHAN): (a) No. Dir.

(b)to(d). Does not arise.
Unani Hospitals Under C.G.H,S.

8954. SHRIG.M.BANATWALLA:WiK 

the Minister of HEALTH AND FAMILY

(a)  whetherthere are any Unani dispen> 
saries and hospitals under the Central Gov> 

emment Health Scheme (CGHS); and

(b)  if so, the names of the States having 

them and the steps contemplated to cover 
the remaining States?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRl ARIF 

MOHAMMAD KHAN): (a) and (b). No Unani 
Hospital IS working under CGHS. However, 

the following Unani dispensaries/Units are
WELFARE l>e pleased to state: functioning under CGHS:—

Name of the State/  No. of dispensaries 
Union Territories Covered

No. of Units Total

1 2 3 4

Andhra Pradesh 1 1 2

Uttar Pradesh — 1 1

Unk>n Territory of Delhi 1 3 4

2 5 4

The remaining StatesAJnk>n Territories 

will be covered in a phased manner based 
on availability of resources.

(c)  the number of workers rendered 

unempbyed due to lock-outs etc. as a result 
of U.L.FA activities in that area?

Workers of Tea Estates In Assam

8955.  SHRIJ.CHOKKARAO: Willthe 
Minister of LABOUR be pleased to state;

(a) the number of woikers empk)yed In 

the Tea Estates in Assam;

(b) the wage rates per worker and other 
welfare measures provided for them; and

THE MINISTER OF LABOUR AND 
WELFARE (SHRl RAM VILAS PASWAN):

(a) to (c). The information is being collected 
andjwill be laid on the Table of House.

UndsfGround Sub-way at Patpargan]

8956.  SHRl M.S. PAL: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state:
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(a)  whether any representation has 

been received from public to construct an 
underground sub>way at Patparganj road 
railway crossing in Dethi-92; and

(b)  if so. the action taken or proposed by 
Government in this regard?

THE MINISTER OF URBAN DEVEL> 
OPMENT (SHRI ÎURASOLI MARAN): (a) 

Yes, Sir.

(b)  M.C.D. has reported that proposal 
for Road under Bridge has been approved in 

principle.

[Translation]

Grants to Ayurvedic Colleges/institu
tions

8957.  SHRI RESHAM LAL JANGDE: 

Will the Minister of HEALTH AND FAMILY 
WELFARE l>e pleased to state the grant-in- 
aid given to Ayurvedic Colieges/institutions 
during last three years, year-wise and insti

tution-wise?
THE MINISTER OF ENERGY AND 

MINISTEROFCIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): The grants-in-aid 

given to the Ayurvedic Colleges/Institution 
during the last three years, year-wise and 
institution-wise is given in attached State- 

menL
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lEngnsh]

8958.

Export of Ragi

SHRI C.P. MUDALAGIRI- 
YAPPA:

SHRI V.KRISHNA RAO:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether the lr)dian Courx:il d Medi
cal Research f ICMR) has stated that *Ragi' is 

a very nutritious food;

(b) whether it is the best food especially 

for the diabetic patients;

(c) whether efforts are t>eing made to 
export 'Ragi*; and

(d) if so, the details thereof?

THE MINISTER OF ENERGY AND 
MlNISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) The Indian Coun
cil of Medical Research have stated that 

Ragi is one of the nutritious food grains.

(b) According to the information re
ceived from the ICMR , there is some evi
dence that Ragi is good for diabeties.

(c) Yes. Sir.

(d) During the year 1989-90. a quota of 
15,000 M.T. was announced for export out of

which Agricultural and Processed Food 

Products Export Development Authority had 

issued Ceiling Ships for a total quantity of 

217.500M.T. valued at Rs. 7.57 lacs. Forthe 
year 1990-91, a quota of 15.000 M.T. has 

been announced. However, no quota has 
been released for the current year so far.

Handing over of D.D.A. Colonies to 
110.0

8959.  SHRI PRATAP RAO B. 
BHOSALE: Will the Minister of URBAN 

DEVELOPMENT be pleased to state:

(a) whether D.D.A. have handed over

D.D.A. colonies to Municipal Corporation of 

Delhi for providing of civii amenities from 
time to time;

(b) if so, the details fo such colonies 

handed over as on 30 April. 1990;

(c) whether D.D.A. proposes to hand 

over some more colonies; and

(d) if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Maintenance of services, excluding 

horticulture services, of DDA cobnies are 

handed over to Municipal Corporation of 

Delhi from time to time. The details of all such 

colonies handed over to Municipal Corpora
tion of Delhi since 1976 is given as under:—

SI. No. Year No. of DDA cohnies/jpocket handed over 
to Munidpal Corporation of Delhi

1 2 3

1. 1976 11

2 1980 75

3. 1983 32
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SI. No.  Year No, of DDA colonieŝxxkt t handed over

fD Municipai Corporatkn of Delhi

1 2 3

4.  1989 108

(c)  and (d). Another 311 DDA colonies 
have been identified for handing over to 
Municipal Corporation of Delhi for future 
maintenance.

Medical Research Centre in Punjab

8960. SHRIKAMALCHOUDHRY:Will 
the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Union Government pro
pose to set up a medical research centre in 

Punjab;

(b) if so, the details thereof; arni
(c) if not, the reasons therefor?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN), (a) No. Sir.
(b) The question does not arise.

(c) There is no proposal under oonsid> 

eration of the Govt, of India to set up another 
Medical Research Centre in Punjab. The 

Indian Council of Medical Research has an 
Advanced Centre in Basic Reproductive 
Biolog/ at the Zoology Department, Punjab 
Agricultural University, Ludhiana, which was 
set up in 1985.

[Translation]

Stealing off New Bom Babies

8961. SHRI RAJVEERSiNGH:WiH the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the number of complaints registered 
during 1989 and till March. 1990 for stealing 

and exchanging new bom babies in various 
hospitals of Delhi;

(b) the steps taken to immediately initi
ate legal proceedings in this regard and the 

progress achieved so far; and

(c) the details of the persons found 
guilty and the action taken against them?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) In June. 1989, 
one complaint was made by Shri P. Sharma 
that his wife has given birth to a live baby who 
was exchanged with a still born to the wife of 
Shn Sharma and there was no case of ex

change of baby.

(b) and (c). Does not arise.

[English]

Urban Basic Services Scheme

8962.  SHRI B.N. REDDY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Urban Basic Services 

scheme was implemented during the Sev
enth Plan to enhance the survĥal and devel
opment of women and chiMren of urban k>w 
income families in selected districts of the 
oountry;

(b) iff so. the details off districts selected
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for the purpose and amount spent on each of 
them; and

(c) the results achieved thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir.

(b)  The funds released by the Central 

Government to the various States and Union 
Territories and the Districts selected therein 
are indicated in the attached Statement.

Water supply and Community sanita
tion

About 900 hand>pumps have been in

stalled.

About 9000 latrine seats have been 
constructed.

About 6600 Ventilators have been in
stalled.

(c) The Major achievements of the  About 24.000 smokeless chullahs were

schemes are listed below: installed.

Women and Child

1.67 lakh children below 1 year of age 
immunised against OPV, BCG, DPT and 
Measles.

About 38,000 pregnant women immu
nised against Tetnus.

About 600 Dais have been trained.

About 1.03 lakh chikJren medially 
checked in Anganwadis/Balwadis/Creches 
and Primary Schools.

Health Care

1.32 lakh adults educated in homebased 
diahorres management.

About 30,000 adults trained in applk̂i- 
tion of first-akl.

About 1.56 lakh slum dwellers partici-

Pre-School & Non-formal education

More than 3 lakh Balwadi children were 
receiving food supplementatbn.

More than 9000 pre-schools have been 
supported.

About 2800 Literacy Centres have been 
Supported inwhbh morethan 38,000women 
have partrcipated̂

Income generation activities

About27.000women have been trained 

in income generating activities.

Development of Community Structures

More than 51,000 resident community 
volunteers (RCV) have joined over 3300 
neighborhood committees.
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Tribal Development Plan In Tamil Nadu [ Translation ]

Written Answers 254

8963.  SHRI M. SELVARASU: Will the 
Minister df WELFARE be pleased to state;

(a)  the details of strategies and ap
proaches followed by Government for the 

tribal Development in Tamil Nadu since in- 
ceptbn of the Integrated Tribal Devebp- 

ment Programme;

(b)  year-wise and district>wise details of 

physical targets and achievements since 
inception of the programme; and

(c)  year-wise and district-wise details of 
financial allocations and achievements at 

current price level and also at respective 
years’ prices since inception of the pro

gramme?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The information is being collected 

from the State Government of Tamil Nadu 
and will be laid on the Table of the House.

Orders for Supply of Furniture by 
CPWD

8964.  SHRIJANARDANTIWARI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of purchase orders 
placed for the supply of furniture and various 

other items and contracts given for carrying 
out civil works by Parliament Works Division 

No. 1 of Central Public Works Department 
for the maintenance of the flat of MPs. during 
the last six months;
(b) the number of orders out of them for 

which regular tenders were invited and those 
for which direct orders were placed;

(c) whether any modifications were 

made in the original conditions of these 

orders later on, if so, the reasons therefor;
(d) whether quality of goods was ad

versely affected due to this; and

(e) if so, the financial implications in
volved in each of such orders?
THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
239, for the period of 6 months from 1.11.89 
to 30.4.90.
(b) The break up is as under:—

Agreement after call of tenders 57Nos.

Work orders after call of quotations 71 Nos.

Supply orders after call of quotations 110Nos.

Direct order (but procurement not doneand order cancelled.) 1Nos.

Total 239

(c) No. Sir. lEng/ish]

(d) and (e). Do not arise.

Land Owned by Dhariwal Woolen Mill
8965. SHRIMATI SUKHBUNS KAUR: 

Will the Minister of TEXTILES be pleased to 
state:
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(a) how much land is owned by New 
Egerton Woolen Mills Dhariwal;

(b) the purpose for which this land is 
being used;

(c) whether any portion of the land has 
been given for the construction of a religbus 

place; and

(d) the procedures laid down for renting 
or leasing the mill land?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
The new Egerton Woolen Mills Branch, 
Dhariwal owns approximately 180.61 acres 

of land.

(b) The land is used for industrial pur

poses, residential buildings and also as an 

infrastructure for welfare of the employees.

(c) No fresh land has been allotted for 
constructing religious places after the com
pany became a government company w.e.f.
11.6.1981.

(d) Individual cases are considered on 
merits by the Board of Directors on the basis 

of the recommendations of the Mill Manage
ment.

Allotment of Flats/Plots to NRI

8966.  SHRI PREMPRADEEP: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 2-5-90 
to Unstarred Question NO. 7080 regarding 

allotment of flats/plots to NRI by Sarva Priya 
House Building Society and state;

(a)  the dates on which the cancellation 

of plots/flats of the society were notified to 
the Registrar Co-operative Societies by the

concerned authorities and action taken by 
the Registrar Co-operative Societies in each 

case so far and the present status of each 

case;

(b) the role of RCS vis-a-vis Delhi 

Devebpment Authority in getting the vaca
tions of the plots/flats in order to restore them 

to the society, so far;

(c) whether the case of bifurcation of 
the society into two is pending with RCS. if 

so. since when;

(d) the action taken by the Registrar 

thereon so far; and

(e) when the approval is likely to be 

accorded?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
The details are given in the statement en- 

ctosed.

(b) The Registrar of Cooperative Socie
ties takes action only in cases involving 
violation of Delhi Cooperative Societies Act. 
1972. rules made thereunder and Bye-laws 

of the Societies. The role of the DDA is to 
take action for eviction under Public Prem

ises (Eviction of Unauthorised Occupants) 
Act, 1971 after the allotment of the plot is 

cancelled. In case of flats action can be 
taken only by the society.

(c) Since December, 1987.

(d) The proposal submitted by the 

Society was examined and was found in
complete. The revised proposal has since 

been received.

(e) It is not possible to indicate any time 
frame for decisbn.
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FMUng up off Posts off Assistant Engi- 
risers in CPWD

8967.  SHRIMATI GEETA MUKHER' 
JEE: Will the Minister of URBAN DEVELOP* 

MENT be pleased to state;

(a) whether posts of Assistant Engi
neers (Civil) have been filled up by depart

mental promotions in Central Public Works 
Department during he last three years, if so, 

the number thereof, year-wise;

(b) whetherthe recruitment rules forthe 
post of Assistant Engineer provided different 

modes for promotbns from one feeder cadre 
if so, the details thereof;

(c) the number of Assistant Engineers 

appointed during the last three years by 
each mode of promotion, year-wise indicat

ing general category and SC/ST as weH;

(d) whether carry forward rule in being 
affected white ascertaining reserved posts 

of Assistant Engineers in each calendar year 
for SC/ST engineers; and

(e) if so. the number of such reserved 
posts available during each calendar year 

during the same period?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

Yes. Sir. The year-wise vacancies against 
which promotion have been made ar as 

under:—

1987 1988 1989

1 2 3

478 37 1

(b)  As per the provisions of the Recruit
ment Rules, the post of Assistant Engineers 
(Civil) are filled up by any of the following 

methods:—

(1) By Competitive Examination in India 

(a suspended since 1.4.72)

(2) By promotion

(t) 50% by selection on the basis 

of merit from among permanent 
Junior Engineers employed on 

Civil Engineering sideof CPWD; 
and

Cii) 50% by selection from among 
Junior Engineers employed on 
Civil Engineering sideof CPWD 
afteroonsultatbn with the UPSC 
on the basis of a Limited De

partmental Competitive Exami
nation which shall be held in 
accordance with the Rules to 

be made by the Central Gov

ernment after consultation with 

the UPSC.

(c)  The position in respect of Assistant 
Engineer (Civil) is given as uruier

Year Total No. of AD(G) appointed

General SC ST Total

1 2 3 4 5

1987 241 92 4 437*

1988 33 3 - — 36
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Year Total No, of AD(G) appointed

General SC ST Total

1 2 3 4 5

1989 1 — — 1

*This includes posts created as a result of cadre review of a Group  which were filled 

by Selection in relaxation of the Recruitment Rules.

Through Limited Department Competitive Examination

Year General SC ST Total

1 2 3 4 5

1987 7 29 5 41

1988 1 — — 1

1989 — — — —

(d) As per existing instructionsthere will 
be no carry forward of resarvatbn from year 
to year in the event of an adequate numt>er 

of SC/ST indicates not being available in any 
particular year in case of promotion by selec
tion to grade of A.E. (Civil). However, in case 
of promotion on the basis of Limited Depart- 

mental Competitive Examinatbn resen̂a- 

tions are carried forward to subsequent three 
years.

(e) As the carry forward rules is appli

cable in respect of post filled through Limited 
Departmental Examination only, the NO. of 

carried forward posts available is as un- 
der:—

SC

ST  —

29

24

[Translation]

National BCG Vaccination Programme

8968.  SHRI RAÎSHRAY PRASAD 
SINGH: Will the IMinister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether national B.C.G. vaccination 
programme under Tuberculsois Central 

Programme of the government has been 

merged with the multipurpose vaccination 
programme;

(b) whether under the same scheme, all 
the employees in the Health department of 
Bihar have been trained for the B.Q.G. vac
cination programme;

(c) whether Government propose to 
introduce this scheme in Bihar also; arul
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(d)  if so, when and it not, the reasons 
therefor?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 

MOHAMMAD KHAN); (a) Universal Immu

nization Programme launched in 1985 also 
includes BCG Vaccinatbn as one of the 

antigens.

(b) Information is being collected from 
the State Government of Bihar.

(c) The Universal Immmunization Pro

gramme covers the entire country including 
Bihar State.

(d) Does not arise.

[English]

Welfare Fund for Clnenna Workers

8969.  SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of LABOUR be 

pleased to state:

(a) whether the Film Fideration of India 
has created a Welfare fund to help cinema 

workers of all categories;

(b) if so, the details thereof;

(c) the contribution being made at pres
ent by each of the film producers for the 

above mentioned fund; and

(d) the role of Government In building 
and regulating this welfare fund?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to the information available, 
Film Federation of India has not created any 

Welfare Fund to help cine workers.

(b) to (e). Does not arise.

AchlavttmMits of N.C.R.

8970.  SHRISANATKUMARMANDAL: 
WiHthe Ministerof URBAN DEVELOPMENT 
be pleased to state:
(a) the estimated capital outlay envis

aged for the implementatk>n of National 
Capital Regbn Plan during the Eighth Plan 

period;
(b) how far it falls short of the demand 

of the NCR Planning Board; and

(c) what effective steps have so far 
been taken or proposed to be taken to achieve 

the twin objective of the manageable na
tional capital and l>alanced devek>pment of 
the entire regk>n with special reference to the 
integrated devek>pment of self-Gontained 

priority towns and the Delhi Metropolitan 
Area towns and counter-magnets outskie 
the region as interceptors of potential mi

grants to Delhi?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN); (a) 

and Kb). The NCR Planning Board has 
prepared an Investment Plan of Rs. .2900 
crores (Rs. 1750 crores in Central Sector 
and Rs. 1150 crores in State Sector) for the 

eighth Five Year Plan perk>d. Alkx:ations 
have been made only for the first year of the 
8th Plan (i.e. 1990-91). Rs. 10 crores have 
been provided for NCR Schemes, in the 

Central Sector.

(c)  A number of projects for devebp- 
ment of reskiential. industrial, commercial, 
informal sector and infrastructural devebp- 

ment in the towns falling in the Natbnal 
Capital Regbn have been financially as

sisted to the tune of Rs. 117 crores.

Con8tructk>n of Quarters for Govern- 
nnent Ennployees

8971.  SHRI RAMJl LAL SUMAN: WHI 

the Minister of URBAN DEVELOPMENT be 
pleased to state:
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(a) the number of Central Government  wise and tocaiity<wise?

resklentialquarters in Delhi/New Delhi, area- 

wise arKi type-wise;

(b) the ratio of number of quarters in 
each type to the number of Central Govern
ment employees entitled therefor in Delhi/ 

New Delhi;

(c) whether Government propose to 
construct more quarters in Delhi/New Delhi 
during Eighth Plan period; and

(d) if so, the details thereof, category-

STATEMENT

THE MINISTER OF URBAN DEVEL

OPMENT (SHRl MURASOLI MARAN): (a) 
A Statement indicating General Pool resi

dential accommodation type-wise in Delhi/ 
New Delhi is enclosed.

(b) No such Statistics are maintained.

(c) Yes. Sir.

(d) These details change from time to 
time depending upon the demand and hence 

it is not feasible to furnish now.

Number of General Pool Residential Accommodation (Typê Wise) in Delhi/New Delhi.

$,No, Type No. of houses

1 2 3

1. 1 13,768

2. II 20,512

3. III 21,402

4. IV 5,114

5. V 1,932

6. IV-Spl. 128

7. VI 503

8. VII 116

9. VIII 97

63,572

[Translation]

Attemathre Plots to JhuggI Dwellers in 
Eastern Delhi

8972.  SHRl GOVINDA CHANDRA 
MUNDA: Will the Minister of URBAN DE

VELOPMENT be pleased to slate:

(a) whether Jhuggis have been demol
ished is Eastern Delhi in Karkarduma, near 

Vishwashnagar, Shahdara Delhi;

(b) whether Government propose to 

allot alternative land to them; and

(c) If so, the time by which land is likely
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to be allotted to them and if not. the reasons 

therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

Fresh encroachments comprising of jhug- 
gies and semi<pucca rooms on DDA’s land in 
Karkarduma near Vishwas Nagar institu

tional area were removed by DDA on

11,4.1990.

(b) and (c). It is the policy of the Govern

ment not to permit fresh unauthorised con
struction or encroachment on public land, 

and there is no proposal to allot alternative 
land in such cases.

[English]

Wastage of Cashew Apple

8973.  SHRI MULLAPPALLY RAMA- 

CHANDRAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state:

(a) whether any study has been made 

by the Ministry regarding the quantum of 

cashew apple going waste every year;

(b) whether Government have any 
programme/scheme for the utilisation of 

cashew apple; and

(c) whether Government propose to 
extend financial and technical assistance to 

those who start industries based on cashew 
apple?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir.

(b)  and (c). Government of India has 

implemented a scheme on cashewnut which 
includes popularisation of utilisation of 

cashew apple among cashew growers by

conducting demonstrations on vanousmeth- 

ods of utilising cashew apple.

While the Ministry of Food Prooessing 

Industries do not have any propoaal to set up 
any unit for processing of cashew apple in 
the Central public sector, plan schemes have 

been formulated for 1990-91 for the fruit and 
vegetable processing sector which include 

extending financial/technical assistance to 
State Government undertakings/coopera

tive undertakings for setting up new units as 

well as for strengthening existing processing 

units.

[Transfalion]

Use of Hindi in Central Council Homoe
opathy

8974. SHRIGANGACHARANLODHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Central Council of 
Homoeopathy. New Delhi is encouraging 

the use of Hindi in its routine office work as 
per the policy of Government to encourage 

the use of Hindi; and

(b) (f not, the reasons therefor?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) and (b). Yes. Sir. 
ThecentralCouncilfo Homoeopathy, a statu

tory body constituted under the Homoeopa
thy Central Council Act. 1973, is folk>wing 
the offk̂iat language poluy for the use of 
Hindi in offcial work.

[ErĵHsNl
Food Prooessing Units in A.P. and 

their export

8975. SHRI M. M. PALLAM RAJU: Will 
the Minister of FOOD PROCESSING IN
DUSTRIES be pleased to state:
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(a) the details of food processing units 
in Andhra Pradesh which are exporting proc
essed foods;

(b) the major items that are being ex
ported. the value of exports so made annu> 

ally and the countries to whom export so 
made; and

(c) the export figures of processed 

foods from Andhra Pradesh during the last 
three years as compared to the whole coun> 
try?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). Ministry of Commerce does not maintain 
export figures state-wise.

Policy Regarding Regularlsatlon of 
Government Acconnmodation to the 
Daughter-In-Laws of the Retired Gov

ernment Employees

8976.  SHRI GANGA CHARAN LODHI: 
Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) the policy adopted by Union Gov* 
emment in regularising Government Accom> 

modation in cases where a Government 
employee got employment on purely com

passionate ground as a widow from their 
employer and not claiming House Rent Al

lowance and alsofully dependant asadaugh- 

ter-in-lawto a retired Government employee;

(b) whether a number of such applica
tions to regularise quarters by the Director
ate of Estates have been refused in the 

recent past particularly in the Ministry of 
Finance (Collectorate of Central Excise. New 
Delhi);

(c) if so. the reasons therefor;

(d) whether there are also a number of

precedents in similar cases where allotment 

of quarters were regularised;

(e) if so. the details thereof;

(f) whether Government propose to 
consider all these cases as per precedents; 

and

(g) if so. the time by which these quar
ters vifill be regularised?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
Daughter-in-law is not entitled to regularisa- 

tion of the accommodation occupied by the 
father-in-law at his retirement.

(b) to (g). The information is being 
collected and will be laid on the Table of the 
House.

Reguiarisation of Government Accomo
dation to the Dependents of Retiring 

Government Employees

8977.  SHRI GANGA CHARAN LODHI: 

Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the policy laid down to regularise the 
accommodation by Union Government in 
cases where dependents of retiring Govern

ment servants join service on purely com
passionate ground as in the cases of wid

ows;

(b) whether a number of such applica

tions are still pending since 1987 in the 

Directorate of Estates;

(c) if so. the details thereof, Ministry/ 
Department-wise;

(d) whether it is a fact that notices have 
been issued recently by the Directorate of 
Estates to vacate the quarter of aforesaid 

applicants;
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(•) whether Government propose to 
ravieiir the present policy for regularisation 
of quarters in favour of widows; and

(f) if so, the details thereof?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
to (f). The information is being coliected and 
will be laid on the Table of the House.

Para-Medical Staff in CGHS Dispensa
ries of ISM

8978. SHRI RAMJILAL SUMAN: Wilt 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether different criteria are adopted 

for providing medical and para-medical staff 
in CGHS allopathic dispensaries and dis

pensaries/units of Indian System of Medi
cine and Homoeopathy; and

(b) if so, the reasons therefor and the 

steps being proposed to remove this dispar
ity and to provide the staff in dispensaries/ 

units of all systems of medidne on the same 
pattern?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Medical and Para

medical staff in CGHS allopathic and ISM 

dispensaries is posted in accordance with 
SlU norms. Since ISM and Homeopathy 
units function as a part of the allopathic 
dispensaries and there is no separate SlU 
norm for such units.

(b) Does not arise.

Worldng of Food Corporation ot India

8979.  SHRI KUSUMA KRISHNA 
MURTHY: Willthe Minister of FOOD PROC- 

ESSiNG INDUSTRES be pleased to state:

(a) the nature and extent of autonomy 
enjoyed by the Food Coporation of India;

(b) whether Government propose to 

review the working of the Food Corporation 
of India in order to evaluate its spending 

huge fund on its operational needs in the 
light of the experience gained by effective 

functioning of Civil Supplies Corporatbn in 
the States;

(c) if so. when such a review is pro

posed; and

(d) if not, the reasons for not undertak

ing this step?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLES 

(SHRI RAM PUJAN PATEL): (a) As pro- 
vMed underthe Food Corporatbns Act« 1964 

the general superintendence, directk>n and 
management of the affairs and business of 
the Food Corporation of India vests in the 

Board of Directors, which is guided on ques

tions of policy by the Central Government.

(b) to (d). The functions of the Food 
Corporation of India and Civil Supplies Cor- 
poratk>ns of States are rx>t similar. The re
view of operational costs of Food Corpora

tion of India is a continuing process. How
ever. the Bureau of Industrial Costs and 

Prk:es (BICP) has been asked to undertake 

cost audit of the Corporation's operatbns.

Persons Seeking Jobs Abroad

8980.  SHRI N. DENNIS: Wm the Minis

ter of LABOUR be pleased to state:

(a) the number of personsgoing abroad 
for job, annually; and

(b) the number of graduate among 

them?
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIUS PASWAN):
(a) During the last three years persons, as 

under have obtained emigration clearance is 
connection with enfipbyment abroad from 
various offices of Protectors of Emigrants:—

same to the estimate of the work except 
when aspedficprovision is includedfor such 

vehicles in the estimate of the work.

1987  — 1,25,356

1988  — 1.69,888

1989  — 1,25,786

(b) Graduates are not required to obtain 

emigration clearance and hence this infor
mation is not maintained.

Purchase of Cars/Jeeps by C.P.W.D.

8981.  SHRI HARISH RAWAT: Will the 
Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) whether it is the practice in C.P.W.D 
to purchase cars and jeeps, the cost of which 
is charged on the account of works of the 

projects;

(b) whether these vehrcles are actually 

used by the supervisory staff and others who 
are engaged in those works, if not, the rea* 
sons thereof;

(c) whether motor cycle, pick up van 

and trucks are more useful for those projects 
works; and

(b) Yes, Sir.

(c) No, Sir.

(d) Cars 22

Jeeps 106

Pickup Vans/Maruti Vans. 15

Motor Cycles —

Trucks/Trekers 9

Total: 152

Regularisatlon of Government Accom

modation

8982.  SHRI MADAN LAL KHURANA: 

Willthe Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on 9 
August. 1989 to Unstarred Question No. 
3156 regarding regularisation of Govern

ment accommodation and state:

(a)  whether the policy laid down by 
Government in regard to regularisatbn of 

the Government accommodatbn in favour 

of the dependent of retired Government 

empbyee is not followed by the Directorate 
of Estates in all cases;

(d)  if so, the total number of cars, jeeps, 

motor cycles, pick up vans and tnjcks pur
chased by the CPWD authority during the 

1985-1988 against project work or/and other 
accounts, item-wise?

THE minister of URBAN DEVEL- 
OPMENT (̂HRI MURASOLI MARAN): (a) 
hto, Sir. It is not the practice in the CPWD to 
purchase cars and jeeps, by charging the

(b) if so, the reasons thereof;

(c) the reasons for not regularising 

albtment in such cases where a dependent 
of retiring Government servant is either 
appointed to the Government service or on 
deputatbn within a period of three years of 

his retirement;

(d) the details of the number of cases 
still pending without taking any actbn during
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the last three years. type*wise, with reasons; 

and

(e)  whether Government propose to 
review the policy in this regard?

THE MINISTER OF URBAN DEVEL- 
OPMENT (SHRI MURASOLi MARAN): (a) 
to (d). The information is being collected and 

will be laid on the Table of the House.

(e) No, review of policy contemplated.

Change of Accommodation

8983.  SHRI MADAN LAL KHURANA: 
Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) whether a number of cases of viola

tion of policy laid down in respect of change 
of accommodation accepted on technical 

reasons have been brought to the notice of 
his Ministry;

(b) if so, the details thereof; and

(e)  the action being taken by Govern
ment in this regard?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). The information is being collected and 
will be laid on the Table of the House.

[Transiathn]

Rehabillatlon of Nomadic Tribes

8984. SHRI THAN SINGH JATAV: 
SHRI GOPAL PACHERWAL: 
DR. BENGALI SINGH:
PROF. RASA SINGH RAWAT:

Will the Minister of WELFARE be 
pleased to state the details of steps taken/ 
proposed to be taken for permanent settle-
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ment of nomadk: tribes. State-wise?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
There is no centrally sponsored scheme for 

the permanent settlement of the Nomadk: 
Tribes and this is purely a State Subject.

[English]

Shraring of Ganga Waters with Bangla
desh

8985. SHRI MADHAVRAOSCINDIA: 

SHRI P. NARSA REDDY:

Will the Minister of WATER RE
SOURCES be pleased to state:

(a) whether Government are aware that 

the unresolved issue of the sharing of the 
Ganga waters with Bangladesh in the Far- 
akka Barrage is posing a serious threat to 
the port of Calcutta; and

(b) if so, the steps Government propose 
to take or have taken to resolve the issue?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir.

(b)  The work of formulating the propos
als has been entrusted to the joint committee 

of Secretaries from the two countries, who 
heki their 1st meeting on 18.4.1990.

Forsign Exchange Earnings by Textile 
Industry

8986. SHRI KUSUMA KRISHNA 
MURTHY:

SHRI PRAKASH KOKO 

BRAHMBHAIT:

Willthe Mlnisterof TEXTILES be pleased 
to state:
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(a) the steps taken to devebp co-opera> 
tive stmctures such as co-operative market
ing and processing facility for cotton grow
ers; and

(b) the amount of foreign exchange 
earned by the textile industry during the last 

three years (year-wise) and the current 
season and which State tops the list in this 

regard?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
The information is being collected.

(b)  Export of textile products (excluding 

Coir, Jute and Handicrafts) during the last 

years were:

Value in Rs. Crores 

(Provisional)

1987-88 3785

1988-89 4365

1989-90 6468

Sources: Textiles Export Promotion 

Councils/Central Silk Board.

State-wise export statistics are not 
maintained.

[Translation]

Rotting of Foodgrains in Rajasthan

8987.  PROF. RASA SINGH RAWAT: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a)  the number of warehouses of Food 
Corporatbn of India in Rajasthan and the 

branch-wise number of officers and emptoy- 
ees working therein;

(b) whether Government have recaived 

complaints about rotting of foodgrains In the 
Food Corporation of India’s godowns of 
Rajasthan;

(c) if so, the details thereof; and

(d) the action taken by Government in 
this regard?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (d). The information is being collected 

and will be laid on the Table of the Sabha.

National Fund for Rehabliitatbn of 
Persons Returning from Guif Countries

8988. SHRI BALESHWAR YADAV: 
Will the Minister of LABOUR be pleased to 
state:

(a) whether Government propose to set 

up any National Fund for the rehabilitation of 
the persons returning from gulf countries; 
and

(b) if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 
(A) No. Sir.

(b)  It is for the respective State Govern

ments to formulate polk:ies in this regard.

[English]

World Bank Aid to Upper Krishna 
Project

8989. SHRIMATI BASAVA RAJES- 

WARi: Will the Minister of WATER RE
SOURCES k>e pleased to state:

(a)  whether the WorkI Bank has agreed 

to fund five projects under the second stage



261 Written Answers VAISAKHA 26,1912 {SAKA) Written Answers 282

of the Upper Krishna Project;

(b)  if so. the total aid likely to be pro* 

vided by the World Bank;

(c) the details of the project on whk:h the 

amount Is to be utilised; and

(d) by what time the assistance is likely 

to k)e obtained?

(e) If not, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir, only in case of Government Ser> 

vants having less than 20 years of service, 
House Building Advance and interest 

thereon, outstanding at the time of retire- 
ment is adjusted in lump against Death-cum- 

Retirement Gratuity.

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) No project pro

posal entitled 'Second Stage of Upper 
Krishna Project* has been received from the 

State Government for World Bank assis> 

tance.

(b)to(d). Do not arise.

Recovery of House Building Advance

8990.  SHRI R.L.P. VERMA: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) whether the House Building ad

vance outstanding against Government 

Sen/ants at the time of their retirement on 

superannuation/voluntary retirement is re

covered in lump sum;

(b) if so, whether it causes severe 
financial constraints on them;

(c) whether Government propose to 
extend the facility of recovery of the out- 

standmg House Buikiing Advance from the 
person of retired Government servants in 
easy instalments as a welfare measure;

(d) if so. the details thereof; and

(b) This is a welfare measure which 

enables the Govt, servant to obtain a higher 
quantum of House Building Advance, with a 

bwer monthly instalment of recovery during 
his service.

(c) No, Sir

(d) Does not arise.

(e) Recovery from monthly pension 
after retirement is not possible as it is in 

violation of Section 12 of the Pension Act, 
1871.

Interest shown by Business Houses in 
Deep Sea Fishing

8991.  SHRI K.S. RAO: Will the Minister 

of FOOD PROCESSING INDUSTRIES be 

pleased to state:

(a) whether some of the large business 
houses have shown Interest in deep sea 
fishing by setting up integrated fisheries 

development projects; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
and(b). Informatbn is being collected and 

will be iaM on the Table of the House.
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899?.  SHRI JANARDHARNA 
POOJARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a)  whether Government proposeto start 
a circular railway for Bangalore city as in 
Calcutta;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). No such proposal is under consid
eration.

(c)  The Seventh Plan Provision for all 
the Metropolitan transport schemes under 
the Railways’ Plan was only Rs. 400 crores 
and hence it was not possible to take up any 
new schemes.

Sick Sugar Mills of Rajasthan

8993.SHRI GULAB CHAND KATARIA: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state;

(a) the details of sugar mills in Rajast
han;

(b) the details of sick mills in the State;

(c) the steps taken to revive these sick 
mills; and

(d) the manner in whrch the workers of 
these sick mills are proposed to be compen
sated?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJA PATEL): (a) to (d). There 
were 3 installed sugar factories in the State 
of Rajasthan as on 15.4.90. The locations of 
these factories with their installed capacities 
are as under:—

SI. No. Location Sector Installed capacity 
(TCD)

1 2 3 4

1. Bhupalsagar j.S. 1500

2. Sriganganagar P.S. 1016

3. Keshoraipatan COOP. 1250

The sickness of a sugar factory de
pends upon a variety of factors whbh include 
cane availability, technical and managerial 

competence, size and condition ot the plant 
and machinery and certain other factors. In 
order to arrest the sickness, the Government 
is providing financial assistance on soft terms 
basis for cane development and modernisa
tion/rehabilitation purpose.

[English]

Ring Railway in Cochin

8994.  PROF. K.V. THOMAS Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether any representation has been
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received by Union Government from Kerala 
Government for constructing a ring railway 

in Cochin;

(b) if so, the details thereof; and

(c) the action tal<en by Government in 

this regard?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

No, Sir.

(b) and (c). Oo not arise.

Treatment of CGHS beneficiaries in 
Government Hospitals

8995.  SHRI RAMJILAL SUMAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 

given on 28 March, 1990 to Unstarred ques< 
tion No. 2502 regarding Homeopathic and 
Unani Hospitals in Delhi and state:

(a) the procedure of availing of the sen/- 
ices of allopathic hospitals mentioned in the 
Annexure of the reply given above by 
C.G.H.S. beneficiaries;

(b) whether medical officersof the CGHS 
dispensaries can refer cases to these hospi* 

tals as in the case of Dr. RML Hospital and 
Safdarjung Hospital; and

(c) if not, how a CGHS beneficiary can 

avail of the services of hospitals other than 
Dr. RML Hospital and Safdarjung Hospital 
and Safdarjung Hospital?

THE MINISTER OF ENERGY AND 

MINISTEROFCIVlLAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) to (c). C.G.H.S 
beneficiaries can avail medical facilities from 
Central Govt./State Govt, and Municipal 
Hospitals on a reference from Medical Offi> 
cers of the dispensaries. However, for avail

ing medical facilities from private and refer

ral hospitals, prior permission of competent 
authority is required.

News item ̂Banned Drinks stiil on sale*

8996.  SHRI V. SREENIVASA 
PRASAD:

SHRI  SHEO  SHARAN 
VARMA:

SHRI R.N. RAKESH:

SHRI MANIKRAO HODLAYA 

GAVIT:
SHRI  M.V.  CHAN- 

DRASHEKARA MUR- 
THY:

SHRI P. NARSA REDDY: 

SHRI D.M. PUTTE GOWDA: 

SHRI PRATAPRAO B.
BHOSALE:

SHRI VIMANRAOMAHADIK: 
PROF. SAVITHRI LAKSH- 

MANAN:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state*

(a) whether the attention of Govern
ment has been drawn to a press news-item 

captioned ‘Banned drinks are stiil on sale’ as 
reported in the Hindustan Times dated 

18.4.1990;

(b) if so, the details of the manufacturers 

with their brand names of soft drinks who 

have not yet stopped production r coki 
drinks using Brominated Vegetab. Oil, 

despite the ban imposed by Government;

(c) If so, the further steps Govt, contem
plates in this regard;

(d) whether All India Soft Drinks Manu
facturers Association has urged the Govem- 
ment to provide relaxatton for some months 
on the use of BVO; and

(e) if so, the reaction of Government 

thereon?
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THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Yes. Sir.

(b)  and (c). Instructions have been is
sued to all States/UTs to ensure that soft 
drinks and other food products manufacture 
and marketed in the country after 15.4.1990 

are free from B.V.O.

(d) Yes, Sir.

(e) The Government dkl not agree for 

extension of time after 15th April, 1990.

Raids by Department of Prevention of 
Fdod Adulteration, Delhi

8997.  SHRI V. SREENIVASA 

PRASAD:
SHRI  M.V.  CHAN- 
DRASHEKARA MUR- 

THY:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether department of Prevention of 

Food Adulteration, Delhi Administratbn, Delhi 

has been conducting rakis on the wole- 
salers/manufacturers;

(b) if so, the number of samples lifted 
from wholesalers/manufacturers and retail
ers respectively since January, 1990; and

(c) further actk>n proposed by Govern

ment to conduct rakis on wholesalers/manu

facturers?

THE MINISTER OF ENERGY AND 
MINiSTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a) to (c). The infor- 

matbn received from the Delhi Administra
tion is as foltows:—

The Department of Preventk>n of Food 
Adulteratk)n, Delhi Administratk)n has al

ready been conducting raids on wholesal

ers/manufacturers and retailers in Delhi. The 

number of samples of various food articles 
lifted by the enforcement staff of the Depart
ment since January, 1990 is as under:—
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[Translation]

Ration Cards in Delhi

8998.  SHRIGULABCHANDKATARIA: 
Will the l̂inister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether it is a fact that the ration card 
units availing of rationing facility in Delhi are 
far in excess of the population of Delhi in 
1981;

(b) if so, the number of ration card units 
and the population of Delhi in 1981;

(c) whether it is also a fact that many 
persons get their names included in ration 
cards at different places; and

(d) if so. the steps proposed by Govern
ment to check this mal-practice?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA);
(a) and (b). The population of Delhi as per 
1981 census was 62,28,406 whereas the 
number of persons covered by Ration Cards 
as on 31.12.1981 was 73,46,809.

(c) While the possibility of a person 
getting his name included m a ration card at 
more than one place by furnishing false 
declarations cannot be ruled out, the Delhi 
Administration has stated that the number of 
beneficiaries was Inflated more becau? 3 of 
the card holders having shifted at a « bse- 
quent stage without surrendering the ration 
cards.

(d) It is an offence to obtain a food card 
or seek inclusion of a name in food card by 
furnishing false information/declaration. Delhi 
Administration conducts periodical door to 
door verification of food cards to weed out 
inflated units. In such drives undertaken 
duiing the last 3 yoars, 7479 food card 
holders involving 61,115 cereal and 36,230
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sugar units had been deleted as these card 

holders were not found residing at the ad

dresses indicated.

[Translation]

Migration of Doctors and Shortage in 
IHospltals

8999.  SHRIGULABCHANDKATARIA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether migration of doctors in large 
number has resulted in shortage of doctors 
in hospitals in the country;

(b) whether Government propose to ask 
the doctors who wish to migrate to deposit all 
the money incurred on the education, at the 
time of issuing passport to such doctors as a 
pre-condition for going abroad; and

(c) if so. when it is likely to be enforced?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No.

(b) No.

(c) Does not arise.

[Enghsh]

Aid to Yoga Institutes

9000. SHRI VASANTSATHE: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the amount of grant-in-aid paid to 
each one of the Yoga Centres Institutes In 
Maharashtra during last three years, insti
tute-wise and year-wise;

(b) whether any complaint regarding 
irregularities committed have come to the
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notice of the Government;

(c)  if so, tlie action talcen/proposed in 
the matter; and

(d) the allocatbns made during 1990>

91?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN); (a) Grants-in-aid to 
Voluntary Private Institutes/Centres for 

conducting research in Yoga and Naturopa- 
thy is provided through the Central Council 

for Research in Yoga and Naturopathy on 
the merits of each case. No grant-in>aid was 

given to any Yoga Centre/Institute in the 
State of Maharashtra during the last three 

years.

(b) and (c). Does not arise.

(d)  No specific budget allocations are 
made for the purpose of giving grants-in-aid 
to these Centres.

Recommendations of Abld Hussain 
Committee

9002.  SHRI VASANT SATHE:
SHRI PRAKASH KOKO 
BRAHMBHATT:

SHRI KAILASH MEGHWAL: 

SHRI N.J. RATHVA:

Will the Minister of TEXTILES be 
pleased to refer to the reply given on 14th 

March, 1990 to Unstarred Question No. 350 
regarding recommendations of Abid Hus

sain Committee on Handbom Sector and 
state:

(a) whether a Committee headed by 

Abid Hussain to review the implementation 
of the textile policy of June, 1985 has submit* 

ted its report to Government; and

(b) what stage of consideration/proc>

essing the report stands and the period by 

which Government is likely to take the ac

tion?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir.

(b)  The report has been discussed In the 

Ministry of Textiles. As a first step it has l>een 
decided to get the report printed in English 

and Hindi and place suffbient copies in the 
Parliament House Library as well as release 

it for sale to the general pubib so that there 
is a wide debate on the proposals made by 

the AbkJ Hussain Committee. Government 
would then be in a position to get adequate 
feed back on the report before taking action 
on its implementation or otherwise.

Environmental Devetopment of Nar

mada Valley

9003.  SHRI PRAKASH KOKO 
BRAHMBHATT; Willthe Minister of WATER 
RESOURCES be pleased to state:

(a) whether the World Bank has initiated 
the process of granting loan to India for the 
environmental development of the whole 

Narmada valley;

(b) whether any delegation from Wash

ington has recently visited India after having 

a meeting with the high officials of the World 
Bank in this regard;

(c) if so, the final decision in this regard;

and
(d) the total amount to be provided to 

India for environmental development of tlie 
Narmada valley?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Yes, 
Sir.
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(c)  and (d). The proposal is at a prelimi

nary stage and as such, it is not possible to 
asses the likely World Bank assistance at 

present.

[Translathdi

Policy on Transfer of Employees of 
Central Water Commission

9004.  SHRIHARISHRAWAT: Will the 

Mlinister of WATER RESOURCES be 

pleased to state:

(a) whether there is any policy regard- 

ing transfer of employees of the Central 
Water Commission;

(b) if so. the details thereof ;

(c) whether any complaints have been 
received about the working of this transfer 

polK7; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA); (a) Yes. Sir.

(b)  The transfer policy of Central Water 

Commission has been framed to ensure 
harmonising the essential needs of the or> 
ganisatk>n and the interest of the empby- 

ees. The policy was reviewed by the Com- 

missbn in consultation with the office bear

ers of the Staff Associations and the revised 
transfer policy was issued by Central Water 

Commission in September. 1989 for Group 
C and D empbyees and in December. 1989 

for Group A and 8 empbyees. The salient 
points, inter-alia, of the transfer policy are 

given under:—

(i) Transfer from one statbn to an
other tiy and large are kept to the 

minimum possible.

(ii) Group 'A”’and ‘B* personnel are 
normally liable for transfer any 
where in India. Group 'C and *D’ 

personnel shouW not nonmally fc>e 
transferred except to meet the 

administrative contingencies;

(tii) When transfer of an empby ee from 

one station to another is inescap* 

able, then the same shouki be done 
in a just and equitable manner, 

keeping in view factors like the 
employee with the longest continu

ous stay at a place;

(iv) Empbyees due for retirement on 

superannuation within a period of 
two years in case of Group 'A* and 
'6* and 5 years in case of Group *C’ 

and  shall not normally be trans
ferred;

(v) As far as possible transfers are 
effected in March/April to avoki the 

disruptbn of educatbnal schedule 
of the chibren of the empbyees;

(vi) Requests for posting to a statbn 
where the employees spouse, in 
Government servbe is posted, 

should be accommodated to the 
extent possible;

(vii) Female empbyees will not normally 

be posted to non-family stations;

(viii) Applbations of request for posting/ 
transfer of the empbyees are to be 

noted in a register and consbered 
in a fair, just and equitable manner.

(c)  and (d) While reviewing the transfer 
polby. some objectbns were received from 
some of the Staff Associatbns whbh were 

duty consbered by the Commission while 
finalising the revised transfer polby.
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[Englbh]

Strilw Period of C.P.W.D. Junior Engi
neers

9005.  SHRIHARISHRAWAT; Will the 
{Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the reasons for which the strii(e 

period of C.P.W.D. Junior Engineers has not 

k>een adjusted with leave due even through 
Ministry of Personnel and Training has sug> 
gested that the case of strike period may be 

adjusted with leave due by the cadre control- 
ling Ministry;

(b) whether some of the Ministries, like, 

the Ministry of Telecommunications have 

since adjusted the strike perk)d with leave 

due; and

(c) if so, the reasons for according dis> 

criminatory treatment to the CPWD Junior 
Engineers?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI lîARAN): (a) 
The strike period of CPWD Junbr Engineers 
has not lieen adjusted as leave due on the 

specif k: advice of the Department of Person
nel and Training that the polrcy of *no work- 
no pay* should be folbwed by Ministries/ 

Departments in such cases and that this 

should not be circumvented in any way in

cluding by grant of leave.

(b)  and (c). A decisk>n for treating the 
period of strike by the Telecom Empk>yees 
as leave due was taken by the Ministry of 

Communbations, as a special case, with the 
approval of the the Ministry of Communca- 

tkm without consulting the D.P. and T. or 
obtaining the approval of the Government. 

But this decision was not to be taken as a 
presMent for adopting a line of policy.

Allotment of Dangerous Declared 
Quarters In TimsriHir, Delhi

9006. SHRIHARISHRAWAT: WiHthe 
Minister of URBAN DEVELOPî NT be 

pleased to state:

(a) whether some quarters in Timarpur 
declared as 'Dangerous* bf the C.P.W.D., 

Delhi Ceptral Circle Vi. have been alk>tted to 
the C.P.W.D. staH by tile C.P.W.D.;

(b) if so, the number of such quarters 
declared 'Dangerous* and alk>tted' to 
C.P.W.D. staff respectively during the last 

three years; and

(c) the reasons for such albtment by the 
C.P.W.D. authorities and not through the 

Directorate of Estates?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLi MARAN): (a) 

No, Sir.

(b) and (c). Do not arise.

Change of Sex through Surgery

9007. SHRI NARSINGRAO SURYA- 

WANSHi: WdltheMinisterofHEALTHAND 
FAMILY WELFARE be pleased to state:

(a) whether Government have under

taken a study of the reported cases of sex 

conversion through surgery;

(b) if so, the outcome thereof; and

(c) its impact on balance of populatbn of 
boys and giriŝ

THE MINISTER OF ENERGY AND 

MINISTEROFCiViL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No, Sir.

(b) and (c). Do not arise.
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Prohibition on Minoral Oil Use

9008. SHRI NARSINGRAO SURYA* 

WANSHt: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government propose to 
prohibit use of mineral oil in any form in food 
articles except where such addition is spe
cially permitted in accordance with the stan
dards laid down under the Prevention of 

Food Adulteration Rules;

(b) if so, the details thereof; and

(c) whether the Prevention of Food 
Adulteration Rules are also to be amended?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir.

(b)  and (c). Draft Rules were issued in 
the Official Gazette No. 3(E) dated 2nd 
January, 1990 inviting comments from pub

lic to introduce a separate sub-rule 44AAA in 
the Prevention of Food Adulteration Rules, 
1955 prohibiting the Sale or offer or expose 

for sale or have in his premises for the 
purpose of sale under any description, food 
articles which have been coated with mm- 

eral oil, except where the addition of mineral 
oil is permitted in accordance with the stan

dards laid down in Appendix ‘B’.

Demand for Packed Consumer Prod
ucts

9009.  SHRIMATI BASAVA RAJES-
WARI:

SHRI G.S. BASAVARAJ:

Will the Minister of FOOD PROCESS

ING INDUSTRIES bp pleased to state;

(a)  whether there is a marked increase 

In the demand for packed consumer prod
ucts;

(b) if so. the nature and extent of such 

increase; and
(c) the steps take to further improve the 

demand for such products, especially In 
Karnataka?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). Information to the extent available will be 

collected and laki on the Table of the House.

Food Poisoning Cases

9010.  SHRIMATI BASAVA RAJES-
WARI:

SHRI R.N. RAKESH:
SHRI BANWARI LAL PURO- 
HIT:

SHRI G.S. BASAVARAJ:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether during the month of April, a 
number of food poisoning cases in various 

parts of the country were reported;
(b) if so, the details thereof; and
(c) the steps taken to check recurrence 

of such cases?

THE MINISTER OF ENERGY AND 
MIN ISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) to (c). The infor

mation is being collected and will be laid on 

the table of the Sabha.

Seminar on Family welfare

9011. SHRIMATI BASAVA RAJES- 
WARI:

SHRI BANWARI LAL PURO- 

HIT:

SHRI PRATAPRAO B.

BHOSALE:
SHRI G.S, BASAVARAJ:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:
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(a) whether a seminar on family welfare 

was held in New Delhi on 14 April, 1990;

(b) if so. the subjects discussed in the 
seminar;

(c) the main recommendations made at 

the seminar; and

(d) the follow-up action taken thereon?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHANO: (a) to (d). A National 
Seminar on Family Welfare was organised 
by the Indian Medical Association (IMA) at 
New Delhi on April 14-15.1990. Some of the 

main recommendations are as below:

(1) Family Welfare Programme should 
be a multi'pronged sen̂ice oriented 

integrated approach. The Pro
gramme should encompass edu> 
cation, employment, improvement 
in status of women, poverty eradi- 

cation, literacy improvement etc.

(2) Family Welfare services should 

encompass total health care deliv> 

ery with special emphasis on ma
ternal care, nutrition and child wel

fare.

(3) There should be greater emphasis 

on younger couples for spacing 
methods. For this purpose Oral Pill 

Programme should receive priority 
attention.

(4) Wide range of Media should be 

made to motivate people in Family 

Welfare Programme especially use 
of Oral Pills.

(5) Members of I.M.A. should have 

greater involvement In Implemen
tation of the Programme.

(6) IMA should be given financial sup

port and facilities to educate Hs 
members in Family Welfare activi

ties through seminars etc.

The main recommendatbns of the 

Seminar already form a part of the Family 

Welfare Programme strategy. The Family 
Welfare Programme is conceived as a multi 

dimentional integrated approach and recog

nises the importance of **Beyond Family 

Planning” factors like female educatbn. 
status of women, empbyment etc. as having 
vital hearing on fertility behaviour. Similarly 

Family Welfare services is conceived as a 
package whbh includes total health care 

delivery with special emphasis on maternal 

and chib health care programme. Increased 
emphasis is also being given to cover younger 
couples for adoption of different spacing 

methods. All possible efforts are also being 
made to propagate increased use of Oral 

Pills. A multi-media communication strategy 
has fc>een undertaken for popularising small 

family norm and acceptance of different 

spacing methods including use of oral Pills. 
Greater involvement of doctors bebnging to 
IMA is sought to be achieved. Financial 
assistance and facilities are being made 

available to the IMA to train educate and 
motivate its members. It is the Government’s 

endeavour to seek Involvement of the IMA 
and its members in the implementation of the 

National Family Welfare Programme in pur

suance of the policy of involving voluntary 
organisatbns and the community in a big 

way.

Supply to Fair Price Shops In Delhi

Q012.  PROF. VIJAY KUMAR 
MALHOTRA: Wiil the Minister of FOOD 

AND CIVIL SUPPLIES be phased to state:

(a)  whether the Fair Price Shop owners 

in Delhi partbularly in the remote areas have 
been complaining since bng about the poor
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(b) if so. the number of oomplaints re
ceived in this regard during the last three 

months and the action taken thereon; and

(c) if no actbn has been taken, the 

reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) to (c). The aliocation of specified food 

artk̂les to all the Fair Price Shops in Delhi is 
made on the basis of units registered with 
them. The Delhi Administration takes neces
sary steps to ensure that supplies are made 

to all Fair Price Shops including those in 

remote areas well in time. Whenever there is 

any delay due to labour problem, shortage of 
stocks etc. in any godowns of the FCI, 

immediate steps are taken to get supplies 
from othergodowns. The Administration has 

stated that there was some delay, however, 
in supplies because of labour problems in 

FCI. in the months of February, March and 
April, 1990.

Working of Gastroenterology Depart

ment P.G.I.M.E.R.

9013.  PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state:

(a) whether the high powered Commit- 

tee. consisting of eminent doctors, submit

ted its report regarding working of the Gas- 
troenterok>gy Department of Post Graduate 
Institute of Medial Education and Research 
(PGIMER):

(b) if so, the salient features of the 
report;

(c) whether any actk>n has been taken 

against the persons found guilty; and

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Yes, Sir.

(b) The report of the Committee in

cludes the following aspects of the functon- 
ing of the Gastroenterok>gy Department of 

the Post Graduate Institute of Medical Edu- 
catk>n and Research. Chandigarh:

(i) Training and Teaching programme.

(ii) Research.

(iii) Patient Care.

(iv) Endoscopic Services.

(v) Relatbnship of Super speciality of 
Gastroenterok>gy with other De
partments of the Institute.

(vi) Inter-departmental relationship.

(c) and (d). The report of the Committee 

has been discussed in the Governing Body 
of the Institute in its meeting heki on 17.6.1989 

and folbw up action as per directions given 
by the sakJ Body is in progress.

Conveyance Allowance to NDMC 

Homeopaths

9014.  SHRI GANGA CHARAN LODHI: 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether the Homeopathk: doctors of 

N.D.M.C. are alk)wed to visit patients at 
home;

(b) if so. whether the Homeopathk: 

doctors of N.D.M.C. are getting conveyance 
albwance to visit the patients at home; ar)d

(d) if so, the details thereof and if not. the (c) if not, the reasons therefor?
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THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) No. Sir.

(b) Does not arise.

(c) As 9 Homeopathic Doctors have 

been sanctioned for 9 N.D.M.C. dispensa

ries, it is not possible for doctors to visit the 
patient at home.

Tenements Under Slum Clearance 
Scheme

9015.  DR. UVXMINARAYAN PAN- 
DEYA: Will the Minister of URBAN DEVEL

OPMENT be pleased to state;

(a) the number of tenements constructed 

in Delhi under slum clearance scheme so 

far;

(b) whether Government have decided 
to give lease-hold rights to the occupants of 

tenements;

(c) whether cost of liquidation was fixed 
as twenty times the annual economic rents;

(d) if so, the details of annual economic 

rent of these tenements in various localities 

in Delhi;

(e) how much amount is supposed to be 
deposited by the occupants of these tene

ment in various localities in Defhi;

(f) whether any notice for payments has 

been served to these occupants; and

(g) H so. the details of the amount 

mentioned in these notices and the basts 
thereof?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
20489

(b) Yes, Sir. With the exceptbn of tres

passers.

(c) to (e). Liquidation cost in respect of 
tenements constructed before 1980-81 is 
calculated at 20 times of the economic li
cence fee and of those reconstructed there

after is fixed with reference to the cost of 
acquisition and development of land, the 
cost of constructbn of the tenements and the 
usual over head charges. Gobny-wise de
tails of the liquidatbn cost are given at State
ment-1. Colony-wise details of the economic 
licence fee is given at Statement-ll.

(f) Notices tor payments are served to 

the eligible occupants.

(g) The amount mentioned in the no

tices comprises the liquidatbn cost, arrears 
of Ibence fee upto 31.3.1985, individual 
plumbing charges and yearly ground rent at 

the rate of 2 1/2% of the cost of the land.

STATEMENT-1

Colony-wise details of the liquidation cost

SI. No. Name of the Colony Liquidation Cost

1 2 3

/. Tenemets constructed before 1960-81

1. Pant Nagar 8250



307 Written Answers MAY 16.1990 Written Answers 308

SI. No. Name of the Colony Liquidation Cost

1 2 3

2. Brahm Puri 7650

3. Reghar Pura 7050

4. Amrit Kaur Puri, Ph-I 6900

5. Rattan Nagar 7350

6. Jhilmil Colony 5700

7. New Moti Nagar, T.C. 7950

8. New Moti Nagar, Ph-I 8250

9. New Moti Nagar, Ph-ll 9300

10. New Moti Nagar, Ph-Ill 11550

11. Ranjeet Nagar. Ph-I 12300

12. Ranjeet Nagar Ph-ll 16200

13. Ranjeet Nagar (Sweeper tenements) 11250

14. Mughal (Vasdev Nagar) 8250

15. Nehru Nagar Ph-I 7650

16. Nehru Nagar Ph-ll 8100

17. hder Lok Ph-I 29700

18. Swamy Dayandand Colony 14550

19. Bagh Amba 13950

20. Kalkaji 25650

21. M.S. Road 36000

22. G.T. Road Shahdra 17100

23. Sangam Park (Sweeper tenements) 18600
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SI. No. Name of the Cobny Liquidation Cost

1 2 3

24. M.G. Road (Sweeper tenements) 14850

25. Tilak Nagar (Sweeper tenements) 21150

26. Anata Kidara 10650

27. Chander Shekhar Azad Colony 21900

28. Chauder Shekhar Azad Colony, Bagh Kare Khan 14850

29. Bagh Kare Khan, Swamy Dayanand colony 15000

30. Padam Nagar 9900

31. T.C. Bagh Amba 9900

32. D.A.G. Ph'l (Ajmeri Gate) 29250

33. Katra Sheesh Mahal 28200

34. Guddar Basti 14100

35. Garhi 24400

36. Nehdu Nagar Market Flats 8800

37. Turkman Gate 

(a) Ground Floor

Type-A 59900

Type-B 57100

Type-C 

(b) First Floor

57150

Type-A 56750

Type-D 66800
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$1. No, Name of the Cobny Liquidation Cost

1 2 3

(c) Second Floor

Type-E 53850

Type-F 66800

(d) Third Floor

Type-E 53850

Type-F 63200

II. Tenements constructed from 1980-81 onwards

1. Sangam Park 41500

2. Raghubir Nagar 51500

3. M.S. Road 29800

4. Sarai Rohiila 38400

5. N.G. Road near Shivaji Colony 54400

6. Ajmeri Gate 37200

7, Jahangir Puri 37600

8. Katra Nabi Karim Pahar Ganj 41800]

9. Garhi Block 32200

10. Sarai Basti 55200

11. Tllak Vihar 45000

12. Panjeet Nagar, A. Block Phase-ll 41800

13. Rajabir Nagar Sec. B& 

C NG Road
38700

14. Madi Pur 29700
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SL No. Name of the Cohny Ecoomic Licence Fee

1 2 3

1. Pant Nagar 412.50

2. Brahm Puri 382.50

3. Reghar pura 352.50

4. Amrit Kaur Puri, Phase-1 345.00

6. Rattan Nagar 367.50

6. Jhilmil Colony 285.00

7. New Moti Nagar, T.C. 397.50

8. New Moti Nagar, Phase-I 412.50

9. New Moti Nagar, Phase-ll 465.00

10. New Moti agar, Phase-1 II 577.50

11. Ranjeet Nagar, Phase-1 615.00

12. Ranjeet Nagar, Phase-ll 810.00

13. Ranjeet Nagar (Sweeper tenements) 562.50

14. Andha Mughal (Vasdev Nagar) 367.50

15. Nehru Nagar, Phase-t 337.50

16. Nehru Nagar, Phase-ll 360.00

17. Inder Lok Phase-1 1440.00

18. Swamy Dayanand Colony 682.50

19. Bagh Amba 652.50

20. Kalkaji 1237.50

21. M.S. Road 1755.00
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SI. No. Name of the Cobny Ecoomic Licence Fee

1 2 3

22. G,.T. Road, Shahdara 810.00

23. Sangam Park (Sweeoer tenements) 885.00

24. N G. Road (Seweper tenements) 697.50

25. Tilak Nagar (Sweeper tenements) 1012.50

26. Ahata Kidara 487.50

27. Chander Shekhar Azad Colony 1050.00

28. Chander Shekhar Azad Colony, Bagh Kare Khan  697.50

29. BaghKare Khan, Swamy Dayanand colony 705 00

30. Padam Nagar 450.00

31. T.C. Bagh Amba 450.00

32. D.A.G. Phase-1 (Ajmen Gate) 1417 50

33. Katra Sheesh Mahal 1365.00

34. Guddar Basti 660.00

35. Garhi 1175.00

36. Nehru Nagar Market Flats 392.40

37. Trukman Gate

(a) Ground Floor Type- A 2899.20

Type-B 2763.45

Type-C 2776.87

(b) First Ftoor Type-A 2880.67

Type-d 3382.95

(c) Second Floor Typo-E 2736.00
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SI. No, Name of the Colony Ecoomic Licence Fee

1 2 3

Type-F 3383.00

(d) Third Floor Type-E 2736.03

Type-F 3201.90

Bonded Labour

9016. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of LABOUR be 
pleasbd to state:

(a) whether it is a fact that bonded 

labourers are exported to the foreign coun
tries;

(b) if so, the details thereof; and

(c) the action Government propose to 
take to prevent the export of these labour
ers?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) and (c). Does not arise.

Hike in Cost of Construction in Urban 
Areas

9017. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of URBAN DE

VELOPMENT be pleased to state:

(a) the percentage increase in the last 
five years in respect of the cost of construc

tion of houses in urban areas, particularly in 

metropolitan cities;

(b) the rate of increase in the last two 
years;

(c) the causes identified for the increase;
and

(d) the steps taken or proposed to be 
taken by Government to reduce the cost so 
as to help tne low income group and weaker 

sections of society?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
The percentage increase in Building cost 

index of houses in urban areas including 

metropolitan cities ranges from 20.65 to 
67.65.

(b) The percentage increase during the 

last two years. I.e. 1987-89 varieties from 

5.2. to 30.0.

(c) The causes attributable to the rise in 

cost of construction are increase in prices of 
building materials like cement, steel, t:mber, 

increase in wages and transportation cost 

and general rise in building activity

(d) With a view to reducing the cost of 
construction, the Central Government has 

been advocating adoption of innovative tech- 
nok)gy and use of low cost building materials 

and components manufactured by using 

k>cally available raw materials including 
agricultural and industrial wastes. The CBRI, 

structural Engineering Research Centre, 
CSIR Laboratories under the Department of 
Scientific and Industrial Research and sev
eral other institutions are actively engaged in
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research on low cost housing. R&D efforts 

covers aspects like bw cost/alternate build
ing materials and components, technology 

option of housing for low income settlements 
in rural areas, economical foundations, fire 

safety and thermal comfort, buildings in dis
aster prone areas etc. Research studies on 

various aspects of low cost housing are also 
funded by the Central Government.

HUDCO is also encouraging the build

ing material manufacturing units for produc
tion of low cost building materials by contrib
uting to their equity capital.

Non-availability of Medicines in CGHS 

Dispensaries

9018.  SHRI DHARMESH PRASAD 
VARMA; Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether Government are aware that 
medicines prescribed by the CGHS doctors 
as well as specialists are not available gen
erally in the CGHS dispensaries;

(b) if so, the details thereof and the 
reasons therefor; and

(c) the steps Government propose to 
take for supplying the medicines to the pa
tients at the time they need'̂

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRIARIF 

MOHAMMAD KHAN): (a) to (c). All medi
cines included in the formulary are by and 
large available in the CGHS dispensaries 
and are being supplied to the beneficiaries. 

In the event of non-availability of any medi
cine, the same is indented from local chemist 
and supplied to the beneficiaries, in emer
gent cases, authority slip is also given to the 
beneficiaries to procure the medicine from 

Super Bazar without any payment.

Minimum Wages for Agriculture Labour 
and Consumer Price Index

9019. SHRI DHARMESH PRASAD 
VARMA: Will the Minister of LABOUR be 

pleased to state:

(a) whether minimum wages for agri
cultural labor are in consonance with the 
consumer price index in the country;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the 
steps Government propose to take in this 
regard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The State Government have 
been periodically revising the minimum rates 
of wages in response to rise in Consumer 
Price Index Number. Many States have also 
provided for Variable Dearness Allowance 
linked to Consumer Price Index.

(c) Does not arise.

Repairing of Roads in Delhi

9020.  SHRI MADAN LAL KHUR-

ANA:

SHRI RAM SAGAR

(Saidpur):

Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the material used in road 

repairs, repairs of berms, footpaths etc. in 
the capital is reportedly of a very poor qual

ity;

(b) if so, the details of steps taken to 

prevent the wasteful expenditure on repeated 
repairs and improve the quality of roads in 

Delhi; and



321 Written Answers VAISAKHA 26,1912 {SAKA) Written Answers  322

(c)  the number of roads and wastebins 

which were taken up for repair repeatedly 

during the last three years in Delhi?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The M.C.D., N.D.M.C., Cantonment 

Board and the D.D.A. have reported that 
they use standard material for repair of roads 
as per specifications approved by the 

C.P.W.D.. repairs are carried out as per 

maintenance plans prepared on the basis of 
approved yardsticks for different categories 
of roads/foot-paths and that no repeated 

repairs of roads and wastebinds have been 
done during the last three years.

[Translation]

Assistance to Voluntary Organisations
for Rehabilitation of Drug Adicts

9021.  SHRI HARI BHAU SHANKAR 
MAHALE: Will the Minister of WELFARE be 

pleased to state:

(a) whether Government provide grants 

to the voluntary organisations for the treat
ment and rehabilitation of drug-addicts;

(b) if so, the details of such organisa

tions. State-wise;

(c) the details of funds provided to these 
organisations and proportion thereof;

(d) whether Government are aware 

about the malfunctioning of these organisa
tions;

(e) if so, the number of such organisa
tions against whom complaints have been

received; and

(f)  whether Government have investi

gated these complaints; if so, the action 
taken thereon?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b)  and (c). Under the Central Scheme 

of Assistance to Voluntary Organisations for 

Prohibitbn and Drug Abuse Prevention, Govt, 
of India provides Grant-In-Aid covering 90 

per cent of the total expenditure to voluntary 

organisations, for providing services in coun

selling, de-addiction and after-care of the 
drug addicts. Grants are also given for 

awareness education and publicity, and for 
construction of buildings, purchase of ve

hicles, etc. In case of construction, grants to 
the tune of 50 per cent of the cost, or Rs. 5 

lakhs whichever is less, are admissible to 
voluntary organisations.

A statement giving details of the funds 

provided to organisations statewise is en

closed.

(d)  to (f). The performances of the or
ganisations are regularly monitored. How

ever, either on receipt of complaints or on 
account of knowledge obtained regarding 

malfunctioning of centres after due inquiry 

etc.. action is taken in consultation with the 

State Government/Union Territory Admini
stration.

So, far. four Counselling Centres of the 
voluntary organisations for counselling and 

treatment of drug addicts have been closed 
down.
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Timings of CQHS Dispensaries

9022.  SHRI HARI BHAU SHANKAR 
MAHALE: Willtheîinisterof HEALTH AND 

family welfare be pleased to state:

(a) whether the C.G.H.S. beneficiaries 
find the present one shift timing of CGHS 

dispensaries most inconvenient;

(b) if so. whether it is proposed to revert 
to old system of opening CGHS dispensa

ries in morning and evening;

(c) whether Government also propose 

to open CGHS dispensaries on closed holi> 
days as well; and

(d) if not, the reasons therefor?

THE MINISTRY OF ENERGY AND 

ÎINISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) The present sys
tem was introduced in CGHS on the recom
mendations of the CGHS Advisory Commit

tee. Out of 81 dispensaries in Delhi 11 are 
providing full range of medical services in the 

evening also. Limited medical services by 
deployment of skeleton staff is available in 

all other dispensaries.

(b) No such proposal is under consid
eration.

(c) and (d). No proposal to open CGHS 

dispensaries on closed holidays is under 
consideratino. However, CGHS beneficiar> 

ies can avail emergency medical services 
from functioning dispensaries on closed 
holidays.

Regional Cancer Centres In Maharash
tra

9023.  SHRI HARI BHAN SHANKAR 
MAHALE: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) the district-wise number of regional 
cancer treatment centres in Maharashtra;

(b) the details of the diagnostic and 
treatemet equipments provided in the 
centres; and

(c) the details of the operations con

ducted in each of the centres during the last 
two years?

THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) One—Tata Me
morial Hospital and Cancer Research Insti
tute Bombay.

(b) The Institute is provided with all 
Kinds of modern disgnostic and treatment 

equipments including Cobait Therapy Unit. 
Linear Accelerator. C.T. Scanner. Brachyth- 

erapy. X-Ray Unit, Anaesthesia Equipments. 
Laboratory Services and other medical and 

Surgical Equipments.

(c) 8347 major operations and 13697 
minor operations were conducted during the 
year, 1988-89 and 7877 major operations 
and 14063 minor operations were conducted 
during the year. 1989-90.

[Eng//sh]

Transfer of Ownership Rights

9024.  SHRI MADHAVRAO SCINDIA: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state;

(a) whether the question of transfer of 

ownership rights to the holders of power of 

attorney in Delhi has been under considera

tion; and

(b) if so. the decision, if any, taken in this 
regard in respect of lands (i) where the 

power of attorney has been granted by one 
who himself has full right of ownership and
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(ii) where such power has been grartted by 

one who has rights only as a lessee or sub
lessee of land?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The Delhi Devebpment Authority 

had announced a scheme of regularisation 

of such transactions some time back. This 
scheme was operative for the period May 
1989 to March 1990. It was applicable to 

residential properties only and was meant to 

cover cases where the device of General 
Power of Attorney had been used to transfer 

ownership.

by the Land Acquisition Collector for pay

ment of compensation and would apply in all 

cases where land has been notified under 

Section 4 of the Land Acquisition Act. For 
land notified under Section 4 in previous 
years, the minimum price would be arrived at 

by discounting the 1990 prices by 15% per 

annum. This minimum price would not apply 

to cases where awards have already been 
announced. In addition, to this minimum 

price, land owner would also be entitled to 
30% solatium and other benefits provided 

for in the Act.

Progress of N.C.R. Plan Implementation

Norms for Compensation to Farmers

9025.  SHRI MADHAVRAO SGINDIA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether Government have reviewed 
the criteria and norms for compensation to 
be paid for agricultural land acquired in Delhi; 

and

(b) if so, the existing norms and modifi
cations sought to be made therein*̂

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

and (b). Compensation is paid in accor

dance with the provisions of the Land Acqui

sition Act, 1894, as amended from time to 

time. Delhi Administration have, however, 

recently fixed the following minimum prices 
for agricultural land:—

(i) Rs. 1.5 lakhs per acre for lands 
situated in the river bed between 

the forward bounds.

(ii) Rs. 4.65 lakhs per acre for all other 
agricultural lands.

These minimum prices are effectivefrom 

27.4.90 and will be taken into consideration

9026.  SHRI MADHAVRAO SCIN- 
DIA:

SHRI UTTAM RATHOD: 
SHRI BANWARI LAL PURO- 
HIT:

Will the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whether the allocation of funds in the 
Central as well as State sector in the Sev
enth Plan for implementation of the National 

Capital Region Plan was as per the propos
als of the National Capital Region Board;

(b) if so, the allocation as proposed by 

the NCR Board; the funds actually made 

available and the amount spent by the Centre 

and the States concerned;

(c) the Central and States allocation for 
the first year of the Eighth Plan as against the 
proposal of the NCR Board;

(d) whether the progress of NCR Plan 
has been achieved so far according to tar
gets laid down; and

(e) if not, the details of the shortfall, the 

reasons therefor and the corrective steps 
being taken to ensure the pace of the prog

ress as per targets laid down?
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THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
to (e). The NCR Planning Board had pro

posed an outlay of Rs. 867 crores (Rs. 467 
Cfores in the Central; Sector and Rs. 400 
crores in the State Sector) during the Sev
enth Plan period. However, only Rs. 65 

crores (Rs. 35 crores in the Central Sector 
and Rs. 30 crores in the State Sector) was 
actually provided in the 7th Plan. As against 

this, the expenditure has exceeded Rs. 79 

crores (including release of Rs. 34.62 crores 
by the Centre). The expenditure incurred by 
the State Governments and their implement

ing agencies stood at Rs. 44.75 crores as on 
31st December. 1989 upto which date the 

figures are presently available.

For the 8th Plan period, NCR Planning 
Board has prepared an Investment Plan of 
Rs. 2900 crores (Rs. 1750 crores in the 
Central Sector and Rs. 1150 crores in the 

State Sector). Allocations have been final

ised only for the first year (1990-91) of the 8th 
Plan period and Rs. 10 crores have been 
provided for the first year of the 8th Plan. 

Figures in the State Sector have not been 
received.

[Translation]

Accupuncture for Treatment of Myopa
thy

9027.  SHRI SHEO SHARAN VERMA: 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:
(a) whether Government propose to 

introduce Accupuncture method of treatment 
for cure of myopathy;

(b) if so, the time by which this facility 
would be made available; and

(c) if not. the reasons thereof?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) to (c). As Aocu- 
puncture has not been found useful in Mysthe-

nia and other disorders of Neuro Muscular 

Transmission, there is no proposal to intro
duce Accupuncture as a method of treat

ment in Myopathy.

Request from Malaysia for Recruitment 
of Doctors

9028. SHRI SHEO SHARAN VERMA: 
Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Government have received 
any request from Government of Malaysia 

for recruitment of doctors and medical spe
cialists;

(b) if so, the number of doctors and 
medical specialists proposed to be rent to 
Malaysia; and

(c) the criteria fixed for their appoint

ment?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes. Sir.

(b)  and (c). The Malasian Government 
has requested for 99 doctors and medical 

specialists. Their request is being examined 

and the selection will be on the basis of 
qualification and experience in the respec

tive fields of specialisation and relative merit. 

While making selectbn. Government poli
cies of the foreign assignment would also be 

kept in mind.

[Eng/is/j]

Filling up of Vacant Posts

9029.  SHRI JAGANATH SINGH:
SHRI  SUKHENDRA 
SINGH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:
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(a) the number of senior posts vacant in 

his Ministry;

(b) the period since when these are 
vacant; and

(c) the reasons for not filling these posts

till date and when these vacancies are likely 

to be filled?
THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHR! ARIF 

MOHAMMAD KHAN): (a) to (c). The folloŵ 
ing 4 senbr posts are vacant in the Ministry 

of Health and Family Welfare:

(1) Deputy Adviser (Unani) (Rs. 3000-5000)

(2) Director (Evaluation) (Rs. 4500-5700)

(3) Joint Director (Rs. 3700-5000)

(4) Programme Officer (AV) (Rs. 3700-5000)

Name of the Post Date from which vacant

(1) Deputy Adviser (unani) 22.2.1985

(2) Director (Evaluation) 27.1.1988

(3) Joint Director 1.4.1990

(4) Programme Officer (AV)  31.1.1990
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[Transiation]

Inspection of Electropathy Institutions

9030.  SHRiJAGANNATHSINGH; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) whether the electropathy committee 
had gone for inspection of the electropathy 

institutions of Mathura and Agra on 25th 
April, 1990;

(b) the number of institutions inspected 

earlier by this Committee;

(c) the names of the members who 
participated in the inspection of the institu

tions; and

(d) the reasons for the delay in submis* 

sion of the committees report?

THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes. Sir

(b) Two institutions were inspected by 

the Committee earlier.

(c) The Institutes at Agra and Mathura 

were inspected by the following members:—

(1) Dr. S.D. Sharma. DDG. D.G.H.S.

(2) Dr. P.K. Gupta. DCI, D.G.H.S.

(3) Dr. D,P. Rastogi, Director. CCRH.

(d)  The reasons for the delay in submis- 

sion for the report are that it had to make site 
visits and also get opinion of practitioners of 

Electropathy. This has since been done and 

the Report Is likely to be submitted soon.

Nursing Home Facility in Safdarjung 
Hospital

9031.  SHRISUKHENDRASINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of nursing homes in 
Safdarjung Hospital;

(b) whether Government propose to set 

up a medical college in Safdarjung Hospital;

(c) if so. the action taken thereon; and

(d) by what time the sanction is likely to 
be granted by his Ministry to this effect?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) There is no Nurs> 

ing Home in Safdarjung Hospital.

(b) No. Sir.

(c) and (d). Do not arise.

[English]

Meeting of Indo-Bangladesh Joint 
Rivers Commission

9032.  SHRI P. NARSA REDDY:

SHRI PRAKASH KOKO 
BRAHMBHATT:

Will the Minister of WATER RE- 

SOURCES be pleased to state:

(a) whether a meeting of the Indo* 
Bangladesh Joint Rivers Commission was 
held in Delhi on 18 April, 1990; and

(b) if 80, the subjects discussed in the 

meeting?
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THE MINISTER OF STATE OF THE 

MINISTRY OF  WATER RESOURCES 
(SHRIMANUBHAIKOTADIA): (a) Yes. Sir.

(b)  Discussbns were held on finalisa- 

tion of the Task Force report on Flood Man> 
agement and Waterflows set up in Septem* 

ber, 1988 and sharing of common rivers with 
particular reference to needs on Ganga and 

Tista.

Nationalisation of Sick Textile Mills

9033.  SHRI BALASAHEB VIKHE PA

UL: Willthe Minister of TEXTILES be pleased 
to state:

(a) whether Government of Maharash
tra have requested Union Government for 

the natk>nalisation of eight Textile Mills which 
have become sick;

(b) if so, when the decision is likely to be 
taken thereon; and

(c) whether Government are aware of 
the fact that del/ in this matter may cause 
undue hardship to lakhs of Textile workers?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes. Sir.

(b)  and (c). Nationalisation does not 

provkJe a solutbp to the problem of sick

ness. However, it can be considered, where 
necessary, in case of viable mills. The State 

Government therefore, has been advised to 
have the viability of these mills examined by 

the Nodal Agency/BIFR set up for the pur
pose and to obtain the consent of all con

cerned parties to the reliefs and concessions 
expected from them in the rehabilitatbn 

packages for the mills which are found vi
able.

Survey Regarding Allopathic Doctors

9034.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Union Government have 

conducted any survey as to how many Allo
pathic Doctors are unemployed in the coun

try;

(b) if so, the details thereof; Statewise 

as on 28 February, 1990;

(c) the number of posts thereof vacant in 
the Primary Health Centres and in the Rural 

areas in the country as on 28 February,
1990; and

(d) the steps taken to provide employ

ment to such allopathic doctors?

THE MINISTER OF ENERGY AND 
MINI3TER0FCIVILAVIATI0N(SHRIARIF 
MOHAMMAD KHAN): (a) No, Sir.

(b) As per information available with the 
Directorate General of Employment and 

Training, the total number of medical gradu- 
ats including post-graduates on the Live 

Register of employment exchanges as on 

31.12.88 Is 27.290. It may also be pointed 

out that the job seekers registered with the 

employment exchanges are not necessarily 
unemployed.

(c) As on 31.12.89, out of the total 

number of 23,619 sanctioned posts of doc
tors at the Primary Healthy Centres, 4,132 

posts were vacant.

(d)  Except for normal expansion activi

ties of the Central Government and State 
Governments Health sectors, there is no 

special scheme to absorb the unemployed 
doctors in Government.
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Licences to FPI

9035.  SHRI BALASAHEB VIKHE 

PATIL: Will the Minister of FOOD PROC

ESSING INDUSTRIES be pleased to state:

(a) whether Government have formu
lated any guidelines for issuing licences to 
the food processing units in the country;

(b) if so, the details thereof; and

(c) if not, by when, the guidelines are 

likely to be formulated'̂

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV); (a) to
(c). Most of the food processing industries 

are delicensed. However, wherever indus* 
trial licenses are required, guidelines are 
notified by the Government from time to 
time.

Mahi Water Dispute

9036.  SHRIMATI VASUNDHARA 

RAJE: Will the Minister of WATER RÊ 
SOURCES be pleased to state:

(a) whether the Mahi water dispute has 
remained unsettled for a long time:

(b) if so, the reasons therefor;

(c) whether Governments of Rajasthan 

and Gujarat have been pressing for resolv
ing the dispute expeditiously; and

(d) if so, the steps taken to resolve the 

dispute soon?

THE MINISTER OF STATE OF THE 
MINISTRY F WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Matters arising 
out of 1966 bilateral agreement between the

Governments of Gujarat and Rajasthan on 
sharing of Mahi waters are pending settle> 
ment since 1980.

(b)  to (d). The Government of Rajasthan 

is pressing for early resolution of the issues. 

Two inter-State meetings at Chief Ministers 

level were convened by the Centre on 
24.12.80 and 6.4.83 and Irrigatbn Ministers 

of the two States also held bilateral discus- 
sions on 11.6.84 but consensus couki not be 

arrived at. Further, efforts to convene inter

state meeting at Chief Ministers level have 
not succeeded, in afresh initiative the issues 

have been taken up with the two Chief Min

isters separately.

Transit Homes

9037.  SHRI ANADICHARAN DAS: 
SHRI MANGARAJ MAL- 

LIK:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government are contem

plating a scheme under which assistance is 
rendered to Distnct Headquarter Hospitals 

and sub-Divisional Head quarters Hospitals, 

through the District Red Cross Branches to 
construct Transit Homes to provk̂e free 

accommodation for the attendants of the 
persons who come for treatments as indoor 

patients;

(b) if so, whether Government are aware 
that the nesesssity of such Transit Homes in 

sub-Divisional Hospitals, particularly feed
ing the sub-divisbns densely populated by 

Scheduled Castes Community, is more 
because such weaker sections seldom find 
any accommodation; and

(c) the details of action taken and 

achievements made/targetted disthctwise in 
Orissa?
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THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a)to (c). The Ministry 

of Health and Family Welfare do not have 
any scheme under vyhich assistance is ren

dered to District Headquarter Hospitals and 

sub-Divisional Headquarters Hospitals, 

through the District Red Cross Branches to 

construct Transit Homes to provide free 
accommodation for the attendants of the 
persons who come for treatments as indoor 

patients.

(c) Information Is being collected and 

will be laid on the Table of the House.

(d) To earmark the official Residence of 
the Prime Minister of India is under consid

eration.

Indian Children Adopted by Foreign 
Parents

9039.  PROF. K.V. THOMAS; Will the 
Minister of WELFARE be pleased to state:

According to the information received 

from the Indian Red Cross Society. New 
Delhi they also do not have any national 
scheme for proviston of accommodation to 
attendants of the indoor patients in Hospi

tals. However in Punjab and Haryana and 
branches of Red Cross Society in these 

States have in some district hospitals set up 

facilities to accommodate the attendants of 
the indoor patients.

Renovation of P.M. House

9038.  PROF. K.V. THOMAS: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Prime Minister has moved 

to the House at Race Course Road;

(b) whether this house has been reno

vated;

(c) If so, tlie cost incurred for the same;
artd

(d) whether this house will be used as a 

permanent house for the future Prime Minis
ters of the country?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
Yes. Sir.

(a) the number of Indian children adopted 

by the Foreign parents during the last three 
years;

(b) whether there Is any Government 

agency to find out about the welfare of these 
adopted children abroad;

(c) whether Government have received 
any information that these adopted children 

are sold as slaves abroad; and

(d) whether it is also a fact that some 
child adoption agencies in India receive huge 

amount from abroad for adoption of Indian 
children by foreigner parents?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) According to information received from 
various courts in India, the number of Indian 

children taken abroad under the authority of 
the courts for adoption in foreign countries 

during the last three years ase:

Year Number of adoption

1987 814

1988 698

1989 813

(b) Yes, Sir.

(b)  In accordance with the directions of 
the Supreme Court the Government of India,
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from time to time, send to the Indian Embas* 

sies or High Commissions in the country of 
the prospective adoptive parent, the names, 

addresses and other particulars of such 
children taken abroad on adoption, with the 

request that the Embassy or High Commis

sion. as the case may be. may maintain an 
unobtrusive watch over the welfare and 

progress of such children.

(c) Government have no such informa

tion.

(d) in their series of judgments in Writ 

Petition (CRL) No. 1171 /1982 by Shri Laxmi 
Kant Pandey, the Supreme Court have di

rected that the courts should determine the 
amounts to be paid by the foreign parents 

adopting children to the social or Child Wel
fare agency. This is by way of reimburse
ment of maintenance expenses. Only such 

amount as may be determined by the court 

as to be the maintenance expenses shall be 
recoverable by the Social or Chief Welfare 

agency, from the foreign parents appointed 

or the guardian of the child. Surgical and 
medical expenses incurred on the child are 

also recoverable by the Social or Child 
Welfare Agency against production of Bills 

or vouchers. The Supreme Court have also 
laid down that the Social or Child Welfare 

agency which processes the applicatinon of 
a foreigner is entitled to recover from the 

foreigners, expenses as may be fixed by the 

court. This recovery shall not exceed a sum 
of Rs. 6,000/-.

Lendi Project of Maharashtra

9040.  DR. VENKATESH KABDE: Will 

the Minister of WATER RESOURCES be 
pleased to state:

(a)  the present status of the Lendi Proj

ect in Maharashtra; and

(b)  the reasons for delay In completion 

of this project?

THE MINISTER OF STATE OF MINIS
TRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). The 

Government of Maharashtra and Andhra 

Pradesh have been advised to prepare a 
modified project proposal after reaching an 
inter-State agreement regarding utilisation 

of water and sharing of the costs.

Allotment of Quarters to C.G.H.S.
Doctors

0̂41.  SHRI SRIKANTHA DATTA 

NARASIMHARAJA WADIYAR: Will the
Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the number ot quarters albtted to 
CGHS doctors in Delhi/New Delhi with loca
tion thereof;

(b) whether the CGHS building as well 

as the staff quarters at Daryaganj is in a 
dilapidated condition and not being main
tained regularly;

(c) if so. the reasons therefor; and

(d) the action taken by Government in 

this regard?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
278 quarters have been allotted to CGHS 
Doctors in Delhi/New Delhi as per statement 

enclosed.

(b) No such complaint has been re
ceived.

(c) and (d). In view of (b) above, ques

tion does not arise.
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389 Ŵt»n Answeis VAISAKHA26.1912(S4X>«) Written Answers 390

1

<0

CO

CM

Of
c
o
sto
5

CO

10
C

e
:s

i

§
*5
«
Z

?

o
O)

?
s

iS
s

J

c

?

I
o
CC
d
(L
(L

CO
CD

CO

(f
d

CO

s
I
£

«
CO

s

1
£

i H I H A
T

0

z
e
«
3
Q.

QC

1 
& 

£ 
S
c
3
0

1
I
CO

o

•c

a

c
•e
CO

2?
flBS

I I I I
C*> T-  CM

i
T
co‘

&

tt
z

*8&&
*•
«)
o
o
5

.fi 
o
CO 
X

8

£

2
»

«

s

i
T

CM CO

1
o
X

8
-r



391 Written Answers A 16.1990 Wren Answers 392

a

C

I

o

/)

o

<0
<«
O

O
u
o

CO
e
JC
CO

3
JZ

2

O)

e)

*o

x;

E
<n
a;

0)
0

1

ff
k.3

C
CO

Z

<0(0
c

3.v>
a
CO
X

o>
O

o
Z

CO
O

o
o

S
c

SL
O
CO
X

--  
C   -

i
T
C

9

tn
n

(SI
3
(0
X

CO
CO
c
o
QL
<0

CO
X

C
tt
Q

I
<0
c

‘5
*r

<
<f>
C

JQ
a
CO
X

 

r-   C
CO   CO
C   C

3
C

c
a
E
5

«
x:
O

x’

m
0

1

CO
c

‘2
<0

r
CO

I
5
CO
X

toto
CO
C

i
6
CD

0>
O

s
 
(0 
« 
OC 
« 

CO

fO 
CO
c

s.
CO

O 
CO 
X

 C   -r

CO
x:
3
O

<

(S
c
d>
-5

CD
CD

O

CO

o

JZ

I
X

A A - A i 
T T T T

<s
s

c
C0

CO
O

CO
CO
c

CO

a
CO
X

I
i«r

■g
C I

s

  5
C



393 WrittM Answers VA1SAKHA26.1912 {SAKA) Answers 394

S

0

1

s
4>JZ
9
CD
c
o
CO

E
IE
CD
vZ
O

c
■fS

3
"c
<

2

I

CC
d

111

X
cc
o

8
6

X

GC

d

S
o

X

of
d
h-
8
o

X

a:

o

0A
3
5
CD

1
r̂
otr>

o>M
3

10

5
CD

.1 CO

CM

A
T
6

<0

.t::

?
c5
E
*c
sz
CO

O
2

"S

m
Ql

d

E
•c
x:
CO

10
30>

CO

oc

E
CO

0

1 
§ 
Q.

2
T>

I

.4̂
E

o
x:
CD

of

2

O
2

a
*o

|2

<2<o
CO
O
«
E
3

I 5!
CM

9
CM i t 9

CM
§
CM



395 Wrhten Answers MAY 16.1990 Written Answers 396

8

EiH5

1

t

«

1

CM

1

X X X X
cf a: tc of
d d d d
<o (O •r- GO
o o

8
ffi ffi o o

X
of
d

I
6

X
>

ol
▼—
O
o

X X X X
> > > >
al QL CL CL
tn lO CO

so
«? CO

O LLJ LU LiJ

X
>

CL
t̂
O
t

o

p
(n

$

1
CO3
CL

E
CO

s
(L

E
CO

1
■D
C
10
c
(0
T>

i
CO

H.

O
CD

i
0 
(0

1
o

E
CO

(d
E

JZ
CO

cc
ffi

CO
ts

(0

2

•o
c
CO

0 

‘c 

& 
<0

1 
?

O

C

<8
sz

Z

CO
c

?
JS
Z
(0
c

(0

S

CM
to
CM

s
CM CM

<o
in
CM

o>
S  S
CM  CM



397 Written Answers VAiSAKHA 26,1912 (SAKA) Written Ans¥¥ers 396

I

£

X X X X
> > > >
CL OL CL qI
0>

8
C7

LU UJ
1
CD S

X
>
CL

ih

X X X X X X
> > > > > >
CL CL Ol ol CL CL
o>

s
00
T“ 8 SI Q

5 10 o €0 31
CD 6

9
O 6 <

CM

CO

3
JZ9
c
CO

7
2

s
a
2
CO

CO
w
o

t
GC

?
2
•J
o

CO

s
O
z

<0
E
A
>

CO

(0
m
(0
H

2

.2**vl'
(D
JZ

I
COJC
CD

CO

CO

X

d
d

S
$
w
m

(!)

CO
X

d
Q

OS
c
(0
*2
CO
CO

z
>

E

.1:
!>
(0
0}

c
‘5

tn

seg s
CM

!o
CM

00 a>
CO
CM CM

f:  R!  R
CM  CM  CM



399 Written Answers MAY 16.1990 Wr̂en Answers 400

1
o

1 «0

s'
nt

s
•g
1 C\|

1
1

X

>
a!
cu

<

X

>
(L

O
to

10
JZ
a

CO

c
€0

&

CM
R
CM



401 Written Answers VAISAKHA 26.1912 {SAKA) Wrkten Answers 402

Finaiisation of Second Master Plan for 
Delhi

9042.  SHRI SRIKANTHA DATTA
NARASIMHA RAJAWA> 
DIYAR:

SHRI YASHWANTRAO PA
TH:

Willthe Minister of URBAN DEVELOP

MENT be pleased to state:

(a) the reasons for the delay in the 
finalisatbn of the second Master Plan for 

Delhi;

(b) the date by which the second Master 

Plan is expected to be ready; and

(c) the steps being taken to expedite the 

process?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Comprehensive modifications were 
required to be made in the Master Plan of 

Delhi which had been enforced in 1962. This 
exercise included, inter-alia, issue of public 
notice inviting objections/suggestions to the 
draft modifications formulated by DDA with a 

perspective upto the year 2001; considera
tion of the suggestbns/objections received; 
Interactbn with experts, various interest 

groups and bodies like Delhi Urban Art 

Commission, etc. The modification propos

als as finalised in the light of the above are 
presently under active conskieratk>n of the 

Government for according formal approval.

Scrapping of Urban Land Ceiling Act

9043. SHRI H.C, SRIKANTAIAH: Will 

the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a)  how many acres of land acquired 

under Urban Land Ceiling Act, 1976 in Kar
nataka since the Act came into force;

(b) whether the saki Act is not effective 
in meeting the bcal needs; if so, the reasons 
thereof;

(c) whether the Karnataka Government 
had suggested to Union Government for 
scrapping of the above Act; and

(d) if so. the actbn taken by Govern
ment in this regard?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 
According to information received from the 

Government of Karnataka, 1942.8 acres of 
land have been acquired under the Act upto 
December 1989.

(b) Nothing to this effect has been 
brought to the notice of the Central Govern

ment.

(c) No Sir.

(d) Does not arise.

PCI Godowns in Punjab

9045.  SHRI KIRPAL SINGH: Willthe 
Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether the Food Corporation of 

India entered into contract in 1980 with cer

tain contractors for the construction of20000 
M.T. godowns in Tarntaran (Amritsar);

(b) if so, the amount of cement supplied 
by Punjab Government to these contractors 
vis-a-vis quantity recommended by F.C.I.,

(c) whether less supply of cement re
sulted in late constructbn of the godovims;

(d) whether it is also a fact that these 
contractors have spent lakhs of rupees but 
so far F.CJ. have not taken these godowns 
from these persons on hire basis; and
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(e) if so, the steps taken in this regard?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRINATHU RAMMIRDHA):
(a) Yes, Sir. Food Coiporation of India had 

entered into and agreement in July 1980with 
M/s Gurdial Singh & Co-owners for the 

constructions of 20.000 M.T. godowns in 
Tarantaran (Amritsar).

(b)  and (c). The Food Corporatbn had 
recommended 1200 MT of cement for the 
said construction work. The actual quantity 
supplied by Punjab Government to the saki 

party for these godowns is not availak>ie with 
the Corporation.

(d)  and (e). According to the agreement 

entered into by the Corporation in July. 1980 
, the party was to complete the godowns 
within seven months. They couW not com
plete the godowns even during the exten- 
sions albwed from time to time till 31st 
March. 1984. Hence the godowns were not 
taken over by FCi.

[Transtation]

Welfare of Orphans

9046.  PROF. RASA SINGH RAWAT: 

Will the Minister of MINISTER OF WEL

FARE be pleased to state:

(a) the district-wise details of organisa

tions engaged in the welfare of orphans in 
Rajasthan and whether ail these societies 

and organisatk>ns are duly elected and reg
istered;

(b) the number of male and female 

chiMren looked after by these organisations, 
organisation-wise:

(c) the services provkled by these or
ganisations for the welfare phans and for* 
torne chikiren;

(d) the percentage of financial assis
tance provided by Government to these 

organisations, annually;

(e) whether some cases of misuse of 

money and forced labour from these chil> 

dren by some orgarusatbns have come to 
the notice of Government; and

(f) if so, the action taken in this regard?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (f). The information is being collected 

and will be lakl on the table of the House.

[English]

Indian Labour Conference

9047.  SHRI Y.S RAJASEKHAR 

REDDY: Will the Minister of LABOUR be 
pleased to state:

(a) whether any discordant notes on 
new labour law—labour participatton in 
management, were sounded at the discus- 
sk>ns in the Indian Labour Conference on 21 
April. 1990;

(b) if so, the details thereof; and

(c) when a legislatk>n in this regard is 
likely to be introduced?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The representatives of workers 
felt that at the Board level, workers* repre
sentatives should be 50% of the total strength 

of the Board. The representatives of empby* 
ers recommended that to begin with, repre> 
sentatbn of workers on the board shoukJ be 

confined to only one representatives each of 
*workmen' and workers other than ‘work
men’. The State Ministers were of the view 

that this shouU be confined to 25%.
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(c)  A suitable legislation in this regard is 
under consideration of the Government.

(d)  when the payment is likely to be 
made to them?

Allotment of Government Quarters on 

Medial Grounds

9048.  SMRI R.L.P. VERMA; Will the 
Minister of URBAN DEVELOPMENT be 

pleased to state;

(a) the cobny-wise vacancy of Type-ll 
Government Quarters in Delhi;

(b) how many quarters have been allot
ted to Government servants on Medical and 
other grounds out of turn during last three 
years; and

(c) the date upto which the allotments 

have been covered?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 

to (c). The information is being collected and 
wilt be laid on the Table of the Sabha.

Family Pension to the Employees of 

Delhi Cloth Mill, Delhi

9049.  SHRI ISHWAR CHAUDHARY: 
Will the Minister of LABOUR be pleased to 

state;

(a)  the number of workers of Delhi Ck>th 
Mills, Delhi to be paki family pensbn under 

Provklent Fund Scheme, which has been 
cbsed from 1st April, 1989;

(b) the number of workers, who have 

been pakJ this amount as on 31st March, 
1990;

(c) the reasons for delay in making 

payment of the family pension to the remain
ing workers even after one year of the ck>- 

sure of the mill; and

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN);

(a) The family pensbn under the Empk>y- 

ees’ Family Pension Scheme is payable only 
in the event of death of a member while in 
servk:e. In the present case, the workers of 

the mill are entitled to retirement-cum-with 

drawal benefit. Their total number is 2669.

(b)  and (c). According to available infor
mation. 1740 claims were settled up to 
31.3.90 and 615 claims were settled after 

31.3.90. 52 claims have been returned for 
rectificatk>n of deficiencies in the claims. The 

remaining 262 workers have not so far pre
ferred their claims.

(d)  Ail the remaining claims will be settled 

as soon as their claims, complete in all 
respect, are received.

[Translation]

Alternative sites to the Shopkeepers of 
Maulana Azad Road Officers* Hostel, 

New Delhi

9050: SHRI ISHWAR CHAUDHARY: 
Will the Minister of URBAN DEVELOPMENt 

be pleased to state;

(a) whether alternative sites or pk>ts are 
being allotted to the shop keepers of Maulana 

Azad Road Officers’ Hostel, New Delhi in 
lieu of their shops to be demolished under 
India Gate Development Plan;

(b) if so. whether alternative sites/houses 

will be equal in commercial value to the 
existing shops of these shopkeepers;

(c) the time by whk;h these sites or ptots 

will be albtted to them; and

(d) whether Government also propose
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to provide any financial assistance to these 

shopkeepers?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a) 
No alternative sites/plots have been pro> 
posed for allotment to the shopkeepers of 

Maulana Azad Road Officers’ Hostel. New 
Delhi, who had been allotted shops by the 
Ministry of Defence on a licence basis which 

expired in December, 1987.

(b) and (c). Does not arise.

(d) There is no such proposal.

[English]

Procurement of Wheat

9051.  SHRI K.S RAO;
SHRI P. NARSA REDDY:

Witt the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether the quantity of wheat pro
curement targeted for 1989-90 had fallen 
short of;

(b) if so. the quantity targeted and the 
quantity actually procured;

(c) the reasons for the shortfall;

(d) the target fix̂d for wheat procure
ment for the 1990-91 marketing season; and

(e) the quantity of wheat likely to be 
procured actually during the period?

THE MINISTER OF FOOD AND CIVIL 
SUPPLES (SHRI NATHU RAM MIRDHA):

(a) No, Sir.

(b)  Against target of 9 million tonnes, 
9004 millk>n tonnes were procured.

(c) Does not arise.

(d) No target has been fixed. All the 

wheat stocks that are offered by the farmers 
at the procurement price will be procured.

(e) About 10 millk>n tonnes. 

[Translation]

Working of Pool Officers In Various 
Hospitals

9052.  SHRIKALPNATHSONKAR: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether pool officers working in 
various hospitals are selected through
C.S.I.R. and U.P.S.C.;

(b) if so, whether pool officers used to 

work on the same post till they were ab
sorbed permanently;

(c) whether pool officers are at present 
appointed for two years only;

(d) if so, the reasons therefor; and

(e) the steps being taken by Govern
ment to regularise the servbes of doctors 

working as pool officers?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes. Sir.

(b) Medical Pool Offrcers are attached 
to hojspitals and other medical institutions in 
India, and work as pool Offk:ers during the 
entire tenure, or till they obtain temporary or 
permanent empbyment in India, whichever 
Is earlier.

(c) Yes, Sir.

(d) The Pool Scheme was reviewed in
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November, 1989 by a Committee whose 

recommendations have been accepted by 
the Union Public Service commission and 
Council of Scientific and Industrial Research. 

As per the accepted recommendations, 

medical pool Officers are appointed at pres
ent for a stipulated period of 2 years only.

(e)  Under the Pool Officers Scheme of 
Council of Scientific and Industrial Research, 
the question of regularisation of services of 
Doctors working as Pool Officers does not 
arise.

[English]

Death Due to Monkey Disease in 
Karnataka

9053.  SHRI V. KRISHNA RAO:

SHRIC.P.MUDALAGIRI-
YAPPA:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state;

(a)  whether it is a fact that Monkey 
Disease has token more than 300 lives for 
the last three years in Uttarakannada. Dukshi- 
nakannada and Shimoga districts. Karna> 
taka;

(b) whether this deadly disease is preva
lent in the above mentioned districts since 

1970;

(c) if so, the steps taken to stop the 
spread of this disease;

(d) whether medical scientists and 

doctors have succeeded in manufacturing" 
"Serum" whteh can fight the disease; and

(e) the other measures taken by the 

Centre and State to treat and rehabilitatethe 
vctims of this disease in the above districts?

THEMNBTBCFEt€RGY/mMSTERCF 

CIVLA\AAT10N(SHRIARIFM0HAMMADK̂
(a) Yes. Sir.

(c)(i) The State Gk)vt. has formed a 

State Level KFD Coordinatbn 

Committee under the Chairman
ship of Director of Health and 

F.W. Service comprising of offi

cers from Forest. Animal Hus
bandry and health Departments. 
Experts from NIV, Pune and

D.G.H.S. meet perk)dk;alty to 
reviewthe epidemic situatk)n and 

give suitable suggestions for the 
containment measures.

(ii) One Virus Diagnostic Laboratory 
under the charge of one Dy. Di
rector and three KFD field sta

tions are functioning. These sta
tions carry out the surveillance 
take-up investigations and help 
the local health institutbns and 

Staff under the respective Dis
trict health and F.W. Officers in 
the detection and treatment of 

cases and control measures.

(iii) Insecticidal spraying where 
monkey disease is reported and 

intensive health, educatk>n are 
continued with the help of other 

departments, local bodies and 
community leaders.

(d) Yes, Sir.

(e) The State Govemment is taking 
adequate measures for treatment of the 

victims.

Functioning of C.P.W.O. Enquiry Office
Laxmibai Nagar, New Delhi

9054.  SHRI V. KRISHNA RAO: Willthe 

Minister of URBAN DEVELOPMENT be 

pleased to state:
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(a) the number of complaints registered 
and not attended by the C.P.W.D. Enquiry/ 

Officê Laxmibai Nagar, New Delhi during 

the last two years with details, year-wise;

(b) the time by which the complaints are 

usually attended;

(c) whether any surprise check has been 
conducted to enquire into the causes for not 

attending the complaints; and

(d) if so, the details thereof and if not. the 
reasons thereof and the actbn Government 

propose to take against the officials respon
sible for the lapse?

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLI MARAN): (a)

As given in the enclosed statement.

(b) Complaints of routine nature are 

attended to the same day or the next day. 
However, other complaints involving replace
ment of major items such as overhead tanks, 

jafferies, doors, windows, WC Pans, flush
ing cisterns, flooring etc., do take more time 

and these are attended to after observing 
codai formalities and subject to availability of 

funds.

(c) and (d). Yes, Sir. Regular visits are 
made to the Enquiry Office and complaints 

register reviewed periodically to ensure 
prompt attention to complaints. Since no 
official has been found to be guilty in the 
matter, the question of taking any action 

against anyone does not arise.
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Sick FPU in the Country

9055.  SHRI V. KRISHNA RAO:
SHRIC.P.MUDALAGIRI-
YAPPA:

Will the Minister of FOOD PROCESS

ING INDUSTRIES be pleased to state:

(a) the number of sick food processing 
units in the country; and

(b) the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Food Processing Industries are in 
the organised, unorganised and Coopera
tive sectors. Information in respect of sick 

food processing units is not being main
tained centrally.

Price Printed on Packaged items

9055.  SHRI RAM SAGAR(SAIDPUR): 

Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) whether prices printed on the pack

aged items are far too excessive and there is 
no relation between the cost of the product 
and the price; and

(b) if so. details of steps taken to review 

the matter and to fix the margins of profit of 
the manufacturers, wholesalers; retailers etc. 
to check the rise in price?

THE MINISTER OF STATE IN THE 
MIN ISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The sale and distribution of the packaged 

commodities is governed by the Standards 
of Weights and Measures (Packaged Com
modities Rules. 1977, which are designed to 
establish fair trading and price discipline in 
respect of commodities sokl to consumers in

packaged form, the Rules prescribe man

datory declaratbn of sale prk:e on th pack
age in orders to prohibit the retail dealers 
from charging more the printed prrce and to 
protect the consumer against arbitrary prbe 

rise effected by the trade without any rela
tionship to manufacturing cost.

Fixation of prices of the packaged 
commodities or the packaged commodities 
or the margins of profit of manufacturers, 
wholesalers, retailers etc. are outskle the 

scope of the Rules.

Strike by Medical Students of Guru Teg 

Bahadur Hospital, Delhi

9057. SHRI R.N. RAKESH: Will the 
Minister of HEALTH AND FAMILY welfare 
be pleased to state:

(a) whether patients faced a great diffi
culty due to strike of medrcal students and 
employees of Guru Teg Bahadur Hospital on 

18 April. 1990;

(b) if so, the details thereof;

(c) the main grievances of the students;
and

(d) the steps taken by Government in 
this regard?

THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The 

medical students of University College of 
Medical Sciences attached with the Guru 
Teg Bahadur Hospital were on strike on 
18.4.1990. They blocked all the doors of 

OPD, casualty and Wards. They did not 

allow the employees of the GTBH and pa
tients in OPD, Casualty and Wards. As a 
result, Casulty and OPD services were dis
rupted. On great persuation, the work in 

Casualty and Emergency were restored af
ter 1.00 P.M. on the same day. The GTBH
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employees were not on strike on 18th April, 

1990.

(c)  and (d). The main demand of the 

students was the recognition of medical 
degrees awarded to the students of Univer-* 
sity Cpllege of Medical Sciences. The 

medical degrees awarded by the Delhi Uni

versity to the students of UCMS are recog
nised medical qualifications for the purposes 
of Indian Medical Council Act. 1956. There is 

no proposal before the the Central Govern

ment for the withdrawal of recognition of 
such degrees. The position was explained to 
the students of UCMS and it was also con

firmed by the Medical CouncH of India, after 

the strike was withdrawn by the students.

Targets for Housing Schemes

(b) the extent to which the target has 
been achieved by each State/Unk>n Terri
tory; and

(c) whether the performance by the State 
and Union Territory Governments in the 
housing sector is satisfactory keeping in 

view the targets set for the Seventh Five 
Year Plan?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLIMARAN ): (a) 
and (b). Statement I to indk:ating targets 

fixed under the 20-Point Programme and 

achievements made by the StatesAJnion 

Territories under the vark>us housing 
schemes during the year 1989-90 (1.4.89 to 

28.2.90) are annexed.

9059.  SHRI A. CHARLES; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a)  the targets set under various Hous
ing schemes in different States and Unbn 

Territories during the year 1989-90;

(c)  Yes. Targets under 20 Point Pro
gramme have been achieved substantially 
and performance is satisfactory. Details of 
targets and achievements under the varbus 
housing schemes during the Seventh Five 
year Plan are as under:—

(in lakhs)

(as on 28.2.1990)

Target Achievement

(a) Provisk>n of hose-sites (families) 28.99 42.33

(b)Construction Assistance (families) 22.88 21.11

(c) Indira Awas Yojana (dwelling units) 7.60 6.26

(d)E.W.S. Housing (dwelling units) 7.75 6.85

(e) L.I.G. Housing (dwelling Units) 1.30 1.46
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current year; and

9060.  SHRi A. CHARLES; Will the 
Minister of TEXTILES be pleased to state:

(c)  the steps, if any. being taken by the 
Government to increase export of coir?

(a) the total quantity and value of coir 

products exported during the last three years, 

year-wise;

(b) the targets set for coir export for the

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
The exports of coir and coir products during 

the last three years have been as under:-

Quantity Vaiue

Year (Tonnes) (Rs. Crores)

1987-88 25148 32.20

1988-89 24979 33.32

1989-90 27246 39.59

(Provisional) (Provisional)

Source; Coir Board

(b) A target of Rs. 45 crores has been 

fixed for coir export during the year 1990-91.

(c) The various steps taken to boost coir 
exports from Indta include sending trade 

delegations, conducting market studies and 
market research, releasing advertisements 

in foreign trade magazines and distribution 

of publicity material, participation in fairs in 

major markets, quality improvement of coir 

products, thrust on more value added prod> 

ucts and nationalisation of Minimum Export 
Prices.

Project cost of Pepsi Food

9061.  CH. RAM PRAKASH: Will the 
Minister of FOOD PROCESSING INDUS
TRIES be pleased to state:

(a)  whether Pepsi Food’s Potato and 
Grain Processing unit cost Is Rs. 18.5 crores

whereas a slightly larger capacity plant of 

Jagatjit industries set up 4 months earlier 
has cost of Rs. 4.9 crores:

(b) the reasons for such a large differ
ence; and

(c) whether any inquiry is proposed to 
be held in this regard, if so, the details?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). According to the information fur

nished by M/s. Pepsi Foods Private Liniited, 
their potato and grains processing unit cost 

is Rs. 18.42 crores. In the case of Jagatjit 
industries, Noida Plant, the total project cost 

has been indicated as Rs. 4.93 crores. 
Government would try to ascertain from the 

two companies the break-up of the cost of 
various components of the two projects and 
to the extent the information is available it will 

be placed on the Table of the House.
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(c)  No such decision has been taken by 

Government.

Vaccination Targets in Orissa

9062.  SMRl l\4ANGARAJ MALLIK: 

SHRIANADICHARAN DAS:

Will the l̂inlster of HEALTH AND 

FAÎAILY WELFARE be pleased to state:

(a) whetherGovernment have achieved 
the measles vaccination targets in Orissa till 

the end of last financial year:

(b) if so, the details of targets pre
scribed and achieved; district-wise in Orissa 

and if not, the reasons therefor;

(c) the action taken/proposed to be 
taken to make available measles vaccina

tion facilities in rural Orissa; and

(d) the names of urban slums in Orissa 
where health posts are set up/proposed to 

be set up for the purpose.

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a)to(d). Information 

is awaited from the State Government.

WHO Quiz about use of Fluoride

9063.  SHRI SANATKUMAR MANDAL: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the attention of Govern
ment has been drawn to a WHO quiz which 

informs children that additional fluoride is 

good for teeth;

(b) if so, whether this is appropriate in 

India also when already fluoride content in 
drinking water is in excess;

(c) whether the excess fluoride is the 

cause of a number of health problem; and

(d) if so, the reaction of Government 
thereon and the steps taken in this regard?

THE MINISTER OF ENERGY AND 
MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a)to(d). information 
is being collected and will be laki on the table 
of the Sabha.

Posts of Dental Surgenons in Deiiii 
Hospitais

9064.  SHRISANATKUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of posts of Dental Sur
geons both Junior and Senior in the vark>us 
Central Government Hospitals in Delhi;

(b) whether these Doctors are liable to 
be transferred from one Hospital to another;

(c) if so, whether any perk>d of stay for 
such doctors in one Fiospital has been fixed; 

if so, the details thereof; and

(d). the number of these Dental Sur

geons who have stayed in one Hospital for 
more than 5 years and the reasons for their 

continued stay?

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) A statement is 

given below.

(b) Yes, Sir.

(c) No, Sir.

(d) 4 Dental doctors in Dr. Ram Ma- 
nohar Lohia Hospital and one Lecturer in 

Dentistry in Lady Hardinge Medbal College 
are staying in their respective hospital for 

more than 5 years. Government wtll evoke 
norms for the posting of Dental Surgeons.
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Action Plan Rogarding Alienation of 
TrIlMis Land

9065.  SHRISANATKUMARMANDAL: 
Will the Minister of WELFARE be pleased to 
state:

(a) whether Government oontemplale 
to prepare an action plan regarding aliena' 

tion of tribal land;

(b) if so, broad features thereof; and

(c) when it witi be implemented and how 

far it wilt prevent the land alienation of Tribals?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). The Government is fully seized of 
the problem of land alienation among the 
Scheduled Tribes. States have been laws, to 

plug the loopholes with a view to check 
further alienatbn of tribal land. They have

(c) if not. whether Government are 
purchasing these vadnes after quality test;

(d) whether Antigens, Serums and 
Vaccines loose potency during transport and 
delivery;

(e) the number of batches of each of 
these Sera and Vaccines tested during the 
last three years and how many were found to 

be of sut>>standard quality; and

(f) the names of manufacturers from 
whom each Sera aruJ Vassines was pur

chased during last three years and what was 
the criteria under which each order was 
placed?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Underthelmmu* 
nization Programme Govemment purchases 

the following six vaccines:

also been asked to expedite physk:al resto> 
ratk>n of the alienated land to the Scheduled

(i) OPV vaccine

Tribes. Government is also proposing to 

bring 55 land laws in the Ninth Schedule of
(H) BCG vaccine

the Constitution. Special staff have been 

posted in some States for detection of such
(iii) Measles vaccine

cases. Revenue Offkrers have been empow

ered to institute proceedings suo-moto for

(iv) DPT vaccme

detectk>n and restoration of alienated land. (V) DT vaccine

Quality of Sera and Vaccines Pur- 
chaaed for immunisatbn f*rografmne

(Vi) TT vaccine

9066. SHRIPARASRAMBHARDWAJ: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the names of Sera and Vaccines 

being purchased by Govemment for Immu

nisation Programme;

(b) whether Sera and Vaccines pur

chased by Government are of prescribed 
and standard quality;

(b)  and (c). All Sera and Vaccines for 
use under the Programme are purchased 

after being tested by prescribed laboratory 
as notified by Drug Controller of India.

(d) Under proper Cold Chain delivery 

system, there is no loss of potency of vac> 
ones during transportatton.

(e) This inlbrmating is tiaing collected.

(f) Namesof manufacturers of various
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vaccines purchased during the last three 
years are given below.

DPT vaccines from:

(i)  Central Research Institute. 
Kasauli

(ii)  Pasteur Institute of India, 

Coonoor.

(iii)  Haffkine Bio>Pharmaceutical 
Corporation Ltd., Bombay

(iv)  Serum Institute of India, Pune.

(V) M/s. Biological Evans Ltd..
Hyderabad.

DT vaccine from:

(i)  Central Research Institute, 

Kasuli.

(ii)  Pasteur Institute of India, 
Coonoor.

(iii)  Haffkine Bio-Pharmaceutical 
Corporation Ltd., Bombay

(iv)  Serum Institute of India, Pune. 

TT vaccine from:

(i)  Central Research Institute, 
Kasauli.

(ii) Pasteur Institute of India, 
Coonoor.

(iii)  Haffkine Bio>Pharmaceutical 

Corporation Ltd., Bombay

(iv)  Serum Institute of India, Pune.

(v)  Biological Evans Ltd, Hyderabad

(vi)  SVI, Patwadnagar.

BCG vaccine from:

MAY 16.1990 Written Answers 460

(i)  BCG Vaccine Laboratory, 

Guindy, Madras

(ii)  For some quantity procurement 

arranged by UNICEF.

Measles vaccine from:

(i)  Procurement arranged through 

UNCEF upto 1988-89.

(ii)  From 1989-90 purchased from 

Serum Institute of India. Pune 
through DGS & D.

Oral Polio Vaccine (OPV) from:

(i)  Gifted by rotary International 

and procurement arranged 
through UNICEF.

(ii)  Procurement by M/s. BIBCX)L 

from Moscow.

(iii)  Haffkine Bio-Pharmaceutical 
Corporatk>n Ltd., Bombay.

(iv)  M/s Rudicura Pharma, Delhi.

The total installed capacity of public 
sector manufacturers was first utilised. The 

balance quantity is then procured through 

DGS & D.

[Translation]

Amount Spent to Eradicate Malaria and 
Small Pox in Rajasthan

9067.  PROF. RASA SINGH RAWAT: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a)  the amount spent under Malaria 

Eradicatton and Small pox eradication pro
grammes respectively in Rajasthan State
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during last three years;

(b) the district>wise details of officers, 
doctors, compounders and other employees 

engaged in these eradication programmes;

(c) the district-wise number of patients/ 
beneficiaries in last three years as a result 

thereof; and

(d) the number of training Centres

opened for the aforesaid eradication pro
grammes and the location 'hereof?

THE MINISTER OF Ei ERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 

MOHAMMAD KHAN): (a) Malaria. The 
amount spent by Central Government on 

National Malaria Eradication Programme in 
Rajasthan during the past three years is as 

under:-

(NMEP RURAL & URBAN) (Kg. in lakhs)

Year Cash Kind Total

1987-88 79.54 416.31 495.85

1988-89 57.63 104.21
•

161.84

1989-90 48.65 911.98 960.63

SMALL POX. India became Small Pox 
free on 5.7.1975 following which Small Pox 

has been declared eradicated in April, 1977 
by the International Commission. Hence the 

question of the amount spent under Small 
Pox Eradication in Rajasthan during last 

three years does not arise.

(b)  and (c). National Malaria Eradica

tion Programme is a Centrally Sponsored 

Category—II Scheme on 50:50 cost sharing 

basis and the State Government is respon

sible for implementation of the Programme 
through the existing primary health care in

frastructure viz. Primary Health Centres, Sub- 
Centres and the Staff working in them. State

ment showing lates staff position as per the 
approved pattern of modified plan of opera
tion of NMEP in respect of Rajasthan State 
is given below. The main activities of the

programme are residual insecticidal spray 
against mosquitees which spread malaria, 
case detection and treatment of malaria cases 
through Active and Passive surveillance 

mechanisms.

(d)  Training in malariology and malaria 
entomology and other related aspects of 

malaria are imparted at various levels. Dis

trict level and officers at the zonal and state 
levels are trained at the National institute of 
Communicable Diseases, Delhi. The Medi

cal Officers of Primary Health Centres. Lab 
Technicians, MPWS are trained at the office 
of the Regional Office of Health & Family 
Welfare and State Family Welfare Training 
Centres. In Rajasthan State there are two 

Family Welfare Training Centres, one at 
Jaipur and other at Ajmer where the training 

is imparted.
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[Enĝh]

Pending Labour CasM

9068.  SHRIKAILASH MEGHWAL: Will 
the Minister of LABOUR be pleased to state:

(a)  the details of Labour cases pending 

in various Labour Courts, High Courts and 
Supreme Court, pertaining to the Hindustan

Zinc Limtted, Udaipur; and

(b)  since when these cases are pending 

in the various courts and the present postion 
of the cases?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). A statement is given below.
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GrMter Gangau Dam

9069,  SHRI RAM SAJiWAN; Will the 

Minister of  WATER RESOURCES be 

pleased to state:

(a) the views expressed by Govern- 

mentsof Uttar Pradesh and Madhya Pradesh 

on the report of National Water Devebp> 

ment Agency regarding availability of water 

in Greater Gangau Dam Project;

(b) whether any time limit is likely to be 

fixed for early submission of final report by 

the Agency regarding availability of water;

(c) the date on which this matter was 

referred to Central Water Commission and 

the reasons for non-submission of its report 

so far;

(d) the steps proposed to be taken to 

sanction this project; and

(e) whetherthis water dispute is likely to 

be solved through Central Zonal Council at 

the earliest?

project report for securing investment clear

ance.

(e)  Findings of deliberation in the Zonal 

Council meeting are of advisory and recom- 

mendary nature.

[English]

Water and Power Consultancy Services 

Limited

9070.  SHRIM.M.PALLAMRAJU: Will 

the Minister of WATER RESOURCES be 

pleased to state;

(a) the objectives of the Water and 

Power Consultancy Services (India) Limited 

(WAPCOS);

(b) the amount allocated to WAPCOS 

during the last three years;

(c) the projects prepared by WAPCOS 

during the last three years; and

(d) the projects taken up by WAPCOS 

so far?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATERRESOURCES (SHRI 

MANUBHAI KOTADIA): (a) Whereas Uttar 

Pradesh has indicated that estimate of yield 

is acceptable. Madhya Pradesh felt that it is 

on the higher side.

(b) Reconciliation of difference of opin- 

k)n is necessary for f inalisation of the report.

(c) NationalWaterDevebpment Agency 

sent yield study report to Central Water 

Commission in July. 1988. After examina> 

tion the Commission has sent observations 

to National Water Development Agency for 

compliance.

(d) Utilising agreed water availability 

State Government has to submit modified

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) The main objec

tive of Water and Power Consultancy Serv

ices (India) Limited is to provide engineering 

and consultancy services for development 

of water resources, irrigation and drainage, 

electric power. fk)od control and water sup

ply projects.

(b) No amount has been allocated by 

government of India to the Company during 

the last three years. It is a profit making 

company and has managed its business 

within the resources generated.

(c) and (d). The WAPCOS submitted 

217 bkis and could secure 84 assignments 

out of them during the last 3 years. Inclusive
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of the$e, the WAPCOS has been able to 

secure 221 assignments so far.

Seniority In FCI

9071.  PROF. P. J. KURIEN: Will the 

Minister of FOOD AND CIVIL SUPPLIES be 

pleased to state:

(a) whether FCI, South Zone have the 

High Court directions to implement the 16 (3) 

of the Staff Regulations to govern the senior

ity of its employees;

(b) if so, whether the direction has been 

complied with; and

(c) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRINATHU RAM MIRDHA):

(a) to (c). The Food Corporation of India has 

reported that the senbrity list of Assistants 

Grade —III (Depot) in their South zone was 

revised as per direction of Kerala High Court.

Coverage of Establishment under the 

EP.F. Act

9072.  SHRISANTOSHKUMARGANG- 

WAR: Will the Minister of LABOUR bo 

pleased to state:

(a)  whether the empbyment strength of 

20 or more persons is required for three 

months continuously for bringing an estat>< 

lishment under the purview of E.P.F. Act;

the Jast three years; year>wise; and

(d)  if so. the action t# )/|proposed to 

be taken against the officers i H>onsible for 

such lapses and it not, the reas ins therefor?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) The Employees Provident Funds & Misc. 

Provisions Act, 1952 does not specify the 

period for which 20 or more persons should 

have been employed for the purpose of 

coverage of an establishment. The cover

age of an establishment under the Act is, 

therefore, determined on the basis of num

ber of persons employed in the regular 

business of the establishment on any day in 

the preceding year.

(b)  to (d). The required information is 

being collected and will be placed on the 

table of the Sabha.

[Translation]

Revival of RBHM Jute Milis, Katihar

9073.  SHRIYUVRAJ: Will the Minister 

of TEXTILES be pleased to state:

(a)  whether Government had sanc

tioned a project for revival and rehabilitation 

of RBHM Jute Mills, Katihar. if so, the details 

thereof;

(b) if so, whether Government are 

aware that establishments in Delhi, empby- 

ing 20 persons even for a single day, are 

covered under the Act by the Regbnal Provi

dent fund Commissbner, Delhi;

(c) if so, the details of such establish

ments covered under the Act In Delhi during

(b) whether as a result of the above 

scheme number of workers were to be re

duced. if so. the details thereof;

(c) whether Government propose to 

sanctbn financial ab for modernisation of 

the mill and if not, the reasons therefor; and

(d) the steps proposed to be taken by
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Gk>v6mment to ensure that ait the workers 

rendered surplus by the revival and rehabili

tation scheme are taken back in the mill?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRISHARAD YADAV): (a) to

(d). A project for revival and rehabilitation of 

RBHM Jute Mills at an outlay of Rs. 3.75 

crore was sanctioned out of which contribU' 

tion of Bihar Government was Rs. 1.50 crore 

and that of Central Government was Rs.

2.25 crore. No other scheme for modernisa> 

tion is presently under consideration.

After the completion of above scheme 

the unit will require lesser labour force. The 

workers liable to be rendered surplus are 

being paid off full terminal benefits. This 

scheme was decided after prolonged nego- 

tiatbns with concerned plant level Trade 

Unions keeping in view the longterm viability 

of the unK.

[Engtish]

Reservation Benefits to SCs/STs Con

verted to Neo-BuddhIsm in Maharashtra

9074.  SHRI VAMANRAO MAHADIK: 

Will the Minister of WELFARE be pleased to 

state:

(a) whether Government have received 

any complaint that resen̂ation benefits meant 

for SCs/STs in Central services. Central 

Welfare measures. Central Financial Assis

tance in the State of Maharashtra, are being 

substantially utilised/cornered by neo>Bud- 

dhists;

(b) if so. whether Government propose 

to enquire into the complaints; and

(c) the steps Government propose to 

protect the legitimate reservation rights of 

Scheduled Castes/Scheduled Tribes in the

State of Maharashtra?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) No such complaints have been received.

(b)and(c). Do not arise.

Ban Orders of Drug Controllers

9075.  SHRI NARSINGRAO SURYA- 

WANSHI: Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) whether Government are aware of 

the fact that the strategies adopted by the 

multinationals to sidetrack and circumvent 

the ban orders of the Drug Controller and the 

removal of some of the most needed thirteen 

drugsfrom price control has increased prices 

to the needy consumers; and

(b) if so. the precautionary measures 

taken by Govemment to avoid this situation?

THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) and (b). The 

Govemment have banned 27 categories of 

drugs including fixed dose combinations. 

There is no question of prkse increase once 

the drugs are banned.

As per informatbn received from De> 

partment of Chemicals and Petrochemk̂als, 

Ministry of Petroleum & Chemk̂als, in the 

absence of names of 13 d̂ugs referred to in 

the Question, it is not possible to comment 

on their removal from the price control. A 

Standing Committee under the Chairman

ship of Secretary, Chemicals & Petrochemi

cals. has been constituted to look into the 

question of indusk>n/exdusion of drugsfrom 

price control. AN representatbns regarding 

anomalies/dtscropancies in the list of price 

controldrugs can be addressed to the Stand
ing Committee.
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9076.  SHRI KHEMCHANDBHAI 

SOÎABHAI CHAVDA: 

SHRI JAI PRAKASH AGAR* 

WAL:

SHRI GOVINDA CHANDRA 

MUNDA:

Will the Minister of FOOD PROCESS

ING INDUSTRIES be pleased to state;

(a) the loans given by Industrial Devel

opment Bank of India and/or other financial 

institutions to Punjab Agro>Pepsi joint ven

ture;

(b) whether the increase in cost of the 

project has increased the capacities also; 

and

(c) if so, whether Government have 

allowed the increase in capacities of produc

tion of Pepsi Foods?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

IFCI, which is the lead institution, has re

ported that they have not yet sanctioned any 

financial assistance to Pepsi Foods Private 
Ltd.

(b)  and (c). Government has not al- 

bwed any increase in the approved capacity 

for the manufacture of the varius items for 

which Mis. Pepsi Foods Private Limited have 

been oriented a Letter of Intent.

Adherence to Ecological Norms Re

garding Narmada Dam Project

9077.  Ŝ R̂I G. S. BASAVARAJ: Will 

the Minister of WATER RESOURCES be 

pleased to state:

ecological norms strictly while taking a final 

dectsk)n on Narmada Dam Project;

(b) if so. whether these norms have 

been laid down by the Work! Bank;

(c) if so, the other suggestbns made by 

World Bank in this regard;

(d) whether Government have followed 

the instructk>ns of WorkI Bank; and

(e) if so, to what extent these have been 

foltowed?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAI KOTADIA): (a) The major irri- 

gatk>n projects including Narmada Sagar 

Project are executed only after the project is 

cleared from forest and environmental arigle 

by the Unbh Ministry of Environment, arui 

Forests. While according clearance, the 

Ministry of Environment and Forests pre

scribes certain norms and steps to be fol- 

k)wed by the project implementatbn authori

ties to safeguard ecok>gical aspects of the 

project affected areas.

(b)  to (e). The Narmada Sagar Project 

has not been appraised by the WorU Bank 

so far. However, the ecologrcal requirements 

for the project have been prescribed by the 

Ministry of Environment and f=6rests.

Consumption of Psychotropic Drugs in 

Delhi

9078.  SHRI P. PENCHALAIAH: Will 

the Minister of WELFARE be pleased to 

state:

(a)  whether there is an increase In the 

consumptbn of drugs and Psychctropk: 

substances in Delhi in recent days;

(a) whether Government have to foNow (b) if so. the details thereof; and
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(c)  the steps takdntocheckthisdanger> 

ous trend?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) No information is available.

(b) the question does not arise in view 

of (a) above.

(c) Voluntary organisations have set up

23 Centres in Delhi to provide counselling, 

deaddiction and after care folbw>up serv> 

ices to drug addicts. For creating social 

awareness amongst the people, brochures 

and pamphlets showing the addresses of ail 

such Centres have been printed and distrib* 

uted widely. In addition, press advertise

ments have also been issued in the national 

and regional newspapers alongwith the 

addresses of these Centres. Public aware

ness programmes in schools, colleges and 

in the community are regularly taken up 

through camps, debates, public meetings, 

pantomime shows, street plays etc. to make 

the public aware of the ilt-effects of the drugs 

and drug abuse.

Consumption of Narcotk:s and Psy

chotropic Drugs

9079.  DR. DEBI PROSAD PAL: 

BABA SUCHA SINGH:

Will the Minister of WELFARE be 

pleased to state:

(a) whether attentbn of Government 

has been drawn to the news item captk>ned 

Too soft on drugpushers” appearing in the 

‘‘Statesman”, N'«iw Delhi dated 15 April. 1990;

(b) the extent of drug addiction in West 

Bengal and Punjab; and

(c) the steps Government propose to 

take to curb these major social evils?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes, Sir.

(b)  and (c). The information is being 

collected and will be laki on the Table of the 

House.

[Trans)!af/on]

Juts Mill In Bihar

9080. SHRI SUKDEV PASWAN: Will 

the Minister of TEXTILES be pleased to 

state:

(a) whether Government had approved 

the proposal of constructbn of a jute Mill in 

Farbisganj of Bihar in 1974-75;

(b) whether the constructbn work of the 

Jute Mill had started;

(c). if not. whether Government pro

pose to set up the propose Jute mill or in the 
alternative a rope mill; and

(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 

Industrial Licence was issued to Bihar State 

Industrial Devebpment Corporation in 1981. 

It expired on 30.6.85.

(b) The Govemment are not aware of 

the commencement of constructbn.

(c) and (d). No proposal Is pending with 

the Government.

[English]

Shifting of Mschlnsry

9081. SHRI KASHI RAM RANA: Will 

the Minister of FOOD AND CIVIL SUPPLES 
be pleased to state:



501 Written Answers VAISAKHA26.1912 (SAKA) Written Answers  502

(a) whether Unbn Government have 
reoeiv̂ an application from Kamrej Vlt>hag 
Khand Mandli for shifting of machinery from 
Sidheshvary Khand Mandi of Talaya (Gujarat) 
and transfer of licence relating to sugar in
dustry; and

(b) if so, what action has been taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
Yes, Sir. The proposal is under considera* 
tion of the Govemment.

their requirement of drugs and medicines as 
per the V.M.S. list of Medical Stores Organ!* 
sations Only;

(b) if so, whether this V.M.S. list in
cludes the drugs and medicine listed in the 
Pharmacopias of the Hospitals of Delhi at
tached to the Medical Colleges and others; 
and

(c) if not, how their actual requirement 
of drugs listed in their pharmacopias made 
by senior doctors of those hospitals are 
catered by the medical stores depots?

Doctor-Patlents Ratio

9082.  SHRI KALP NATH RAI:
SHRI S. KRISHNA KUMAR:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the number of doctors 
produce by the Medical Colleges In the 
country is sufficient to meet the country’s 
total requirement;

(b) if so, the ratio between doctors and 
patients;

(c) whether the ratio of doctors is suf> 
ficent to meet the demand of patients; and

(d) if not, the steps taken in this direc
tions?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a)to(d). Information 
is being collected and will be laki on the table 
of House.

Pharmaooplas of Hospitals in V.M.S.
List of Medical Stores Organisations

9083. DR BHAGWAN DASS RATHOR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a)  whether all the Government Hospi
tals and institutions are directed to procure

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN):  (a)  Directorate
General of Health Services (Medical Stores 

Organisatk)ns) have not issued any direc
tions to Government Hospitals and Institu
tions to procure their requirement of drugs 
and medicines as per the vocabulary of 
Medical Store list.s

(b) Vocabulary of Medical Store list 
does not include all items listed in the Phar
macopias of the Government Hospitals in 
Delhi.

(c) The Medical Stores Organisation 
meets the demand of its registered hospitals 
and dispensaries and other indentors as 
subnriitted by them, whkih constitutes only a 
small fraction of the requirements of all the 
Government Hospitals and Institutions. The 
drugs and Medicines which are not supplied 
by Medical Stores Organsation are procured 
by Hospitals and Institutions through other 
sources like DGS &D, Super Bazar and local 
purchase etc.

[Transiation]

Entertainnnent Account of CWC

9084.  SHRIPHOOLCHANDVERMA: 
Will the Minister of FOOD AND CIVIL SUP
PLIES t>e pleased to state:

(a)  the amount sanctk>ned each year 
under entertainment account of Central
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Warehousing Corporation, a Government of 

India Undertaking;

(b) the amount sanctioned for enter- 

tainmentduring the year 1989-90, the amount 

actually spent by the Corporation and the 

purpose thereof; and

(c) the details of expenditure being 

incurred on entertainment in Headquarters 

office in Delhi?

THE MINISTER OF FOOD AND CIVIL 

SUPPLIES (SHRINATHU RAM MIRDHA):

(a) Budget provision for entertainment ex

penditure of the Central Warehousing Cor

poration for the last five years was as under

Year Amount 

(Rs. in lakhs)

1985-86 2.30

1986-87 3.15

1987-88 3.00

1988-89 5.00

1989-90 8.25

(b) The amount sanctioned for enter

tainment during the year 1989-90 was Rs.

8.25 lakhs. The amount actually spent by the 

Corporation was Rs. 6.16 lakhs from April to 

December, 1989.

The above expenditure was mainly op 

account of tea/coffee, snacks, lunch/dinner 

served by the various field units as well as 

Head Offrce to the depositors and on other 

occasions like Annual General Meeting, 

Regional Managers* conference. Executive 

Engineers' conference and Warehouse 
Managers’ conference.

(c) The details of the expenditure in

curred during 1989*90 on entertainment at

Head Office in Delhi are broadly on account 

of:-

(i)  entertainment of the sharehold

ers during the Annual General 

Meeting.

(ii)  Lunch/dinner hosted by the 

Chairman of the Corporation to 

the valued depositors.

(iii)  Lunch/dinner hosted by the Chief 

Executive in Regk>nal Managers 

and Executive Engineers* con

ference.

(IV)  Working lunch served to the offi

cers called from the field in peri

odical meetings of the Regional 

Managers, Executive Engineers, 

Accounts officers etc.

(V)  Entertainment of offfcers of State 

Warehousing Corporations at

tending various meetings.

[English]

Epidemic In JhuggI Colonies

9085.  SHRIM. V.CHANDRASHEKARA 

MURTHY: Will the Minister of HEALTH AND 

FAMILY WELFARE be pjeased to state:

(a) whether the attentton of the Govern

ment has been drawn to a news item cap* 

tioned "Epidemic in jhuĝi cobnies feared” 

as reported in the Hindustan Times dated 

3.5.90;

(b) if so. whether the Delhi Administra

tion has taken any steps so far to keep 

jhuggis clusters etc. away from the water
borne diseases; and

(c) if so, the details thereof apd further 

steps proposed to be taken in this regard?
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THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): (a) Yes. Sir.

(b)  According to the information re

ceived from Delhi Administration, a plan of 

action for Diarrhoea Management and provi

sion of primary health care to the slum 

dwellers in Delhi has been drawn by adopt

ing three pronged strategies viz.

(a) gearing up the present health care 

delivery system (Reorientation).

(b) Community based (field level or 

outreach) mass scale activities such 

as social mobilization and delivery 

of essential component like health 

education. CRT. chlorine tablets, 

health care, immunization etc.

(c) strengthening the linkages between 

the health care infrastructure and 

community based actions.

(c)  The steps planned for the checking 

of water borne diseases are:-

tablets through Mobile Health 

Scheme.

7.  Setting up of a monitoring Cell* 

cum-Control Room at Maulana 

Azad Medical College for diar

rhoea management.

Assistance for Developnnent of Calcutta

9066.  SHRI  SUDARSAN

RAYCHAUDHURI:

DR. DEBI PROSAD PAL:

Will the Minister of URBAN DEVELOP

MENT be pleased to state:

(a) whether Government are consider

ing any proposal for granting central finan

cial assistance for development of Cak:utta 

in commemoration of its tri-centenary; and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL

OPMENT (SHRI MURASOLI MARAN): (a) 

No. Sir.

1.  Reorientation of present Health 

care delivery system.

2.  Setting ORT corners in all major 

hospitals.

3.  Stocking of ORS packets and 

chlorine tablets in clusters/reset

tlement colonies.

4.  Intensifk̂ation of health educa

tion through talks, posters, leaf

lets and handouts.

5.  Involving of Anganwadi workers 
for awareness campaign on 

sanitation.

6.  Provisk>n of immunisation and 

distribution of ORS and chtorine

(b) Does not arise.

Economic Dependence of Women

9087.  SHRIMATI SUMITRA MA- 

HAJAN:

SHRIMATI  JAYAWANTI 

NAVINCHANDRA 

MEHTA:

KUMARI UMA BHARATI:

Wilt the Minister of WELFARE be 

pleased to state:

(a) the measures envisaged to elimi

nate economic dependence of Indian woman:

(b) whether any specifk; measures have 

been taken or are contemplated In this re

gard for women in tribal areas, scheduled



castes and in remote hill areas;

(c) if so. the details thereof; and

(d) the concrete achievements made, 

State-wise?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (d). The information is being collected 

and will be laid on the Table of the House.

[Translation]
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Central Assistance to Agro Based 

Fruit Industry in Maharashtra

9088.  SHRI HARIBHAU SH

ANKAR MAHALE: Will the Minister of 

FOOD PROCESSING INDUSTRIES be 

pleased to state;

(a) whether Maharashtra had re

quested financial assistance for the 

development of agro-baded fruit indus

tries; and

(b) if so, the action taken or being 

taken in this regard?

THE MINISTER OF TEXTILES 

AND MIN ISTER OF FOOD PROCESS

ING INDUSTRIES (SHRI SHARAD 

YADAV): (a) and (b). The information is 

being collected and will be laid on the 

Table of the House.

Labour Ministers Conference

9089.  SHRI SHEO SHARAN VERMA: 

Will the Minister of LABOUR be pleased to 

state:

(a) whether Labour Ministers’ Confer

ence was held in April. 1990;

(b) if so. whether any final decision was

reached on Labour Acts; and

(c)  the time by which the legislatbn in 

this regard is likely to be brought fonMrard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Yes, Sir.

(b)  The Labour Ministers’ Conference 

recommended amendments to the folbwing 

existing legislation:

1. Industrial Disputes Act.

2. Trade Unions Act.

%

3. Workmen’s Compensation Act.

4. Contract Labour Act.

5. Inter State Migrant Workmen's Act. 

and suggested introduction of the following 

new legislation;
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(i)  Bill on Workers Participation in 

Management.

(ii)  Bill on Construction Workers.

(lii)  Bill on Agricultural Workers.

(c)  The Labour Ministers’ Conference 

makes recommendation to the Government. 

These are in turn examined by the Govern

ment. Therefore, at this stage, the question 

of indicating the date by which the legislation 

will be brought forward does not arise.

[English]

Recomnnendations of Wage Board for 

Sugar Mill Workers

9090.  SHRi BALASAHEB ViKHE 
PATiL: Will the Minister of LABOUR be 

pleased to state:
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(a) the States which have implemented 

the recommendations of the Third Wage 

Board for Sugar Mill Workers; and

(b) if so, the details of the recommenda

tions implemented?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) and (b). The information is being col

lected and will be laid on the table of the 

House.

Excise Duty on Processed Fruit Items

9091.  SHRI KUSUMA KRISHNA 

MURTHY:

SHRIMATIJ. JAMUNA:

Will the Minister of FOOD PROCESS

ING INDUSTRIES be pleased to state:

(a) whether the fruit processing indus

try is facing a serious crisis on account of 

imposing of excise duty on jams and marma

lade and processed fruits items and for 

removal of 15 per cent cash compensatory 

support (CCS) from 40 per cent of the fruit 

products exported:

(b) if so, the reasons therefor; and

(c) the steps being taken by the Gov

ernment to come out of the present crisis?

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Representations have been re

ceived against increase in the excise duty, 

and reduction in cash compensatory support 

in respect of fruit products.

(c)  Whenever such representations are 

received, they are considered and appropri
ate actk)n is taken.

New Proposals to Protect ths Rights of 

the Children

9092. PROF. K. V. THOMAS: Will the 

Minister of WELFARE be pleased to state:

(a) whether Government are consider

ing to make any new proposal to protect the 

rights of the child along the lines of the U. N. 

Charter where India is also a signatory; and

(b) whether legislatory measures will 

be taken to encourage breath feeding and to 

discourage the use of baby foods?

THE DEPUTY MINISTER IN THE 

DEPARTMENT OF WOMEN AND CHILD 

DEVELOPMENT IN THE MINISTRY OF 

WELFARE ( SHRIMATI USHA SINHA): (a) 

The internatbnal Convention on the Rights 

of the Child adopted by the UN General 

Assembly on 20 November 1989 is yet to be 

ratified by the Government of India.

(b)  Yes, Sir. Legislatbn is proposed for 

the protection and promotion of breast feed

ing.

Demands of C. G. H. S. Doctors

9093.  SHRI SRIKANTHA DATTA 

NARASIMHA RAJA WADIYAR: Will the 
Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a)  whether Union Government Health 

Servrce 'A’ group doctors have been de

manding better service conditions and pro

motional avenues;

(b) whether Government have from 

time to time set up Committees to review 

their problems;

(c) if so. the number of Committees set 

up by his Ministry in last three years to review 

the problems of the doctors;
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(d) the recommendations made by those  ail the demands including the need for crea*

committees;

(e) the steps taken to implement these 

recommendations; and

(f) the details thereof?

THE MINISTER OF ENERGY AND 

MINISTEROF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): â) The doctors 

bebnging to Central Health Service have 

been demanding better service conditions 

and promotional avenues.

(b)  to (f). An Inter Departmental Com

mittee was set up in June. 1987 to look into 

the career progression and cadre structure 

of the Central Health Sen/ice, Railway 

Medical Service and Medical posts under 

the Central Policy Organisations. The Com
mittee recommended following additional 

posts at Senior Administrative Grade level 

(Supertime Grade Rs. 5900-6700) for differ

ent sub-cadres of the Central Health Serv

ice.

General Duty

Non-Teaching

Specialists

Teaching

Specialists

29

10

CHS and other Service Doctors Asso

ciations were not satisfied with the recom

mendations of the Committee. {nearly 1989, 

another inter-departmental Committee was 

set up to look into the problems of service 

debtors and in its report submitted in June, 

1989 that Committee had given its recom

mendations on arouse aspects including pay 

scales, promotions, different allowance, etc. 

However, the Joint Action Council of Service 

Doctors’ Organisations submitted a Memo

randum of their demands in April, 1989. It 

was then decided to take a collective view on

tion of additional posts in Supertime Grade.

A Memorandum of Settlement was 

signed with JACSDO on 21st August, 1989 

in which 134 posts have been agreed to be 

created for the Supertime grade of the Central 

Health Sen̂ice as follows

General Duty 116

Non-Teaching Specialist 

Sub-cadre 8

Teaching Specialist Sub-cadre  8

Public Health 2

The above posts have since been cre

ated and proposals for filling up these posts 

have been sent to the UPSC.

Another Committee has been consti

tuted in pursuance of Memorandum of Set

tlement dated 21.8.1989 to look into all 

aspects of caieer improvement and cadre 

restructuring and to make proposals with a 

view to enable service doctors to take their 

due place among the best to Group 'A' 

Services of Central Government and to 

ensure similarity in career prospects among 

the four sub-cadres of the Central Health 

Service. The Committee is expected to submit 

its report by 30th August. 1990.

[ Translation]

Dams of Uttar Pradesh Pending with 

Union Government

9094.  SHRIRAJENDRAAGNiHOTRI: 

Will the Minister of WATER RESOURCES 

be pleased to state the details of dams for 

irrigation projects in Lalitpur and Jhansi dis

tricts of Uttar Pradesh which are pending 

with Unk>n Government for approval?
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THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAi KOTADIA): (a) Project reports 

on Kachnoda Dam in Laiitpur district and 

Pathrai Dam in Jhansi district with estimated 

cost of Rs'. 15.68 crores and Rs. 7.35 crores 

respectively envisaging irrigation potential 

of 10335 hectares and 2112 hectares have 

been received in the Central Water Commis

sion only in March, 1990, and February, 

1990, respectively for techno-economic 

appraisal.

[English]

Proposal to Upgrade the national 

Institute of Mental Health, Bangalore

9095. SHRI H. C. SHRIKANTAIAH: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state whetherthere 

is any proposal to upgrade the National 

Institute of Mental Health and Neuro Sci> 

ences, Bangalore as an institute of national 

importance at par with All India Institure of 

Medical Science, New Delhi?

THE MINISTER OF ENERGY AND 

MINISTER OF CIVIL AVIATION (SHRI ARIF 

MOHAMMAD KHAN): The Governing Body 

of National Institute of Mental Health and 

NEURO Sciences, Bangalore in its meet

ings held on 27.8.87 and 14.7.88 recom

mended to make this Institute as an Institute 

of National Importance. The recommenda

tion is being examined in consultation with 

the Ministry of Finance, Ministry of Human 

Resources Development and Ministry of Law

& Jaustice as well as the Government of 
Karnataka.

Pepsi Foods

9096. KUMARI UMA BHARATI: Will 

the Minister of FOOD PROCESSING IN

DUSTRIES be pleased to state:

(a) the places where Pepsi Food (P)

Limited propose to instal Its soft drinks con

centrate;

(b) whether Government would direct 

the Pepsi Food (P) Limited to instal its units 

at such places where the ingredients of the 

soft drinks are available in abundance; and

(c) If so, whether Government propose 

to direct the company to instal its one of the 

units jn Teekamgarh and Chattarpur districts 

of Madhya Pradesh, where ginger is avail

able in abundance.

THE MINISTER OF TEXTILES AND 

MINISTER OF FOOD PROCESSING IN

DUSTRIES (SHRI SH ARAD YADAV): (a) M/ 

s. Pepsi Foods Private Limited propose to 

instal their soft drinks concentrate plant in 

District Sangrur in Punjab.

(b) No, Sir.

(c) Does not arise in view of (b) above.

Use of Hydrogen Peroxide in Milk by 

Operation Flood Dairies

9097.  SHRIMATI SUBHASHINI ALI: 

Will the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state:

(a) whether Amul and other dairies are 

using prohibited dangerous Hydrog  per

oxide in fluid milk transported under Opera

tion Flood I, II, III and IV and Milk Mission 

over long distance in inter - State trade; and

(b) if so, the details thereof and the 

action taken by Government in this regard?

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATiON (SHRI ARIF 

MOHAMMAD KHAN): (a) and (b). The 

information is being collected and will be laid 

on the table of the Sabha.
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[Translation]

IncrMM In Population

9098.  SHRIJANARDAN TIWARI; 

SHRI R. JEEARATHINAM:

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state the 

estimated Increase in the population of the 

country as on March, 1990 since the last

census in 1981 along with State*wise figures 

thereof?

THE MINISTER OF ENERGY AND 

MINISTEROFCIVILAVIATION (SHRI ARIF 

MOHAMMAD KHAN): A statement gMng 

the population of India and StatesAinbn 

territories as of 1981 census and the esti

mated increase as of March, 1990 based on 

the medium projection of the Expert Com

mittee on Population Projections is given in 

Annexure.
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[English]

Protection to Scheduled Castes and 

Scheduled Trll>es

9099.  SHRl GRIDHAR GOMANGO: 

Will the Minister of WELFARE t>e pleased to 

state:

(a) whether there are statutory provi

sions to protect the Scheduled Castes and 

Scheduled Trit)es and other weaker sec

tions of the society from expbitation and 

harassment:

(b) if so, the details thereof; and

(c) the guidetines issued by Union 

Government in this regard?

THE MINISTER OF LABOUR AND 

WELFARE (SHRl RAM VILAS PASWAN);

(a) Yes, Sir.

(b)  The Constitution of India provides a 

comprehension framework of vark̂us safe

guards for protecting the interests and pro

moting the sodo-economk: status of the 

Scheduled Castes, the Scheduled Tribes 

and the weaker sectbns of the society. These 

safeguards are built in several Articles of the 

Constitutk>n. Some of the important Articles 

are: Art 15(4) about Special provision for 

socially and educationally backward classes 

of citizens or for the Scheduled Castes and 

the Scheduled Tribes; Articles 16(4) and 335 

about Reseratk)n in appointments to serv- 

rces and posts; Artk:le 17 about the Atxilition 
of unteuchatxlity; Artcle 29 about the Pro

tection of Minorities; Artk;le 46 about promo* 

tion of educational and economic interests of 

the weaker sectk>ns of the people, and. in 

partk̂ular of the Scheduled Castes and tf>e 

Scheduled Tribes, and to protect them from 

all forms of social injustk» and expk>itatk)n. 

ArtkHe 275 about the Grants from the Unbn 

to certain States for the purpose of promot- 
ing the welfare of the Scheduled Tribes or

raising the level of adminiszratm of the 

scheduled areas; Artcle 330 about Reser- 

vatk>n of seats in the House of the People; 

Artcle 332 about Reservation of seats in 

Legislative Assemblies; and Articles 341 and 

342 about the Spedficatk>n of Scheduled 

Castes and Scheduled Trit>es.

Beskles. to check discrimination and to 

prevent atrocities on Scheduled Castes and 

Scheduled Tribes. Government have en

acted the Protectk>n of Civil Rights Act 1955, 

and the Scheduled Castes and the Sched

uled Tribes (Preventbn of Atrocities) Act, 

1989.

(c)  Government have issued detailed 

guk̂elines for preparatk>n of Special Com

ponent Plans for the Scheduled Castes and 

Tribal Sub-Plans, providing grants-in aki to 

voluritary organisations for taking up 

schemes for the devek>pment of the Sched

uled Castes, Scheduled Trit>es and other 

weaker sections. Further, the Central Gov

ernment releases special Central Assistance 

for both the Special Component Plan, and 

the Tribal so released and for checking di- 

versbn of the amounts for other uses. Gov- 

emment have also issued guidelines on 

precautk>nary. preventive, punitive and re

habilitative measures and on personnel 

polk:ies, so as to check crimes and to pro- 

vkie appropriate protection and relief to 

Scheduled Castes and Scheduled Tribes.

Assistance for Development of Metro

politan Cities

9100.  PROF. K. V, THOMAS: Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state:

(a) the financial assistance sought by 

Tamil Nadu. Maharashtra and West Bengal 

for the devek)pment of the Metropolitan cit

ies in their States; and

(b) the assistance given so far?
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THE MINISTER OF URBAN DEVEL

OPMENT (SHRIMURASOLIMARAN): (a) 

and (b). The Government of Maharastra and 

West Bengal have not sought any financial 

assistance from the Centre for development 

of metropolitan cities in their States. A re

quest has been received from the Govern

ment of Tamil Nadu for Central assistance 

for development of Madras on the occasion 

of the Tricentenary of the Madras Corpora

tion.

The State Govt, has been asked to 

submit detailed specific schemes to justify 

the request.

ITranslation]

Pension to Retired Journalists

9101.  DR. BENGALI SINGH: Will the 

Minister of LABOUR be pleased to state:

(a) the States where pension is being 

given to retired journalists;

(b) the States which are not covered by 

this facility;

(c) whether Government propose to 

issue any directives to States so that pen

sion IS given to journalists in all States; and

;  if so. the time by which such direc

tives would t>e issued?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) to (d). At present, there is no retiring 

pension scheme for the journalists. The 

questbn of issuing directives to the State 

Governments for giving pension to the jour> 

nalists does not, therefore, arise. The Gov

ernment is. however, considering the ques

tion of providing a suitiible retiring pension 

scheme for journalists and for other workers 

covered by the Empk>yees Provklent Fund 

Scheme.

[English]

Employment Exchange Statistics

9102. SHRI NARSINGRAO SURYA- 

WANSHI: Will the Minister of LABOUR be 

pleased to state:

(a) whether it is a fact that empbyment 

exchange statistbs do not provide a picture 

of actual condition; and

(b) if so, the measures which are being 

proposed to have adequate authentk: infor

mation on employment situatk>n in the coun

try?

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN):

(a) Empbyment Exchanges provide statis

tics of job-seekers registered with them, not 

ail of whom are necessary unemployed.

(b)  Authentic information on employ

ment situatbn is already regularly available 

from the quinquenial surveys of empby

ment, unempbyment, conducted by the 

National Sample Survey Organisation.

Construction of Houses

9103. SHRI VAMANRAO MAHADIK: 

Willthe Minister of URBAN DEVELOPMENT 

be pleased to state:

(a) whether the present system of con- 

structbn of houses leads to environmental 

problems;

(b) if so, whether Government propose 

to change the present system; and

(c) if so. whether these changes are 

proposed to be implemented with regard to 

bwer income group oonstructbn activities?

THE MINISTER OF URBAN DEVELOP
MENT (SHRI MURASOU MARAN): (a) and

(b). No. Sir. The National Buildings code
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bye-iaws governing land use planning stan

dards. landscape and several Indian stan> 

dards aim at achieving heahhy orderly and 

safe environment in the human settlements.

(c)  For improving the environment of 

informal lower income settlements, slums 

etc. IS 8888 is recommended as a general 

guide. The local authorities as per ioca! 

situations have been requested to review. 

Master Plan standards, land use plan and 

regulations, building bye-laws and infrastruc

ture standards to facilitate the construction 

activity by lower income groups.

Water Conservation Fair in Konkan 

Region of Maharashtra

9104.  SHRI A. R. ANTULAY; Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a)  whether Government propose to 

organise a lair on water management for 

agriculture by enlisting the support of Mahar

ashtra Gk̂vernment, Service organisations, 

universities, nationalised banks equipment 

distributors and farmers at a suitable place in 

the Konkan region;

(b) if so, when it is likely to be organised;

and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 

MANUBHAi KOTADIA): (a) There is no 

proposal for organising any fair on water 

management for agriculture in Konkan re- 

gbn of Maharashtra.

(b) Does not arise.

(c) Normally the Ministry of Water Re

sources/Central Water Commission partici

pate in exhibitions, fairs etc. at the request of

organisers of such exhibttbns. No such 

request has been received.

Seismicity of Idukki Dam Area

9105.  PROF. K. V. THOMAS: Will the 

Minister of WATER RESOURCES be 

pleased to state:

(a) whether it has come to the notrce of 
Government that seismk: activity will be trig> 

gered off by the presence of large reservoirs 

in the ecologically fragile areas;

(b) whether Idukki area in western ghats 

is an ecologically fragile area where seismic 

activity is intensified because of the pres

ence of the Idukki reservoir; and

(c) whether Government propose to 

institute a judk:ial enquiry conceming the 

reservoir enduced seismk: activity in kiukkt 

area?

THE MINISTER OF STATE OF THE 

MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The geok)gk:al 

features at some of the reservoir sites, rather 

than the presence of large resen̂oirs, has 

been reported as cause of reservoir induced 

seismk:ity.

(b)  The entire country is divided intc five 

seismk; zones of vark)us levels of seismic 

risks and Idukki Dam lies in Zones of various 

levels of seismic risks and Idukki Dam lies in 

Zone ill. The actual acceleration on account 

of the largest tremor registered in June, 1988 

were far bebw the design values adopted for 

kiukki Dam. Studies made by the Kerala 

State Electricity Board indicate that the seis

mic activity experienced in the idukki region 

is not associated with the idukki resen̂oir.

(c) No, Sir.

{Interruptions)
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[Tmnskaion]

MR. SPEAKER: Please take your seat. 

Shri Dinesh Singh.

lEngBsh]

SHRI DINESH SINGH: Sir. it is wHh deep 

regret that 1 have to bring to your notice that 

the manner in which....

[Transtathn]

MR. SPEAKER: Do you want to say 

anything about substantive motbn the no

tice of which was given by you under mie 

184. I have received it and it is under my 

consideration.

SHRI DINESH SINGH: Yes, Sir. I was 

making sut>mission about that motion.

[Engiish]

The manner in which the Government in 
Nagaland has been changed by the Gover

nor is illegal... (Inten'uptions)  It is in fact a

fraud on the Constitution.

MR. SPEAKER: You can discuss about 

the Governor under a substantive motion. 

You have given a notice of that motk>n. I 

have received your notice and that is under 

my consideration. We can take it up when I 

decide.

SHRI DINESH SINGH: May 1 just point 

out Sir. if you look at the Tenth Scheduled, 

Para 3 of the Constitutbn, it says that a split 

in the original party is essential k>efore a split 

takes place in the party in the Legislature or 

Parliament: Unless there is a split in the 

original party, a split in the House or in the 

Parliament will not be recognised.

Then Para 6 of the Tenth Schedule of the 

Constftutksn says vary clearly that it is for the

Speaker to deckle whether the Members 

have kist their membership or not If you see 

Paragraph 7 of the 10th Schedule, you wiH 

find that this is not a justifiable dectsk>n. The 

dedsk>n of the Speaker is final. The Gover

nor or the Court or nobody can change it. 

Why I am referring this questk>n to you is 

because this affects you also. So, the deci

sion of the Speaker in this matter will be final. 

It will not be for the Governor or for the Court 

to question that. (Interruptions)

MR. SPEAKER: The House can discuss 

it when I permit it.

PROF. P. J. KURIEN (Mavelikora): It 

should be discussed today.

MR. SPEAKER: I toW you the motbn is 

with me. It is under my conskieratbn.

{Interruptions)

SHRI DINESH SINGH: Why we are 

pressing this is because today there is an 

illegal Government in Nagaland. (Intenup- 

tions)

[Translation]

THE MINISTER OF STATE IN THE 

MINISTRYOFPARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINIS

TRY OF TOURISM (SHRI SAT/A PAL 

MALIK): My submissbn is that notbe has 

already t>een given and it is under your 

consideration.

[English]

You cannot discuss the merits of the 

case here. You have given a notbe.

[Translation]

Notice is with you. It can be debated 

after you have given you judgement on it
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[EngKsh]

No discussion can be held at this stage.

PROF. P. J. KURIEN: There is a 

constitutional crisis. The Government in> 

stalled by the Governor is unconstitutbnal.

MR. SPEAKER: We can discuss about 

the Governor only on a substantive motion— 

you know the rules. Shri Dinesh Singh’s 

motion under Rule 184 is under my consid

eration.

{Interruptions)

SHRI SONTOSH MOHAN DEV (Tripura 

West): Sir. it was albwed in the past.

MR. SPEAKER: Shri Shastri is on a 

point of order. Please take your seat.

[Translation]

SHRI YAMUNA PRASAD SHASTRI 

(Rewa): I want to raise any point of order

under rule 184.......{Interruptions) Rule 184

provkles that no question can be raised 

without your permission.

MR. SPEAKER: Please take your seat. 
This is no point of order. I am regulating 

proceedings of the House.

[English]

SHRI SONTOSH MOHAN DEV: In 1988, 

under the same circumstances when it 

happened in this august House, the Opposi

tion took 35 to 40 minutes to criticism the 

then Governor. Today, not only the Gover

nor has written a letter to the Speaker but he 

also requested the Speaker to withdraw the 

suspensbn.

MR. SPEAKER: I have already told you 

that the House can have a discussion when 

I permit a discussbn.

SHRI SONTOSH MOHAN DEV: This is 

killing of democracy. We want that a discus- 

sbn must be allowed today itself because 

the Deputy Prime Minister went to Nagaland 

and told the Governor. M will make you per

manent Governor if you dissolve this Gov

ernment*. This is the position in Nagaland 

today. We want you to allow a discussion on 

Nagaland today. It must be taken up today. 

{Interruptions)

SHRI INDRAJIT GUPTA (Basirhlot): Sir, 
before we are in a position to give an opinion 

regarding what has happened, as reported 

in the Press I have nothing to go by except 

the Press—reports you will have to decide 

as to how this matter, if at all, can be dis

posed of in this House. The matter is under 

your consideration.

MR. SPEAKER: Yes. I have told it in the 

beginning also that Mr. Dinesh Singh has 

given a notice of a Motion under Rule 184. 

Till I decide on the matter, nothing can be 

done. The matter is under my consideration.

{Interruptions)

SHRI INDRAJIT GUPTA : Certain is

sues are there which are not only 

Constitutional issues but of conventbn 

a\so....{lnterruptions)...\am saying that cer

tain issues whbh are arising on the face of it, 

are no doubt serious issues. They have to be 

considered. First of all, thequestion is whether 

or not the procedure of disqualification of 

Members under Anti-defection Act has been 

properly followed. I am not giving any opin- 

bn in this regard just now. Secondly, the 

whole question Is whether or not the Speaker 

thinks thattheprevbus Government has bst 

its majority and also the method of testing 

the majority or minority should be done on 

the Fbor of this House or by some other 

means. Thirdly, whether or not the Governor 

can advise the Speaker to do something and 

then overrule him. You have to ascertain as 

to whether these facts are correct or not. I
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suppose that you will not go by Press re

ports. You will have to send for all the infor

mation necessary. Ail I am saying is that 

there are serious issues involved. They will 

have to be clarified and cleared, i.e., whether 

anybody has behaved improperly or uncon

stitutionally or not. (interruptions)

SHRI SONTOSH MOHAN DEV: How 

can a suspended Member attend the As

sembly? This is a peculiar situation, (inter

ruptions)

SHRI INDRAĴT GUPTA: So. all these 

issues are involved. I do not know Sir—you 

will interpret whether under the Anti-defec

tion Act, it is proper to disqualify certain 

Members without giving them a hearing. 

Can it be done?

SHRI SOMNATH CHATTERJEE 

(Bolpur): How can it be done*?

SHRI INDRAJIT GUPTA: Is that the 

procedure laid down?.... (interruptions) ...I 

am making my submission to you Sir and not 

to Mr. Sathe. (interruptions)

SHRI VASANT SATHE (Wardha). Is 

the decision of the Speaker to be restricted 

by the Governor'? Are you suggesting that? 

I would like to know from you about this point.

SHRI INDRAJIT GUPTA: I am not 

addressing you. I am addressing the Speaker. 

You make your point after I speak.

MR. SPEAKER: Mr. Sathe, no interrup

tions please.

or somelx>dy wants to make any observa

tions about this matter, they are freetodo so. 

But there must be a proper dtscussbn. Sir, 

you have to ascertain all the facts from 

proper sources. So that we know as to what 

is the actual position. (Interruptions)

MR. SPEAKER: I have already told you 

that I have received a notice from Mr. Dinesh 

Singh under Rule 184. That is under my 

consideration.

SHRI SONTOSH MOHAN DEV: What 

is your decision?

MR. SPEAKER: 1 can tell you my deci

sion after I go, think and give my considered 

opinion.

(Interruptions)

MR. SPEAKER: No further discussion 

on this. I have no objecton if the Government 

wants to say something. I do not say ‘No’ to 

them.

(interruptions)

MR. SPEAKER: Please sit down.,..I do 

not deny anything....Government is there. I 

do not prevent Government from saying 

anything.

(Interruptions)

AN. HON. MEMBER: Please hear me.

SHRI INDRAJIT GUPTA: The hon. 

Members of the Opposition are going on 

saying as to what happened in 1988. You 

should go into what happened in 1988. Why 

should you be oblivious to that? Let us go 

into the whole thing. But the proper proce

dure must be followed. If the Home Ministry

MR. SPEAKER: There is no question of 

hearing. Shri Chkiambaram.

SHRI P. CHIDAMBARAM (Sivaganga): 

Sir, what is being discussed is not the con

duct of a Governor; what is being discussed 

is the decision taken in Nagaland to induct a 

Government which is plainly Illegal.
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MR. SPEAKER: You know that there is 

some procedure.

SHRI P. CHIDAMBARAM: Shri Indrajit 

Gupta said that very grave issues have arisen, 

in the same breath, he has also said that the 

decisbn of the Speaker is final; it is not 

justifiable. Shri Dinesh Singh has also men

tioned it. Who will clarify these matters? We 

are the highest law-making body in the 

Country. The Tenth Schedule was intro

duced by amending the Constitution; Parlia

ment did that. It can only be clarified by going 

back to the debate, debating the matter here; 

looking to the pastdebate, we have to clarify 

it. How can there be an illegal Government 

inducted in Nagaland? Ten Members are 

being disqualified. Will the Governor allow 

them to sit, when the Speaker says they shall 

not sit? Is the Governor to over-rule the 

Speaker*? lask a straight question. Tomor

row, if you take a decision, will the President 

of India over-rule your decision'? Are we 

having monarchy or a parliamentary democ

racy? We must debate on this issue. Here is 

a motion, let us debate it today. We are not 

going to do what happened in 1988. In 1988, 

the then opposition paralysed the working of 

Parliament. We only want to have a genuine 

discussion. There is a motion; let us debate 

it today. {Interruptions)

SHRI JANARDHANA POOJARY 

(Mangalore): Sir, it is the saddest chapter is 

the Indian history, Shri Indrajit Gupta has 

stated in his earlier submission.

MR. SPEAKER: You agree with Shri 

Indrajit Gupta.

SHRIJANARDHAN A POOJARY: Sir, it 

is better that I quote what Shri Saifuddin 

Choudhury, CPI (M) Member said during the 

debate. He said-You are going to be respon

sible for everything that is going to happen in 

the North-Eastern States.

Here, it is the State Government, ruled

by the Congress(l) that has been destabil> 

ised. I would like to know, whether it is the 

definite policy of the National Front Govern

ment to destabilize all the Governments of 

the Congress(l) ruled States. If the policy of 

the Government is that there should be a 

particular party at the Centre and there should 

also be the same particular party Govern

ment in the States, then we do not have any 

objection, let them destabilize all the 

Congress(l) ruled states. Let them bring the 

democracy in the country. Sir, they are butch- 

enng the democracy of India. Now, my sub

mission is that these people who are sitting 

here-since CPI{M) is a communist party-are 

giving us lectures and sermons. {Interrup
tions}

MR. SPEAKER: I consider CPI(M) and

you have got a right to speak.

SHRI JANARDHANA POOJARY: Sir, 

please do not take it lightly. It is a very 

serious matter.

MR. SPEAKER: Yes, it is a serious 

matter. I am not taking it lightly.

SHRI JANARDHAN POOJARY: Sir. you 

are going to give a decision on this. Please 

consider all these aspects. You are the 

custodian of the democracy. Please do not 

allow these things to happen in your regime.

SHRI VASANT SATHE' Sir. I think you 

have now seen the seriousness and the 

concern of the House on our side. We are 

concerned that no unconstitutional 

Government, ultra vires of the Constitution, 
should continue in any part of the country. A 

notice in this regard has been given under 

Rule 184. The Business Advisory Commit

tee is meeting today. You have come to 

know the views of the House. So, let us 

decide to have it discussed in the Business 

Advisory Committee formally but today it

self. That is what my submission is. {inter

ruptions)
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SHRI SONTOSH MOHAN DEV: Sir. 

last time they gave memorandum to the 

President of India and Shri Somnath Chat- 

terjee was the leader.

AN HON. MEMBER: You are also free 

to do that. (Intenuptbns)

SHRI SOMNATH CHATTERJEE; Mr. 

Speaker, Sir.....

SHRI T. BASHEER (Chirayinkil): I hope 

he will say something about the Sarkaria 

Commission also.

MR. SPEAKER: Mr. Basheer. You 

please sit down. Let us hear Shri Somnath 

Chatterjee.

{Interruptbns)

SHRI SOMNATH CHATTEÎEE: Why 

don’t you have a IKtle patience to hear?

Mr. Speaker. Sir. if what has appeared 

in the Press—of course, we find different 

versions in different Papers—is correct, then 

there are certain disquieting features of the 

matter and there is no doubt about that. But, 

Sir....

SHRI P. R. KUMARMANGALAM( Sa

lem): Why this 'but’?

SHRI SOMNATH CHATTERJEE: Just 

as this House cannot discuss the conduct of 

the Speaker of another House per se, it 

cannot discuss the conduct of the Governor 

except in a manner as provided in the rule. 

And that has to be followed.

PROF. P. J. KURIEN: How did you 

discuss it last time then?

SHRI SOMNATH CHATTERJEE: 

Therefore, Sir. that has to be foltowed. As 

Shd lodrajit Gupta correctly takl, the facts 
have to be fully ascertained. But, Sir; this

House cannot give any judgement as Shri 
ChkJambaram seems to do. He says that he 

has a right to interpret the Constitutk)n be* 

cause he has framed it. To hear of demo- 

cratk: norms and traditions from Congress 

Party is the most ridiculous situation ir. this 

f*ouse. {Interruptions)

PROF. P. J. KURIEN: Let us now hear 

from the CPI(M) and BJP. {Interruptions)

SHRI SOMNATH CHATTERJEE: Sir, If 

you. in your wisdom, permit a discussion, it 

shoukite discussed in a proper manner and 

with a proper Motion.

MR. SPEAKER: I have already toki

that.

SHRI SOMNATH CHATTERJEE: But 

today, a judgement is being delivered here. 

This House has no competence to deckle 

that. This is not a case of approval of Presi

dent’s Rule. This House can only give its 

views and cannot pass a judgement as to 

what has happened and what the Govern

ment can do. It cannot also direct the Gov

ernment to do anything except to impose 

President’s Rule. {Interruptions)

SHRI VASANT SATHE: Sir. have the 

Marxists of India given up Stalinism, be

cause they are teaching us about democ* 

racy?

SHRI SOMNATH CHATTERJEE: I know 

they are allergb to democracy. They are 

allergic to the very concept of democracy. 

We know it. We have seen in the last forty 

years, how the Constitution of this country 

has been tampered with, how all black laws, 

draconian laws and anti-Constitutional steps 

have been taken.

The Preventive Detentbn Law has been 

Incorporated in the Constitutk)n, and they 

have been liberally misusing that positton. 
They have been trying to suppress demo
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cratic movement in this country by using 

nefarious and black laws like MiSA and 

NSA. Therefore, we are not prepared to hear 

lectures from them about democracy. But 

we feel that this is a matter which requires 

consideration and if in your wisdom you 

permit it, then, we have to discuss it in a 

proper manner. (Interruptions)

SHRi DINESH SINGH; It will be dis

cussed in a proper manner. We shall only 

quote the speech of the hon. Member who 

has just spoke before me what he said in 

1988, in the same proper manner.

SHRI P. R. KUf̂ARAMANGALAM: I 

think you will be able to sense the feeling of 

the House that the House does deem it fit to 

discuss the matter. A Motion under Rule 184 

is before you. Before the Business Advisory 

Committee can look into it, you have to be 

kind enough to admit it. May I request you to 

admit it today itself so that we can fix a time 

for discussion?

MR. SPEAKER: I will see.

{Interruptions)

PROF. P. J. KURIEN; The Business 

Advisory Committee, as per rules, will de

cide only about the time and duration of the 

discussk)n. It is for you. Sir. to admit it here 

and also announce that the discussk>n will 

be held today.

MR. SPEAKER: I have told you that it is 

under my consideration.

SHRI P. R. KUMARAMANGAUM: The 

whole House says that there should be a 

discussbn. Please take into account the 

consensus of the House before giving your 

ruling. (Inten’upthns)

SHRI VASANTSATHE: Please admit it. 

We will fix the time. (Interruptions)

MR. SPEAKER: Now, Shri L. K. Advanl.

[Translation]

SHRI L K. ADVANI (New Delhi): Gen> 

erally we discuss in this House either the 

decision or actions of the Central Govern

ment but if somebody feels that there is 

constitutional breakdown in some state, that 

can also be discussed. But the content of the 

motion to be discussed should be caused 

under the rules. We cannot offer our com

ments about the Speaker of any legislative 

Assembly, nor even about Governors unless 

there is some formal motbn in that respect. 

(Interruptions). You yourself have said that 

it is under your consideration. If all the 

members, all the parties are not satisfied 

with what has appeared in the news papers 

and are exercised over the matter then it is 

for you to decide the form in which discus- 

sk)n should take place. I wouid like that 

Nagaland should also be discussed, but 

whenever Nagaland like situations devel

oped in different states what has been the 

approach of the Central Government thereto. 

This thing should also be discussed. As far 

as I know Central Government has nothing 

to do with Nagaland scenario. (Interrup

tions) . They were not as clever as you are. 

You used to be in the foref ront and, therefore 

we tried to highlight the conduct of the'Cen>; 

tral Government. But the situatk)n that had 

developed today about which Co ress 

party, CP(M) C.P.I. have expresses their 

concern, is a clear indicatk>n that there is 

something wrong somewhere which should 

be discussed; Nature and form of discussion 

should also be decided. (Interruptions)

[English]

MR. SPEAKER: Now Mr. Kamal Nath.

SHRI P. R. KUMARAMANGALAM: Sir. 

we want a decisbn on the discussbn under 

rule 184.
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MR. SPEAKER; I have already, repeat

edly said for the benefit of the Members that 

it is under my consideration; 1 have said it is 

under my consideration. Yes, Mr. Kama! 

Nath. You have asked for my permission.

{Interruptions)

SHRI VASANT SATHE: Sir, will you 

allow this to be brought before the Business 

Advisory Committee?

MR. SPEAKER: I will do that.

SHRI VASANT SATHE: Please do that; 

othen/vise the purpose will be defeated.

SHRI KAMAL NATH (Chhindwara): We 

ail know that the CBI was conducting an 

inquiry into the bugging of telephones and 

electronic surveillance of MPs and other 

political figures. I have seen—and some 

reports are floating around—the CBI report 

which has established that bugging of tele

phones of some MPs and political personali-

ties has taken place. CBI has further heki....

{Interruptions)

It concerns you. I am coming to it. CBI 

has mentioned it in the report. Please under

stand the implications, because it concerns 

ail of you. {Interruptions)

CBI has also alleged non-cooperation 

of other intelligence agencies. This report is 

with the Government. Will the Government 

lay it on the Table of the House; or, should I 

lay it? {Interruptbns)

The other point is this: we know it is not 

a minor matter. This is a minority Govern

ment, and is surviving with the help of the 

BJP and the Communist parties Today, if 

they are bugging the telephone of Mr. Ad- 

vani, Mr. Somnath Chatterjee or whoever 

else, ft is a matter which concerns us ail. So, 
is there this report? Government must come 

out with this statement, viz. whether the CBI

has made this finding. They shouki place 

that report on the Table of the House.

SHRI SOMNATH CHATTERJEE: On a 

point of order. He has referred to the CBI 

report. Then he should place it on the Table 

of the House. {Interruptions) Otherwise he 

cannot refer to the CBI report. In the House, 

he has referred to it. He is an hon. Member; 

I take it that he is responsible. He is quoting 

from It. He has referred to the report, {\nter- 

ruptbns)

What is this? He has referred to the 

report. According to him, whatever are the 

findings, he has referred to the findings, and 

he must have a copy of it. He must place it on 

the Table of the House. {Interruptions)

SHRI KAMAL NATH: Let them say there 

IS no report. {Interruptions)

MR. SPEAKER: Please take your seat. 

Mr. Kamal Nath, you have made your point; 

will you please take your seat?

Now Mrs. Malini Bhattacharya. I am not 

permitting others.

{Interruptions)

SHRIMATI MALINI BHATTACHARYA 

(Jadavpur): I want to draw the attention of 

the Government to some reports whk:h came 

out in newspapers on the 13th of May and on 

the 15th of May, 1990. regarding 37 women 

of the Bodo tribe being gang-raped by some 

personnel of the Assam Police. The con

cerned villages are Baghmara. Akra and 

Agrangudi in Barpeta district. Some of the 

victims were minors, below the age of 18. 

One of tHem is said to be eight-year-old. If 

these reports are true, we find that whenever 

the powers that be in our country want to 

suppressdiscontent, they molestthe women, 

h is also quite evident that here the protec

tors have turned into tormentors. The act 

itself is heinous. However, it cannot just
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remain as a State matter because of the 

sensitivity of the area inhabited by the Bodot. 

We all know that the forces of dMsion. se

cessionist forces are active there. It is not 

just because the act is heinous itself but also 

because of the dire political repercussions 

which may follow from such action. I would 

request the Government to enquire into the 

matter and help the State in bringing the 

culprits to book, to give exemplary punish* 

ment to them.

[Translation]

KUMARI UMA BHARATI (Khajuraho): 

Mr. Speaker, Sir, today what I want to speak 

about in this House does not relate to any 

specific incident but which can become a 

cause of an incident, the consequences of 

which might have be to be faced by the whole 

country. Sir, through you I want to caution all 

the Hon. Members of this House against the 

future danger.

When India was divkJed in 1947, Paki

stan become an Islamk: country while our 

country chose to adopt a secular constitu

tion. It was a wonderful even and we feel 

proud of our secular constitutbn which treats 

all the citizen of our country equally and does 

not discriminate on the basis of caste, creed 

or sex.

Mr. Speaker, Sirduring the last40years, 

a partk;ular type of thinking, a political think

ing, has developed in this country perhaps 

either out of fear or greed or ambitions as a 

result of which a feeling ĥs come in the 

minds of majority community that it would 

have t>een better If they were the minority 

community. Ram Krishana Mission is its 

example. The people of this sect has de

manded that they should also be included in 

minorities so that they may also get some 

special concessions. I would like to submit 

about such thinking can create difficulties. 

We know some incident had occurred in 

Mathura and there was possibility of com*

munal riots breaking out. The Non. Members 

of tti# House were exercised over this and 

they vMted the place, it is really commend

able.

MR. SPEAKER: Please, conclude now.

KUMARI UMA BHARATI: I am conclud- 

iriQ. If concern is shown over Mathura inci

dent and silence is kept on Palej inckient, if 

the attitude of Government and Members of 

this House remains indifferent towards lakhs 

of refugees of Kashmir who are staying in 

Delhi and if our party speaks for them which 

is in turn labkled as communal the country 

will have to face its series consequences in 

the coming time. The history will not forgive 

those who have created a feeling of insecu

rity in the minds of majority people. It will be 

very dangerous for the country. Only those 

people will be responsible for it who keep 

silence on Palej incident and raise a hue and 

cry over Mathura incident and are not pre

pared to say a single word about the refu

gees of Kashmir. I hold such people respon

sible for this danger.

With these words I want to request ail 

the Members to break this tradition and 

evolve a healthy one for the country. Mr. 

Speaker, Sir, I am very thankful to you for 

giving me time to speak.

[English]

SHRI NIRMAL KANTI CHATTERJEE: 

(Dumdum): There is need to introduce a rule, 

just like Rule 377, in our rule book saying" 

Zero 377" and if we can introduce such a 

rule, I think, the House can be better man

aged.

SHRI RAMESH BAIS (Raipur): Mr. 

Speaker, Sir, I would like to draw the atten

tion of the Government to the seizure of 

printing machine of fake currency notes. 

Beskies. printing machine of fake American 

dollars as also fake-currency notes of Nepal
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was also seized from there.

Fake>currency r̂otes worth crores of 

rupees have t>een printed, tt is an conspiracy 

to destroy the economy of the country. I 

would like to submit that the Central Govern

ment should enquire into this matter. The 

gang from our country or foreign country 

involved into it, shouM be apprehended so 

that internal economy could be saved from 

destruction.

[English]

SHRI M. J. AKBAR (Kishanganj); Sir, 

when the Deputy Prime Minister writes a 

letter it is news. When he writes a letter to the 

Prime Minister it is even bigger news, and 

when he writes a letter about the behaviour 

of a certain bureaucrat around the Prime 

Minister then it should be headline news.

MR. SPEAKER: That is between the 

Ministers.

SHRI M. J. AKBAR: We know that our 

Deputy Prime Minister is an extremely pro

lific letter writer. One day when his letters will 

be collected, there will be some m,arvelk)us 

stuff in them for future historians. The col

lected letters of Shri Devi Lai will definitely 

play a very important part in our evolving 

history.

Sir, this particular letter I referred to you- 

—he has written two in the recent past; one 

is about the nomination of a certain person 

and I shall not refer to it because the details 

of that have been published and are known. 

But this second letter is the one to which I 

draw your attention because I think it is of 

gravest concern because the Deputy Prime 

Minister- it is not the Leader of the Opposi

tion, it is not even the leader or a member of 

the alliance, it Is no less a men then the 

Deputy Prime Minister of this nation who has 

alleged in his letter to his own Prime Minister 
that a certain bureaucrat ck>se to the Prime

Minister is usurping his powers and running 

the country completely against the norms of 

any kind of democrats way of f unctbning. If 

this indeed is happening, as per the latter of 

the Deputy Prime Minister It is a matter of 

grave concern t>ecause the Governance of 

India is involved in it. and I plead with you— 

I plead with you—4o ask the Prime Minister to 

come here and explain who precisely is this 

bureaucrat.

MR. SPEAKER: Please conclude.

SMRI M. J. AKBAR: I plead with you to 

please ask the Prime Minister of India to 

come and explain to us who is this bureau

crat about whom the Deputy Prime Minister 

has complained to the Prime Minister.

[Translation]

SHRI GULAB CHAND KATARIA 

(Udaipur): Mr. Speaker, Sir I would like to 

raise an issue about Navodaya Vidyalaya at 

Faridkot. Three tribal students of dass IX 

have committed suicide as a result of har

assment during the last a months in Na

vodaya Vklyalaya at Faridkot. These inci

dents occurred in the months of august. 

October and April. The boy Committed sui

cide and left behind a letter. That boy nanned 

Manohar Lai not only stood first in his 

studies, but also won several prizes in sports. 

His brother is also studying in the same 

school in class VI. He went on weeping 

throuthout the night alongwith his brother 

because his teacher had beaten and ad

monished him on a complaint of stealing 

pure ghee of another student. His younger 

brother went to sleep, but he kept on weep

ing throughout ihe night and after that left a 

letter in his book saying that he was unnec

essarily harassed and that is why he was 

very depressed and ending his life in a 

nearby tent. H  'rote in his letter that other 

two students named Amarjeet Singh and 

another boy had also committed suekie and 

he was also committing suiskie. (wouki tike
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to rsquest the Government that this matter 

should be enquired into, because all the 

three boys were tribal students of class IX 

and they had taken this extreme step as a of 

harassment by the same teacher. Action 

should be taken against those persons who 

are responsible for these ghastly deeds.

SHRI SHOPAT SINGH MAKKASAR 

(Bikaner): The Govemment shouki make a 

statement in this regard. The Government 

takes one stand on the incident of killing a 

harijan in the constituency of the Hon. Prime 

Minister and a different stand on alleged 

suk;kJe by boys of Navodaya Vidyalaya as a 

result of harassment. We cannot remain 

silent on this dual policy. It is a very serious 

matter.

MR. SPEAKER: Please sit down, Mr. 

Paswan wants to say something in this re

gard.

MINISTER OF LABOUR AND WEL

FARE ( SHRI RAM VILAS PASWAN): The 

Government has no information in this re

gard. But if, what has been stated by the hon. 

Member is correct, then it is really a serbus 

matter and the Government will certainly ask 

for a report about it and take actk>n.

[English]

SHRI SAIFUDDIN CHOUDHURY 

(Katwa): Mr. Speaker, Sir, I am raising a very 

serk)us matter and I believe, this was raised 

some time ago In the House but no concrete 

action has been taken by the Government. 

So, I am constrained to raise it again.

Sir. du. ng July-October 1988, M/s. 

Osiers Pharma Limited supplied thirty thou

sand bottles of contaminated glucose to 

their distributor in the North zone in Delhi... 

(Interruptions)

AN HON. MEMBER: Sir. this is the 

bottle.

MR. SPEAKER: Do not show the bottle.

SHRI SAIFUDDIN CHOUDHURY: Now/
finding thatthese bottles were contaminated, 

this man had stopped the distributbn of 
these bottles and filed a complaint to the 

Drug Controller. Now what happened was. 

the Drug Controller of India manipulated the 

bottles and sent good bottles and thereby 

tried to have a forged report whereby this 

particular Company coukJ be exonerated. 

After that the exposition of this matter be

came so such that the CBI took cognisace of 

that; investigatbn was started. Now' these 

bottles were sent to Calcutta. In the author

ised Laboratory, it was checked and found 

that it was contaminated and adulterated. 

Now what is happening is. due to the exis

tence of a particular nexus who are out to 

save this particular company and not to give 

punishment to them who are responsible for 

this kind of criminal activity. They are pro- 

castinating the case that is being investi> 

gated by the CBI and fabricating the case 

against this particular man, who discovered 

these adulterated bottles. This matter has 

already been reached here. But this man. 

who filed the complaint, is now facing perse

cution. In our country is the nexus of this kind 

powerful or is the Government powerful? 

Why"have the Drug Controller of India. Drug 

Controller of Tamil Nadu and Drug Control

ler of Delhi not been suspended? {Interrup

tion) I want a definite statement by the 

Government tomorrow. I feel ashamed that 

this courageous man is to run to the houses 

of MPs or justice. Why does the Minister not 

come here and make a statement tomor

row? Please take it up with the Minister. 

(Interruption)

PROF. SAIFUDDIN SOZ (Baramulla): I 

had also raised this issue before. This is a 

very serious matter. I had given a notice..,. 

{Interruptions) The Drug Controller shouki 

be arrested... {Interruptions)

MR. SPEAKER: This is a serk>us mat

ter.
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[Translation]

SHRi MAHESHWAR SINGH (Mandi): 

Mr. Speaker, Sir, Kuiiu and Manaii are im

portant tourist spots. It is a matter of great 

regret that S.T.D. facility has not been made 

available there even today Last year the 

Government had supplied all the equipments 

for making provision of S.T.D. facility and to 

get up an electronic exchange in Manaii, but 

all the equipments had to be returned due to 

carelessness of the Department. There is a 

doubt that if the Department does not use 

those equipments, the equipments are likely 

to be returned this year also. Through you I 

wouki like to request the Minister of Commu- 

nteation that the Government should tssue 

instructions to the Department to provide

S.T.D. facility under atime bound programme.

SHRI RATILAL KALIDAS VARMA 

(Dhandhuka); Mr. Speaker, Sir. the dyeing, 

printing and chemicals units have been es

tablished illegally during the last year of the 

congress regime near Ahmedabad. The 

chemk̂al effluents of these factories con

taminate water and animals are dying after 

drinking this water. The life span of cows and 

buffalos which was 20 years, has now re

duced by 10 years. The bullocks of farmers 

are also dying. About at least 100-200 ani

mals have died. When an action was initi

ated against these factories, they stated 

pumping out water to some other areas 

privately and it is contaminating drinking 

water in villages which is being used by the 

people. People are also dying by drinking 

this contaminated water. Mr. Speaker. Sir, I 

wouki like to urge the Government to take 

action to check contamination of drinking 

water injustice which is being done to human 

beings and animals could be done away 

with. I would like to request the hon. Minister 

of Environment to issue instructions to the 

Government of Gujarat to dose down these 

factories.

SHRi  RAM  PRASAD  SINGH

(Bikramganj): Mr. Speaker, Sir, I wouki like 

to draw the attentbn of the Government to 

criminal incklents in Rohtas district in Bihar. 

Nowadays criminal elements are active in an 

organised manner in Rohtas distrk̂t and 

criminal incidents are occurring at such a 

large scale that it is difficult for people to 

come out of their homes. Mr. Speaker. Sir, 

according to the latest information, during 

the last two months incidents of 10 murders,

24 kidnappings, incidents of arson and inci

dents of dacoities have occurred. I am afraid 

that it Government does not pay attentbn 

towards it, it will become another Punjab or 

Kashmir. It is very unfortunate that even the 

police are unable to apprehend the real 

criminals and they implicate innocent people 

in false cases and extract money from them. 

I wouW like to urge the Central Government 

that it shouki ask the Bihar Government to 

strengthen the police administration and the 

district administration. A committee should 

be set up in this regard and this matter 

should be enquired into, so that the life and 

property of the people coukJ be protected 

and confidence could be created in their 

minds so that people may live peacefully in 

their homes.

SHRI MADAN LAL KHURAN (South 

Delhi): Mr. Speaker, Sir. I have with me a 

copy of the Mndia today* magazine issue 

dated 31 st May, 1990, in which a sensational 

article containing solki facts has been pub

lished.

MR. SPEAKER: You please came to 

the point.

SHRI MADAN LAL KHURANA: Many 

facts about a former Member of this House, 

has been brought to light in that article. He is 

a top film star of this country. I would like to 

bring to your notice some of the tactfcs 

adopted by him to evade income—tax.



553 Written Answers VAISAKHA26,1912 (SA/C4) Written Answers  554

Brother of the said person lives in Switzer* 

land.

MR. SPEAKER: You can not mention 

the nan>e of any person.

SHRIMADAN LALKHURANArSIr, I did 

not mention anybody’s name, In that article. 

It has been mentioned that the brother of the 

film personality, who stay in Switzerland has 

a monthly Income of One Lakh Swiss Francs 

and the expenses on his children have been 

shown eighty five thousand francs per an

num. In this manner, he has purchased the 

shares of two companies by spending 2.5 

crores of rupees. An interesting thing about 

this film personality is that he has acted in six 

films during one year, but he has shown his 

income as mere four or five lakh rupees... 

[Interruptions) It has been shown that he 

charges fifty thousand rupees for a film, but 

the whole world knows that he has never 

accept less than one crore rupees for one 

film. Apart from this, it is also interesting to 

note the tactics he adopted in order to evade 

Income-Tax. He had gone to seven coun

tries including Switzerland and Australia 

when he organised 'Nites’ but in his income 

tax returns he has shown only the amount he 

got in one city. The money he got from the 

other six countries is shown nowhere. 

Through you, I would like to request that a 

C.B.I. inquiry should be ordered to bok into 

the serious allegations levelled against this 

filmstar and former Member of this House 

and the report should be placed on the table 

of the House and a discussion on the same 

should be permitted. I would like to say only 

this much.

SHRIJANARDAN YAD AV (Godda): Mr. 

Speaker, Sir. in Bihar, sometime back the 

Patna High Court had constituted a special 

committee to look into the affairs and prevail

ing conditions of the children and women 

Home of Bihar. Through you, I would like to 

inform the House that, according to that 

report the staff of the chiWren and women

homes located at BhagalpurGaya, Deoghar» 

Katihar, Purnea, Munger, Chhapra, Muzaf- 

farpur etc. treat the Inmates so badly that all 

the inmates of those reformatories including 

chikJren, women and girls have become 

weak physically too, so much so that their 

bones are visible from outskJe. Through you. 

I wouki like to request the Hop. Welfare 

Minister that while replying to the discussion 

on the demands for Grants related to his 

Ministry, he should throw more light on the 

conditions of the chiWren and women Homes 

bcated in Bihar and inform the House of the 

step’s being taken to improve there condi

tions.

[English]

SHRI LOKANATH CHOUDHURY 

(Jagatsinghpur); Sir. there has devebped a 

situation in Punjab and it has taken a new 

turn. Yesterday, It was raised in the House 

that Shri Tohra was shot down by the people 

in the police dress. A few days back the news 

came that the terrorists entered Into a vil

lage.

MR. SPEAKER: Please come to the 

point.

SHRI LOKANATH CHOUDHURY: I am 

coming to the point. They went there and 

called the people outside. They wanted to 

shoot them down. And yesterday in Batala 

Police Station about which many discus

sions have taken place. The people of one 

community-1 am speaking of people of one 

community-were called to the street and 

they were shot down by the terrorists who 

were in police dress. So. naturally they were 

trying to give a communal turn to this. I think 

this is a new way of their coming in polbe 

dress. So. if they succeed, the situatbn in 

Punjab will be worse. I think the Punjab 

Administration is not very serious about this. 

So, before It takes a communal turn, the 
Government shoub come out firmly against 

the terrorists. In Kashmir, as you know, the



S55 Written Answers MAY 16.1990 Written Ans¥̂rs  5S6

situation oouk) be brought under control by 

stem action.

MR. SPEAKER: Shri Choudhury, yes

terday this point was raised.

SHRI LOKANATH CHOUDHURY: No. 

no, it is a pertinent point.

Yesterday seven people belonging to a 

particular community were shot down on the 

street in a village under Batala police station. 

So. Ii)<e this they are shooting down and they 

are trying to give it a communal colour. It is 

most disastrous for the country. I want to 

bring it to the notice of the Government that 

the Government should take this new devel

opment into consideration and direct the 

Punjab Administration to take steps so that 

the situation does not deteriorate further and 

it does not take a communal form.

[Translation]

PROF. VIJAY KUMAR MALHOTRA 

(Delhi Sadar): Mr. Speaker, Sir, I would like 

to raise the same matter which has been 

raised just now. Yesterday, seven members 

of a Harijan family were called out, tied with 

a rope and shot dead in the Batala Police 

Station area of Punjab.

Mr. Speaker. Sir. a new development in 

Punjab is that patrolling of the Police and 

C.R.P.F. after 7 p.m. has been discofitinued. 

in the absence of the police and the other 

para-military forces including the C.R.P.F 

and the B.S.F.. those areas have been left at 

the mercy of the terrorists and they are 

totally free to roam around in police uniform 

and kill people at their will, after 7 p.m. The 

terrorists went there in police uniform col

lected thp people beloncjing to a particular 

communu/. tied them, shot then dead and 

escaped without any resistance. Therefore, 

through you, I would like to request that

patrol by the C.R.P.F.. B.S.F. and Punjab 

police should be resumed at night lmmedl> 

ately. The situatbn today is such that the 

terrorists hove nothing to fear after 7 p.m. 

The terrorists are free to strike, wherever 

and whomsoever they tike. In view of the 

Batala kiHinge. I wouM request the Govern

ment to pay more attentk>n towards it as it Is 

a serk>us, issue involving the killing of Har- 

ijans.

[English]

MR. SPEAKER: Mr. Jatiya.

SHRI MANORANJAN BHAKATA 

(Andaman and Nicobar Islands): It is unfor

tunate that you do not give attention to this 

skie.

MR. SPEAKER: Do not say that. Please 

take your seat.

{Interruptions}

MR. SPEAKER: No, no. Will you please 

take your seat?

[Translation]

SHRI SATYA NARAYAN JATIYA 

(Ujjain): Mr. Speaker. Sir. through you I 

wouki like to draw the attentton of the Gov

ernment towards Madhya Pradesh. There is 

acute shortage of potable water in Madhya 

Pradesh at present and the Central Govern

ment has already announced some assis

tance to the state Government, but it is yet to 

reach there and the situatbn is likely to 

deteriorate very much by the time the Cen

tral Government help reaches there. There

fore. I would like to request that the Central 

Government assistance should reach there 

immediately. (Interruptions)

MR. SPEAKER: Shn Jatiya. it is over. 

Now you may please take your seat.
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lEnglbh]

Now. Papers Laid Shn Rnn vilas 

Paswan.

[EngBsh]

SHRI MANONRAJAN BHAKATA: It is 

unfortunate that you don’t hear about An> 

daman and Nicobar Islands.

MR. SPEAKER: It is not unfortunate 

because every day I permit you, I have 

albwed you to raise the issues regarding 

Andaman and Nicobar. Please take your 

seat.

{interruptions)

13.22 hrs.

Central Wakf Council for 

the year 1988 89 together 

with Au...t Report thereon.

(Hi)  A copy of the Review 

(Hindi and English ver> 

sions) by the Government 

on the

working of the Central 

Wakf Council, for the year 

1988<89.

(2)  A statement (Hindi and English 

versions) showing reasons for 

delay, in laying the papers men

tioned at (1) above. [Placed in 

Library. See No. LT—832/90]

(3)  (i)  A copy of the Annual

Report (Hindiand English 

versbns) of the Central 

Board for Workers Edu- 

catk>n for the year 1988- 

89.

PAPERS LAID ON THE TABLE 

[Transtation]

Annual Report, Annual Accounts and 

Review on the Working of Central Wakf 

Counellfor 1988-89 and Statement for 

delay In laying these papers etc.

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): I 

beg to lay on the Tabie:-

(1)  (i)  A copy of the Annual

Report (Hindiand English 

versk)ns) of the Central 

Wakf council for the year 

1988-89.

(11)  A copy of the Annual 

Accounts (Hindi and 

English versions) of the

(ii)  A copy of the Annual 

Accounts (Hindi atid 

English versions) of the 

Central Board for Work

ers Educatbn for the year 

1988-89 together with 

Audit Report thereon.

(iii)  A copy of the Review 

(Hindi and English ver

sions) by the Government 

on the working of the 

Central Board for Work

ers Education for the year 

1988-89.

(4)  A statement (Hindi and English 

versk>ns) showing reasons for 

delay in laying the papers men- 

tioned at (3) above. [Placed in 

Library. 5  ̂No. LT—833/90}



559 Papers Laid MAY 16,1990 Papers Laid  560

[Eriglish ]

Notification under Essential Services 
Maintenance Act, 1981

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHEMI
CALS (SHRIBHAJAMAN BEHERA): Sir, on 
behalf of Shri M.S. Gurupadaswamy, I beg to 
lay on the Table a copy of the notification no.
S.C. 370 (E) (Hindi and English versions) 
published in Gazette of India dated the 7th 
May, 1990 declaring any establishnrient or 
undertaking dealing with the production, 
supply or distribution of natural gas to be an 
essential service for the purposes of the 
Essential Services Maintenance Act, 1981 
under sub-section (2) of section 2 of the said 
Act, [Placed in Library. See No. LT-834/90]

Annual Report of Review on the worit-
ing of National institute of Urban 
Affairs, New Delhi for 1988-89

THE MINISTER OF URBAN DEVEL
OPMENT (SHRI MURASOLIMARAN): Ibeg 
to lay on the Table—

(1)  A copy of the Annual Report 
(Hindi and English versions) 
of the National institute of 
Urban Affairs, New Delhi, for 
the year 1988-89 along with 
Audited Accounts.

(2)  A statement (Hindi and Eng
lish versions) regarding Re
view by the Government on 
the working of the Natbnal 
Institute of Urt>an Affaire, New 
Delhi, for the year 1988-89. 
[Placed in Library. See No. LT- 
835/90]

Drugs and Cosmetics Third Amendment 
Rules, 1989, Notification under Food 
Adulteration Act, 1940 and Statements 
for delay in laying these papers etc. etc.

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCiVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): Sir, on behalf

of Shri Rasheed Masood, I beg to lay on the 
Table —

(1)

(2)

(3)

ii)

A copy of the Drug and Cos- 
metk; Third Amendment Rules,
1989 (Hindi and English ver> 
sions) published in Notifica
tion NO.G.S.R. 784 (E) in 
Gazette of India datedthe 28th 
August, 1989 under section 
38 of the Drugs and Cosmet- 
Kjs Act. 1940. [Placed in 
Library. See No. LT-836/90]

A copy each of the following 
Notifications (Hindi and Eng
lish versions) under sub-sec
tion (2) of section 23 of the 
Prevention of Food Adultera
tion Act, 1954:-

The Prevention of Food Adul
teration (Second Amendment) 
Rules, 1988 published in Noti 
fication No, G.S.R. 437 (E) in 
Gazette of India dated the 8th 
April, 1988 together with a cor
rigendum thereto published In 
Notification No. G.S.R. 1081 
(E) dated the 17th November, 
1988. [Placed in Library. See 
No. LT-837/90]

The prevention of Food Adul
teration (Fifth Amendment) 
Rules, 1988 published in Noti- 
ficatk>n No. G.S.R. 618(E) in 
Gazette of Indiadated the 16th 
May, 1988 together with a cor
rigendum thereto published in 
Notif k;atk>n No. G.S.R. 865 (E) 
dated the 12th August. 1988. 
[Placed in Library. See No. 
LT.-838/90]

Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentk>ned at (i) and (ii) 
of (2) aix>ve. [Placed in Library. 
SeeKo. LT-837-838/90]



561 Papers Laid VAISAKHA 26. 1912 (SAKA) Papers Laid  562

(4)  A copy each of the following 
papers (Hindi and English 
versions) under sub-sedbn (1) 
of section 619A of the Compa> 
nies Act, 1956;-

a)  i) Review by Ihe Government on
the working of the Indian 
Medicines Pharmaceutical 
Corporation Limited, Mohan, 
for the year 1988-89.

ii) Annual Report of the Indian 
Medicines Pharmaceutical 
Corporation Limited. Mohan, 
for the year 1988-89 along with 
Audited Accounts and com
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. LT- 
839/90]

b)  i) Review by the Government on
the working of the Hospital 
Services Consultancy Corpo- 
ratwn (India) Limited, New 
Delhi, for the year 1989-89.

ii) Annual Report of the Hospital 
Services Consultancy Corpo
ration (India Limited, New 
Delhi, for the year 1988-89 
abng with Audited Accounts 
and comments of the Comp
troller and Auditoi General 
thereon.[Placed in Library. See 
No. LT-840/90]

(5)  Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentbn̂ at (4) above 
[Placed in Library. See No. LT- 
839-840/90]

(6)  i) A copy of Annual Report (Hindi
and English versions) of the 
Postgraduate Institute of 
Medical Education and Re
search, Chandigarh, for the 
year 1988-89 under section 
19 of the Postgraduate Insti

tute of Medic .̂ducation and 
Research, Ch?<?id‘̂arh Act, 
1966.

ii) AcopyoftheAnniiai ̂r̂ unts 
(Hindi and Engi sh t/ersions) 
of the Postgraduate Institute 
of Medical Education and 
Research Chandigarh, for the 
year 1988-89 together with 
Audit Report thereon under 
section 18 of the Postgradu
ate Institute of Medical Educa
tion and Research, Chandi
garh Act, 1966.

lii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Postgraduate institute of 
Medical of Education and 
Research, Chandigarh, for the 
year 1988-89.

(?)  A statement (Hindi and Eng
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (6 above) [Placed 
in Library. See No. LT-841/90]

(8)  i)  A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute of 
Health and Family Wehare, 
New Delhi, for the year 1988- 

89.

ii) Acopy of the Annual Accounts 
(Hindi and English versions) 
of the National Institute of 
Health and Family Welfare, 
New Delhi, for the year 1988- 
89 together with Audit Report 
thereon.

iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Institute of Health 
and Family Welfare. New 
Delhi, for the year 1988-89.
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(9)

(10)

»)

(11)

A statement (Hindi and Eng
lish versions) showing reasons 
for delay In laying the papers 
mentioned at (8) above. 
[Placed in Library. See No. LT- 
842/90]

A copy of the Annual Report 
(Hindi and English versbns) 
of the National Academy of 
Medical Sciences (India) for 
the year 1988-89 along with 
Audited Accounts.

A copy of the Review (Hindi 
and English versions) by the 
Government of the workmg of 
the National Academy of 
Medical Sciences (India) for 
the Year 1988-89.

A statement (Hindi and Eng
lish versbns) showing reasons 
for delay in laying the papers 
mentioned at (10) above. 
[Placed in Library. SeeNo. LT- 
843/90]

13.23 hrs

MESSAGES FROM RAJYA SABHA 

[Engiish ]

SECRETARY-GENERAL: Sir, I have 
to report to report the following messages 
received from the Secretary-General of 
Rajya Sabha:—•

i) 'I am directed to inform the Lok 
Sabha that the Rajya Sabha at its 
sitting held on Wednesday, the 2nd 
May, 1990, adopted the following 
motion in regard to the Committee 
on Public Accounts:—

‘That this House concurs in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do agree to 
nominate seven members from

Rajya Sabha to associate with the 
Committee on Public Accounts of 
the Lok Sabha for the term ending 
on the 30th Apr>l, 1991 and do 
proceed to elect in such manner as 
the Chairman may direct, seven 

members from among the mem
bers of the House to serve on the 
said committee.”

2) I am further to inform the Lok Sabha 
that in pursuance of the above motion, the 
folbwing members of the Rajya Sabha have 
been duly elected to the said Committee:—

1. Shri Rameshwar Thakur

2. Shri H. Hanumanthappa

3. Shri Vishvjit P. Singh

4. Shri Kama! Morarka

6. ShriT.R.Balu

6. Dr. Nagen Saikia

7. Shri Sunil Basu Ray.

ii) *1 am directed to inform the Lok 

Sabha that the Rajya Sabha at its 
sitting held on Wednesday the 2nd 
May, 1990, adopted the folbwing 
motbn in regard to the Committee 
on Public Undertakings:—

“That this House concurs in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do agree to 
nominate seven members from 
Rajya Sabha to associate wHh the 
Committee on Pubib Undertakings 
of the Lok Sabha for the term end
ing on the 30th April, 1991 and do 
proceed to elect in such manner as 
the Chairman may direct, seven 
members from among the mem
bers of the House to serve on the 
said Committee.''

1 am further to inform the Lok Sabha that 
in pursuance of the above motk>n, the follow
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ing members of the Rajya Sabha have been 
duly elected to the said Committee:—

1. Shri Ajit P.KJogl

2. Shri Syed Sibley Razi

3. Prof. Chandresh P. Thakur

4. Shri Virendra Verma

5. Shri Dipen Ghosh

6. Dr. G. Vijaya Mohan Reddy

7. Shri Pramod Mahajan/

iii) ‘I am directed to inform the Lok 
Sabha that the Rajya Sabha at its 
silting held on Wednesday, the 2nd 
fŷay, 1990 adopted the following 
motion in regard to the Committee 
on the Welfare of Scheduled Castes 
and Scheduled Tribes:—

'That this House resolves that the 
Rajya Sabha do join the Commit
tee of both the Houses on the 
Welfare of Scheduled Castes and 
Scheduled Tribes for the term 
ending pn the 30th April, 1991, and 
do proceed to elect in accordance 
with the system of proportional 
representation by means of the 
single transferable vote, ten mem
bers from among the members of 
the House to serve on the said 
Committee.”

2)  I am further to inform the Lok 
Sabha that in pursuance of the above 
motbn, the following members of the 
Rajya Sabha have been duly elected to 
the said Committee:—

1. Shri S.K.T. Ramachandran

2. Shri Khyomo Lotha

3. Shri Rajubhai A. Parmar

4. Shrimati Kallashpati

Mirage III by Australia to Pakistan

5. Kumari Sushila Tina

6. Shri M. Vincent

7. Shri Raj Mohan Gandhi

8. Shri Ranjan Prasad Yadav

9. Shri Sangh Priya Gautam 

10. Shri N.E. Balaram.

13.24 1/4 hrs.

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS

[English ]

Fifth Report

SHRISIVAJIPATNAIK(Bhubaneswar): 
Sir, I beg to present the Fifth Report (Hindi 
and English versions) of the Committee on 
Private Members’ Bills and Resolutions.

13.241/2 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

[English)

Contract for Sale of 50 Mirage III aircraft 
by Australia to Pakistan

SHRI SUDHIR GIRl (Contai): Sir. I call 
the attention of the Minister of External Af
fairs to the following matter of urgent public 
importance and request that he may make a 
statement thereon:

“That situation arising out of con
tract for sale of 50 Mirage III aircraft 
by Australia to Pakistan."

THE MINISTER OF EXTERNAL AF
FAIRS (SHRI I.K. GUJRAL): On April 15,
1990 the Australian Government signed a
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contract worth Australian $ 36 million (US$ 
27 million) for the sale of 50 Mirage-Ill air
craft to Pakistan. This information was con
veyed to our High Commissioner in Australia 
only on 24.4.1990. On the same day. the 
sale was announced by the Australian Min
ister of Defence, Senator Robert Ray. The 
Australian-built Mirages were constructed 
under licence by the Australian Government 
aircraft factory. The Commonwealth Corpo
ration also built the engines for the Mirages 
under licences.

13.26 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

The Government of India has conveyed 
its serious concern to the Australian authori
ties in New Delhi and in Canberra over the 
decision to sell Mirage-Ill aircraft to Paki
stan. It was conveyed to the Australian High 
Commissioner that this is a most unfortunate 
and regrettable decision, particularly in the 
context of the current tension prevailing in 
the Sub-continent. It is not calculated to send 
a message of restraint to Pakistan, nor will it 
contribute to the stabilisation of the situation, 
which is the stated aim of Australian policy in 
the region, it was also pointed out that the 
decision is particularly unfortunate in the 
context of the traditional friendly ties be
tween India and Australia. The Australian 
decision to provide Miarage- aircraft to 
Pakistan, particularly at this juncture, ignor
ing the interest of peace and stability, is a 
negative development in the context of bilat
eral relations between India and Australia.

On 26.4.1990, the Australian Action 
Foreign Minister, Mr. Neil Blewett, stated in 
a Radio interview that “if there is any deterb- 
ration in relations between India and Paki
stan, then we would reconsider the arrange
ment." Mr. Blewett stated that *1he planes 
wouM not be operationally available to Paki
stan for atleast six months and may be upto 
nine months."

On 3.5.1990, our Foreign Secretary

reiterated India’s serious concern and regret 
to a senior Australian official. Mr Costello.

t wrote to the Australian Minister for 
Foreign Affairs and Trade, Senator Gareth 
Evans, on 11.5.1990 communicating our 
strong objectbns and requesting review of 
the sale.

SHRI SUDHIR GIRI (Contai):  Mr.
Deputy Speaker, Sir, in response to the 
statement made by the hon. Minister, I sub
mit that in the present world, it is not the war, 
but the continued negotiations and dialogues 

which can resolve disputes and solve prob
lems arising among soverign nation. The 
possessbn of highly sophisticated weapons 
by some nations in a clear indicator to this 
theory. But ours in a non-aligned country and 
we believe firmly in this theory whereas 
Pakistan is not willing to pay heed to this 
view. That is why she has been piling up 
highly sophisticated weapons and on 15th of 
April. She entered into a contract with the 
Austrian Government for the purchase of 50 
Mirage-Ill fighter let aircrafts. Pakistan had 
earlier acquired one gearing destroyer from 
USA in 1983. In 1984 it acquire 3 Type 21 
Frigates from UK, 100 Quiang 5 FGA-AC 
from China, 16 RGM 84 Harpoon from USA,4 
Huang Fen FAC-G from China and 100 M 
45 A 5 Tanks from USA. In 1985, it acquired 
500 AIM-92 Side Winter AAN from USA.

100 Singer SAM from USA.

Ml 09 A2 155 mm. SP from the USA.

110 M 113 An ADC HO from USA.

110 AF Fanton Strike AC from China.

In 1986, RD 5 70 SAM GIraffee AD 
Radar from Sweden,

2030 BGM 71C from USA.

In 1987. 3 Type 23 AFG frm From UK.

Probably, this account is a tip of the ice
berg. During the last six months, Pakistan 
has acquired a good number of Theatre
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Cruise Missiles, 20 M 113 A 2 armonred 
personnel carrier kits. 44 Harppoon mis
siles, F 16 Fighter jets, all from USA . Shri 
has also acquired to numbers of F7 fighter 
jets from China.

MR. DEPUTY SPEAKER: You are giv
ing Information. As per the rules, if the state
ment has some element of ambiguity, you 
are expected to ask for clarification. But. you 
are giving information to the House.

SHRI SUDHIR GIRI: I am making all the 
relevant points.

MR. DEPUTY SPEAKER: What hap
pens, is a bad precedent is laid and then it is 
followed, and then you do not have the time 
for discussion on other important issues. It is 
in the interest of the Members to make the 
points.

SHRI SUDHIR GIRI: In addition to these 
deadly weapons, Pakistan is in possessbn 
of the know-how and basic ingredients of 
atom bomb. This is of serious concern not 
only to us but to all the neighbouring nations. 
Today, Pakistan has assumed the position 
of exporting arms to the foreign countries. 
The number of such countries worked out to 
about 30. By this, I do not meas to say that 
Pakistan has acquired superiority over India 
in respect of military strength. {Interruptions)

MR. DEPUTY SPEAKER: It is not cor
rect. You should not indulge in discussion of 
other matters here in the House.

SHRI SUDHIR GIRI: Further, it is very 
diffk̂ult to objectively assess the military 
strength of Pakistan because those coun
tries have not published their Defence Budget 
in detail. However, from London based jour
nal , it comes to us that the military strength 
of our country is 21:17. But the facts should 
be borne in our mind that however small a 
country may be, It can strike hard if it has 
military strength. This reminds.us of Israel 
whk̂h is a small State but which has created 
a havoc and made a disaster in the Arab 
world.

Pakistan has been maintaining per
ceived Indian threat. While India is folk>wing 
a poricy of self-reliance Pakistan has opted 
for instant capability. It is assumed that 
Pakistan’s total arms build up consists of 80 
per cent import and 20 per cent indigenous. 
The countries whk:h export arms to Pakistan 
are mainly USA, Sweden, France China, 
U.K. and Australia. We understand the motive 
of the USA of supplying arms to Pakistan 
because the vital interests of the USA are 
involved in ths region. Even with the with
drawal of Soviet troops from Afghanistan, 
we expected that the pressure of the Ameri
cans would be lessened in this region. But 
that has not happened. The reasons is very 
clear. Karachi has become a centre for 
coordinating the central command and Rapid 
Development Force activities by the USA. 
The USA is dependent on the Indian Ocean 
region for supply of many highly valuable 
raw material which are required for her de
fence industry. Moreover, 25 per cent of all 
the oil used by USA do come from this 
region. The Americans are very interested in 
this region. Furthermore, they are in the 
move for creating a separate block of the 
Muslim countries including Turkey, Pakistan 
etc. So, the imperialists and in particular the 
USA would like to encourage Pakistan to 
create obstacles in the path of united India. 
That is why, they have been creating some 
communal problems and secessionist ac
tivities in our region. Against this thing, the 
Central Government has to take steps to 
commensurate with the defensives of Paki
stan. However, a few days back, Pakistan 
held the biggest army exercise known as 
'Zarb-e-momin’. {Interruptions)

MR. DEPUTY SPEAKER: Mr. Giri, 
Pakistan has acquired an aircraft and situ
ation has been created.

SHRI SUDHIR GIRI: What I am going to 
say is that Pakistan has strengthened its 
army. And what is the position of our coun
try?

MR. DEPUTY SPEAKER: I do agree 
that all these points are important. But not 
when you are discussing a matter like this.
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SHRI SUDHIR GIRI: I am coming to 
that. I am just making the background.

MR. DEPUTY SPEAKER: Really, you 
do not have to. You have to ask the question 
to elicit the information to strengthen It. 
Otherwise, it becomes a bad precedent.

SHRI SUDHIR GIRI: In the background 
of the Kashmir and Punjab situation as well 
as the communal violence in our country, we 
agree with the hon. Minister that wen in the 
Indian sub-continent, the peace and stability 
is at stake because of the Pakistan’s help 
and active support to terrorists, the selling of 
battle aircraft to Pakistan is definitely a 
negative development The hon. Minister 
has made this statement. What are the prin
cipal factors which led to such negative de
velopment'̂ May I know from the hon. Minis
ter which are these factors? Otherwise, the 
opposition would certainly term it as a draw 
back on the part of the Government. But I 
would submit that this is a part of the game 
of the imperialists. The imperialists have 
been trying to disintegrate the country for a 
long time. Operation Brahmaputra is one 
such mischievous plan. It has been stated by 
the Australian Government that if there is 
any deterioration in the relations between 
India and Pakistan, then they would recon
sider the arrangement. From the statement 
of the Australian Government, it appears 
that as if they were not aware of the extended 
relations between Pakistan and India. May I 
simply know from the hon. Minister whether 
it is a fact or not*̂ Is it that the Government 
has not contacted the Australian Govern
ment before the contract for selling these 50 
aircrafts was signed'̂ If that is the case, it is 
very unfortunate on the part of the Govern
ment. However, I would urge upon the 
Government to pursue the matter further 
with the Australian Government so that the 

contract as signed by the Australian Govern
ment can be revoked.

It is not only with the Australian Govern
ment; but I would urge upon the Government 
to contact diplomatically all the Governments 
of the world and apprise them of the situation 
which has been created by Pakistan and the

Indian sub-continent.

We should also see that the Pakistani 
Prime Minister cannot succeed in attracting 
the Muslim nations against India. For this 
purpose diplomatic contacts may be intensi
fied and strengthened so that other coun
tries do not misunderstand us and help us in 
restoring peace and stability in the Indian 
sub-continent.

MR. DEPUTY SPEAKER: I think Shri 
Harish Rawat is not present here. The hon. 
Minister may reply.

SHRI I.K. GUJARAL: The point made 
by the hon. Member are well taken. I want to 
admire his intensive study fo the problem 
and I want to appreciate that he has really 
done hard work to understand the implica
tions of our Defence vis-a-vis Pakistan.

I have in my statement given details of 
these 50 Mirage III aircraft. These were the 
planes which Australia put in their service in 
about 1964. Gradually they were phasing 
them out. In 1988 they called a world tender 
and some countries responded to them. 
Pakistan also responded to them, it seems 
that they decide to sell it to Pakistan. This is 
the situation as it stands.

We have, as I stated just now, taken a 
view on the situation and conveyed to the 
Government of Australia that this is some
thing about which they must have a second 
view because of the impact that it has on our 
present situation in the sub-continent. I can 
assure my friend and this House that the 
Government of India is fully cognizant of the 
developments in the region and I can assure 
him that the security and Defence of India 
are out topmost priority.

Thank you.

SHRI SUDHIR GIRI: I would like to 
know whether the Australian Government 
had been contacted before this particular 
contract had been signed.

SHRI I.K. GUJRAL: In my reply I have
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stated that we have. As a matter of fact, the 
last letter that 1 wrote to my counterpart in 
Australia was on the 11th of this month.

MR. DEPUTY SPEAKER; He is trying 
to understand whether we had contacted the 
Government of Australia before the contract 
was signed.

SHRI I.K. GUJRAL: No. I don’t want to 
pass on the buck; but it was the responsibil
ity of the previous Government.

13.44 hrs.

MATTERS UNDER RULE 377 

[English ]

(I)  Need to provide funds to Tamil 
Nadu carry out deep bare well 
works to met drinking water 
shortage in Salem district

SHRI P.R. KUMARAMANGALAM (Sa
lem); Due to lack of drinking water the people 
of Salem district are undergoing severe 
hardships. The drop of the water table has 
also made the conventional bore wells inef
fective. The only solution is to bring into 
existence the 1000 to 1500 feet bore wells 
for which only the Central Ground Water 
Board is equipped. Further more, out of the 
Rs. 7.40 crores allotted under the drinking 
water minimission for technology only Rs. 
1.30 crores has been disbursed. The Tamil 
Nadu Government is also reluctant to finan
cially help. Widespread agitations due to 
severe drought conditions have become a 
matter of common place. In these conditions 
it is my personal request to the Ministry of 
Water Resources to sanction the necessary 
fund and carry out the deep bore well works, 
at least to the extent of three wells per 
revenue panchayat and give drinking water 
to the people of Salem.

(ii) Need to set up a Circuit Bench of 
Allahabad High Court in Kumaun 
Uttar Pradesh

DR. M.S. PAL (Nainital): In order to 
regulate the judicial system in Kumaun re
gion of Uttar Pradesh and to provide eco
nomical and speedy justice to each and 
every person of the region it has become 
necessary to link the whole Kumaun regions 
with the Lucknow Division Bench of the High 
Court.

In this context, a circuit bench of the 
Allahabad High Court should be set-up at 
Kumaun in accordance with the recommen
dation of Justice Jaswant Singh Commis
sion and necessary steps should be taken to 
implement these recommendation without 
delay.

(iii) Need to increase the speed of 
Chetak Express

SHRI GULAB CHAND KATARIA 
(Udaipur): Tribals dominated Udaipur (Ra
jasthan) is rich in mineral deposit and is a 
place of historical importance and a beg 
tourent centre remained neglected by the 
Railway department even after 43 years of 
independence. The number of trains that run 
on the railway lines constructed during Mewar 
province days is almost the same except 
one or two the speed of these trains too 
remains unchanged.

Separate drains run from the capital of 
Rajasthan, Jaipur, to all the big cities like 
Bikaner Ganganager, Ajmer, Jodhpur etc. 
but there is no such trains service for Udaipur. 
The only train, Chetak Express, which runs 
between Delhi and Udaipur is the most suit
able one but this covers the distance of 734 
kilometres in 20 long hours. It takes less time 
to reach Ahmedabad from Delhi but it takes 
more to reach Udaipur. In this context, the 
people how not only written to the con
cerned department and the hon. Minister our 
several occasions but submitted memo- 
roraranda also. I have myself tried to draw
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the attention of the Government through 
letters and other means to this problem 
butno proper action has been taken till date. 
It is .therefore, again requested that Govern̂ 
ment should immediately take measures to 
accelerate the speed of the said train for the 
benefit of the people as well as the area.

(Iv) Need to provide more railway 
faciiities at Bareilly, Uttar 
Pradesh

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Bareilly is a prominent centre of 
Western Uttar Pradesh and there are many 
major industrial institutions namely IFFCO 
fertilizer Industry, Synditcran Chemicals, 
Chemdhar Allied projects and VIMCO etc. 
with their head-quarter of Bombay. The 
Central Government has decided to develop 
Bareilly as a Counter Magnet city. This is the 
main marketing centre for Kumaun and 
Garhwal but there is nots convenient rail- 
service for Bareilly as a result of which the 
passengers have to face many hardships, 
so much so that the reservation quota avail
able for different trains at Bareilly Junction 
Railway station, one of the prominent sta
tions of Northern Railway is very less as 
compared to those of other districts. I have 
many time acquainted the Minister of Rail
ways with these problems. I would like to 
urge upon the Railway Minister, through you 
to, increase the reservation quoted for all the 
trains as perthe requirement, to start adirect 
sen/ice from Bareilly to Bombay or South 
India to run an Express Train on Baieilly- 

Aligarh route and provide other facilities along 
with the computerised reservation centres. 
Delhi and Dehradun bound express trains 
should stop at the magaria Sadat railway 
station which isatehsilcentre. Theunremur- 
reselive railway station situated at Shyamganj 
should be dismantled so as to construct a 
Vast complex there.

(V) Need to provide financial aaaia- 
tanca to Tamil Nadu for undar- 
taidng rapairs/daaisting of Dha- 
mal, Kanchipuram, Uttaramarur 
and Madhuranthaitam

*SHRI KANCI PANNEER SELVAM 
(Changalpattu); Chengleput District in Tamil 
Nadu is thickly populated by farmers and 
weavers. The big lakes namely, Dhamal, 
Kanchipuram, Uttaramerur and Madhuran> 
thakam irrigate the fields of Chengleput. 
These three lakes require repair and de- 
sialting. The State Government is unable to 
undertake these operations in view of huge 
cost involved. I, therefore, request the Cen
tral Government to provide special grant 
from their resources or from external kx)r- 
rowing for desalting these three lakes.

[English ]

(vl) Need to take steps to tackia tha 
drinking water problem In Ker
ala

PROF. K.V. THOMAS (Ernakulam):Sir, 
Kerala State is in the grip of acute water 
shortage. In cities and villages, people have 
to wait eagerly for the occasional arrival of 
water tankers. The State Government has 
requested for immediate financial assistance 
from the Central Government to meet the 
drinking water shortage. The drinking water 
shortage in Kerala has to be tackled on short 
term as well as on long term basis. On short 
terms basis, water should be transported to 
all the places which are in need to drinking 
water. On long term basis, drinking water 
distribution system has to be strengthened 
by providing powerful punnping stations, 
laying pipe lines and fetching underground 
water.

(vli) Naad to Construct a Studio In 
Shillong Doordarshan Kendra at 
the aarliest

SHRI PETER G. MARBANIANG (Shll- 
bng): Sir. the Shillong Doordarshan Kendra

‘Translation of the matter originally raised In Tamil.
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has no studio. The Minister in charge of the 
Ministry promised on 2nd January, 1990, in 
a public meeting at Shillong to complete the 
construction of the studio on or before the 
31st March, 1990. However, till date the 
construction of the studio is incomplete. There 
is a strong public demand to complete con
struction of the studio immediately. I request 
the Minister to look into the matter.

13.49 hrs.

DEMANDS FOR GRANTS~(GENERAL) 
1990-91

Ministry of Labour 

and

Ministry of Welfare —Contd

lEnglish)

MR. DEPUTY SPEAKER: The House 
will not take up further discussion together 
on Demand for Grant No. 56 in respect of 
Ministry of Labour and Demand for Grant 
No. 79 for Ministry of Welfare would on the 
15th May, 1990. The time allotted is 14 hours 
out of which 3 hours and 45 minutes are over 
and 10 hours and 15 minutes remain. Now I 
call upon Mr. Gopal Pachenwal to Speaker.

Shri Pacherwal 

[Translation]

SHRI GOPAL PACHERWAL (Tonk): 
Hon. Deputy Speaker, Sir, we are today 
discussing the two important subjects relat
ing to the Labour and the Welfare Ministries 
and i would like to put forward certain impor< 
tant suggestions with respect to the de
mands of the Ministry of Welfare. The ex
ported, backward and suppressed sections 
of our society cannot make progress and 
proper unless we put an end to the social 
imMances In our country. Since independ
ence schemes for the upliftment of the back> 
ward and downtrodden sections of our soci

ety were implemented by the Government 
but so for as my information goes the results 
are not very healthy and encouraging. No 
effective steps have been taken to check the 
social atrocities and assaults committed by 
the powerful social elites upon these poor 
and downtrodden people.

Harijans and the backward people are 
not allowed to fetch water from the wells in 
small village, they are allowed to have hair 
cut in a barberts shop. Their bridegrooms 
are not allowed the rise on a house on 
marriage occasions. Their womenfolk can
not room about well dressed in their respec* 
tive villages. The Government has not taken 
any effective steps to check such social 
imbalances. What the Government does is 
to fulfil the formalities and draft budgets etc. 
in this regard but steps to provide them 
social justice are yet to be taken.

Mr. Deputy Speaker, Sir. Mahatma 
Gandhi had fought for the change of politk:al 
power along with social change but the politi
cal parties today continue their fight for the 
change in power but they are least con
cerned about social change. Thus, we are 
able to achieve our political objectives but 
we make no headway towards social change. 
Hence, I would like to impress upon the Gov
ernment as well as the political parties that 
this exploited and oppressed class needs to 
be given a political status and recognition if 
they are really interested in the upliftment of 
this class and for that 60:40 formula, as 
advocated by Dr. Ram Manmohan Loh*a for 
the provision of special social opport .ities 
to these backward classes, should be en
forced and they should given politk:al recog
nition for which they Manshar shouki be 
appointed on high political ports like that of 
Governors and they should be given due 
representation in the formation can of state 
Governments because they constitute 60% 
of the total population.

No improvement in their status and 
condition is possible unless they are ap
pointed on higher posts by state and the 
central Governments and by the political 
parties. I greatly depbre the fact that Con-
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gress and other parties talk tali of socialism 
etc. but none of them has set a healthy 
example of it by choosing an ST or SC 
persons as their president, in a similar 
manner, these people are not given due 
representation in the judiciary or Governor
ship. Take the Council of Ministers for ex
ample, the backward communities have not 
been adequately encouraged in the Govern
ments of any of the parties anywhere. I 
demand that the Government should en
force reservation is such mstitutions as well. 
The politicial posts should also be reserved 
for the backward communities. Much has 
been said about reservation in the proceed
ing days. We had to face much resentment 
on the issue of reservation whenever we 
participated in electoral meetings. Mr. Dep
uty Speaker, Sir 1 belong to the lower and 
downtrodden class of society and have had 
an opportunity to study and perceive the 
social expectations of this class. Many politi
cal parties support and actively participate in 
the anti-reservation movements today and 
some of them are the supporting parties of 
the Government. It is regretful that the par
ties that favomed reservation policy in their 
election manifestoes oppose it now. I would 
like to urge upon the Government to take 
stern measures against such political parties 
and persons. They should be declared unfit 
for any post. Such people should be defarred 
from political and bureaucratic posts by 
rendering them unfit for any such post with 
the help of a legislation enacted to this effect 
as was done by the previous Government in 
the case of people who supported the prac
tice 'Sati Pratha’ under the provisions of 
which such people were termed as criminals 
and unfit for any post. The backward com
munities, cannot get rid of social atrocities 
and injustice and their lot cannot be im
proved unless they are given a political status 
and higher posts. I, therefore, submit that 
they should be give due representation in 
politk:al parties and Government services. I 
want to congratulate the UP Chief Minister, 
Shrl Mulayam Singh Yadav for bringing an 
end to the inevitability of English in getting 
Government jobs. I~le has opposed English

as being an essential qualification for obtain 
jobs, i wouki like the Government to abolish 
this provisbn of the inevitability of English for 
jobs as well. English is consklered the yard
stick of competence for obtain job today and 
this is not good because this restrains the 
backward people from making a heardway. 
The chikiren of the elite class receive educa
tion in the English medium schools while our 
children are devoid of electricity, kerosene
oil for burning, lanterns, books, school buiW- 
ings, teachers and study material etc. and if 
they have one facility, they don*t have the 
other. How can these chikiren treated at par 
with those children under such circum
stances. I would, therefore, like to submit 
that the knowledge of English should not be 
treated as a yard stick for competence and 
ability so that the children of the backward 
communities too get a reasonable place in 
employment.

1 would like to draw your attention to one 
more problem. Every year Government talks 
of giving land to the poor in March-April. This 
objective is achieved in records and papers 
alone. The patwari sends his report. Tehsil- 
dar and S. D.O. distribute the land but people 
do not get the possessk>n of the land so 
distributed. This land continues to be under 
the control of landlords and jagirdar. Atroci
ties are committed on the poor who make a 
demand for the possessbn of the land dis
tributed to them. If such a person goes to the 
Collector on the police statbn for registering 
his complaint, the people there take sides 
with the landlords because they receive ille
gal gratificatk>n, from these landbrds thus 
denying him the possessbn of the land. In 
this regard. I wouki like to submit that a 
special ceil of the poibe administration shouM 
be established and K shouki entrusted with 
the duty of giving possession of such land to 
the deserving persons. The collector andthe
S.P. Police shouki be heki responsit>le and 
stringent action taken against them if they 
fail to bestow the possessbn of the distritK 
uted land to the right persons.

Mr. Deputy Speaker. Sir, same Is the 
case with judiciary today. I have to say it with 
regret and shame that you wouki not finds
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the name of even single ST judge in Rajast
han if you go thiotighthe figures. NoTasingle 
ST or SC persons has been chosen to t>e 
included in the list sent by the Government of 
Rajasthan for immediate appointment of 
judges there. Only the names of those per
sons have been sentthere who hail from the 
upper class families and ynUo have acx|uired 
education in Public schools and those wfio 
propagate western culture. No State Gov- 
emment has fon¥ered the names of the 
persons l>elonging to oppressed and de
pressed dass. You talk of ability.

MR. DEPUTY SPEAKER: You should 
speak on the relevant point only.

SHRIGOPAL PACHERWAL: Mr. Dep
uty Speaker, Sir, I betong to the same class 
and I understand all such things, you should 
give me special consideration.

MRDEPinYSPEAKER:Youcanmake 
good points in short time.

SHRI GOPAL PACHERWAL; I am 
making good points. May be these are not 
good from you point of view, ft wouki be 
better it your permit me to speak for some 
more time. Mr. Deputy Speaker, Sir. I was 
saying that we should get justice in the 
matter of appointments in Judciary and our 
people shouki be encouraged. I want to give 
an example. A few days ago in Banner 
distrct of Rajasthan the people bek>ngs to 
the upper clâ broke the water tank meant 
for the Har̂n community and heat them.

MR DEPlfTY SPEAKER. Hon Mem
ber. does it make a point?

SHRI GOPAL PACHERWAL; Mr. Dep
uty Speaker. Sir. I am quoting an example to 
reveal how we are Suppressed in the courts. 
TheMunshi if Magistrate. C.G.M. were trans
ferred from that area because they dki not 
accept the bail of the accused. The courts do 
not function according to the rules framed for 
the purpose. I was mentkxiing about the 
maltreatment meted out to ttie Munstu and 
Itie magistrate bebnging to SC/ST. It is a 
fact The people at the top do not understand

it. This community should get protection 
from the courts and laws shouM be enacted 
So that those who commit this sort of crime 
shouM get deterrent punishment.

Today I have read the progress report of 
the govemmern. According to it crores of 
Rupees have been given to voluntary or> 
ganizatbns in the form of grants. I would like 
to inform Shri Paswan that there are 166 
such organizatbns as per your progress 
report out of whbh nine organizatbns be- 
bng to schedule caste welfare voluntarŷ 
organisatbn. tribal welfare organization 
Welfare organizatbn for the handbaps, or
ganizatbns for eradbatbn of leprosy and 
twelve organizatbn for the welfare of aged 
people Each of them has been give assis- 
tarK̂e rartging from one lakh to one and a half 
lakhs. I want to quote on example of an 
organizatbn. There is a "Harijan Swayam 
Sevak Sangh* in Delhi. It has been given 
assistance of Rs. 19lakhs. Irequestthehon. 
Minister to get it investigated as to what has 
t>een done by these 166 organyatbe in the 
country whbh receive crores of Rupees as 
grants. These organizations are personal 
organizatbns are care for their bread and 
i>utter only. You have given them Rs. 19 
lakhs whereas HarijanSawyam Sevak Sangh 
has made no msyor contributbn for the soci
ety. This has become asource of earning. Ait 
these organizatbns are being run by the 
people who have no krwwledge about the 
condition of the backward classes. They 
krx3W nothing about soctai disparitbs and 
prok>lems of tiackward classes or about the 
atrocities committed on them. But crores of 
Rupees are given to these organizations. I 
woub ll«e to request Shri Paswan that since 
he belongs to that community and he, knows 
about tfietr agony and probbms and, has at
tachment them, he shoukJ set up a parlia
mentary committee and get the affairs of 

these 166 organizations investigated whbh 
receiver grants and misuses the funds. What 
these organizations have done in the past 
forty years alter taking crores of Rupees 
should be boked into. This has become a 
source of earning for them.

Mr. Deputy Speaker. Sir, under the
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"Bhangi Kashta Makti" Yojna" tall slogans 
like say with pride that we are this and we are 
that are raised. I also say with provide that 
Gandhi. Sohia and Jaiprakash were born in 
this land. 1 too claim with pride that Sita and 
Savitri, Ram and Lakshman are worshipped 
in this land. But I feel terribly ashamed to say 
that in this land itself a women has to carry 
human waste on her head to bring up her 
children and to make 60th ends meet. She 
has to carry human waste on here head to 
satiate her hunger. She has to do this to get 
medicines her dying child. The Government 
is making plans but plants are being made 
for the last 40 years. Hon. Minister must be 
remembering that in 1957 Malkani Commit
tee was set up and it has submitted its report 
in 1960. A number of suggestions were 
made in it to abolish this practice. But none 
of the recommendations has been imple
mented till date. I would like to submit that if 
we want to remove these blemish of carrying 
human waste from the land of Gandhiji those 
people, who talk of giving Rs. 18,23. and 32 
under the labour laws should sincerely take 
actton in this regard. But in the villages the 
daughter a sweeper carries human waste on 
her head in order to make her ends meet.

Paswanji, you are the Labour Minister 
as well as Minister for Welfare. I wanted to 
say so many other things in this regard but 
time is short. In the present times, to abolish 
the system of carrying human waste oh head 
merely making plans and laws want help 
you will have to do constructive social work 
in this regard, in your report it has been 
mentioned that we have under taken the 
work of freeing 32 tonns from this practice 
and 300 villages have been included In it. But 
it you study it with sincerity you will come to 
conclusion that everything has been done 
on papers only, in reality nothing concrete 
has been done. The State Governments 
have also f€$rained from undertaking any 
special initiative in this regard. If you really 
want to help these people you will have to 
create job opportunities for them and if you 
provkle them with employment, give them 
good jobs. alk>cate lands to them and em

ploy them In various trades, then they will 
certainly refrain from doing this work be
cause in the present times no one wants to 
do dirty jobs. But they are compelled to do 
this work in orderto satiate their hunger. If we 
honestly want to curb this system of carrying 
human waste on head, we shall have to form 
a cell to conduct a survey and the State 
Government shouki be instructed to identify 
the number of people who are earning their 
livelihood by means of carrying human waste 
an their heads and suitable employment 
should be provided to him. They should be 
informed that they should stop doing such 
dirty job since better jobs have been made 
available to them. If such a scheme is formu
lated and implemented the system of carry
ing human waste on head can be put to an 
end in this land of Gandhi, Jaiprakash and 
Lohia.

[Engf/s/j ]

SHRI A.K. ROY (Dhanbad): Mr. Deputy 
Speaker. Sir, all the praises conferred on my 
youmg Labour Minister are the indication of 
our expectation from him. It is a responsibil
ity and I think the situation is not much 
favourable but still I hope that he will rise to 
the occasion and will not disappoint all of us.

14.07 hr».

[SHRIMATIGEETA MUKHERJEE in the 
Chaii]

If we go deep into it, you will find that It 
is owner’s Parliament, employer’s Parlia
ment or the propertied people’s Parliament. 
If we take the country at large, the politics 
has slipped out of the hands of the working 
people. It has gone and got confined in the 
hands of the owning people. So, when we 
discussed agriculture, we discussed not 
about the agricultural labourers but we dis
cussed about the remunerative prices for 
peasants. The peasant means the person 
who standson the edge of the land with an 

umbrella in his hand. He goes to the market 
to reap surplus.

When we come to the Industrial arena,
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as the Ministry's Report reveals, you will find 
that in the last three years, 14 million man- 
days were lost due to strikes and some 22 
million mandays were lost due to lock-outs. 
This year, 6 million mandays were lost due to 
strikes and some 10 million mandays were 
lost due to lock-outs. What do you mean by 
mandays lost due to lock-outs? It means, the 
employers are on the offensive. Previously, 
tho labour laws were designed not to aid 
labour but to control the labour. Now, the 
Labour Ministry should decide, should cre
ate some Wing to control the employers, to 
deal with the employers. There is a concili
ation machinery which they have got and 
that is Central Industrial Relations Machin
ery (CIRM). Similarly, you will have to design 
a new industrial relation machinery to deal 
with the employers. I would like to know from 
the Minister whether it will only bark or It has 
got the capacity to bite also. It has got the ca
pacity to come out with an ESMA which was 
not at ail relevant to be used against the 
workers. Can they havethegutsto use some 
sort of a weapon against the employers and 
owners, against all those who have kept our 
scarce capita! under their grip, and close 
their factories? Today, the problem is not 
strike by workers Today, the problem Is 
strike by employers, strike by capitalists. 
How to deal withe the strike by owners, strike 
by the capitalists—̂that is the first thing I 
would like to know from our young friend, the 
Labour Minister.

I would like to give one suggestion, it is 
all connected with the problem of employ
ment for our people. All the sick units, all the 
close units should be scrutinized, should be 
analyzed. In respect of those units which are 
closed because they have exhausted their 
technological possibilities and economic 
viability, action should be taken, as some of 
my colleagues have suggested. To deal with 
units i.e. all those industries or factories 
which are closed due to mismanagement, 
due to siphoning of working capital, another 
set of procedure has to be followed. I sug
gested that not only should there be the take
over and nationalization; but also that this 
Gk)vernment should Initiate a new way. We 
have got the public sector. We have got the

private sector, t would like that there should 
be a workers’ sector. Wherever the manage
ment is unwilling to operate a factory, and 
the factory has got the economic potential 
and its products have got a market, the 
workers should be encouraged to form co
operatives and run it; and Government of 
India should come out with a law to authorize 
the workers to run It, and to contribute to 3ur 
economy, and also maintain and also to 
maintain their employment.

Sometime back, relating to the Kamani 
workers, there was a very imjDortant judge
ment from the Supreme Court. I would like to 
that while replying, out Minister will give his 
opinion on that, and would try to come out 
with sort of a legislation in Parliament to 
make that type of a workers’ sector possible, 
and without going into further litigation.

Secondly, regarding the Central Indus
trial Relations Machinery, I have talked to the 
Minister, and also to his officials, Whenever 
some industrial dispute arises, there is an 

attempt to sort it out at the stage of the 
conciliation machinery. But unfortunately the 
rate of settlement is gradually declining; and 
so, most of the disputes end in a failure. If 
you go through the entire report regarding 
the failure of conciliatbn, you will find that in 
every case, the trade unions had agreed for 
arbitration, but the management had re
fused to go in for arbitration. This is also 
taking place in the entire public sector units. 
So, some directbn from the Labour Depart
ment should go to all the public sector units, 
so that a least in most of the cases, if they 
cannot come to a conciliation settlement, 
they shouM agree to arbitration, to that the 
load on the labour court and the tribunal 
becomes less. Some sort of a clear direction 
should go at least to the Public sector units, 
through this machinery.

Thirdly, some< time back they had a 
seminar or workshop. The National Labour 
Institute conducted a workshop, and in that 
workshop they decided on howto dispose of 
the Industrial disputes quickly. They also 
took some decisions. I would like to know 
what actual steps have been taken, because
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I personally represented some 50 cases to 
the Ministry during this period. But except for 
one or two, I did not get any response, 
though I could convince them both iegady 
and also otherwise, about the justification for 
referring these disputes to the tribunal.

My appeal to this Governi-nent is that 
they should not folbw the footsteps of the 
prevbus Government and dispose of induS' 
trial disputes quickly so that at least they 
could get justice from the Labour Courts and 
the Tribunals. I am surprised and the old 
trend is still continuing. For example, we are 
already having less number of Labour Courts- 
cum-T ribunals. In Dhanbad, In Trtounal No. 1. 
a Judge is there, but he does not have 
authority to decide cases. He has not been 
transfered from there nor has been given 
any extension. I referred this matter three 
months ago to the concerned autfK>rities. 
They said, the Ministry has approved that he 
will be given extension and he will also be 
allowed to function there; it is only a formality 
that an official order has not been given to 
him so far. But I am told now that order has 
not yet gone from there and that Tribunal is 
not operational. I think there type of trernls 
arKi traditions have to be changed.

You have to tackle the mal<practices 
going in the pubik; sector units. Not only you 
have to work against them but also you must 
gain some capacity to fight against them 
especially in the case of those pubIk: sector 
units whbh are under the control of the 
Central GovernmenL They are committing 
those mal-practk»s. You have made a law 
for equal pay for equal work. You have also 
made a law that if a person works for 240 
days, he will be regularised. There is an In
strumentation Sectbn at Bokaro working 
under the Ministry of Industry. There are 172 
workers who have been working for more 
than seven years; some have been working 
for 15 years. The Minister has mentbned 
about it in reply to my question. But all those 
workers are not regularised so far. How is it 
takkig place? All those workers have repre- 
sented to the concerned Mmister also. They

sfKXjkf take up this matter with the sister 
Ministry that they should not do like that. It is 
for them to deckJe where contractual work
ers are to be kept or not to be kept. From time 
to time, they are issuing circulars. These 
pubib sector units do not give any impor
tance to these circulars; they just throw them 
into a wastepaper basket. In the collieries, 
bading and unloading of coal, raising of 
coai. washing of coal, all these things are 
prohbited to be done through contractual 
labour. But they are doing all these things. Ail 
the private companies are taking charge of 
these collieries and they are doing all these 
things with machines, not with persons. When 
we referred this matter to the concerned 
authorities, they prosecuted them. But they 
do not care about it because nobody is there 
to pursue the result of the prosecution.

A few days ago. the hon. Minister said 
that they would keep a penalty clause in 
every legislation. What is the idea of keeping 
a penalty clause when no penalty is actually 
imposed on them? Has he ever enquired 
how many prosecution cases are actually 
pending in different courts and why are they 
not deciding them? Has even a single owner 
been prosecuted by the so-called Central In
dustrial Labour Machinery? You cannot do 
anything about them. You only bark; you 
only lament; you only give ̂ermons; you do 
not take any action against them. There is no 
result. What is the meaning of keeping such 
a big machinery of the Government when 
there is no result? You are propagating the 

right to work. But you have got all the rights. 
You have to work for them, you must have a 
will to work for them. You have got all the 
rights and you must utilise them for helping 
them. But there is no result. I am telling you 
something very concrete so that you can 
proceed in this way.

The minimum wage in Bihar is Rs. 20.50. 
What is the actual poverty line in this coun
try? In 1964-85, it was Rs. 6,400 per annum. 
In the urban areas, it was Rs. 7,300 when the 
consumer prices index was something like 
625taking 1960-61 as the base year. Today, 
It is Rs. 845. That means, today, actually, the 
poverty line is Rs. 900 for a family.
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The monthly income of a family of five 
members will be about Rs. 900 to Rs. 1 ,OOOf 
- So, even if the minimum wage is paid, the 
workers will still remain below the poverty 
line. Should the Government come out with 
some legislation or some proposals which 
would kick the people below the poverty line 
in their own State? They must come out with 
some national wage policy. That is what I 
want to propose. Whether it is the public 
sector or whether they are permanent em
ployees or casual employees or contract 
employees, they are all the same. From the 
same market they have to purchase. So, if 
you cannot remove the disparities within the 
society, at least you remove the disparities 
within the working classes. That is what I 

want to proposed. You come out either in this 
session or afterwards, with a comprehen
sive National Wage Policy taking into ac
count all these considerations.

MR. CHAIRMAN: Please conclude.

SHRI A.K. ROY: I am just concluding. I 
am giving another suggestion. Let us come 
to the contractual workers. In our country 
there are about 30 to 35 crores working 
people. Out of them 15 crores are self- 
employed. Then 12 crores are in the disor
ganised sector and three crores are in the 
organised sector, and out of them only sixty 
lakhs or less than that belong to some union. 
They have added the membership of all the 
unions and it comes to 60 lakhs only. That is 
only two per cent of our total working people. 
But, Madam, here also we have to think 
about the disorganised sector, contractual 
workers. And here also, the die-hard officials 
who are sitting in the Labour Department 
always talk of —whenever we go to them 
regularisation and departmentalisatbn they 
come out with the problem of empk>yees 
employees- relationship stating that there is 
no employer employee relatk>nship. it is a 
very peculiar way of deciding things. It is a 
question pf social justice and a question of 
justifiability. They are kept in the background. 
But one after another, out dispute is a peren
nial type of one.

I like to suggest to my friends one thing.

That is. you have to amenO the Contract 
Workers (Abolition and Regie ation} Act. If 
you see Section 10 of that  will find
that it prohSMls use d contractûi  in
a perennial type of job. But that does not 
automatically entitle those workers to be de
partmentalised. The question will come as to 
whether automatically they can t>e depat- 
mentalised. But still, I think, till you amend 
those taws there will be some diffkiulties.

Madam. Mr. Justice Krishna Iyer of the 
Supreme Ckiurt gave a judgment in that 
famous Hussain BaFs case and I wouM like 
to quote from that judgment.

*The source of strength ot the indus

trial branch of thier world...”

MR. CHAIRMAN; You please conclude.

SHRI A.K.ROY. Thou too Brutus!

The source of strength of the indus
trial t>ranch of third work) jurispru
dence is social justice proclaimed in 
the Preamble of the Constitution of 
India. Indian justice beyond the Atlan
tic Liberalism is a ruie of law which 
runs to the aid of the rule of life, life in 
the conditions of poveity or plenty, 
livelihood is is work with wages. Ram 
social reality. notfine spun legal niches 
shape the law. What the weaker 
working class sector needs is suc
cour for livelihood through labour.”

So. Madam, I like to request the young 
Laboiur Minister to kirwiiy take a new kx>k at 

the entire legisiat'ion for the working classes 
arxl to do some justk» to them.

SHRI GOPI NATH GAJAPATHI (Ber- 
hampur): Madam. Chairperson, duly the 
Scĥ ule Trtes are the weakest of the weak 
sectbns. It is imperalive on the part of the 
Government and all of us to see that due 
assistance is given to this category of people 
in pur country. The Scheduled Tribes de
pend on agrî ure for their liveShood. Un
less the lands whkii are under the cultivation 
of the Scheduled Tribes are properly as-
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sisted in the matter of irrigation, it would not 
be possible for the Scheduled Tribes to 
make a living.

So far as the subsidies and the loans 
that are given are concerned, much of them 
are misused. They are eaten away by the 
middle persons. Though the backward 
classes comprising of mainly Scheduled 
Tribes a not Scheduled Castes constitute 52 
per cent of our population, yet no recognition 
has been accorded to them under the Con* 
stitution. It should be seen that they are 
accorded due recognition under the Consti
tution. Further schemes like slum clearance, 
farmers' debt, relief and adequate pension 
to the disabled and veterians of all services 
should be specially implemented.

Many of the people of w.eaker sections, 
particularly m rural areas, are ignorant about 
he facilities that are being offered to them. A 
wide publicity drive should be launched by 
the Government to bring to their notice the 
various schemes so that these people can 
take benefit of these schemes intended tor 
them.

There are problems of women labour, 
bonded labour, child labour, inter-state mi
grant labour and so on. These should be 
viewed seriously. We have been stating these 
things for a tong time. Government should 
take necessary action in these matters. We 
have no doubt abolished chiki labour to a 
great extent. But we cannot do anything 
about it outside, because of the economic 
condition of our people. These children would 
be much better off as future citizens if neces
sary schooling and formal education be 
provkled to them. We must therefore think of 
some means by which these aspects could 
be Implemented. Furthermore, Juvenile and 
distribute Homes throughout the country 
taking much care and rehabilitation of the 
numerous juvenile delinquents should re
ceive proper financial assistance from the 
Government to enable these institutions to 
continue their laudable humanitarian work.

About the vast unorganised sector, the
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labour are working in teirible conditbns. 
They do not get even the statutory minimum 
wages. We have passed many good laws to 
benefit different sections of this unorganised 
sector. But they remain only on paper. The 
beneficiaries do not get what they are sup
posed to get out of those laws. So, we must 
devise some sort of machinery, by which the 
people for whom these laws are made can 
also participate in the machinery of imple
mentation. More than 70 per cent of the 
workers are working in the rural unorgan
ised field.

They are not getting the medical and 
other facilities. With a view to provide them 
the medical facilities, ESI benefits and provi
dent fund, etc. it is necessary for the Govern
ment to bring a comprehensive law.

Further, Ganjam District, geographically 
located in South Orrisa is an agricultural- 
based district. One of its Parliamentary 
constituencies, Berhampur which I repre
sent, comprises of 7 Assembly segments of 
Chatrapur, Gopalpur, Berhampur. Chikiti, 
Mohana, Parlakhemundi and Ramagiri. It is 
sad to observe the poor drinking water and 
irrigational facilities in all these areas. Even 
the existing sources provided by the philan
thropic and far-sighted luminaries of the 
yester-years are in a total state of neglect.

There are a number of villages, particu
larly in the agriculture-dependent Chatrapur 
and Ramagiri Assembly segments, which 
have neither irrigational nor the basic drink
ing water facilities. In the case of Chatrapur, 
the irrigational project have not been imple
mented as yet, while in the case of the tribal- 
dominated Ramagiri, even the few available 
water sources have become inaccessible, 
due to lack of proper road-link system in the 
villages. Immediate attention of the Govern
ment is earnestly requested to these burning 
problems.

Our parliamentarian and legislators are 
the ideological middlemen between the 
people at grassroot level and the govern
ment machinery. It isonty through our learned 
parliamentarians and legislators as ambas-
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sack>rs of goodwill that we can instil proper 
corYfidence among the people, of the protec
tion of rights and welfare of the vital labour 
force of our country.

SHRI D. AMAT: (Sundergarh): At the 
outset, I thank you for having given me time 
to speak. I would not take much time of the 
House. I will only mention some of the spe> 
cific points.

First of all, I come from an agricultural 
area which is dominated by tribal people. I 
will speak something about agriculture and 
the people dependent on it.

India is the Fourth largest agricultural 
country in the world. It comprises 2.45 per 
cent of the whole land mass of the globe. It 
is greater than Great Britian eleven times in 
geographical area. India is comprised of 900 
million acres of land. Out of that, 225 million 
acres are drought and cyclone prone acreas, 
125 million acres of land Is sandy with ero
sion, 50 million acres is saline land, 100 
million acres is comprised of rivers and 
mountains and 25 million acres come under 
railways and roads. All this comes to 550 mil
lion acres. Rest comes to 350 million acres. 
That means, 35 crore acres. The total popu
lation in India is 80 crores. If that land is 
divided on socialistic pattern of society ba
sis. per head it will come to .41 acre. But that 
area also is shrinking in size day by day due 
to fragmentation. In every 2 (two) second an 
Indian is born. In a year 2.5 crores are born. 
That way, the land is shrinking. How to solve 

this problem? This way, we are not going to 
solve unemployment problem. In our Thar 
area people do not want work but they want 
water. Why that is so? Because the popula
tion is growing in such a way and we have to 
feed every mouth and provide job to every 
hand. It is only water that can bring up 
agriculture. There are 382 towns and cities 
and 5.57 lakh villages. 80 per cent of the 
people live in villages. They want water. But 
by erecting these big dams you cannot do 

that. I am dead against these big dams. Day 
before yesterday, some friends were talking 
about flooding d OVC. Why I am speaking 
(ike that because your OVC is silting up at

least 300 acre feet and the Nagarjunasagar 
dam is silting at the rate of 217 acre feet. 
Even our Hirakund dam is not free from 
siltation. In the summer season, people di
vert the water towards agriculture. There is 
no water for the turbines to move. If the water 
is directed towards power channel, there is 
no water for agrk̂ultural fields. So, agricul
ture and industry are supplementary to each 
other and inter-dependent. These dams are 
silting up every year and the bed is rising up 
and up. In rainy*season, what is happening 
is that flood water is spreading sand over the 
land every year. So, I am against all these big 
dams. This is a criminal wastage. I am not in 
favourof small, minor and medium irrigation. 
I am in favour of dugwells and tubewells to 
fetch the sub-soil ground water and divert it 
towards agrrcultural fields, [interruptions)

MR. CHAIRMAN: We are discussing 
not Agrrculture but Labour and Welfare.

SHRI D. AMAT: I should be given an 
opportunity to discuss this. Indo-Gangetic 
plains are fertile. South Bihar. Western Orissa 
and some parts of Madhya Pradesh are hilly, 
undulating rainfed and rock land. In Eastern 
Orissa the land is plain and fertile. In Har
yana 18 acres has been fixed for ceiling 
whereas in Orissa it is 10 acres. It is a 
discriminating ceiling. So, land ceiling shouki 
be fixed on production basis and not on 
acreage basis.

Lastly, I would like to say that ESMA 
should be repealed It is a carbon copy of the 
British Rowlat Act whk:h was brought by the 
Britishers after the Second World War. It is 
meant to oppress the opposition leaders, 
trade unbnists and workers and even gave 
the mouth of the Press reporters. It is a black 
rule. This shouki be repealed.

My area is a hub of industrial belt. Here 
the Labdur Offbe is not well-equipped with 
men, money and other materials to look after 
the welfare of the labourers. They shouki be 
provkied all facilities.

I am grateful to you for giving me some

time to speak on this Demand, i support the
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Demands of the Labour Department brought 
forward by our Minister. With these words, i 
thank you.

SHRI PIYUS TIRAKY (Alipurduars): 
Madam Chairperson, I draw the attention of 
the labour Minister to the fact that already a 
law is there for the Plantation Labour. But, 
this Act is there from the t>egining itself. Tea 
gardens have completed two hundred years. 
But, the condition of the labourers working in 
the Tea grabens is as it is as it was hundred 
years before. The facilities given to them by 
the welfare section of the Plantation Labour 
Act is not at ali adopted in the plantations. 
The Management is not foliowing any rule 
and the authorities in the Management do as 
they like and they have not done anything 
good for the workers m the gtea gardens, 
even after more than 40 years of independ- 
ence of the country. O, Madam, 1 know that 
the Labour M«nister is very energetic and he 
must look after the welfare of the plantation 
labour. Not onfy that He shouWkx>k after the 
welfare of the whole sections in the toa 
gardens and whatever laws are passed for 
the welfare of the labour, they should be im
plemented in letter and spint by the Manage- 
fTient which «s in charge of the tea gardens.

Madam the tea gardens are earning 
more than Rs. 700 acres as foreign ex
change for the country. But the plight of the 
labour in the tea gardens is getting worse. 
They are not treated as human beings but 
they are still treated as sut>*human beings in 
the tea gardens, in the civilised country of 
ours. There are 191 integrated tribal devel
opment projects and 268 Modified Area 
Devetopment Approach. The articles of the 
Constitution which have direct bearing on 
the devek̂pment of Scheduled Tribes are; 
15(4), 16(4), 19(5), 46. 164, 244. 275(1). 
330.332,334,338,339.342 and the 5th and 
6th Schedules of the Constitution. So. so 
much safeguard is given t>y the Constitution. 
But the Government is keeping silent. They 
are not at all working according to these Ar- 
tk:les in the Constitutbn which are for the 
welfare of the tribal people. The hon. Mem*

bers who spoke before me were very sympa- 
thetc and mentioned about the living oondi- 
tk>ns of the trt>al people in the country and 
they are the most suppressed and oppressed 
peĉe. They are the most neglect̂ people 
and they have yet to derise the fruits of the 
indeperidence of the country. So. it is the 
duty of the Central Government to see that 
the tribunal people get their due share of 
benefit of the devebpment in the country. As 
you know, the tribals are at the mercy of the 
State Govemments such as Bihar and other 
States whk̂ are caste-rkJden. The State 
Govemments are not spending the money 
that is allocated for the devebpment of the 
tribal areas tn their States. That is why I 
pomted out that an inquiry should be made 
into the working of devebpmental plans for 
the trit)al people. A parliamentary delegation 
consisting of Trfbal MPs should go to those 
areas and enquire as to how much money 
has been spent for the tribal areas out of the 
funds alkx̂ed for this purpose. They should 
find out who are the persons in charge of 
spending money for the development pur
poses and what developmental schemes 
have been executed for the tribal people.

Madam. I now come to industry. There 
are number of sndustries, both small and big 
industries, ir̂ the country. In these industries, 
ctosure, lay-offs and lock-outs have become 
the order of the day and because of these, 
the working class are suffenng. They be
come unemployed arxi their families are 
very much affected t>ecause of lay-offs, cto- 
sures and lock-outs. V̂y don’t the Govern
ment punish those people who are playing 
with the life of the poor people of our coun
try? Why shoukl these people be given li
cences to start other industries when they 
make the previous units sick? They do not 
invest in those industries which have be
come sick. It is very easy for them to declare 
k3ck-outs. closure and incite labour for lay
offs without caring for the country *s economy 
and the poor people of our country. So, 
Madam, these people shouM be punished 
any they shouki not be altowed to declare 
cbsure or k)ck>outs of their factories. If one 
faclory is sck. Government shouM take over 
it without giving any oompensatk>n to tfie
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owner. The interest of the labour must be 
kept in mind always.

The employment situation is like this. 
There are 332.1 million registered job-seek
ers in the country and among them 61.09 are 
women job seekers. So. Sir, we know that a 
maximum number of people are only the 
educated persons who have registered for 
jobs and who are to get jobs. This number is 
increasing every year and it is not decreas< 
ing. Every ysar lakhs of people are coming 
as addition in the registrars of the Empby- 
ment Exchanges and there are no jobs for 
them. Those who are rich are becoming 
richer and the workers are becoming poorer 
and poorer. So, if we call our Government a 
socialist government, I would say that a 
socialist government cannot exist like that. 
At least there should be living wages to«all 
persons. It is the duty of the Government to 
see that essential commodities are supplied 
to the poor people and the labourers at a 
subsidised rate. Otherwise, there will be 
rebellion. Today itself all the Leftist Parties 
have risen against rising prises and they will 
fight till the end. The living wages should to 
be touched and the Commodites should be 
supplied to the labourers at subsidised rates. 
The Government should give serious con
sideration to this and black money should be 
got rid of. This is a disease in the country and 
if Government want do anything, why don’t 
they ask the people to report wherever the 
black money is? Within 15 days all those 
people who are having black money should 
bring it out. If they don’t do it, they should be 
punished.

With these words, I thank you very much.

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): Madam Chairperson, 
thank you for having given a woman the 
chance to speak. {IntQrrupthns)

I would like to dwell today on only two 
issues. One is about the Scheduled Castes 
and Scheduled Tribes and the other one is 
about women. There are social inequities in 
respect of these two sections of our society.

Now. Madam, 1 would like to point out 
that the Government is all the time paying lip 
servk̂e to the upliftment of the bt of SC and 
ST, but this is only matched by their callous
ness and their irresponsibility towards them. 
They are silent when atrocities are commit
ted on SCs and STs. They seem to be 
promoting the Rajabs* legacy of Thakur inter
ests above everything else. Madam, I want 
to tell you that in the hon. Prime Minister's 
constituency the Thakurs flex their muscles 
and Harijans are burnt alive. Every day we 
hear of atrocities in Fatehpur, every day we 
hear of atrocities during the festivals and the 
government remains silent. I construe their 
silence as complicity, I construe their silence 
as consent. Why does the Government no 
come out against these atrocities? Why does 
the Government not spell out what is their 
stand on the SCs and STs? I woub like to 
know from the hon. Minister why we cannot 
have a specific programme for the SCs and 
STs as the Congress Party has always 
envisaged? First, they had the urban rural 
divide as I call it, then they tried to divide the 
country on linguistb lines and today on the 
caste basis the Government is trying to di
vide this country. I would like to tell the hon. 
Minister to take note of the fact that the SCs 
and STs who are children of God as Ma
hatma Gandhiji always called them, are being 
neglected and are still being neglected by 
the Government.

Now, I would like to come to the issues 
pertaining to women. In the agrbultural 
sector, it is the women who are always ex
ploited. There is so much disparity In the 
wages given to them as against the wages 
that are given to the men. When it oomes to 
the land pa/fas, the pattas are given to the 
men and not to women. I would like to say 
that drinking is very common in the villages 
and the men drink away the property. So, I 
think it would be a very good idea if the 
women get the pattas instead of men. Even 
in public sector undertakings, women are 
treated as second class citizens. I am par
ticularly referingtothe Vishakapatnam Steel 
Plant whbh is in my constituency. I have time 
and again requested the Minister and saki 
that when the Government sets up a public
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sector undertaking, they have to reserve 30 
percent of the jobsto v̂omen. Why can’tthey 
take this stand? Why are they silent? Their 
silence means that they are only prepared to 
pay lip service and have committees and 
then decide nothing in the matter. How can 
we expect anything of a Government whk:h 
has a Deputy Prime Minister, who as the 
Chief Minister of Haryana tried to pass the 
infamous Bill which said that women have to 
be disinherited of their parental property 
after marriage? How can we expect anything 
of a Government whk:h has Shri Kalyan 
Singh Kaivi in their Treasury benches, who 
on Doordarshan went on record to say that 
he supports the murderous act of sati? How 
can we expect anything of a Government 
which has Shri Jagdeep Dhankar as one of 
its Ministers?**

1 wish this Government takes note of 
these things and decides to do something for 
the women of India.

[Transiation]

THE MINISTER OF TEXTILE AND 
MINISTEROF FOOD PROCESSING (SHRI 
SHRAD YADAV): Whatever is being said 
about Shri Dhankar is not correct, Shri 
Dhankar is opposed to sati practrce.

SHRIMATI SUMITRA MAHAJAN (In
dore): Madam Chairperson. I wouki like to 
say a few words about the Ministry of Wel
fare. The prime objective of the Ministry of 
Welfare is to do Welfare of the entire society. 
In 1887 Justice Ranade has said that if the 
country is to march forward, both politics and 
social welfare should proceed together. He 
had expressed these views in a Congress 
sessk>n. He had said that their must be a 
social council. When we talk of social welfare 
today, it includes Chiklren, womer;. Sched
uled Castes and Scheduled Tribes and Adi- 
vasis and the Government also provide 
assistance for their devetopment. Crores of 
rupees are being allocated for their devebp-

ment. But it is a matter to be seen how much 
money is actually being spenting on this 
work. A number of social organisatk>ns have 
come up at various places and lakhs of 
rupees are being given to them for their 
activities. But it shouki be seen as to how 
much money is being actually spent by them 
to achieve this objective.

Today, a Backbone or spine centre has 
been set up for the benefit of the Physk:ally 
handicapped . But the children are the real 
backbones of the country. In order to ensure 
development of the nation, it is necessary to 
pay attentbn to children. There is need to 
build the character of chikiren. Then only can 
the character of the natk)n be built. The 
children are the future of the natk>n, but what 
is their position today. Lakhs of them are 
pk̂king rags from dumping ground and about 
44 per cent do not go to school at all. Today 
we are talking about the handicapped chil
dren, but there are lakhs of children who 
suffer from malnutrition.

14.55 hrs.

[SHRI NIRMAL KANTICHATTERJEE in 
the Chaii]

The Government runs nutrition centres. 
But these centres do not utilise the sanc
tioned amount fully. They spend only a paise 
out of 50 paise. The food supplied to these 
nutrition centres does reach the children in 
the required quantity.

There are a number of such institutions 
in Madhya Pradesh and enquiry into their 
activities had been ordered tong ago. After 
enquiry it was found that they were not 
functk)ning properly. But no actk>n was taken 
against them. This was the state of affairs 
during the rule of prevbus Government. 
When it was deckied to take actbn against 
the defaulting institutbns and the central of- 
fbiais reachedthere, they were manhandled. 
The culprits who manhandled the oentral 
officials had the protection of the then Minis
ter of State. During the last 40 years varbus

*Expunged as ordered by the Chair.
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schemes were launched and croresof rupees 
were sanctioned to implement these 
schemes. But today a stage has come when 
these institutions are being run by some 
individuals in their individual capacity. Funds 
have all along been provided to such institu
tions. In this way the benefits of these 
schemes could not reach their real benefici
aries.

Now I would like to make a submission 
about the creaches. Though there are 8,000 
creaches on paper, actually only 4000-5000 
creaches are functioning in the country. The 
remaining creaches only receive grants-in- 
aid. Actually they are not functioning . it is 
being claimed that there are as many as 25 
children on the role of a creacher, but in 
certain creches the number is far below. The 
children in these creches do not get proper 
food.

We talk of physically handicapped per- 
sonsand providing assistance to them. There 
are two types of handicapped persons— 
mentally retarded and physically disabled. If 
suitable pre-cautionery measures are taken 
mental and physical disability can be pre
vented If nutrition food is given to expectant 
mothers and they are taken proper care, 
both the types of disabilities can be pre
vented. But it is not being done. If proper 
attention is not paid to this, it is but natural 
that the coming generation will be born as 
handicapped. Necessary measures should 
be started right now. There are about 12 lakh 
physically handicapped persons excluding 
the mentally retarded persons. Separate 
centres are being run for them. There are 
certain industries, firms and private compa
nies which provide empbymentto physically 
handicapped persons. I would like to urge 
the Govemment to give them some taxes 
relief. The employment problem of physi
cally handkîapped cannot be solved by 
opening such cetres or by provkling funds 
companies which provided jobs to physk:ally 
handicapped will have to be given incen
tives. We have also to think about providing 
marketing facilities for the goods produced 
by the physnally handk̂apped persons. 

Sanctk>ninggrants-in-akjorgivingothertypes

of assistance to them will not serve the 
purpose. We have to think in terms of making 
them self-reliant. Physically handk̂apped 
persons who are marching ahead on the 
path of progress with their town efforts should 
be rewarded suitably.

Apart from this, we have to think about 
old persons. This subject also comes under 
the Ministry of Welfare. It has become im
perative to think about them. In fact, this 
situation is not that serious in our Indian 
culture, but due to some social factors prob
lem of aged has also raised its head in our 
society. It is not a question of their bread and 
butter, nor is it a question of providing medi
cines to them when they are sick. The prob
lem is they feel tovely which is phychological. 
This phenomenon ts attributed to some new 
developments in the society. For example, in 
big cities there is acute shortage of accom
modation and in most cases the entire family 
has to put up in one single room. The old 
persons find it difficult to adjust themselves 
in such an environment. This gives rise to a 
number of problems. These who sacrificed a 
lot for the future of their children feel isolated.
I recollect a poem I had read in my childhood. 
It is in Marathi. An old father tells his son that 
he wanted to make his son’s future bright. He 
asks him to enjoy as much as he could. He 
says assertively that he would never k>other 
if his hands are cut or hands start bleeding. 
This poem is on a kite.

"Unch unch re patagn ghei tu bharari, 
Kanch lal hath jari sanwarin dori, 
Shinalekhya bham jiwa ka backa tu 
rajiva.
Nabhi vikas sab wgawa hock hour 
bhari"

Your take flights in the sky. I shall catch 
hold of the string, because you are the only 
hope of my old age.

15.00 hrs.

The okiman goes on making all out 
efforts for the future of his son with this aim 
in his mind. He feels bnely at the later stage. 
Populatton of such old persons is about 5.5.
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crores in the country, i want that a national 
policy should be evolved for them. Their 
problem cannot be solved simply by paying 
them at Rs. 100 as old age pension. It is not 
going to serve any purpose. In order to 
remove their loneliness they could be en
gaged in some vocation or given some work 
in a social organisation. It should be ensured 
that these social welfare schemes run prop
erly. The social organisations should extend 
their cooperation in this task. This will help 
old persons and they will not feel lonely and 
would contribute their lot for the progress of 
the society. Swami Vivekananda had said 
that he considered the educated people as 
traitors who did not think about the society 
and who did not utilise their knowledge for 
the upliftment of the society, if such 'San- 
skaras’ are imbibed in the children right from 
the begining, the Ministry of Welfare would 
have succeded in its efforts.

"Mansasa satatam smaraniyam
Vachasa satatam vandaniyam
Lokhitam sam karaniyam"

A spirit of doing good to others should 
spread everywhere. There are organisations 
which are working with this spirit. The Gov
ernment should seek co-operation of these 
organisations for the successful implemen* 
tation of various welfare scheme being run 
by them. The Ministry should also function 
with this spirit.

I would like to make a few submissions 
about the scheduled castes and the Sched
uled Tribes. 40 years ago when reservation 
was provided to them Dr. Ambedkar had 
said at that time that they did not want to 
avail reservation facilities for more than 15 

years. They wanted to be self-relevant. 
Several other schemes were launched there
after. I have inspected some of the Adivasi 
Hostels. The Schemes have been drawn in 
such a manner that their benefits do not 
reach the beneficiaries. In fact, the schemes 

were not made for their welfare and of some 
were made they assisted on paper only. 

Funds continued to be spent but the actual

benefits which could up lift their communi
ties did not reach them .

We are celebrating this year as the year 
of the girl child. But what is the use? Even 
today animiocenasis tests are conducted 
and plans are made to kill the girl children the 
womb itself. Only by celebrating the year as 
the year of the girl child would not serve any 
purpose. We will have to think about it. The 
Government of Madhya Pradesh has 
launched a health scheme for Adivasis girl 
students in their hostels itself where medical 
check up is undertaken and follow up treat
ment given. Similarly creches have also been 
opened in several centres. But facilities for 
medical check-up are not available these. I 
would, therefore, like to urge the Govern
ment to introduce a scheme on the lines of 
the one introduced by Government of Madhya 
Pradesh. Instead of granting only grant-in- 
aid to them, plans should also be made in 
such a way that they become self-reliant as 
propounded by Swami Vivekananda. A na
tional policy should be evolved for the aged 
so that they do not develop the feeling of 
loneliness. We should not think that our duty 
ends with the sanction of Rs. 100 or Rs. 150 
as old age pension. If we proceed on these 
lines, the objective of this Ministry of secur
ing mass welfare and mass-happlness will 
have been achieved. Besides, schemes 
should be drawn for the upliftment of poor, 
adivasis and Scheduled Castes and Sched
uled Tribes.

[English]

SHRI P. PENCHALLIAH (Nellore): Mr. 
Chairman Sir, at the outset I congratulate the 
hon Minister Shri Ram Vilas Paswan for 
taking over the Ministry of Labour. He is 
young and hardworking. I hope during his 

tenure the workers in this country would get 
better treatment.

India has got abundant workforce—both 
skilled and unskilled. We are also one of the 
ten industrially most advanced nations. We 
have a very sound scientific and technologi- 
cai base. But unfortunately the workforce 

which is behind all these achievements
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continue to be neglected in the country. 
Their iiving conditions are deteriorating day 
by day. Whether it is a suicide by a scientist 
or a hunger death of a worker of a closed mill, 
rt shows the utter negligence on the part of 
the Government.

Many industries in the country are being 
closed as sick units. The mill owners draw 
huge loans from financial institutions and 
instead of utilising that amount for the pro
motion of industry, they pocket the entire 
amount. One fine morning they declare their 
unit sick and throw all their workers out of 
employment. These poor workers and their 
families die of hunger. The so-called indus
trialists are cheating the financial institu
tions, the workers and the very economy of 
the country.lt is the primary reason why 
inspite of the enormous amount of talent 
available, the country is not able to take any 
step forward. Hence stern action has to be 
taken against such offenders.

Agricultural workers in the country con
stitute a majority of our population. Ours is 
an agricultural economy. These workers get 
employment for only three or four months in 
a year. Rest of the year they will not have any 
work at their place. Usually they migrate to 
other parts of the country searching for some 
livelihood. Often they are exploited. Hence 
steps should be taken to ensure employ
ment to these workers at their place. As 
everyone knows, they are the unorganised 
labour and they do not have trade unions or 
leaders to fight on their behalf. The Govern
ment should do justice to this unorganised 
class.

The Minimum Wages Act is not being 
implemented strictly and hence these poor 
agricultural labour do not get proper wages 
even during these three or four months of 
their empbyment. Hence, the Government 
should see to it that the Minimum Wages Act 
is implemented strictly in their case.

Sir, the bonded labour system is still 
prevalent in many parts of the country. No 
doubt, the Goverment and several voluntary 
organisiftions have shown consklerable inter

est in rooting out this evil. But unfortunately 
this system still prevails. There shoukl be 
proper coordination between the Govern
ment and voluntary agencies so that this 
system is wiped out of the land as early as 
possible.

Successive Governments hav« b«en 
saying many things and have been •nacting 
many legislations banning chiM laftXHir. But. 
unfortunately no effort has succeeded in this 
direction. No amount of legislation can b« 
successful in preventing child labour as long 
as the country continues to be poor. Teem
ing millions will prefer their children supple
ment their meagre income. The survival of 
these families depend on the employment of 
children. A piece of bread for every starving 
mouth of every starving family has to be 
ensured first before we think of eliminating 
child labour system. We have national poli
cies on each and every subject. But so far, no 
integrated policy has been evolved in the 
case of child labour. What we need at this 
hour is a perfect and comprehensive policy 
which takes care of the poor children, their 
employment, in case there is no alternative 
to it, their health and education. The only, we 
can succeed in preventing children turning 
out to be child labour.These hapless chil
dren should be given extra consideration. It 
is a national responsibility. I hope the hon. 
Minister would show special interest in this 
regard.

With these words, I conclude my speech. 

[Translation]

SHRI RAMENDRA KUMAR RAVI 
YADAV (Madhepura): Mr. Chairman, Sir, I 
rise to support the Demands for Grants in re
spect of the Ministrie of Labour and Welfare. 
A number of suggestions have been made in 
the House and the hon. Members expressed 
their views. A little earlier̂ Shrimati Raju and 
Shrimati Mahajan expressed their views. 
While expressing her views Shrimati Raju 
went to the extent of calling this Government 
as the Government of Thakurs. She also 
made a mention of the atrocities being 
committted by Thakur and also of Fatehpur
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incident. She has conveniently glossed over 
what this Government inherited from its 
predecessor and what the National Front 
Government has done since it was formed. 
During this short period it has made many 
national commitments and taken many wel> 
fare measures, be it labour welfare, welfare 
of Scheduled Castes and Scheduled Tribes, 
welfare of the backward classes or providing 
reservation to them. It is formulating com
prehensive schemes for organised and 
unorganised labourers, skilled and unskilled 
labourers and others and has adopted a 
liberal attitude in this regard. I would like to 
sum up the commitments made to the people 
by the Natk>nal Front Government in the 
following manner.

“Yaha Rashtriya Morch Ki Sarkar, 
Rajniti Ko Naya Sanskar Dena Cha* 
hati Hai,
Satya Santa Ko Naya Bahaw Dena 
Chahati Hai,
Admi Ko Shilka Bhandar Dena Chahli 
Hai,
Nitiyon Ko Adarsh Ka Sansar Dena 
Chahati Hai,
Shoshakon Ko Ek Na» Phatkar Dena 
Chahati Hai,
Naujawanon Ko Nai Samajwadi Tal- 
war Dena Chahati Hai,
Rah Gaya Jo Rajtha, uth Gai Thi Jo 
Nitiyan,
Unhi Khoi Hui Nitiyon Ko Dhundana 
Hai Phir Chahati,
Aur manav Matra Sehai Khana Cha
hati.”

(The National Front Government would 
restore respect for democratic institutions, 
value based politics and dignity of man and 
create an ideal society, punish the exploiters 
and ensure new social order for the youth). 
For undertaking any work, be it related to 
welfare, functioning of a Ministry or Depart
ment, it is necessary that there must be 
peace and prosperity in the country. Without 
these two things no construction and devel
opment work can be undertaken. We all 
wish that our country shoukj march on the

path of progress and perhaps the resolution 
of the National Front Government also stands 
for that rather much more than that. I express 
our feelings in this regard in the following 
words:

“B̂dne Do Desh Ko Band Karo Ye 
dange
Dene Do Vastra Unhe Jo Ghoom Rahe 
Hain Nange
Dene Do Anna Unhe Jo adhpet Sorpat 
Bhukhe Hain
Kam,  Rojgar, Bekari, Ashiksha, 
Andhkar, Bimari
Karne Do Door Unhe, Chalne do Sudur 
Unhe
Gadme Do Itihas Desh Ka Navya Vihan 
Rachne Do
Matgholo Rang Sampradayvad Ka Mat 
Phenko Jahar Jatlvad Ka 
yah Dharti Hat Maranta Ki Bharat Hai 
Balldani Ki
Are Roko-Roko Assam Band Shiya-
Sunni Ke Jang Band
Kashmir Mein Pakistaniyo KiGhuspaith
Band
Punjab mein Khalistan Ki Aag Band.”

Kya Hindu aur kya Musalman 
Veer Bhagat Singh ya Shaheed Ashfaq 
Shaheed Azad ya Abdulvari 
Yeh sab shabdon ka ulat>pher hai 
Matlab sadho ek jan hai 
Ham sab ka arman ek hai 
Bade hamara desh gagan tak 
Chade hamara pran lagan tak 
Ham pahunchan Bapu ke sapnon tak 
Jan-jan ko diye geeton tak”.

It is our dream and the dream of the 
National Front Government. I want to say 
that if policies were made keeping In view the 
economy and social structure of the country, 
our country would not have been so back
ward even after 42 years of independence. 
Today we also want to become as prosper̂ 
ous as England and Amerba but even today 
so many years after independence commu
nal riots and riots on the basis of caste are 
taking place in our country yvhich are doing a 
bt of damage to our economy. Our economy 
gets disturbed by these as a result of which
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wa are not able to progress and develop to 

the extent, we desire. Working In haste« we 

fail to recognise the importance and utility of 

labour. Today there are problems relating to 

skilled and unskilled labour.,Similarly there 

are different problems regarding organised 

and unorganised labour. All whether they 

work in public enterprises or they are in 

private sectors, collieries and mines, they 

have their own problems. The economic and 

sodal condition of the labourers working in 

public enterprises is some what better than 

those working in private factories.

Mr. Chairman, Sir, I want to say that 

present Government has promised to make 

the right to work a fundamental right. It is 

gratifying to note that the present Govern

ment has at least felt the necessity of it. They 

have shown a desire for it. I consider it to be 

the first example of the humanity and morat- 

ity of the National Front Government. We 

have taken such a courageous ethical, prac

tical and social step. We cannot dilute the 

importance of labour and that of an individ

ual. It is also correct that the existing labour 

laws formulated by the Government contain 

prov1sk>ns relating to the problems of chikl- 

labour. Our Government consider it immoral 

to take work from the children of 14 years 

and bek)w, but it is no implemented. It is my 

submissk>n to the Government that there 

should be a ban on empbying chiklren who 

are bebw 14 years of age, by industries etc. 

It is my request to you that a committee 

shouki be constituted to monitor this thing. It 

should ensure that children of tender age. 

who are the future of this country, are not 

exptoHed by factories ect. by emptying them 

In such tenderage. After all they are the 

citizens of this country. Employment of chil

dren by factories etc. in their tender age 

leads to malnutrition and also hampers their 

mental growth. India is constituted of vil* 

lages and the farmers. It is regretable that 

the conditbn of rural labour is most depk)r> 

able. It Is correct and we are not an industri

alised country. 80 per cent of our people 

depend on agriculture. Rural labour totally 

depend on it but Indian agricuiture being 
dependent on rains, excessive and scanty 

rains or drought have a great bearing on

agriculture and the persons engaged in it as 

agricultural labourers. Sometimes agricul* 

tural labourer has to remain klle for even 

three months together during fk>ods. The 
conditk>n of the labourers working in fields is 

moredifficultthan those working Infactorles. 

Sowing has to be stopped for want of water 

and rains and these labourers have to sit idle 

for these days. The Government should pay 

attentbn towards these labourers who are 

living in the srtuatbn of uncertainty and doubt. 

Labouers who work in big factories like Bharat 

Heavy Electricals and in those in Durgapur, 

Bhilai, Katihar and Dhanbad, have very able 

Trade Unbn leaders to look after their iner- 

ests.'80 per cent labourers who live in vil

lages and work in fiebs and who are unor

ganised, have to face lot of problems. Fac

tory labourers are living in cities and their 

children are able to get education but in the 

village schools, chibren are not able to got 

that educatbn to which they are entitled. It is 

laborer who built this country. There are so 

many fine examples of architecture in our 

country. Today those labourers stand ne

glected who constructed Taj Mahal and Qutab 

Minar. Theirfuture and their living conditions 

are being ignored. We come here and make 

statements paying scant attentbn to the ac

tual builder. So, this is not what the Great 

Author of Poos Ki Raat’ and 'Kafan', Munshi 

Prem Chand, who was the brkdge between 

kiealism and reality, dreamt about India. The 

same dream had been dreamt by Mahapram 

Niraia who wrote a Todti Pathar' and ‘Bhik- 

shuk’. Mahashaveta Mahadevi Verma who 

had drawn sketches of characters like 'Badlu* 

and *Rama* had also dreamt likew* ). They 

had expected progress and proŝ rity for 

the country and for all individuals whether 

they bebng to Scheduled Caste, Scheduled 

Tribes or socially and educationally back

ward classes. It requires a healthy thinking 

and a pure heart. The polbies and pro
grammes formulatedior this purpose should 

be implemented. In view of the atmosphere 

whbh is being created by the present Na

tional Front Government and the culture and 
circumstances sought to be created by the 

Government, the day is not very far off when 

disparities wouM ertd and our country would 
become prosperous. With these words I
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support the Demands for Grants of the Min

istry of Labour and Welfare.

PROF. YADUNATH PANDEY (Hazar- 

ibagh); I want to draw attention of the Labour 

Minister to my constituency. I bebng to 

Hazaribagh area of Bihar which is totally 

undeveloped where coal mines are in abun

dance. The condition of labourers there is 

very pathetic. They are facing great hard

ships. Even potable water Is not available to 

the labourers working in these coal mines 

when today in cities fifteen liters water goes 

down the drain each time the flush chain is 

pulled. Big cities like Delhi, Bombay and 

Calcutta have so much of light in the night 

that it becomes difficult to say whether it is 

day or night but in our area people light 

lamps even today. They have no shelters. It 

is usually observed in our country that the 

son of a Prime Minister becomes a Prime 

Minister and son of a doctor becomes doc

tor, similarly the son of a lawyer becomes a 

lawyer but in our area of Hazaribagh a son of 

a coal miner cannot hope to become even a 

labourer. Many middlemen take Commis

sion there under rule 943. In medical test a fit 

person is declared unfit and unfit person is 

declared as fit person. So the son of a 

labourer cannot become even a labourer. 

Under the patronage of the Government 

which ruled there for 42 years and Union like 

INTUC forcefully enrol them as its nriembers 

by creating terror among them. Therefore, I 

would demand that if elections of unions take 

place there, it should be done on the basis of 

votes and ballet papers because the unions 

enrol them as its members forcefully. Check

up system should be done away with there. 

Many labourers give in writing that they are 

not the members of INTUC but even then 

their membership contribution is deducted. 

Till now they have got nothing in the name of 

facilities. Only big contractors get coal slurry 

there, It is given to the company like Naresh 

Kumar Tikan but local people are deprived of 

it. Till this slurry Is not provided to the k>cal 

people and the sons of the labourers, condi

tion of these labourers will not improve. Just 

now we have celebrated 'May Day’, many

rallies have been organised on 1st May 

wherein many promises must have been 

made and prevtous years performance must 

have be scrutinised and plans for future 

struggle must also be on way. Hon. Labour 

Minister often says in his speeches that 

neither there is dearth of leaders nor poli

cies, ft is only the intention which is lacking. 

Friends, today t want to demand that meas

ures and policies should be implemented in 

this regard with healthy intentbns arid the 

grants meant for this should be speech prop

erly on them. Today many mills branded as 

srck mills are lying cbsed rendering thou

sands of workers jobless.

I would like to give a suggestion that 

permission should not be granted for the 

import of those products where role of in

digenous labour is negligible and it can be 

produced only with foreign raw material and 

labour.

Bask: industries should be developed in 

the Public Sector. In addition, it is necessary 

to increase production in the Public Sector 

by maximum use of financial and human 

resources.

In eastern regions improvements should 

be made in the field of agriculture. The 

production of pulses and oilseeds should be 

increased, however, growth rate of wheat 

and rice should also be maintained. On one 

hand it will help in the development of back

ward areas and on the other foreign ex

change will also be saved whk:h is spent on 

import of pulses and oil.

Efforts should be made to minimise the 

losses incurred in distributk)n of electrrcity 

and for maximum use of productbn capac

ity. There is a possibility of saving about Rs.

20,000 acre in this sector.

In industrial sector emphasis should be 

given on labour based industry like electron- 

k:s, telecommunicatk>n, food processing, 

agriculture based productk>n and all other 

industries.

The export of the goods of labour con
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suming industries like textiles, jewellery, 

diamonds and jewels, leather goods, handl* 

crafts and ait pieces,light engineering items 

etc. should be encouraged. It will not only 

help in increasing employment opportunities 

but also minimise the competition in interna- 

tional market due to cheap Indian labour.

It is necessary to encourage small scale 

and cottage industries as it can provkie more 

empk>yment opportunities and make inte> 

grated devebpment possible. Besides this, 

small scale industries never depend on the 

imported raw material and machinery and 

their share in export is also increasing.

Multi National Companies shouki be 

altowed to function only in that field where it 

is necessary for improvement in technobgy. 

The permission should be granted on certain 

conditbns like transfer of technology, use of 

Indian labour in productbn and earning of 

foreign exchange.

The problems of poverty, unemptoy- 

ment, unequality and sbw growth rate can 

be solved when increase in empbyment 

ratb and decrease in capital investment 

ratb go sbe by sbe. Emphasis shoub be 

given on the devebpment of this type of 

technobgy in Eighth Five Year Plan so that 

integrated devebpment of economy can take 

place and profit of devebpment can be per> 

colated down to the poor.

I would like to suggest that a natbnal 

pay scale shoub be evolved. The labourers 

of Bihar are getting lowest wages.

With these words I conclude and thank 

you for providing me an opportunity to 

speak.

[Engiish]

SHRIPURNA CHANDRA MALIK (Dur- 

gapur): Mr. Chairman, Sir, I rise to support 

the Demands for Grants for the Ministry of 

Labour and Welfare.

As per the Census of 1961, nearly 23 

per cent of the people of India bebnged to

the Scheduled Castes and Scheduled Tribes. 

After 43 years of independence, they are 

vbtims of injustice and atrocities. All ave

nues for a decent life are closed for them. 

Most of them are illiterates. Most of these 

people earn their livelihood as agrbultural 

labourers. They are not getting their mini

mum wage also. They get work only for four 

months in a year. All tall talks for minimum 

wages are nothing but a farce. The Govern

ment has not got the political will to enforce 

the laws. What is their plight? Because 52 

per cent of the cultivable lands are owned by 

the so-called K/sans who constitute only 10 

per cent of the populatbn, most of these 

agrbultural labourers are poor landless farm

ers. In a society where feudal relations still 

dominate the rural scene, most of these 

people belonging to the Scheduled Castes 

and Scheduled Tribes have to live in perpet

ual fear of the landlords and their goons. 

These landlords, who are generally high 

caste people, exploit the Scheduled Castes 

and Scheduled Tribes. These unfortunate 

people have no human dignity. They live like 

animals in dire poverty. When they demand 

higher wages and when they demand secu

rity for their women-folk, then their huts are 

burnt and their women are insulted. The laws 

always protect the landbrds and the polbe 

force are always on their sbe. Hence what is 

required is the speedy implementation of the 

land reforms programmes. Only if lands go 

to the actual tillers of the soil, only then the 

poor, downtrodden people will be able to 

lead a life of courage and human dignity. 

Such is the experience of West Bengal, 

Kerala and Tripura. For example in West 

Bengal, upto December 1989, the State 

Government took possession of 12,67,942 

acresof vested land, and distributed 8,79,225 

acres among the landless people. The total 

number Of benefbiaries is 18,51,945; the 

total humber of Scheduled Caste benefbiar

ies is 6,84,945 and that of Schedule Tribes 

3,51,938. The total number of share-crop- 

pars as recorded by the Barga operatbn is 

14,05,442. The total number of homesteads 

has been recorded as 2,48,000 among the 

Scheduled Castes and Scheduled Tribes. 

As a result, in West Bengal, SCs and STs 

have got eveiy right.
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I would like to utter a few words on the 

plight of the contract labour, and also about 

mines safety. Te Contract Labour (Regula

tion and Abolition) Act. 1970 was passed by 

the Central Government; but this law is not 

implemented in the private sector, and pub

lic sector undertakings also do not imple

ment. They are doing a perennial nature of 

job. but they are not absorbed as permanent 

workers. They are not provided drinking 

water, civk: and medical facilities and other 

amenities. On the other hand, the private 

mining contractors exptoit the workers to an 

extreme degree. These contract workers are 

not paki adequate wage. The provisions of 

various laws regarding the welfare and safety 

of the workers are violated by the contrac

tors. I wouki like to request the hon. Minister 

to Intervene in the matter personally.

I am sure the present Government, and 

especially our young and dynamic Minister 

of Labour and Welfare will deal with the 

problem in its totality

SHRIMANKURAM SODHI (Bastar): Mr. 

Chairman, Sir. I would like to express my 

views on Demands for grants of Ministry of 

Lat>our and Welfare presented by the Hon. 

Minister. I will express my views regarding 

Department of Welfare, p>articularly about 

those tribal sub-pism areas where welfare 

schemes are being implemented. As stated 

by the hon. Minister atx)ut Rs. 16.000 crore 

have been spent on these tribal sub-plans. 

But the results have not been satisfactory in 

proportion to the expenditure incurred. It is a 

fact that those people for whom these plans 

have t>een formulated have no knowledge 

about it because of illiteracy. The Govern

ment has not formulatedftny schemes to pro- 

vkie education to them If such schemes had 

at all been formulated the middlemen had 

created hurdles in the proper implementa

tion of these schemes and people did not get 

desired benefits from these schemes.

Need of the hour is to make educatk>n 

more effective, tf it is done only then people 

will be able to desire maximum t>enefits from

these schemes otherwise these win remain 

on paper only. Crores of rupees will be spent 

on thern and these people will remain unde- 

vebped as before. Therefore, it is necessary 

to pay special sMention towards educatk>n. 

Aanganbari system has been introduced in 

the field of education. If this system is moni

tored at the initial stage, all round devek>p- 

ment of a chiM could be ensured and these 

schemes will become popular. But these 

schemes are still being neglected. The offi

cers are not taking interest in the proper 

implementation of these schemes. At pres

ent. the people of villages and panchayats 

have no role in these schemes. They shouki 

be involved in these schemes. The offrcers 
engaged in this, are working arbitrarily and 

they do not bother about local conditbns. 

Local people should also be involved in 

these schemes because if it is done at the 

initial stage and if these schemes are imple

mented properly in backward and far flung 

areas, they can became popular.

Several schools and colleges have been 

opened at various places but they are not of 

required standard. It is also a mockery that 

where schools are available, chikiren are not 

coming for education and where children 

want to study, schools are not available. 

They are being taught under the shade of a 

tree. At many places, teachers and lecturers 

are not available and set up is also not 

disciplinewise. At some places only one 

teacher is available and he alone teaches all 

the five classes. If improvement is not made 

in the educatbn system, the people will not 

be able to derive benefit from all these wel

fare *schemes on whk:h the Government 

spends crores of rupees. Therefore, more 

attentbn should be paid towards educatnn.

Similar is the case of health sen̂k̂e. 

Good health servbes are available in cities 

and people are getting benefits also. Several 

peô e are earning their living through these 

servces. The tribal people have started 

discording superstitk>ns and are attracted 

towards modern health servk̂es. But there 

are no hospitals in tribal areas and far«flung 

areas and where facility of hospilal Is avail* 

able, the doctors and other staff are not



617 Dem. toy Grants

(Gen.) 199Q-91

VAISAKHA 26.1912 {SAKA) Min. of Labour Si 618 
Min.ofW0lfam

available there as proper acoommodation 

etc. 18 not provided to them. At some places, 
if doctors are there, medicines are not avail- 

able. The doctors and other employees 

should be provided proper accommodation 

etc. The availability of these facilities are 

necessary for the Ufîiftment of the tribals and 

backward classes, as only then health serv

ices can be provided to tribals.

Today, we talk about atrocities commit

ted-on Harijans and tribals. These atrocities 

are increasing day by day and they will go on 

increasing. The main reason fo these atroci

ties are awareness among these people. 

These people are protesting against inius- 

tice being done to them, and consequently 

atrocities on them are also inaeasing. There

fore, special courts should be set up to settle 

their matters and give justrce to them so that 

atrocities can be stopped. Under this ar

rangement. the people of backward classes 

will feel that they are also the part of the 

country and the workJ. I would like to give an 

example of these atrocities. A 30 year old 

tribal named Sunder Lai, bebngingto Fadali 

tribe and who was community head (Adi- 

vasi) of Boodha Gaon, Tehsil Silwani of 

Raisen district of Madhya Pradesh, was 

working in the fiekis of Shri Narendra Singh 

Kaurav as bonded labourer. He left the work 

because he was fed up with this state of 

affair. The owner of the field sent his nephew. 

Manna and Sarjan to bring him back. They 

brought him back by force and tied him with 

a tree and cut his one hand. Even now he is 

admitted in HamkJia hospital of Bhopal. This 

inckient occurred at 8.00 a.m. on 7th April.

1990. This type of heinous crimes are being 

committed on bonded labour. The Govern* 

ment of Madhya Pradesh has announced 

compensation of Rs. 5000 to Rs. 10.000 but 

that will not serve any purpose. The persons, 

who are responsible for this bar̂rk: act 

should be punished and the Government 

should provide, empbyment and make ar

rangements for the livelihood of the victim.

I  would like to tell several points about 

reservation. The schemesof reservatbn have 

not been implemented properly insptte of 

fixed targets and programmes for it. Itahouki

beimplemented acxx>rdingtothe programme 

stipulated by Baba Saheb Ambedkar. K 

should be implemented sincerely because 

mere formulating of reservation polwy is not 

suffk:ient. The machinery shouk) also be 

improved as Intended by the Hon. Minister. 

The Government shoukJ see that the scheme 

is being implemented properly or not. These 

can not be implemented merely by making 

statements or propoganda. The Government 

should take interest in it and implement 

these schemes proeperly by making im

provements In the implementing machinery. 

The hon Minister has expressed his wishes 

to im|>lement these schemes sincerely and 

he made a promise in this regard also. I 

wouki like to give my best wishes for its 

success and hope that Harijans, living in far 

flurtg areas and who are victim of atrocities 

will get benefit.

SHRI RAMESHWAR PRASAD. (Arrah): 

Mr. Chairman. Sir. 1 would like to express my 

views about the Demands for grants of 

Ministry of Labour and Welfare. There are 

two sectors in the fieki of labour. One is or

ganised sector and other is unorganised 

sector. We have not been able to cabulate 

the number of workers working in both the 

sectors separately and also the number of 

surplus workers. It has also not been indi

cated anywhere that where this surplus la

bour can be used. Surplus labourers are 

being expk>ited. They are forced to do work 

on less wages. They have to work for 12 

hours in Manihari Piao-whereas there is a 

movement all over the workJ for reducing 

working hours to 6 hours. These are the 

problems of unorganised sector.

80 per cent of village people are en

gaged in agriculture. They have no certain 

income. They are facing many problems to 

make their toth ends meet b̂ ause they 

have to take care of their family and their 

animals. Their living conditions are worse. 

They are living in this condition even after 40 

years of independence. No new policy has 

been formulated to improve their condition.

It is needed for provkiing them equal rights. 

There is an urgent need to improve the 

miserable oonditk>n of farm labourers who



{Sh. Rameshwar PrasadJ

619 Dem. for Grants

(Gen.) 1990 91

MAY 16.1990 Min. of Labour A

Min. of Welfare

620

are forced to live in piggeries with their pigs. 

They are forcibly taken fronn their hutments 

by the Zamindars to work ‘.n their fields . If 

they refuse to go with them, they are killed 

even. So there is a noed to enact laws which 

ensure safety to their life. Their women folk 

are raped, but nothing has been done till now 

to check such atrocities. It is necessary to 

provkie safety to their life and honour of their 

womenfolk. Their women folk are raped by 

the police also. They are being attached by 

private armies such as Sun Light Sena oper 

ating in Palamau, Bhojpur, and Rohtas dis

tricts in Bihar. Their villages are burnt. Is it 

the kind of social protectbn provided to 

them? Recently, as many as 600 houses of 

labourers were set on fire in Bhita and they 

were rendered homeless. There is an I.P.S 

officer of Paliganj. He is posted in the Vig

ilance Department of the Government of 

Bihar. As many as 80 houses of harijans 

were destroyed under his protection. Is it the 

sort of social welfare we are talking about? 

Are this our achievements in the last forty 

years? Many other henious crimes are 

committed under the protectk>n of this offi

cer. His family members are destroying the 

houses of other people under his protection. 

This Officer is deputed in the Vigilance 

Department in Paliganj in Bhagalpur. These 

people are treated as second grade citizens 

and nothing is being done either by the Bihar 

Government or by the Central Government 

for their devetopment. So how can they think 

this country as their own? What are we doing 

to inculcate the feeling of belonging in them? 

Today they are being driven out from there 

and atrocities are being committed on them. 

Even today, the tribal women are forced to 

become Devadasi in the country They are 

treated as a thing of enjoyment. This is the 

social setup of our society. I would like to 

demand that this religious system of forcing 

tribal women to become Devadasi be imme

diately banned. Only then we can bring them 

in the national mainstream. It is the respon

sibility of the intellectuals, the Members of 

Parliament and the Government to bring 

them in the mainstream. If we cannot do H, 

they are not to be blamed. It is our fault.

Shri Paswan also belongs to Bihar. His 

polbies are good but these are required to 

be Implemented properly. In Hazaribagh, 

the coal miners have blocked the road for the 

last five days. They are demanding regulari- 

satk)n of their servK̂es but nothing is being 

done by the Bihar Government in this regard. 

Today I met the Chief Minister of Bihar, Shri 

Lalu Prasad Yadav who has asked the Col

lector to crush their agitation by resorting to 

firing. This is highly improper on the part of 

the Chief Minister. Instead, the Chief Minis

ter should tell the Collector not to resort to 

polkie filing on the agitating workers. These 

miners are on the production side and they
want that their services should be required. 
But due to contract system, their services 

are not being regularised and are being 

exploited. Similarly, the workers In the F.C. I. 

godowns are also being exploited. They 

work on a temporary basis. The hon. Minis

ter of Labour should pay attention to all these 

things. He should ensure that this contract 

system inthe work of temporary nature should 

be stopped. The present laws are not at all 

effective in this regard. Contractors do not 

pay wages to the labourers in full. This 

matter should be enquired to and these 

workers should be made permanent, so that 

they do not have to wander here and there. 

Regarding labourers in rural areas, commit

tees should be formed in the villages on the 

basis of secret ballots of rural labourers.

16.00 hrs.

A register should be maintained by the 

Committee, in which details of the employ- 

ers whether they are zamindars or the con

tractor or the brick-kiln owner should be 

entered. The person who hires the services 

of the labourer should ensure full payment of 

wages. If any worker is murdered, actbn 

should be taken against the person who 

engages him. sen̂ices. If such action is 

taken, only then atrocities can be checked. 

Such law should be made. It is often seen 

that the poor betonging to Harijan commu

nity in Bihar are implk;ated in cases under 

sectbns 107 and 109. This reason why a 

large number of persons belonging to this
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community are becoming dacoits and crimi

nals. it Is necessary to enquire Into ail tiiese 

matters. I would like to request that the 

sections under which these poor people are 

implicated should be amended. Besides, a 

check should be exercised on  arbitrary 

action of the police, so that these poor har- 

ijans can be protected. The poor harijans 

and labourers who are the backbone of this 

country can not be given real justice unless 

all these lacunae in the law are removed. So 

efforts should be made to take the country 

forward by formulating a national policy.

SHRI YAMUNA PRASAD SHASTRI 

(Rewa): Mr, Chairman, Sir, while supporting 

th© Demands for Grants of the Ministry of La

bour and Welfare, I would like to express my 

views on the present condition of labourers 

in the country. Sir, for the last 43 years, there 

has been total anarchy in the labour sector. 

Though some laws were made for welfare of 

the labourers yet no justice has been done to 

them. There is no uniformity in wages in 

various industries in the country. What is the 

rationale behind it'> No Government till now 

has been able to decide the basis on which 

the minimum wages should be fixed. As a 

result, whereas labourers in coal fields are 

getting a minimum wage of Rs. 62/- a day, in 

Maganese mines Rs. 2?J- a day, in sugar 

mills, Rs. 25/> to Rs. 26A a day and in rural 

areas, Rs. 6/- to Rs. 7/- a day only.

16.03 hrs.

[DR. THAMBI DURA! \n the Chaii\

This is the situation prevalent in our 

country. Is it not an anarchical like situation? 

WheH the nature of work is same and work

ers irrespective of their place of working are 

facing hardship on account of price-rlse, why 

this glaring disparity in their wages exists. No 

country can make progress like this. It is 

being said that we are developing the coun

try in a well-planned manner. But what type 

of planning is this where there is no basis of 

fixing the minimum wages? The future of any 

country depends on the ial̂ourforce of the 

country. A country in whbh injustbe is done 

to the workers cannot make progress. The

country will achieve success r  in terms

of productksn nor in terms o1 nu.ional wealth. 

Nowthe National Front has r oit > fop̂!)wer in 

the country and there cannot t any other 

progressive and dynamrc LabOitr Minister 

than the present incumbent. I  v̂ ws are 

mature atthe same time he has inclinatbn to 

do good to our working class. He is in favour 

of providing justk̂e to them. So, the working 

class have a high hope from him. Firstly , i 

would like to submit that a uniform policy 

should be made for them. A national policy 

should be formulated for fixing the minimum 

wages. It should to be such that the workers 

who are in a position to put pressure, get 

more wages or where their union is strong 

and they can stop the work and bring the 

economy to standstill, they are given more 

wages.

Instead, a policy should be formulated 

under which all workers get need based 

minimum wages. We have to fix wages 

according to the golden policy prevalent In 

the world since long that worker has to work 

according to his capacity and he should be 

paid wages according to his need. We are 

hearing about the need based minimum 

wages since long, but nothing has been 

done till now. So I would like to request the 

hon. Labour Minister that the need based 

minimum wages for all the workers In the 

country be fixed and this policy be imple

mented in the entire country uniformly. Dif

ferent wages should not be fixed in different 

States.

Different opinbns have (>een expressed 

by the Members who spoke prior to me in the 

House. It is true that the Contract Labour 

(Regulation and Abolition) Act is in vogue in 

our country for a pretty long time, but the time 

has oome to review this Act. We have ob

served that all the laws made in this regard 

are vblated delit>eratety. In regard to private 

sector, it is uriderstandable, k>ecause their 

sole aim is to earn more and more profit and 

so they have scant regard for the laws and 

they exptoit workers, but lakx>ur laws are 

openly vk>lated in public sector industries 

also. The Govi»rnment should set an ex

ample of an kleat emptoyer. It is a matter of
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regret for all of us that laws passed by this 

Parliament are being violated even in the 

Government concerns. As already stated by 

me that it should be made obligatory on the 

part of the management to get themselves 

registered for engaging workers on contract, 

h should be essential for the contractors to 

obtain a licence for this purpose. But as we 

have observed m the coal mines in my con

stituency, these rules are observed nowhere. 

Hardly any contractor obtains licence for 

this. Nor has any management registered 

itself for this. Inspite of alt these things, the 

contract system is very much in vogue. 

Besides this, as per the provisions of the 
Contract Labour (Regulation and Abolitbn) 

Act some kind of work such as loading and 

untoading, razing and cutting of stones etc. 

cannot be done by contract labour. But in our 

coal mines, all such work is taken from the 

contract labour by the management. There 

are many public sector undertakings and 

other factories, where this Contract Labour 

Act is openly violated, but no action has been 

taken against them till now. Even the Rail

way departments take such work from the 

labourers of the contractor, which are not 

permissible under the aforesaid Contract 

Labour Act. This is an open violatk>n of the 

provisbns of the Act. Today, we have a new 

Labour Minister. He shouM ensure that no 

unauthorised work is taken from the contract 

labourer.

The condition of labourers in my constitu

ency is worse. They are pak) Rs. 10/- a day 

as minimum wages by the contractors. I put 

a question in this regard. It coukfni be in

cluded in the starred list, but) have got a 

written reply from the hon. Minister, in which 

he has himself accepted the fact. The mini

mum wages fi)(ed by the Government for 

other labourers should atleast be paid to the 

labourer̂ working under contractors. To

day, the situatk>n is that no complain̂ are 

heard or entertained and justce is denied 

even if the doors of the courts are knocked. 

In BUaspur area, a case filed by the coal 

miners of the Geora Coal mines has been 

pending since 1983 and no decisbn has

been arrived on till date, though now. It is

1990. The case was taken up even with the 

Chief Labour Commissioner, but even he 

has failed to decide it. Thus, the workers are 

being tenribly expbited. If they are paid Rs.

10 as wages they are made to work for 13 to 

18 hours by the unscrupubus contractors 

and their protests are not heard by anyone. 

It Is a matter of happiness that the National 

Front Government has decided to make 

workers’ participation in management, a 

reality. From now on workers’ would be 

partb'ipating in management and they would 

be on the board of directors too. I would iike 

you to take this decision on the basis of 

secret balbt. There are two long standing 
demands of the workers, one is that they 

shoukl be allowed to choose their represen

tatives by means of a secret ballot, the 

second is that they should be made partici

pants in the management. I wish that work

ers shoukl be made not only participants in 

the management, but also partners as far as 

profits and income are also concerned I am 

sure that, the day is not far off when this 

dream would be realized. The National Front 

Government woub not only make worker, 

partbipants in managements, but also make 
them partners in the income and profit of the 

units. It is necessary to take the help of the 

secret balbt system in order to give recogni- 

tbn to the various unbns, and to keep the 

bogus unbns at bay The representative 

unbns shoub t>e given recognitbn on the 

basis of a secret balbt. This could be done, 

as Is done in the case of elections to the Lok 

Sabha. There are only three crore workers in 

the organised sector. Out of them, one crore 

and sixty lakh workers are employed In the 

Publb Sector, about ninety lakh are em- 

pbŷ in the private sector and other 50 

lakhs are employed elsewhere. Thus, there 

are three crore workers. Out of them, only 

one crore are members of the varbus un

bns. There are 38,000 unions and out of 

them 63% do not submit their accounts etc.. 

There are 22 crore workers in the unorgan

ised sector who do not have any facilities 

and out of them 8 crore are empbyed as 

farm hands. Out of this 8 crore, 50 lakh are 
bonded labourers. What a grave injustbe? It 

is a matter of disgrace for our country. You
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yourself can imagind the plight of a country, 

where there are 50 lakh bonded labourers, 

even after 43 years of independence. What 

do these landless labourers in the unorgan> 

ized sector get as remuneration? Even the 

minimum wages fixed for them differs from 

State to State. While In Orissa, the minimum 

wage is fixed at Rs. 25 per day. it is mere Rs. 

16 in Madhya Pradesh and these too, theŷ 

do not get. The Government of India had 

accepted the I.L.O. (International l̂abour 

Organisation) Convention 141. When the 

Janata Party Government assumed power 

in 1977, it signed the I.LO. Convention 141, 

but today, it is not being implemented. Hon> 

orary Rural Organisers have been appointed 

as showpieces. Atx)ut 15,000 unions are in 

the rural areas. Nobody knows what these 

150 rural organisers appointed by the Gov> 

ernment are doing. The organisers are not 

able to organise the workers as it is an 

obscure job. They will get organised in course 

at time.... {Interwplions)

[English]

MR. CHAIRMAN: Please wind up. The 

time is over.

SHRI YAMUNA PRASAD SHASTRI: 

Kindly give me a little more time.

MR. CHAIRMAN: I am interested to do 

it. But the problem is that many other mem- 

bers are waiting.'They want to speak. The 

Minister is going to reply at f ive 0̂ckx:k.

[Translation]

SHRI YAMUNA PRASAD SHASTRI: 

So, Sir, I was saying that we shouW pay 

special attention towards the workers in the 

unorganised sector or the rural arês, be

cause they are in a very laige number and 

are victims of Injustk̂e. Neither they have 

medical facilities nor do they have any job 

guarantee. Now, our Government has de- 

ckied to include the right to work in the 

Fundamental Rights guaranteed under the 

CortstStuton. It wouki a revolutkNiary and 

historic step. If this is done and I am sum it 

will be done soon, then the Natbnal From

Government wouki! be remembered for eve.* 

as bng as the sun and moon are there. This 

country’s youth will remember for ever that 

the Natk>nal Front Government had included 

the Right to Work in the Fundamental Rights 

guaranteed under the Constitutk>n.

Mr. Chairman, Sir, now, I wouM like to 

say something regarding the handicapped 

people, as we are discussing the Demands 

for Grants for the Ministry of Welfare and this 

sut̂ect comes under its purview. Sir, it is a 

matter of grief that our country has the larg

est populatk>n of the blind people in the 

world. One-fifth of the worid populatbn lives 

in India, so also, one-third of the blind popu
lation in the workl also lives in India. It is 

because our country is poor and malnutritbn 

is a major problem here. As far as protein 

intake is concerned, if the per capita con

sumption is mere 40 grams of pulses, it is but 

natural for any country to have such a large 

number of blind people. What an̂angements 

have we made for one crore blind people 

living in this country? In the entire country, 

there is a single institute for training the blind, 

that is the National Institute of V̂isually 

Handk:apped at Dehradun. Is one institute 

adequate for the one crore blirtd people of 

this country? This was established for name

sake, by the prevk>us Government. It was 

done with the aim of showing the worid that 

India has a natk>nal institute to kx>k after its 

blind populatbn. The mockery about It is 

that, Ihe Natbnal Institute is not having a 

directorforthe past one year. A blind but very 

capable director was wrongfully removed by 

the prevbus Government and since then, 

that Institute is without a director. Thus, a 

cruel joke is being played on the blind people.

11 Cmtres vifere opened across the country 

for the rehabilitatbn of these blind people. 

They have not done any work. The prevbus 

Government made an assessment of these 

centres, through the Indian Institute of 

Management. Ahmedabad and the report 

presented by them says that these centres 

are not doing anything worthwhile. What is 

the use of such rehabilitatbn centres then? 

There is anf institutefortheblind in Dehradun, 

another institute for the orthopaedbaNy 

handbapped/retarded is situated in Cabutta
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and simiiaiiy. there is an Institute forthe deaf 

and dumb in Bombay. Thus, only four insti

tutes have been opened for people suffering 

from various handicaps, across the country, 

and even they are not doing any worthwhile 

work. The previous Janata regime had given 

3 percent reservation forthe handicapped in 

Class HI and Class iV jobs. At that time too, 

t was an f̂.P. and I had raised this Issue and 

consequently, these reservations were made 

for them. The hon. Welfare Minister, in his 

reply to our question has said that the Gov

ernment proposes to make reservations for 

the handicapped even in Class II and Class 

I jobs. These reservations should be filled up 

and proper arrangements should be made 

for their rehabilitation. With these words, I 

support the Demand for Grants of the Minis

try of Labour and the Ministry of Welfare.

[English]

SHRI VAMANRAO MAHADIK (Bom

bay South Central): Sir, dunng the last four 

months I have been seeing that whenever 

any tussle comes up between the ruling 

party and the opposition, the opposition 

charge the ruling party that tney are imported 

from the Congress party and the ruling party 

say that they have revolted from it. But 

whether they are imported or revolted. It 

does not make any difference. That Is why I 

request the Government to differentiate 

themselves from the previous Government 

in the way of functioning. At least, for these 

two subjects of Labour and Welfare, they 

should give a White Paper whereby they can 

tell the House as to what they want to ck), so 

far as these two depart ments are concerned. 

For example. I was glad to hear that the 

pâicipation of labour in the administration 

woukJ be granted. This is a very good thing. 

But, to my astonishment I have been seeing 

In Bombay that many factory owners have 

started declaring closures of the factories 

and tock-outs. They are dividing their work 

on departmental basis and give that particu

lar work on contractual alternative basis 
outside the factory, as a result of which the 

factory is being closed. The Bombay Metal

Works is a glaring example for this kind of 

mischief, as a challenge to the Govern- 

ment’s announcement of partrcipatbn of 

labour in the administration. What has the 

Government done to stop this*? I have re

quested in this House that some kind of 

announcement be made by the Government 

to stop this mischief on the part of some of 

the enterprises. Then, some enterprises, 

even though they are in public sector, want 

to hand it over to private sector and change 

the place also. The Bharat Electrical Com

pany want to change their place from Tadoja 

in Maharashtra. It is fetching Rs. 10 crores 

by making black and white television sets. If 

they start making colourtelevision sets, then 

it will fetch Rs. 100 chores and all the workers 

are prepared to take it on a cooperative basis 

to run the factory. Now, the factory is pro

posed to be shifted to the private sector. 

Such things are going on. This is a conspir

acy which is being done to see that this new 

Government is brought under a shadow of 

misunderstanding

Secondly, Bombay is supposed to be 

the Mannchester of India, sofar asthetextile 

industry is concerned. Today, after the im

prudent strike done by a veteran leader like 

Dr. Datta Samant who was here in this 

House, the whole industry is crushed now 

and there are nearly one lakh workers at 

present who are suffering without any job. 

Their provident funds are not given; their 

gratuity problem is still pending. Nobody is 

caring to rehabilitate them. The previous 

Government had started National Textiles 

Cooperation to take over sick mills. But, our 

Government recently declared that no more 

sick mills will be taken. The Government of 

Maharashtra has declared that It has de

cided to take 10 more sick mills. Why can’t 

our Government also take all the sick mills 

under the control of National Textiles Corpo

ration? I have seen that these Spinning 

Departments and Processing Departments 

are with the mills and Weaving Departments 

are put up in Bhiwadi and Icharkaranji. I do 

not know what kind of profit the National 

Textile Corporation is getting. But thereby 

curtailment in the empbyment of labour is 

going on.
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No Officer from the Labour Department 
is coming for ttie protection of the labour, i 
have got a challenge with the Government. 
They can find out whether during the last ten 
years, either the Labour Department Offi
cers, or the Labour Court or the Labour 
Officers have come fonward to give a l<ind of 
protection to the labour and whether any 
legislation was made accordingly. I now 
request that all these veteran judges in the 
Labour Courts or the Labour Commission
ers should be brought together and a com
mon meeting should be held. With all their 
experience, let them see that there is no 
increase in unemployment.

This Government was interested in 
having Jawahar Rozgar Yojana It has worked 
successfully in Maharashtra during the last 
ten years. In the rural areas, whosoever has 
got no work, who is a landless labourer, 
some work was given. But for that also, the 
minimum wages should be there. There are 
many Acts which can protect a labourer trorr. 
exploitation by some agents, even the Gov
ernment agencies. Nothing is done for that.
I do not know what has happened to Rural 
Employment Guarantee Scheme. This prob
lem can be solved because labour in the 
rural areas can also be brought up in a 
proper manner

The third point is that so far as labour 
problems are concerned, the labour laws 
and Acts meant for the upliftment of labour 
are not known to labour. Only the Unions 
look into them. I am very sorry to say that 
some Union Leaders have become capital
ists. They want to quarrel for that. But those 
who ai e sincere, will look to the betterment of 
labour and see that labour and capital go 
together hand in hand. There will be no 
strikes. Government should call these lead
ers and take them into confidence. I am 
proud to say that my labour union, Bharatiya 
Kamgar Sena, have got 550 labour unions. 
But there is not a single strike there. You can 
take such people into confidence.

Though minimum wages are promised 
by the Government off and on, the Govern
ment machinery itself is rK>t for the imple

mentation of those wages. A declaration 
should be made in the newspaper about the 
minimum wages.

The Welfare Department was especially 
referred to by me. I fully agree with the 
Government. But are we going to create 
casteisrn giving welfare to the people or are 
we going to see that the economic back
wardness norms are created which will 
enable any man from any community which 
is poor can get the benefits of it. We will not 
allow all the poor people to come to cas- 
teism. For instance, in Gadichiroli district, 
the poor people, the Adivasi people, are 
helped by a ppirticuJar religious missionary. 
That is why, they are converted into that 
religion. It should be stopped by the Govern
ment. The Government must declare their 
policy in press on the services it will renderto 
the lame people, women and children etc.

[Translation]

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Mr. Chairman. Sir, with refer
ence to the Demands for Grants of the Min
istries of Welfare and Labour, I would like to 
speak on behalf o1 those people, who keep 
us well informed and at the same time take 
us to task, if we do not work properly. I am 
referring to the media people. Though the 
Bachawat wage board was constituted and 
it has come out with its report, but the recom
mendations made by it are yet to be imple
mented. They are not being paid, accord
ingly. They had also suggested the Constitu
tion of a tripartite Committee to supervise 
whether the recommendations are being 
implemented properly or not. but even that 
Committee has not been formed. The News
paper Employees Act has become quite 
obsolete. All the unions have repeatedly 
demanded that amendments should be made 
in the aforesaid act. I request the hon. Min
ister of Labour and Welfare to take the nec
essary steps to amend his Act. The National 
Union of Journalists (NUJ) and the Indian 
Federation of Working Journalists (IFWJ) 
have repeatedly demanded that the retire
ment age should be raised from sixty to sixty 
five. Those employed with the newspapers
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do not g[et any medical allowance. They 

should be given D.A. at par with that given to 

Central Government employees. The maxi

mum H.R.A. given is 15 per cent and that 

does not exceed seven hundred or eight 

hundred rupees. Now, where will a journalist 

working in Delhi get an accommodation for 

seven hundred or eight hundred rupees? 

You yourself can draw an imagine. This 

should be improved.

Ail those who have spoken before me 

have unanimously agreed that the Unions 

should be given recognition on the basis of a 

secret baibt. I support it and I feel that this is 

the proper way to evaluate the strength of 

any organisation. The Government should 

pay full attention to protect the interests of 

the workers, but along with it, I would like to 

add that productivity too should be linked 

with wages.. E.S.I. (Employees State Insur

ance) Scheme is working under the Central 

Government. I am a member of that, being a 

union representative. I have observed that 

the spirit with which that Act was formulated 

is no more there because the small workers 

and workers of small-scale industries are not 

able to derive any benefit from it. They often 

purchase their medicines from the open 

market, instead of going to E.S.I. dispensa

ries. I urge the hon. Minister of Labour and 

Welfare to pay more attention to the E.S.I. 
beneficiaries. It is a big problem. The small 

workers are not able to derive any benefit 

from the E.S. I. Scheme. They have to gener

ally (5urchase the medicine from the market. 

A common complaint is that doctors are not 

good.

With these words, 1 thank you specially 

for giving me an opportunity to speak.

[English]

SHRIPALAI K.M. MATHEW (tndukki): 

Sir. I rise to make a few comments on labour 

with special reference to p)antatk>n labour. 

Now, recently, I got some statistics whteh 

say that there is a working populatk>n of 

about 30 crores in India and out of this, only

two per cent are organised. That means, 96 

per cent of the working populatk>n remain 

unorganised and uncared for. I am stating 

this fact in order to show how heavy and how 

burdensome is the responsibility ô the 

Government for bettering and ameliorating 

the tot of the less fortunate section of our 

society.

Any scheme for the betterment of the 

labour should fit in with the overall planned 

economic development as well as the frame

work of social justice. It shouki also be a part 

of the economic planning as well as educa

tional planning. The ultimate aim should be 

to harness and properly utilise the country’s 

abundant human resources and also im

prove the capabilities for the development of 

the working classes. What is lacking in the 

present approach of the Government is that 

they are not sufficiently aware of the vast

ness of this problem. Their labour policy is 

not based, as I have suggested, on eco

nomic as well as educational planning.

I would like to discuss specifrcally one or 

two problems of the plantation labour. Be

cause the problems of these suffering classes 

are very acute in my own State Kerala and 

especially in my own constituency Jdukki 

which is famous for it$ plantations and plan

tation labour. There are about twelve lakh 

plantation workers drudging in tea, rubber, 

cardamom and coffee estates. The unfortu

nate fact is that 15% of the plantation work

ers have no houses at all and 70% of them 

have only one room houses. 34% have only 

Kutcha houses. Their wages are meagre 

and their life is miserable. The facilities for 

housing, hospitals, dispensaries, schools 

especially elementary schools and water 

have to be radtoally improved. Women should 

get equal waĝ as men. Training in useful 

handicrafts such astatk>rlng, knitting, basket 

making, etc., shouki be adequately arranged 

for the working class who have got sufftoient 

spare time. Recreatk>nal facilities shouM 

also be suffk̂iently arranged.

Special care should be taken about SC 

and ST job seekers. A vast number of them 

remainoutskiethefieklof empbyment. They
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should be taken special care of.

What i am suggesting is that in this 

vastly unorganised sector some cosmet 

changes will not do. Radical overhauling of 

the whole system has to be envisaged and 

radical legislation as well as radical steps 

should be taken for the betterment of the 

labour all over India.

SHRI  PIYARE  LAL  HANDOO 

(Anantnag): Mr. Chairman Sir, I must at the 

outset make a plea to our dynamic Labour 

Minister as also the Minister in charge of 

Welfare. I would request him to visit the State 

of Jammu and Kashmir because he would 

be the first Labour Minister in the history of 

India ever making an effort to visit the State 

of Jammu and Kashmir and see for himself 

the problems that the working class in Ka

shmir State have been facing and are facing.

This is perhaps very necessary because 

it was in the year 1965 that the wiser among 

the wise thought it necessary to extend over 

23 labour laws to the State of Jammu and 

Kashmir. Extension of labour laws was 

motivated by a plea that this would strengthen 

the State’s integrity with the rest of the coun

try. The hon. Labour Minister will find that 

despite the extension of labour laws in the 

year 1965, up-to-date there never has been 

an attempt, even an effort made, to review 

the working of the centrally extended labour 

laws to the State of Jammu and Kashmir. 

The process of integrating the State with th6 

rest of the country has not been even at

tempted at. Mere extension of laws have 

also not rendered any service. If the hon. 

Labour Minister accepts my plea-in the 

present context he will perhaps have an 

element of surprise-then the first thing he 

will find, will be the tock ups, the closures, the 

demonopolisation of industries and much 

mor$ than that, the disarray in which the 

working class today is, because of the latest 

phenomenon of terrorism. I would request 

him, if he finds time in the hot month of June, 

to pay a visit for a weekto the State of Jammu 

and Kashmir and call for a conference of the 

officers in charge of administration of labour 

laws; let it be heki in Delhi, otherwise ft will be

possible to invite the Members of Parliament 

from the State of Jammu and Kashmir also to 

participate in it to see what is the magnitude 

of the problem and perhaps that would give 

him the glimpse of how things have gone 

wrong in the State of Jammu and Kashmir. 

Immediately I would like him to examine the 

closure of HMT Unit in the State of Jammu 

and Kashmir. Only two days before, I was in 

the premises of HMT which is a single unit of 

public enterprise investment in the State of 

Jammu and Kashmir. You will be surprised 

to knew that except for the industrial police 

force, there was none in the HMT Unit. On an 

enquiry it was found that a notice was pasted 

on the Board that till further orders the Unit is 

closed, with the result that as many as 858 

workers are completely demobilise. Even 

the minority community members, the fe

male members who are working in the mill 

are without subsistence today, being left 

with no other option, but to leave the State of 

Jammu and Kashmir and come to other 

places in Delhi or in Jammu.

The second important unit which you 

will find closed is one run earlier by the great 

yoga master, Dhirendra Brahmachari. It is a 

unit of his trust proĵerty. He was running that 

for years together in Katra Vaishnov Devi, It 

is closed now. I would like the dynamic 

Labour Minister to find out the reasons there

for. He will be surprised perhaps to know that 

since June 1989, the workers of that Unit are 

without pay. You will find, on a thorough 

search being made in Delhi, 52 of the em

ployees have been in Delhi for the last 11 

days, seeking and knocking at the door of 

every authority in Delhi. Hon. Labour Minis> 

ter will also find that a century old industry, 

running in Kashmir and getting laurels not to 

the State of Jammu and Kashmir ak>ne, but 

to the entire country, was a Sericulture in> 

du3try. For good, bad or indifferent reasons, 

the demonopolisation was undertaken a year 

before, t wouM like him to examine the cases 

of those workers who are now without work 

who are in total disarray, as a result of the 

demonopolisatbn of the industry.

Above ail, one important fact whk̂h is of 

course caused by the recent developments
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Is closure of 80 per cent of both privately run 
industrial units and publicly run industrial 
units. If he slightly exerts and goes into 
reasons, each one of them can be opened. 
Those of the Units which are run by people 
outsidethe State of Jammu and Kashmir can 
be opened by arranging a conference of 
those entrepreneurs in Delhi and giving them 
semblance of future hope. 1 have a feeling, 
as a man from the State of Jammu and 
Kashmir, that the Labour Minister’s visit will 
see that 80 per cent of the units which have 
been closed down will certainly be opened 
and that may perhaps add to the state of 
normalcy in the State of Jammu and Ka
shmir. His visit, I am sure, will not disturb the 
rhythm of administration of the Governor at 
all. The mighty Statn administration is not 
capable of GruHJrmg the running of an indus- 
tria' unit which is owned by the State itself. 
The Labour Minister will also find that we 
have a large number of people in the Slate of 
Jammu and Kachmir, who are dependent on 
tourism. Six lakh tourists visited Jammu and 
Kashmir in “i 988. In 1939. 20 per cent tour
ists did not come As at present, tourism has 
fallen by more than 80 per cent. I would like 
the Labour Minister and the Minister of 
Welfare to consider the fate of seasonal 
labourers who are totally dependent on tour
ism. If normalcy is to be created in Kashmir, 
It can be created by providing some work to 
more than 80,000 people who are com
pletely dependent on tourism and who have 
nothing else to depend upon today except 
the good wished of the Labour Minister. A 
visit by him will, perhaps, help the local 
administration. The last submission which I 
want to make is dear to him also, namely, the 
question of agricultural labour. The problem 
of agricultural labour is as good or as bad as 
in the rest of the country. When the Labour 
Minister will visit Kashmir, he should also 
have a look at the present situation of the 
defence labour, particularly in the Uri Tehsll 
which is on the border of Pakistan. He must 
see the total disarray in which those people 
are living there. They have to be helped to 
keep them living. They have to get some* 
thing from the State, if they are not required

today due to some strategic reasons. They 
should not be forced to leave the State. I 
want to tell him that more than six villages 
which are on the cease-fire line are already 
de-populated. I request you to kindly go 
there and intervene as the Labour Minister of 
this country and see that labour, which used 
to work for the defence and which for strate
gic reasons are not required today, is pro
vided with some relief and some subsidies 
and food stuff like wheat so that they are not 
forced to leave the villages which are on 
cease-fire line, despite the conditions which 
are prevalent today. With these submis
sions, I thank you for giving me an opportu
nity to participate in the debate.

[ Tanslaion

DR. KIRODI LAL MEENA (Sawai Mad- 
hopur): Mr. Chairman, Sir, the Government 
has provided reservations for the down trad- 
den which is being discussed today. This 
community is in pitiable condition also so
cially and economically backward. The adi- 
vasis who predominate Udaipur Division of 
Rajasthan are be»ng forced to eat the bread 
made of grass and leaves.

Mr. Chairman, Sir, crores of rupee are 
said to have been sent on the development 
of this region by the way of Tribals develop
ment Project, but this region did not develop. 
No one knows as to who pocketted all this 
money? For forty years this region was ruled 
by Congress and despite the fact that money 
was sent for development, destruction is as 
more than development. The money spent 
for economic development nnd social 
upliftmerit of tribal during the sixth five-year 
plan was Rs. 4.54.66 crores while during 4th 
five-year plan it was just Rs. 25.80 crores. 
During the two years of Janata rule Rs. 69.75 
crores were spent for same. Rs. 348.37 
crores were provided for the seventh five- 
year plan, out of which Rs. 130.34 crores 
were for irrigation and Rs. 72 crores for 
electrification. Due to the money spent many 
irrigation project, many big dams like Mahi 
Jakham, Smakamada, Somkamla and Amba 
projects were completed. Butthe tribals were 
displaced and no alternative arrangement
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were made for them. All the areas coming 

under such irrigation-projects have been 

appointed by non-tribais and the tribais 

people are wandering searching for a home 

a health. Thus, the condition of tribais is 

tragic, there.

Mon. Chairman, Sir, sometimes ago a 

tribal lady of Kotta Tehsil was forced to have 

her hunger-stricken child in the forest which 

was carried away, and eaten by wolf. So, he 

is the blight of the tribais. It is manifest that 

money sent for development was not utilised 

properly. I would like to draw the attention of 

hon. Minister towards the tragic fact that 

money allotted for tribal development is in

vested in other projects like Phosphate 

construction pl̂nt and other big industries. 

And none of these projects are beneficial to 

tribais. As a result discontent is brewing up in 

that region, i would like to convey to the 

Government that neither, completed proj

ects nor the projects under consideration are 

of any good for tribais. This money was 

gobbled up by Congress leaders in conniv- 

ance with beai people. It should be investi

gated.

The educational-standard is also utterly 

poor there. The average literacy percentage 

of Rajasthan is 34.38% while among tribal it 

is just 10% and that too up to just secondary 

and higher secondarly level. As a result this 

region has produced no I.A.S. or I.P.S. offi

cer. We have been discriminated against. 

This tribal area of Sawai Madhopur is a plain- 

land and has enough water. Despite all this 

is has no big project, no tribal M.P. nor 

development in economy and agriculture.

Now-a-days, the contractors are felling 

the trees in connivance with the officials and 

the forest cover of that area has been devas

tated. No project meant for tribais was imple

mented properly and I would like to suggest 

that the forests of tribal areas should under 

the ownership of tribal people. They should 

be entrusted with the work of afforestation 

and ownership of the forests. The Govern

ment should make provisions in this regard. 

The Central Government has the schemes

*Not recorded.

Jike I.R.D.P. and N.R.F.P. but those schemes 

are victims of large scale corruptk>n. And 

these tribais are not being benefited by these 

schemes. Our labour and welfare minister 

has made very welcome announcement and 

assured their whole-hearted implementa

tion. But the present condition is extremely 

pathetk:. The backlog of reserved posts have 

not been cleared. The previous Government 

had launched a special drive. In this regard 

but that was a political and electoral propa- 

ganda. I would like to see that you take 

special care in this regard and issue a de

partment and series-wise list which may 

indk;ate the possibility of job for a 10th pass 

tribal boy of a poor adivasi squatting in a hut. 

I wish your this special drive may help them 

and you should try your best for it.

Hon. Chairman, Sir, the prevented of 

Atrocities on scheduled caste and sched

uled tribe Act’ 1989 of the Government pro
vides for our protection but whenever sched

uled caste and scheduled tribe. Officials 

tried to implement it. they were transferred 

and all the upper caste officials lined up 

against them. The Government should take 

strict actions against such upper caste offi* 

cial, whoever they may be. You should 

appoint scheduled caste and scheduled tribes 

officials in every district which has predomi

nating population of scheduled caste and 

scheduled tribes people.

[English

MR. CHAIRMAN: You please wind up. 

At 5.00 0* Clock the Minister has to reply and 
there are some more Members who want to 

speak. You please take your seat.

Yes, Mr. Sukdeo Paswan.

{Int̂n̂uptbns)

MR. CHAIRMAN: You please take your 

seat, i have called Shri Paswan. Whatever 

the hon. Member is saying will not go on 

record.

(Interruptions)*
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16.53 hrs.

[MR. DEPUTY SPEAKER in the Chaif] 

[Translation]

SHRiSUKDEOPASWAN(Araria); Mr. 

Deputy Speaker, Sir, I support the demands 

tor grants of the Ministry of Labour and 

Welfare. Shri Paswan ji is a Minister of this 

department who has been vociferons cham- 

pbn of the causes of Harijans and Advasis 

and raised the issued concerning them and 

opposed the atrocity on them inside and 

outside the Parliament ever since 1973. The 

plight of rural population of scheduled caste 

and scheduled tribe is beyond description. 

Even now their children toil in the homes of 

landlords and factories of mill-owner. They 

are aged between 7>12 years. They are 

unable to go to the schools. I would like to 

request the hon. Minster to introduce com* 

pulsory education for the children of sched

uled castes and scheduled tribes from pri* 

mary to post Graduate level and make the 

Gk)vernment bear their expenses. Secondly, 

the atrocities on Harijans and Adivasis have 

been persistent during all these 40 yrs. in 

almost every part of the country. They have 

been unable to own even these pbts of land 

for which lease<leeds have been given to 

them. This work can be accomplished only if 

Government provides full assistance in every 

respect. Other-wise, it would be impossible.

I wouki like to say one more thing. In 

almost ail the provinces of the country and 

particularly in Delhi the Paswan Caste has 

not been included in the category of Sched

uled Caste despite the fact that it has been 

grouped as one. I would like the hon. Minis

ter to recall that after being elected to Parlia

ment he had demanded from the contempo

rary Government for the immediate inclusion 

of this caste in Scheduled caste list. But this 

has not been done yet.

In the last 40 yrs crores of rupee have 

been spent on scheduled caste to the 

schemes made for the welfare of scheduled 

tribe but just 20-25% of it was really invested 

in the rural areas. I wouki like to request the

Government, particularly, the Hon Minister 

that he shouki appoint a committee which 

should ensure the cent-percent expenditure 

under and project designed for their welfare. 

With these words, I conclude.

16.55 hrs.

BUSINESS ADVISORY COMMITTEE

Eleventh Report

[English]

THE MINISTER OF STATE IN THE 

MINISTRY OFPARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINIS

TRY OF TOURISM (SHRI SATYA PAL 

MALIK): I beg to present the Eleventh Report 

of the Business Advisory Committee.

MR. DEPUTY SPEAKER: As decided 

by the Business Advisory Committee today, 

all outstanding Demands for Grants in re

spect of the Budget for the year 1990-91 will 

be Guilk)tined at 6.00 P.M. today. The con

nected Appropriatk>n Bill will t>e taken up 

thereafter. After the Appropriation Bill has 

been passed, the Finance Bill, 1990 will be 

taken up today for consideration and the 

House will sit upto 8.00 P.M.

Now, I request the hon. Minister to 

commence his reply. But you are in a very 

tight position. You have to start from 5 O” 

clock and finish it t>y 6 O' ck>ck-not two 

minutes before or two minutes after.

[Translation]

SHRI ARIF BAIG (BetuI): Mr. Deputy 

Speaker, Sir, I have listened to the whole 

discussion. Before the hon. Minister gives 

his reply, I wouki like to draw his attentk>n to 

an important suk̂ect. We all knowthat this is 

a year of the girl child; yet girls constitute 20 

percent of 2Q lakh prestitutes in the country.
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This is a very a serious matter to which I 

would like to draw the attention of the House. 

Sir. every year 2000 minor girls are brought 

from Nepal to be pushed into the swamp of 

this shameful profession. I would, therefore, 

like to request the labour and Welfare Minis

ter to look into this immoval activity and save 

these immature daughters of our country 

from getting ruined. This is what I wish to 

submit.

{Inten’uptions)

MR. DEPUTY SPEAKER:  No! This 

woukJ not do. How can we proceed if every> 

body gets up and speak.

SHRIHARADHAN ROY (Asansol): Mr. 

Deputy Speaker, Sir, I will take only two 

minutes to put forth my point the Burn stan> 

dard company in my area despite being a 

natbnaiised company has served notk:e for 

the closure of its units. This industry has not 

made any capital investment uptil now. It has 

many Project Reports with it, still it is not 

succeeding. What is the fault of labourers, 

why should that be made.

[English]

SHRI P.O. THOMAS (Muvattupuzha): 

Sir, I have only one point to make.

MR. DEPUTY SPEAKER: No, it will 

otherwise become unending. Please take 

your seat.

{Intenruptions)

[Translation]

MR. DEPUTY SPEAKER: Ths is not 

the way.

[English]

MR.DEPUTYSPEAKER: Mr. Thomas. 
You can understand the position. It is not 

necessary.

[Translation]

you can not be given permission to speak.

SHRI P.O. THOMAS: I will take only two 

minutes or just one minute.

MR.DEPUTYSPEAKER: lean not give 

you time. This becomes unending. Please 

take your seat.

{intan̂uptbns)*

MR. DEPUTY SPEAKER: Nothing of 

what Mr. Thomas says goes on record

{Intanruptionsy

MR. DEPUTY SPEAKER: Now, the 

Minister, Mr. Paswan.

17.02 hrs.

DEMANDS FOR GRANTS (GENERAL), 

1990>91

Ministry of Labour 

and 

Ministry of Welfare-

[Translation]

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 

Mr. Deputy Speaker, Sir, I wouki, at t̂ very 

outset, like to thank all the hon. Memoers 

who partbipated in the discussbn on De

mands for Grants of the Ministry of Labour 

and the Ministry of Welfare and put forth their 

suggestbns. Their suggestions wouM surely 

proveto tie a guiding force for us. I wouki like 

to request the hon. Members who, due to 

lack of time, could not participate in the said 

discusston to kindly send me their sugges-' 

tk>ns and points that they couM not make 

here in writing and we will surely cormkler 

their suggesttons for necessaiy action and 

inform the concerned hon. Member accord-

*Not recorded.



[Sh. Ram Vilas Paswan]

643 Dem. for Grants
(Gen,) 1990-91

MAY 16.1990 Min. of Labour & 644
Min. of Welfare

ingly. I too have to reply to the querries and 

points raised with regard to both the Minis

tries within a limited time. As you all know 

that both the Ministries of Lal̂our and Wel> 

fare are very important and deal with the 

nearly 85 or 90 percent of the problems of 

the country. Unfortunately, either of the 

Ministries has not received the importance it 

deserved. This can have its implications 

upon the whole social set-up. As I have a 

limited time at my disposal, I would, there

fore, proceed with the points relating to both 

the Ministries simultaneously. It will take 

much time if I deal with them separately. I 

know that I have to conclude before six.

Many hon. Members put forth their points 

of view with regard to various problems of 
the country’s labourers and the Ministry of 

Labour. Manly, 7-8 points have come up. 

The House knows that there are two types of 

labourers in this country-some are organ

ised and others unorganised. The problems 

of both the types of labourers are different. 

Their bargaining capacity also differs. Today 

the organised labour has accumulated 

strength to the extent that they can fight for 

their rights, though they have not been given 

all their rights as yet. I appreciate the senti

ments of Shri A.K. Roy which he has ex

pressed during his speech here. Still, the 

organised labour can put forth their demands 

effectively and are competent enough to get 

them fulfilled The unorganised labour, on 

the contrary, are not strong enough to put 

forward their demands effectively as yet. 

Nevertheless, as one of our colleagues just 

said, so far as the Minimum Wages Act is 

concerned, two types of factors are involved 

in it. First, that the minimum wages given are 

very less. Many colleagues have raised the 

point of enforcing the minimum wages uni
formly throughout the country. This mean 

that it should be equally applicable to the 

unorganised labour as well. But you know 

that we have been receiving such reports 

from Bihar and many other states even today 

as reveal that the labourers there had to 

work at the rate of Rs. 2 per day till recently. 

In 1987, we had fixed the minimum wages at

Rs. 11 per day which is too less and still it 

remains to be enforced while as on the other 

hand, a labourer gets thrk;e as much in 

Punjab and Haryana as was fixed in the Act. 

Thus, the wages fixed are less and eventhen 

they are not being enforced. We have re

cently deckled to enhance the amount of 

minimum wages in proportion to the rate of 

inflation every two years and make it Rs. 15 

now. This shouki have been more than Rs. 

15 and any Government can increase the 

amount but should not lessen it.

SHRI SHOPAT SINGH MAKKASAR 

(Bikaner): This shouki be fixed at Rs. 30 at 

least.

SHRI RAM VILAS PASWAN: Thegreat- 

est hurdle k>efore us is that neither the wages 

are given by the Central Government nor 

enforced by the Ministry of Latx>ur. We have 

just had the Indian Labour Conference. This 

involves the partcipation of the leaders of all 

the Trade Unk)ns, the people from the Gov

ernment side and the Ministers of Labour 

from all the states. They all had unanimously 

reached the conclusion of fixing the wages at 

Rs. 14.25. When the concerned file reached 

our Ministry, I said that this shouW be fixed at 

Rs. 15 and not Rs. 14.25. This is the mini

mum wage but it tends to become the maxi

mum. The wages vary from state to state 

according to the prevalent circumstances.

SHRI SHOPAT SINGH MAKKASAR: It

is Rs. 14 in Rajasthan.

SHRI RAM VILAS PASWAN: In Har

yana, It is Rs. 33 per day but this does not 

imply that the wages shoukf be reduced to 

Rs. 15. It should instead be increased pro

portionately. The minimum wages given there 

will increase but no state shouki pay less 

than Rs. 15 and to this effect. I am going to 

write to every state.

Mr. Deputy Speaker. Sir. I have always 

been talking about 2-3 issues within and 

outside Lok Sabha. I have said that there are 

regular discussbns with regard to the prob> 

lems* of the organised labour. Moreover, I 

have laki stress upon the workers partk:ipa>
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tion in management? We are going to bring 

about a legislation in the Parliament in this 

regard. In this context, I would like to assure 

the hon. Members that the Bill for workers 
participatbn in the management will be in

troduced in the current session of the House 

itself. All the Cabinet formalities have been 

completed in this regard. The reason for a 

little delay in its submissk>n as you all know, 

was that the Bill was circulated to every 

Ministry including the Ministry of Law before 

ft came to us in its present shape. All these 
formalities have been completed now and 

we are going to introduce rt in this very 

session. Secondly, with regard to the work- 

ers participation in management, when Shri 
Kumaramangalam was speaking, attention 

was drawn towards 2-3 points one point was 

that there shouki be the partrctpatbn of worker 

at every level of management at the fkx>r 

level, plant-level and the Board level. The 

representation of the workers should be 

chosen by the process of secret-t>alk>t. One 

of our colleagues had raised the point of 

introducing a separate Bill for the recx>gnitk>n 

of Trade Unions. The recognitk>n of Trade 

Unk>ns shoukJ also be achieved with the 

help of a secret balbt.

We are discussing it. There shouki be 

legal ok>ligatk>ns regarding labour partcipa- 

tions in management. Once a dedsbn is 

taken should be a binding on both manage

ment and labourers. This shouki be imple* 

mented in private and pubik: sectors. Apart 

from this the collective bargaining of the 

labourers through trade unbns shouki not 

be effected and shouki not be encroached 

upon. Regarding these four or five vital is

sues we also organised a Natbnal Confer

ence. Beskies this we organised seminars at 

Bombay, Cabutta, Madras, Trivandrum. U.P 

and Madhya Pradesh and reached a con

sensus ̂nd our govemmerit is functbning 

on the basis of that.

SHRI SONTOSH MOHAN DEV 

(Tripura, West):  Please come to North 

Eastem regk>n also.

SHRI RAM VIUSS PASWAN; We wili 

touch your area also. The labour Seaetaries

Conference was hek) on 19th, Minister's 

Conference on 20th and on the 21st and 

22nd t.LC.*s Indian Labour Conference took 

place. All these issues were discussed there 

and got approval.

The hon. members raised the matter 

regaiding unorganized labourers. Many 

members expressed their view in this re

spect. Just now Shri Sodhi was drawing 

attentbn towards the atrocities committed 

onthetribals in his area I want to assure the 
hon. members that we will certainly take 

actk>n on the applbations whbh will be re

ceived in this connection. Abng with this we 

wouki like to inform that the government is 
deeply concerned about the unorganized 

labourers. In my talks with Trade Unk>n 

leaders and I.L.C. also I said that whether 

they are organized or Unorganized labour

ers, we are not going not give the unorgan

ized latx)urers a bwer status in comparison 

to organised labourers. There are two cate

gories of unorganized labourers. One cate

gory of unorganized labourers is of construc- 

tk>n labourers and the second category is of 

a agriculture labourers better knwon as lan

dless labourers. Both are facing griave prob

lems. As regards the problems oonceming 

the agriculture labourers we have decbed to 

bring a Central legislation. Smt. Geeta 

Mukherjee is present here. Many seminars 

have been organised in this regard and she 

had also organised some of them. Every

where right from the beginning there has 

k>een a demand for a Central legislatbn 

regarding agriculture labourers, in whbh at 

least conditbns regarding them should be 

fixed and thereafter welfare measures should 

be adopted and abng with all this empby- 

ment guarantee shouki also be given to 

them. Yesterday Rambhadur Bhai was 

speaking. One thing that has often been 

seen isthisthatthe labourers do not have the 

capacity to fight against Iheir empbyers' for 

minimum wages.

It has been seen that a labourer worics 

for only three months ki villages and remains 

without work for nine nrKmths. The landbrd 

or Jamindar says that you have worked for 

three montfis and as such you have mini-
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mum wages for that period and we shall not 

take any work from you for the rest of the nine 

months. Under these circumstances the 

labourer is not able to bdge complaint any

where. Our colleagues repeatedly blame 

Labour Ministry for remaining inactive, tt is a 

matter of pleasure that all the major political 

parties have their governments in different 

states. The Government of India think that in 

case the State Governments start imple
menting it in their respective states, there 

wouki not be any major problem. But the 

problem is this that in the capacity of labour 

Minister to the Government of India we simply 

pass the minimum wages Act or for that 

matter any other act and there are still some 

other whk;h can be enacted only with the due 

consent of the State Government. For that 

we are dependent on the State Govern> 

ments. Take the minimum wages Act. If we 

enact a Central legislatbn and say that the 

labourers will get work for the entire year, but 

how they can get it. The worker will remain 

empbyed for the perbd he gets work on the 

fieki but when the work in that field is over he 

will be without empbyment and thus he will 

approach us for work. To meet such a situ

ation first of all the Government shall have to 

credit jobs for them-whether it is the work of 

digging canals or construction of roads or 

through something else. Therefore it is diffi

cult to enact this law till we creates alterna

tive jobs for them. Presently our labourers 

are neither so well organized nor they have 

so much of power so as to go to the employer 

and ask for their wages. As such we are 

trying and we have discussed it with the 

Planning Commissbn also that they shoub 

arrange to create alternative jobs. When the 

labourers will come to know that they will get 

work of constructbn of roads or at other 

places. When the work in the fields Is over, 

they will be in a position to deposit their 

money in banks or in some other fund. The 

Central and State Government will then start 

accumulating that money. A number of other 

problems also have been mentioned by our 
colleagues here.

Then there arises the problem of chiM

labour. We cannot solve it by enaching laws. 

The law provbes that they cannot be em- 

pbyM in dangerous industries and mines. 

Most of the hon. members may be knowing 

or not knowing the fact that it is not possible 

to put a total ban on the empbyment the 

chibren bebw fourteen years of age. The 

taw only states that they cannot be engaged 

in jobs of dangerous nature. For this purpose 

different areas have been earmarked and 

under it chibren below 14 years cannot work 

there. There is no ban on their employment 

in tea shops or other such places.

AN HON. MEMBER: Do it now (Inter

ruptions)

SHRI RAM VILAS PASWAN: It is boy 

works somewhere and when a labour in

spector goes to check, then no one is pre

pared to lodge a complaint. Till date neither 

the boy in question nor his father has ever 

been ready to lodge complaint. Fatherthinks 

that the son is earning and giving some 

assistance and on the other hand the son 

thinks that he is bound to work since there is 

not other alternative. The declaratbn made 

by the Government that right to work should 

be made. Fundamental’ Right under the 

constitutbn is a very important issue. The 

Planning Commission as well as other min

istries are consber this seriously. The de

tails are being worked out. If we can guaran

tee work throug hout the year to the labourers 

working in the fields, then the chib begging 

on the streets shall not beg and the boy 

serving tea in tea stall will not do that job. By 

doing so we can check it upto 90 per cent. No 

father want̂ his ward to serve tea in a tea 

shop or beg in the streets. On account of 

poverty he has to send his child to tea shop. 

When he acquires money and thereby the 

purchasing power. I think this problem can 

be solved to a great extend.

Many of our colleagues made a mention 

ak)out bonded 4abourers. According to the 

statistbs available with us so far two lakhs 

and 43 thousand bonded labourers have 

been identified. Most of them have been 

rehabilitated. The prime responsibttity of 

beating bonded labourers has been left with
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the State Governments. The D.M. and S.P. 

are answerable for all such Informatbn. A 

few days back a Seminar was held here in 

connection with bonded labourers. We also 

attended it and a suggestion was made there 

that a commission may be set up in this 

regard with adequate powers. The commis

sion may be entrusted with the work of 

identifying them and arrange for their reha> 

bilitation.

Some of our oolleague had raised the 

issue of construction labourers who work in 

cities, in this connection examples of Delhi 

and other places were given. It was also 

stated that that tĥre was no fixed hours of 
work in respect of these labourers and the 

worker there have no proof it his hand is 

fractured or his leg is amputed or he dies. He 

also does not known to whom he should 

complain in this regard. Even if the authority 

to whom the complaint is made approaches, 

then as per the prevailing system the rele

vant papers are kept by the empby himself 

and not by the labourer. The result is that the 

laîourer is not able to get any benefit out of 

it. National complaint committee constituted 

under the Chairmanship of Justice Krishna 

Aiyyar the recommended that a Isoard may 

be set up and the labourers will get empby- 

ment through it. The board will maintain all 

their documents and the person under whom 

they are employed shall have to seek the 

approval of the board. The empbyer will 

deposit some amount in the welfare fund of 

the board and the Board will be responsible 

for provbing jobs to them throughout the 

year and the board will also bok after the 

labourers in case they meet with any acci> 

dent. This suggestbn is under our consid- 

eration and we woub certainly like to take 

action in this regard. We also organised a 

Seminar and in it all the members reached a 

consensus and the Government also did not 

have any objectbn to this, but we feet that we 

will not i!>e able to introduce it in this sessbn, 

if it will be possible with the help of adminis

trative orderthen it is fine, and if it is required 

to be brought in Parliament then we will 

consider to bring It in the next sessba

With regard to labourers going abroad

many colleagues stated that they are ex- 

pbited and something positive shoub be 

done to stop there expbitatbn. We are all 

worried and are thinking in this regard. We 

have also taken actbn against certain agents. 

These workers who are working abroad for a 

bng period, they face a lot of diffbuhies in 

coming and going. This matter has îeen 

pending for quite some time, we want to 

enquire into the matter by paying a visit and 

we assure you that we will take suitable 

measures in this directbn.

Just now a oolleague from the opposi

tion raised the issue of P.T.A. He said that 

P.T. A is taken before commencement of the 

journey for both ways, whbh is not justified. 

When we went to Kerala, their Labour Minis

ter also said certain things about it but we are 

trying to make sure that there shoub be no 

loss to the labourer. After discussions with 

the leaders of Labour Organisations we will 

consider immediate withdrawal of P.T.A 

System.

Just now some colleagues mentioned 

about women workers. I am of the firm opin- 

bn that their should be no difference in male 

and female labourers regarding wages and 

other facilities. They shoub be provbed 

special facilities to the extent possible. We 

are separately looking into the areas regard

ing their welfare.

Some friends have sab that their should 

a natbnal wage poiby. Yesterday, Shri 

Somnathji mad̂ a suggestbn in this regard 

by raising this basic issue. But this issue is 

slightly complbated and we are discussing 

this issue. It is not possible to implement it 

right now but we shall certainly have discus- 

sbn about it

An issue has been raised by the Hon'ble 

Members in regard to contract Labour Sys

tem also, i think that the probtem of contract 

labourers Is also very grave. Under the exist

ing law in this regard, if works of permanent 

nature f uif it the requisite four conditbns then 

contract Labour System should be abol

ished. But in many places, inspite of fulfil

ment of aH the conditbns, contract labour
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system has not been abolished. In this oon> 

nectbn, a memorandum was received from 

the workers of Food Corporation of India. 

When that memorandum was received, we 

had called the people representatives of the 

three parties concerned. You might he aware 

that only the Ministry of Labour is no! in

volved in this issue, rather we have to deal 

mainly with that Department or Ministry under 

which that labourer is working. When that 

memorandum was received. I called the 

representatives of concerned Ministry and 

al̂ the workers of F.C.I. and after negotiat

ing with them I felt that their demands are 

genuine. I took a decision to abolish the 

contract labour system in all the 137 Depots 

of F.C.I., Previously we had abolished the 

contract labour system in 57 Depots only. I 

would like to assure the Hon*t>le Members 

that I have gone through that law and the law 

is defective. Many provisk>ns have been 

added later on in the law. We have been 

conskiering the various exceptions added in 

the law later on. The existing law woukJ be 

complied with strictly. The Government will 

make efforts to abolish the contract labour 

system in the entire country. But the coop- 

eratbn of all the members is also required to 

do it. Yesterday, one of my colleagues had 

stated that there was one very dangerous 

point in the contract labour (Abolitbn and 

Regulatbn) Act that after l̂ishing the 

contract system it is not necessary that at the 

time of regularizing the services of workers 

the ....{Interruptions) ....Mr. Deputy Speaker 

same workers would be employed who are 

already working there. The labourers will be 

reemployed. I think that it is a very serious 

thing. We have been thinking about it that 
any worker who has t>een working at any 

place for 15 20 years, may not get the some 

rights at the time of regularisation at an rights 

after abolitbn of labour contract system. We 

are of the opinbn that latx>ur contract labour 

system should be abolished as far as pos
sible.

As regards bid! laboui'ers....

SHRI DAU DAYAL JOSHI (Kota): Mr.

Deputy Speaker, Sir, through you, I would 

like to tell the Hon’ble Minister that these 

days the situatbn is such that even in the 

Munbipal Corporation, the sanitation work 

work is being got done on contract basis. On 

account of this, a very serbus situation is 

being devebped. Some people are doing 

some work kHit one isgetting Rs. sixty for that 

work and the other is getting Rs. 11 or 14 

unde/ the Minimum wages Act for the same 

work. Two persons are doing similar work on 

same machine, but if the finger of one person 

is chopped off he gets Rs. 2000 as compen- 

satbn but the other person gets nothing 

even if he dies while working on the machine 

under the contract labour system. There
fore, Government have to take straight ac

tion. The Government may bring any law, I 

think there woub be no two opinions of the 

House in this regard Unless Government 

take concrete steps to abolish the contract 

labour system, jt is not going to be abolished.

SHRI RAM VILAS PASWAN:  Mr.

Deputy Speaker, Sir. issue has also been 

raised regarding Bidi Workers. The number 

of bidi workers is 33 92 lakhs. But I think that 

their number isdoublethan this. The existing 

Laws pertaining to them are not being imple

mented. Government should take steps to 

implement those laws. So far as the issue of 

ProvkJent Fund is concerned, Rs. 217.83 

crores is outstanding so far. Previously, we 

did not have any machinery for this purpose 

but now we are going to set up a machinery. 

We have stated that we will start operation 

Campaign from 1 st July and strbt measures 

well be taken definitely in this regard.

Several Hon’ble Members have ex

pressed their concern in regard to E.S.I., 1 

woub like to assure them also that Govern

ment will see the functioning of E.S.l also 

and necessary steps would be taken to 

improve its working.

I woub like to inform you some basic 

issues have been raised that I had never 

been a labour leader but I come from a 

labour family and I go into each issue.
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very deeply and all the suggestions regard* 

ing welfare of poor people and laburers will 

be taken care of no matter whether these 

have been given by the members of any 

party either in Parliament, and outside the 

Parliament, and if necessary, we will enact 

the law and we will implement the law if it is 

already existing.

There are certain issues, which do r>ot 

fall under the purview of our jurisdiction. 

There are certain things atx)ut which the 

Govt, can enact law, but cannot implement it. 

The State Governments are also there. There 

are Govt, of different parties in the states. 

The Government will do cortainly whatever 

would be possible for them to do with the 

Cooperation of the State Governments. Th© 

problem of labourer is the main problem In 

our country. I had attended the conference of 

Labour Management and I had states there 

that when we talk about the labourers. «t is 

not our intention to create any difficult for 

management the economy of the country. 

Rather, we want to remove one thing from 

the minds of the people that the relation 

between the owner and labourer are not the 

relations between slave and a king. Em

ployer and Labourer are complimentary to 

each other and the industry of our country 

depends on both of them. As tong as the 

emplayer thinks that labourer is his servant 

and he will take maximum workf rom him and 

give minimum money and as long as the 

labourer thinks that he will have to launch 

agiiation to get his genuine demands ac

cepted, I think that economy of our country 

will not strengthen. Therefore, if we have to 

strengthen the economy, we have to replace 

the industrial "Dispute act with Industrial 

Relations Act. There is one more point, in 

the I.L.C. it was unanimously recommended 

that old industrial Dispute Act should be 

withdrawn immediately. We are taking ac 

tion to withdraw this Act. We are going to 

withdraw it. A committee has been set up in 

regard to the new Bill. It has been set up 

under the chairmanship of Shri Ramanujam 

and the representative of Trade Unions are 
also included in the Committee. We have 

asked the Committeerto submit its reports by 

31 St July. After that we will consider the

report and introduce a new B*X But Govern* 

ment have taken a decision to withdraw the 

oU oontroversiai Bill.

Mr. Deputy Speaker, Sir, {Lave submit

ted the points k>efore you. Besides, the work 

of other Ministry, the Ministry of welfare is 

also entrusted to me I have 23 minutes more 

time to speak. I will express my views during 

this time.

About seven main subjects come under 

the Ministry of welfare, namely the problem 

of Scheduled Castes and Scheduled Tribes, 

the problem of backward classes, the prot̂ 

lem of minority classes, problem of women, 

the problem of chiklren, problem of handi* 

capped and the issue of prohibition. It is also 

a vast Ministry. AD the issues relating to 

handicapped also come under this Ministry.

Mr. Deputy Speaker, Sir, I have no 

objectbn to say that due importance has not 

been given to this Ministry. Till today the 

situatk)n was that whosoever had been en

trusted with the work, of this Ministry thought 

that he has been ignored. 1 think that no other 

Ministry than the Ministry of labour and Social 

Welfare is better for the poor people the 

suggestions and recomendations made by 

the Ministry of Welfare should i:>e considered 

seriously by the Government and the House 

as the 10 percent populatbn of tnis country 

is covered under these Ministries. So, I will 

take one or two minutes to speak on these 

issues. As far as the conditk>n of Scheduled 

castes and Scheduled Trit>es is concerned,

1 had stated this thing today morning that the 

conditbn of Scheduled Tribes is worse than 

that of the Scheduled Castes in every fieki 

whether it is a matter of land, or empbyment. 

or the matter of their expbitatbn. Big indus* 

tries are set up in the tribal areas but their 

representatbn is nil in the industries. They 

do not get any representation even in Class 

IV sen/be what to speak of class III services. 

They do get even compensation for their 

land acquired for the puipose. The situation 

in Government servbes is also bad. Al̂ 
though have been enacted to reservation in 

Government servbes, but the fact is that 

their number is negligible, tf you ask from
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them to tell you as to how many Scheduled 

Tribes people are working in public sector 

establishments at Ranchi. Dhanbad and 

Bokaro, you will come to know that only 200 

Scheduled Tribe people have are working 

there. If they are asked to state against 

whom they have been appointed, and how 

many Scheduled Tribes people have been 

appointed on reserve category of posts, they 

will again say that 200 people are there. 

When it is asked as to how many people 

have been appointed, and how many among 

them belong to Scheduled Castes they will 

again say that there are 200 people, the 

same number of 200 people will be shown 

everywhere. They have k»een exploited to 

such an extent that their land has been 

acquired for setting up industry but they have 

not been given even class four. I do not 

hesitate to say that poor people do not get 

their right today. You will find that Rs. one 

crore have been spent during Fifth Five Year 

Plan, Rs. Five crores have been spent dur

ing Sixth Five Year Plan and Rs. 10 crores 

have been spent in Seventh Five Year Plan 

for rural development. This amount of Rs. 16 

crores is not a small amount, this has been 

spent for the development of adivasis and for 

rural development, but their devetopment 

has not taken place of commensurate with 

money spent in this regard.

Therefore, 1 have said it earlier also that 

the Government would have to pay attention 

on two three issues and we have been 

making efforts for this. The funds are given to 

the State Governments by the Central Gov> 

ernment. Rs. 4 crores or Rs. 5 crores are 

given by the Central Government but mainly 

it is the responsibility of the State Govern

ments we have been writing to the State 

Governments and State Governments have 

told the Planning Commission also that cer

tain percentage of amount has been ear

marked for the devebpment of adivasis. 

There are 10 percent adivasis in Bihar, and

10 percent of the total amount of Budget 

woukl be spent on them. If you say that 10 

percent would be spent on them, then you 

should keep and 10 percent amount seper>

ate for them. Either you deposit this money 

with any Corporatbn or deposit it by way of 

setting up a Devebpment Board or by settin

gup a Devetopment Ministry. The Scheme 

may be clalked out directly at district level to 

ensure their devebpment. But it happens 

today that total amount is given by the state 

Government and it has been said that Na

tional Highways are to be constructed with 

this money and there is also a share of 

adivasis in it, electricrty is being provided in 

these areas and it will be provided in adivasis 

areas also. Consequently, electricity Pro- 

vkjed in some other place and it is not been 

provided in the advasi area. The roads are 

constructed in other areas but these are not 

been constructed in adivasi areas. There

fore, the amount sanctioned is not being 

uitilised properly, the adivasis are not getting 

any direct benefit of the amount spent on 

them. We have been writing to the State 

Governments also that adivasis should get 

direct benefit while implementing forest laws 

and other projects the adivasis are evicted 

from their lands, and there is no-body to look 

into this. The Government is suggesting that 

arrangements should be made to rehabili> 

tate them before ejecting them from their 

places. All the forest projects laws should be 

finalised and implemented after having proper 

negotiatiens with the local adivasis.

Similarly, there is the question of reser

vation. This year the centenary of Baba 

Saheb Ambedkar is being celebrated in the 

country as the year of social justice. The 

Hon. Prime Minister is the Chairman and, by 

virtue to being the Unton Minister of Welfare, 

I am the Deputy Chairman of the Centenary 

Celebrattons Committee. Many renowned 

persons and Chief Ministers of many States 

are the members of this Committee. We 

want that vartous welfare schemes should 

be implemented in letter and spirit this year.

Some Hon. Members said that Baba 

Saheb Ambedkar had said that the backlog 

wouM be cleared and the disparity wouki be 

removed within 15 years. He had, in fact said 

that it wouto take only ten years. But the task 

could not be accompKshed within 10 years. 

The previous Government had decided to



657 Dem. for Grants

(Gen.) 1990-91

VAISAKHA26, mZ{SAKA) Min. of Labour & 658
Min, of Welfare

clear the backlog within 3 months. But it 

could not be done. We have now decided to 

clear the entire backlog in all the categories 

in Government services by 14 April. 1991, 

which is Dr. Ambedkar’s 100 birth day. The 

progress will be monitored every three 

months and the whole backlog will be cleared 

within one year.

SHRI GOPAL PACHERWAL (Tonk): 

What about reservation in caseof High Court 

Judges?

SHRI RAM VILAS PASWAN: So far as 

the judiciary is concerned, Shri Dinesh 

Goswami, the Hon. Minister of Law and 

Justice has already written to the concerned 

authorities in this regard. There is the ques

tion of suitability and the Government is 

considering it.

SHRI GOPAL PACHERWAL: There 

should be no suitability condition.

SHRI RAM VILAS PASWAN: Suitability 

conditton is the root cause of the whole 

matter. We have taken a decision and the 

hon. Prime Minister is also of the same view, 

suppose the qualifications prescribed for a 

post is B.A. and a 8. A pass candidate is 

available and he fulfills othe requirements 

also such as, height 5’ T and chest 34 

inches, etc. then there is no questbn of 

declaring him unsuitable for that post. But 

now-a-days a simple line is added that:

[English]

If the suitable candidate belonging to 

Scheduled Castes and Scheduled Tribos is 

not available, then the seat will be dere

served.

[Translation]

The clause defeats the entire purpose. 

The question of suitability should not be 

raised if candkiates fulfilling minimum quali- 

fk»tk>ns or the minimum standard fixed for 

the posts are available, whether the posts 

are vacant on the executive sk̂e or in the 

injudk:iary. If. inspite of all these, any offk»r

indulges in discriminatbn, action will be taken 

against him. After 43 years of independ

ence, candkiates for the posts of S. P. and 

Collector are available from among the 

Scheduled Castes and Scheduled Tribes, 

but not for the post3 of peon and clerk; tt is 

very strange, and not a minor thing. It ap

pears that the intentions of the recruiting 

agencies are not good. Wherever intentbns 

are good, implementation of the reservation 

polby is satisfactory. As such, intentons will 

have to be clear. As I have already said, we 
are determined to accomplish this task.

We have made 3-4 announcements in 

respect of the Scheduled Castes and Sched

uled Tribes. We shouM not wait for five years 

for their implementatk>n, we shall try to 

implement them at the earliest. We are tak

ing prompt action in this regard. Provisions 

of reservatton have been extended for an

other 10 years, a few days ago. I would like 

to express my thanks to all the parties for 

their co-operation in the matter, hs credit 

does not go to the Government alone.

There was a reference to atrocities. I 

have the figures with me. We have already 

started writing to state Governments in this 

connection. We have received information 

about the setting up of special courts in 150 

distrk:ts. We are trying to set up one special 

court in each of about 550 districts so that 

these people get justice at the earliest. The 

Act to provkie for setting up of special courts 

had been passed by both Rajya Sabha and 

Lok Sabha in 1989 but the same was not 

implemented because the then Law Minis

try, the then Government heki its implemen

tation till it was rectified by State Govern

ments. When I assumed charge as Minister, 

I enquired the positbn from the Ministry of 

Law who said that consultatk>ns with State 

Governments were necessary. However, the 

cential Government can implement it even if 

states say *No\ because the law has been 

passed In the Parliament. Thereafter, a 

meeting of the State Secretaries was con

vened by the Ministry of Welfare on 15 

January and they were asked to send the 

response of their respective State Govern

ments by 30 January and if they fail to do so
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the law will be notified on 30 January. Ac

cordingly, we issued the notification on 30 

Januaiy and also asked all the States to give 

their consent in writing by 15 January and if 

they fail to do so, it will be assumed that they 

refuse to set up Special Courts and their 

names will be published in newspapers. Wo 

are happy to note that all the State Govern

ments have given in writing that they are 

setting up or have sei up special courts.

The third point is about the neo-Bud- 

dhists. The neo-Buddhists will also be ex

tended varous facilities available to Sched

uled Castes and Scheduled Tribes. Baba 

Saheb Ambedkar had wished till his last 

breath that these people should also be 

extended these facilities t>ut they have not 

been given these benefits so far. We have 

unanimously passed a bill in Rajya Sabha in 

this regard which will be introduced in Lok 

Sabha during this session and I hope, with 

the cooperation of all of you, it will also be 

passed unanimously in this House.

As for conferring the Bharat Ratna on 

Dr. B.R. Aml>edkar, I am happy the hon. 

Prime Minister is present here, no political 

party or social organisatk>ns made this 

demand. The credit goes to the hon. Prime 

Minister who has conferred this highest 

honour of Bharat Ratna on Baba Bhim Rao 

Ambedkar. He has clearly saki that it has not 

raised the prestige of Dr. Ambedkar, It has 

enhanced the prestige of Government of 

India. The opre«:sed class wished that Dr. 

Ambedkar shoukf have been bestowed this 

honour during the last 43 years. The confer

ment of this honour has today created a new 

enthusiasm and aroused new hopes and 

aspirations among the poor, and the op

pressed people. Today they are determined 

to join the main stream. It was felt that 

something was missing in the Central Hall of 

Parliament wihout the portrait of Baba Saheb. 

We are happy that his poitrait has been 

displayed there at the most suitable place. 

Whoever enters the Central Hall, will'get an 
opportunity to view the portrait of the framer 

of the Constitutk>n of India.

We had assured that the CoQr)missk>n 

for Scheduled Castes and the Scheduled 

Trbeis will be given statutory status. All papers 

in the connectk>n are ready. The matte is 

being referred to the cabinet. I understand 

that it will be deckied within a week or two. All 

of you know that the Commission for Sched' 

uM Castes and the Scheduled Tribes and 

the Commissbner for Scheduled Castes 

and Scheduled Tribes are there. But none of 

them has statutory powers. A Report has
been presented to the House after 4 to 5 

years. Sometimes, the report is presented 

arni sometime it is not presented. Some

times a discussbn is hefcl thereon in the 

House and sometimes no discussion is heki. 

We want to give statutory powers to the 

Commission and equip it with legal authority 

so that it emerges as a powerful body. We 

want that the Commission for Scheduled 

Castes and Scheduled Tribes and the 

Commissioner for Scheduled Castes and 

Scheduled Tribes is merged into one single 

body.

As far as minorities are concerned, urKier 

the t5 point programme of the hon. Prime 

Minister. *an action taken’ meeting of the 

cabinet takes place on the 1st of every 

month to take stock of the programme. While 

there are express provisions for suitably 

awarding the offbers who help in containing 

communal riots, there are also provisbns to 

punish the off rcers who incite communalism. 

it has also been decided to enhance the 

compensatk>n anount from Rs. 20.000 to 

Rs. 50,000. We are conskiering all possible 

steps for the socio-economic and educa- 

tk>nal development of minorities.

So far as the problems of physbally 

handicapp̂ p>ersons are concerned, about 

20,000of them had gathered in Calcutta. Mr. 

Somnath Chatterjee, who is present here, 

knows about it. They were saying that 2 lakh 

of them wouki reach Delhi. Under the exist
ing law, a pfDvisk>n of 3 percent resen/aticn 

In class Hi and class N posts is there for 

them. But they do not get even ills much 

percentage of resenred posts. The Govern̂ 

mem has deckled that reservatbn wtH t>e 

done in dass I, Class II, Class 111 and class IV
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posts because there are many qualified 

people among them also. Therefore, 3 per 

cent reservation will t>e made in all the four 

categories of posts. A law for this purpose is 

being enacted and a provision has als» l3een 

made for the mentally handicapped per

sons. As they cannot  appointed against 

class I. II and III posts, these people will be 

appointed against class IV posts. It is matter 

of humanity as only a person whose child iis 

handicapped, can feel the problem linked in 

the handicaps. The Government is going to 

bring fonM/ard law for this purpose also.

So far as the women are concerned, 

several members have drawn the attention 
of the Government in this regard. Natbnal 

Commission on women Act has t>een passed 

to pave way for the setting up of National 

Commission on Women. All the arrange

ments have been made in this regard and we 

shall place all relevant things before the 

House. Queries were also raised about Bal 

Kutir juvenile delinquents and beggars. I had 

personally visited Bal Kutir. I saw in the Bal 

Kutirthat abngwith beggars, innocent people 

were also detained there. Of the 27 people I 

saw there, hardly 17 were beggars and the 

remaining people were inocent. One of them 

was a Professor. The next day, 1 visited 

these poor houses accompanied by the Lt. 

Governor whom I apprised of the situation.

SHRI MADAN LAL KHURANA (South 

Delhi): Still they were not released.

SHRI RAM VILAS PASWAN: I agree 

that these homes are specifically meant for 

t>eggars who indulge in begging on the roads, 

but even those who are not beggars are 

detained there and I found 137 such persons 

there. This is a very deplorable situation. The 

other day, I had stated in the House that 

programmes have been undertaken in each 

and every State in this regard. The Hon’ble 

Members should certainly check up wher
ever they get information about it, whether it 

is a matter of Bal Kutir or Beggars’ Home. 

Thiŝeprived sectton of the people shouW 

also be provkied proper pim in the society 

and all  us should make collective efforts 

tor this.

PROF. RASA SINGH RAWAT (Ajmer): 

Heart rending details have appear̂ in to> 

days' newspaper about After Care Home 

and Destitute Children. Please speak some> 

thing about that also.

SHRI RAM VILAS PASWAN: Law al
ready exists in regard to Untouchability, Civil 

Rights Protectbn Act is also there. Preven- 

tk>n of Untouchability Act is there for a k>ng 

time, but punishment has not been awarded
to anybody till today under this Act. At the 

most fine is imposed in such cases and that 

is all. This Is a social evil. While it is the duty 

of the Govemment to pay attention to it, but 

at the same time the people belonging to all 

sections should also think about ft. Several 

Hon’ble Members have drawn the attention 

of the Government towards voluntary or- 

ganisatbns. Certainly, many of these or

ganisations are doing a very good job, but 

there are some organisations whose sole 

objective is to earn money. This Govern

ment came into power in December and I 

wanted to stop giving them money but Gov

ernment did not stop their money this time 

and gave money to these organisations. 

Though money was given on 29th instant, I 

have asked them to furnish details k>y the 

31st instant as to how do they propose to 

spend the money. The Government have 

urged the voluntary organisations to come 

forward with a sense of dedication and with 

the intention that the funds provided by the 

Govemment would be utilised properly. I 

wouU like to assure you that this money 

wouki not be allowed to be mis-utiiised in 

future.

SHRI CHHAVIRAM ARGAL (Morena): 

When the Hon'ble Minister was in the oppo

sition, he had demanded a separate Ministry 

to be formed for this purpose. Now when he 

is the Minister-in-charge, will he consber 

this proposal?

SHRIRAM VILASPASWAN: You woukI 

recall that when our party was in the oppo

sition. the Ministry of Welfare was not there. 

The Scheduled Castes and Scheduled Tribes 

came under the Ministry of Home Affairs. 

Many Hon'ble Members have strongly put
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forwarded their views about Mandal Com

mission. The report of the Mandal Commis- 

sbn is under consideration of the Govern

ment and a decision would be taken in the 

near future.

SHRI DAU DAYAL JOSHI: For how 

long will it remain under consideration?

SHRI RAM VILAS PASWAN: Decision 

will be taken within a week on the Report of 

the Mandal Commission. I think the matter 

raised by my colleagues about the cases 

relating to possession of land is a vê 

complicated one. Most of the incidents whk:h 

take place in the country not only in Bihar but 

in other States also are related with land. I do 

not feel any hesitation to say that 51 lakh 

acres of land is surplus in the country and I 

have seen the report which shows that 16.15 

lakh acres of land has been distributed among 

the Scheduled Castes and 6.36 lakh acres 

among the Scheduled Tribes. I cannot say 

with certainty whether this land has actually 

been distributed among them or not be

cause law has its own complexities. What 

happened earlier was that the landlord whose 

land was declared surplus would go to the 

court. That is why, the Government has now 

decided to put it in the 9th Schedule of the 

Constitutk>n. This will do away with the right 

of the landlord to go to court. The poor man, 

who has been albtted that piece of land, 

would become its actual owner. Besides, 

there are certain other points such as the 

issue of drug-addiction. But due to lack of 

time and application of rule of guillotine, it 

would not be discussed now and I wouki like 

to appeal and urge my colleagues that the 

intension of the Government is very clear 

and we will always welcome the suggestions 

made by them in favour of poor people, 

Scheduled Castes and Scheduled Tribes,

backward classes, minorities, handbapped 

persons and labourers. Once again, I woukJ 

tike to assure you that the points and sug- 

gê bns whbh have been left out due to lack 

of time, will receive the same attentbn as 

those whbh have been covered in the House.

With these words, I thank the hon. 

Members of both skies and request them to 

withdraw all the cut-motk>ns given notice of 

by them.

[English]

MR. DEPUTY SPEAKER: I shall now 

put the cut motbns moved to the Demand for 

Grant relating to the Ministry of Labour to 

vole together, unless Shri Palai K.M. Mathew 

desires that any of his cut motions may be 

put separately

The cut motions No. 91 to 94 were put and 

negative

MR. DEPUTY SPEAKER: I shall now 

put the Demand for Grant relating to the 

Ministry of Labour to vote.

The questbn is:

That the respective sums not exceed

ing the amounts on Revenue Account 

and Capital Account shown in the fourth 

column of the order paper be granted to 

the Preskient, out of the ConsolMated 

Fund of India to complete the sums 

necessary to defray the charges that 

will come in course of payment during 

the year ending the 31st day of March, 

1991, In respect of the heads of De

mands entered in the second column 

thereof against Demand No. 56 relating 

to the Ministry of Labour.”

the motion was adopted



665 Dem. for Grants
(Gen,) 1990-91

VAISAKHA26. ̂ 9̂2 (SAKA) Min. ofUfbourS 

Min. of Welfare
666

C/)

■s

1
s
Ch

IOi
I
Q)
£

I

•S

I

<3 «

II

•s

S

CO

i£
s

I
(S

t\l

BC

CM
00

8

S

R
CM

8
00
CJ

8

8!

i .



667 Dem. for Grants

(Gen.) 1990-91

MAY 16,1990

MR. DEPUTY SPEAKER: There is no 

cut motion relating to Ministry of Welfare. I 

shall now put the Demand for Grant relating 

to the Ministry of Welfare to vote.

The Question is;

**That the respective sums not exceed> 

ing the amounts on Revenue Account 

and Capital Account shown in the fourth 

column of the Order Paper be granted to

Min. of Labour &

Min. of Weffare

668

the President, out of the Consolidated 

Fund of India to complete the sums 

necessary to defray the charges that 

will come in course of payment during 

the year ending the 31st day of March,

1991, in respect of the heads of De

mands entered in the second column 

thereof against Demand No. 79 relating 

to the Ministry of Wetfare."

The Motion was adopted
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18.00 hrs.

DEMANDS FOR GRANTS (GENERAL), 

1990-91

Ministry of Civil Aviation Ministry of 

Commsrce Ministry of Communications 

stc

[Engiish]

MR. DEPUTY SPEAKER: Now, we will 

guiilotine I shall now put the outstanding 

Demands for Grants discussion relating to 

the Ministries/Departments to vote.

SHRI P. CHIDAMBARAM (Sivaganga): 
Sir. would you allow us to ask some ques

tions about the other Ministries whose 
Demands have not t>een discussed?

MR. DEPUTY SPEAKER: No. At the 

time of guillotine, we do not do that.

SHRI P. CHIDAMBARAM: The practice 

is that we do put some questions; Ministers 

will be there. Why cannot you allow a few 

Members to ask a few questions?

MR. DEPUTY SPEAKER: You have the 

occasion at the time of discussing the Fi

nance Bill and the Appropriation Bill.

SHRI P. CHIDAMBARAM: This has 
been the practice for several years, Sir.

MR. DEPUTY SPEAKER; This is not 

correct, Mr. Chidambaram. At the time of 

discussing the Appropriation Bill and the 

Finance Bill, you have occasions to raise 

those questions.

SHRI P. CHIDAMBARAM: The practice 

is that we do allow a few Members to make 

a mention. This is what has happened in the 

past. At the time of guillotine, all the Ministers 

will be present. (Interruptions)

MR. DEPUTY SPEAKER; No. We do 
not do that. Please take your seat.

(Interruptions)

MR. DEPUTY SPEAKER: When you 

discuss the Appropriatbn Bill you have the 

occask̂n to raise or put questions, provkled 

you have given the notk:e. At the time of 

discussing the Finance Bill also, you can 

express your views. But not when you are 

putting the Demands under guillotine to the 

House.

(Interruptions)

SHRI P. CHIDAMBARAM: This is the 

practice whk:h was adopted (Inten̂uptions)

PROF. P. J, KURIEN (Mavelikara): This 
is the reply to our cooperation> (Interrup- 

tions)

SHRI P. CHIDAMBARAM: If your rul

ing is that the practice is changed, then we 

accept. But please do not say that it is not the 

practice. This has been the practice; all the 

Ministers will be present at the time of guilk)- 

tine; All the Ministers will be present at the 

time of guillotine; questions ware asked; 

Ministers respond. This has been the prac

tice and everybody know about it. (Intern̂- 

tions)

MR. DEPUTY SPEAKER: Mr. Chidam

baram, you are not correctly informed on thl& 

point; I am told that not even on a single 

occasion, this has happened.

MR. DEPUTY SPEAKER: Mr.ChkJam- 

baram, you have the opportunity at the time 

of discussing the Appropriation Bill.

(Interruptions)

SHRI P. CHIDAMBARAM: If it is a new

ruling, we accept. (Interruptions)

PROF. P. J. KURIEN: All along. It has 

been the practice that on those Ministries 

which were not discussed, some questions 

were alk>wed for seeking Clarif k̂atbns. (Inter

ruptions)

MR. DEPUTY SPEAKER:  It is not

necessary for other Memt>ers to comment, i
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will convince Mr. Kurien that it is not done 

and we will not do it. At the time of discussing 

the Appropriation, he can do it.

{Intenruptions)

MR. DEPUTY SPEAKER: I shall now 

put the outstanding Demands for Grants 

relating tothe Ministries/Departments to vote.

The question is:

That the respective sums not exceed* 

ing the amounts on Revenue Account 

and Capital Account shown in the fourth 

column of the Order Paper be granted to 

the President, out of the Consolidated 

Fund of India to complete the sums 

necessary to defray the charges that 

will come in course of payment during 

the year ending the 31 st day of March,

1991, in respect of the heads of De> 

mands entered in the second column 

thereof against:-

1) Demand No. 6 relating to the 

Ministry of Civil Aviation;

2) Demand Nos. 7 and 8 relating to 

the Ministry of Commerce;

3)  Demand Nos. 9 to 11 relating to

the Ministry of communications;

4)  Demand Nos. 19 to 21 relating to

the Ministry of Energy;

5)  Demand No. 22 relating to the

Ministry of Environment and

Forests;

6)  Demand Nos. 24 to 27, 29, 30 

and 32 to 36 relating to the Min

istry of Finance;

7)  Demand Nos. 37 and 38 relating 

to the Ministry of Food and Civil 

Supplies;

8)  Demand No. 39 relating to the

Ministry of Food Processing

Industries;

9)  Demand Nos. 40 and 41 relating

to the Ministry of Health and 

Family Welfare;

10)  Demand Nos. 54  and 55 relating

tothe Ministry of information and 

Broadcasting;

11)  Demand No. 57 relating to the

Ministry of Law and Justice;

12)  Demand No. 58 relating to the

Ministry of Parliamentary Affairs;

13)  Demand No. 59 relating to the

Ministry of Personnel, Public 
Grievances and Pensions;

14)  Demand Nos. 60 and 61 relating 

to the Ministry of Petroleum and 

Chemicals;

15)  Demand Nos. 62 and 63 relating 

to the Ministry of Planning;

16)  Demand No. 64 relating to the 

Ministry of Programme Imple

mentation;

17)  Demand Nos. 65 to 67 relating to 

the Ministry of Science and Tech

nology;

18)  Demand Nos. 68 and 69 relating 

tothe Ministry of Steel and Mines;

19)  Demand Nos. 70 to 72 relating to 

the Ministry of Surface  ans- 

port;

20)  Demand No. 73 relating to the 

Ministry of Textiles;

21) Demand No. 74 relating to the 
Ministry of Tourism;

22)  Demand Nos. 75(0 77 relating to 

the Ministry of Urban Develop

ment;

23)  Demand Nos. 80 and 81 relating 

to the Department of Atomic
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Energy; 27)

24)  Demand No. 82 relating to the

Department of Electronics; 28)

25)  Demand No. 83 relating to the

Department of Ocean Develop-  29)

ment;

26)  Demand No. 84 relating to the 

Department of Space;

Demand No. 85 relating to Lok 

Sabha;

Demand No. 86 relating to Rajya 

Sabha; and

Demand No. 88 relating to the 

Secretariat of the Vice-Presi- 

dent/

Tha motion was adopted
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MR. DEPUTY SPEAKER: The out- 91, be taken into cjonsideration."

standing Demands for Grants relating to the

Ministries/Departments are passed. MR. DEPUTY SPEAKER: Motion

moved:

695 Appropriation MAY 16.1990 (No.-2)Bill 696

APPROPRIATION (NO.-2) BILL* 

18.05 hrs.

[English]

THE MINISTER OF FINANCE (PROF. 

MADHU DANDAVATE): I beg to move for 

leave to introduce a Bill to authorise payment 

and appropriation of certain sums from and 

out of the Consolidated Fund of India for the 

sen/ices of the financial year 1990>91.

MR. DEPUTY SPEAKER: The ques

tion is:

'That leave be granted to introduce a 

Bill to authorise payment and appro

priation of certain sums from and out of 

the Consolidated Fund of India for the 

sen/ices of the financial year 1990-91

The motbn was adopted

PROF. MADHU DANDAVATE: I intro

duce** the Bill.

MR. DEPUTY SPEAKER: The Minister 

may now move that the Bill be taken into 

consideration.

PROF. MADHU DANDAVATE: I beg to

'That the Bill to authorise payment and 
appropriation of certain sums from and 

out of the Consolidated Fund of India for 

the services of the financial year 1990-

That the Bill to authorise payment and 

appropriation of certain sums from and 

out of the Consolidated Fund of India for 

the services of the financial year 1990- 

91, be taken into consideration.”

Now, for the benefit of the Members 

who would like to speak on this Bill, I would 

like to read out the relevant portion from the 

Rules of Proceduie.

'The debate on an Appropriation Bill 

shall be restricted to matters of public 

importance or administrative policy 

implied in the grants covered by the Bill 

which have not already been raised 

while the relevant demands for grants 

were under consideration.

The Speaker may, in order to avoid 

repetition of debate, required members 

desiring to take part in discussion on an 

Appropriation Bill to give advance inti* 

mation of the specifk; points they intent 

to raise, and he may withhold perniis* 

sion for raising such of the points as in 

his opinion appear to be repetitions of 

the matters discussed on a demand for 

grant or as may not be of sufficient 

public importance.”

So, the debate on Appropriatbn Bill is 

limited and only those Members who have 

given the notices will be allowed to speak. As 

far as the debate on Finance Bill Is con

cerned, it is quite comprehensive and the 

Members would be at lil̂rty to express their 

views extensively and comprehensively on 

Finance Bill. I am bringing this point to the 

notk̂e of the Members in order to avoid the 

demands from the Members to speak with

out giving notices on the Bill. I have got the 

names of Members who have given notices. 

Now, Mr. Yuvraj may speak, {interruptions)

*Published in Gazette of India extraordinary, Part II, Sectbn 2. dated 16.5.90 
**(ntroduced moved with the reoommendatbn of the President.



697 A roriation 

[Translation]

VAISAKHA26, m2(SAKA) (No.-2)BiH 698

SHRI DAU DAYAL JOSHI: Mr. Deputy 
Speaker, Sir, my submission is that there is 
a tradition in my state Rajasthan that after 
the Finance Bill Is passed the Minister of 
Fianance hosts a dinner for ail the Members 
of the House. Therefore, I would like to 
request the Hon’ble Minister of Finance to 
follow this tradition and host a dinner for all 
the Hon’ble Members of the House... Intr
rtions) ....

SHRI YUVRAJ (Katihar): I would like to 
submit that discussion has not taken place 
on subjects like the problem of forests and 
energy. Energy is our basic need, we cannot 
do without electricity. Today, the condition of 
our agriculture and industry has been weak
ened very much due to shortage of electric
ity. I do not oppose the demand that has 
been made and the Bill that has been brought, 
but I would like to say that we want to create 
a new social order or a new economic order. 
Unless emphasis is given in this direction, 
our country cannot make progress. We 
cannot march forward unless the generation 
of electricity is increased or the work relating 
to a forestation is taken up. Due to neglect of 
aforestation work, we receive scanty rainfall. 
Unless we pay attention to these things, the 
condition of our country cannot improve. It is 
a basic problem which we cannot ignore.

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Sir, I would like to draw your atten
tion towards power problem in Rajasthan. 
Rajasthan should get its share from Inter 
State Power Projects. Lignite based projects 
should be started immediately. New projects 
submitted by the State Government to the 
Central Government should also be cleared 
immediately. Similarly capacity of Gas based 
plant at Anta should be doubled. The Prath- 
waight and company should be asked to set 
up Coal handling plant at Kota. There must 
be a provision for providing adequate funds 
for the development of Solar Thermal Power. 
Similarly, being a drought prone state, Ra
jasthan should be given maximum share 
from Central Power Plants. 21 crores of 
rupees spent by the State Government on

Dehar-Bhivani line should be returned to the 
State, Similarly Communication system has 
also not been discussed here so I would like 
to say that in spite of new telephone ex
change of 10,000 lines in Rajasthan, the 
waiting list for new connections has remained, 
unchanged, since 1982, They all are waiting 
for the telephone connection. About two lakh 
new telephone connections are required for 
Jaipur City by 2000 AD, and 20.000 elec
tronic telephones are required for Jaipur city 
so that telephones having 6-7 digits could 
work properly. No new telephone directory 
has been published in Jaipur city since 1986. 
The condition of Hindi Typists in the Depart
ment is also very bad. I would like to say 
about Civil Avation also. It is also necessary 
thatffxjm tourism and industrial point of view, 
Sanganer Air port should be given the status 
of International Airport and should be further 
developed. Air Service from Jaipur is not 
sufficient so it should also be increased. It 
would enhancethe Stale revenue and would 
boost the business of hotels and Tax« own
ers. From the tourism point of view, Jaipur 
City is among the topmost cities of the coun
try. From urban development point of view 
the work to connect Jaipur city with four 
channel Roads should also be completed 
immediately Bypass work in Jaipur should 
be completed on priorit basis. Being an Inter
national tourism and trade Centre extra fi
nancial assistance is required for its beauti
fication and road development.

MR. DEPUTY SPEAKER: All these 
things cannot be covered in it. Please take 
your seat. You have to take your seat.

SHRI GIRDHARI LAL BHARGAVA: 
Stepmotherly treatment has been given to 
Rajasthan. During Asiad game 1982, two 
crores of rupees were spent by State Gov
ernment on Ramgarh Jheel but it is of no use 
now. Therefore, I would request that the 
Central Government should give financial 
assistance for beautifications of Jaipur city.

The Government should pay attention 
towards these four points which I have raised. 
I am thankful to you for giving me time to 
speak.
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PROF RAM GANESH KAPSE (Thane): 

Mr. Deputy Speaker, Sir, whenever i look 

into the performance of any Ministry I try to 

see whether it has made any improvement in 

its functioning or not. From this point of view 

when 1 look at the Communication Depart

ment I find that its condition has determined 

as combine to its working ten years back 

when Shri Stephen was the incharge of the 

Ministry. Earlier mail delivered twice a day 

but now it is delivered once only. Earlier mail 

reached in one day from Bombay to Pune 

but now it takes three days, i want that its 

conditions should not deteriorate and should 

be improved.

MR. DEPUTY SPEAKER: Please make 

submission about Policy matter or matter of 

public interest.

[English]

It Is not time for complaining, 

[Translation]

PROF. RAM GANESH KAPSE: Sir it is 

very important to increase the allocation for 

Communication Department is the Budget 

because.

[English]

Delay frustrate the whole efforts of the 

Ministry.

[Translation]

Because of such condition, it is felt that 

income is less and expenditure is more in 

this Department. But infect that is not the 

position. The money Transaction is more in 

this department than the Nationalised Banks. 

Even then it is presumed that income is less 

in this department. But I am not prepared to 

accept it. There are certain other minorthings 

which are also happening in this Depart

ment. Bhaidar township has a population of 

three lakh but telegrams are not urgently 

delivered their they are sent through ordi> 

nary post. Besides, there is problem of water 

logging in Dombivali during rainy season.

New building is not being constructed there. 

Therefore, steps should be taken to solve 

such problems. When the Chief Minister of 

Maharashtra was going to foreign country, 

he remarked that administration of the state 

worked smoothly during his foreign stay 

because telephone system in foreign coun

try was much better. I think there cannot be 

any strong criticism of this Department than 

this remark.

In the end I would like to say about my 

constituency. There is a Railway Power 

House but it has stopped power generation 

for last one year and the reason stated 

thereof is to be an accident. The Maharash
tra Government wants that a gas based 

power plant should be set up there. I have 

made this submission because. Demands 

for Grants of the Ministry of Energy and 

Communications could not be taken up for 

discussion.

SHRI RAM NAIK (Bombay North): Mr. 

Deputy Speaker, Sir, it has been decided to 

rename the Calcutta, Madras and Bombay

Airports, According to that. Calcutta.......

{Interruptions)

[English]

MR. DEPUTY SPEAKER; You have 

already raised this point. You, yourself had 

raised this point. So. it is not to be repeated.

[Translation]

SHRI RAM NAiK: My first submission is 

regarding the Ministry of Petroleum and 

chemical. We provide manure to the farmers 

on subsidised rates but the fishermen who 

catch fishes is the sea and ponds and make 

maximum use of diesel are not provided 

diesel at subsidised rates. I believe that it Is 

also a kind of agriculture or agriculture Indus- 

try, therefore diesel should be provided to all 

the fishermen at the subsidise rate.

Secondly I would like to say that there 

has been a constant growth is the population 

during last five years but is proportion to that 

the numbers of post offices and Postmen
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have not increased. The population of Mai- 

dar Sangh is North Bombay has increased 

by 11 lakh Is last five years, in December 

session. In answer to question raised by me 

as to how many new postmen have been 

appointed it was slated that two new post 

offices were opened and four new postmen 

were a pointed is this area. Therefore, I 

would demand that ban on new recruitment 

should be lifted and new postmen should be 

remited and new post offices should be 

opened in proportion to the increase propu- 

lation.

Thirdly, I would like to say that local 

telephone call facility is limited to the Bom

bay city only whereas it is not available 

suburban areas like Visar Kasara, Kalyan 

and Karzan which are connected by subur

ban railway service. Therefore, I would re

quest the communication Ministry to provide 

local telephone call facility for all those sub

urban areas whk:h have been connected 

with tocal railway services. The people in 

these sub urban areas have to face diffrculty 

in booking trunk calls or contacting Bombay 

through STDs. Therefore, a policy decision 

should be taken that bcal call facility would 

be extended all those suburbom which have 

been connected with suburban services.

My last submission is that earlier ac

credited correspondents and reporters were 

provided with accommodation facility in Delhi 

by the Ministry of Information and Broad

casting but now this facility has been discon

tinued for last few years as a result of which 

accredited Correspondents in Delhi are fac

ing accommodation problem. Therefore, I 

would demand that the government should 

formulate a polby under which all accredited 

correspondents and reporters should be 

provkled with accommodation facility. There 

should be a separate housing pool for them. 

Besides, I wouki also like to say that the 

pension facility has not been provided to the 

journalists. The question relates to the Jour

nalists. The question relates to the journal

ists dll over the country and it is a policy 

decisbn. Therefore, I would demand that 

pension facility should be provided to the 

journalists.

THE MINSTER OF FINANCE (PROF 

MADHU DANDAVATE); Mr. Deputy. 

Speaker, Sir as per the rules the questk>n 

raised under the discussion on appropriation 

Bill should be related to the general polcy. 

But the problem is that the hon. Members 

could not get time during discussion on 

Demands for Grantes and that is why they 

have raised matters regarding electricity, 

telephone, remaining of Bombay, numbers 

of Post offices....

[English]

SHRI RAM NAIK: Sir, I am on a point of 

order. You have allowed us to raise our 

points and we have raised some particular 

problems whrch we are facing. We have tried 

to raise them. We may be wrong. But we 

have tried to show that this is a partk:ular 

policy and in that particular policy, we have 

tried to fit in our problems which are being 

faced. They are all policy decisions...

MR. DEPUTY SPEAKER: The discus

sion on Appropriatton Bill is very-very formal. 

Because you have discussed the policies 

and other things earlier therefore, we try to 

discuss them very briefly here. But as you 

have raised them-probably the Finance 

Minister himself may not be in position to 

reply to ail those points-so all those points 

have been noted by the other Ministers and 

they would deal with them in an appropriate 

manner.

[Translation]

PROF. MADHU DANDAVATE: Mr. 

Deputy Speaker. Sir, 1 never meant any 
disrespect to Shri Ram Naikji. I have not said 

that the questions raised by him, did not 

pertain to general policy. Further, I was about 

to say that he raised the question about 

postal facility and the accommodation facili

ties for correspondents, he raised the ques

tions about accredited correspondents, 

pensions and about power that there should 

be power houses based on gas. This ques

tion can also be raised as to what steps 

should be taken for the beautification of 

Jaipur, I believe that Jaipur is a beautiful city
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(rof. Mad  Dandaate

and ft sold e made more eatifl o> 

ernment accets tis ie oint. Sri Y rai 

as raised te estion of o er. I ant to 

tell im rater assre im tat all te es

tions relating to olic matters ae een 

eard  te Ministers incarge of arios 

Ministries resent ere if inance Minister 

starts ans ering all or estions it ill 

take te sae of anoter general discs

sion on dget. Terefore I old tr to ass 

on or sggestions to te concerned Minis

tries. As regards constraint of resorces. I 

old like to assre te on. Memer tat as 

far as ossile e ill tr to moilise re

sorces.

**Tat Clase I Enacting ormla and 

te ng Title stand art of te ill.

Te Motion as adoted.

Clase I Enacting ormla and te long 

Title ere added to te ill.

O. MAD U DA DA ATE I et to 

moe

lat te ill e assed.

M. DE UTY S EA E  Te es

tion is

T at te ill e ased.

S I AIS A AT ( Almora ill 
e get is mail or not?

O MAD U DA DA ATE It ill e 

confirmed en o receie it.

lEngtis

M  DE UTY S EA E  Te es

tion is

Tat te ill to atorise a ment and 

a roriation of certain s ms from and 

ot of te Consolidated nd of India for 

tne serices of te financial ear 199091 

e taken into consideration.

Te Motion as adoted.

M. DE UTY S EA E  Te ose 

ill no take  clase- -clase corisid- 

eration of te ill. Te estion is

 Tat Clases  to  and te Sced

les stand ail of te ili.

Te Motion as adoted.

Clases  to  and te Scedle ere 
added to te I.

M  DE UTY S EA E  Te es

tion is

Te Motion as adoted

18.7 r8.

I A CE I  1990

Englis

M. DE UTY S EA E  Te ose 

ill no take  te inance ill. e are 

going to sit till 8 oclock and if necessar  

eond tat also if te Memers ant. t 

tat e ae to decide. Eigt ors are 

tere. Tere can e a comreensie dis

cssion on tis

o te finance Minister.

T E MIISTE O I A CE ( O. 

MAD U DA DA ATE Sir. I eg to moe

Tat te ill to gie effect to te finan

cial roosals of te Central oern

ment for te financial ear 1990-91 e 

taken Into consideration.

Sir I ae alread e lained te main 

featres of te roosals contained in te 

inance ill in m dget seec. Te de-

*Moed it te recommendation of te resident.
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tails of the specific provisions In the Bill have 

been explained in the Explanatory Memo

randum circulated to hon. Members. I do not, 

therefore, consider it necessary to cover the 

entire ground again.

The finance Bill has been before the 

hon. Members for nearly eight weeks. Dur 

ing the debate on the Budget, various sug 

gestlons have been put forward by hon 

Members with regard to the proposals con 

tained in the Bill. I have also received a large 

number of representations from members o 

the public, trade unions, kisan organise 

tions, consumer bodies, chambers of com 

merce and other trade and professiona 

associations on the proposals contained in 

the Bill. I take this opportunity of expressing 

my gratitude to hon. Meml̂ers and to all 

other who have studied the proposals care- 

fully and have made constructive sugges

tions. On a careful consideration of these 

suggestions, I have decided to modify some 

of my original proposals. With the indul

gence of the House, I wilt now briefly explain 

the principal changes that are proposed to 

be made in the provisions of the Finance Bill.

I shall first deal with proposals in regard 

to direct taxes. In recognition of their special 

role in our economy, cooperative societies 

have a somewhat favourable tax regime with 

substantial exemptions and deductions as 

laid down in Section 80P of the Income-Tax 

Act. They are also allowed a standard de- 

duclbn of Rs. 40,000 in the case of con

sumer co-operative societies, and Rs. 20,000 

in the case of other societies. Besides, they 

are subjected to a graduated scale of tax 

with a minimum of 15% and a maximum of 

40%. In order to provide further encourage

ment to the cooperative movement, I’pro- 

pose to further reduce the rate of tax by five 

percentage points at all levels.

Tea industry is subjected to taxation by 

both the Centre and States. In addition to 

Corporation tax, sixty percent of the income 

of assesses in the the business of growing 

and manufacturing tea is subjected to tax by 

respective State Governments by imposi

tion of tax on agricultural in comes. As pro

ducer of agrk̂ultural commodity, its fortunes 

fluctuate from year to year. To enable this 

labour Intensive industry to raise and con* 

serve resources mainly for the upgradation 

of plantations, I propose to provide for a 

deductbn for this purpose that is a slightly 

modified form of what was earlier available 

under Section 33AB of the Income-tax Act. 

This is proposed to be done by moving 

necessary amendment in this befall to the 

Finance Bill.

Honourable Members will recall that I 

had proposed a substantial change in the 

taxation of inter-corporate dividends. Under 

the new scheme, deductbns for inter-corpo- 

rate dividend are linked to distribution of 

dividend by the company receiving the divi

dend. I had, however, indk:ated that the new 

scheme would not apply to scheduled banks 

and public financial institutbns. On the same 

principle, it is now proposed to treat State 

financial corporations and State industrial 

investment corporations on par with public 

financial institutions for this purpose. As 

companies registered under section 25 of 

the Companies Act, 1956 are forbidden by 

law from declaring dividends, they would 

also continue to be governed by the existing 

provisions of Section SOM.

I propose to further liberalise the deduc

tion in regard to expenses incurred on handi

capped children which is unduly restrictive in 

scope. I, therefore, propose to increase the 

qualifying income limit of the parent or guard

ian from Rs. 60,000/- to Rs. 1,00,000/-. I also 

propose to allow the deduction of Rs. 6,000/

- irrespective of the handicapped d fs or 

dependent's income. Besides, my proposed 

amendment would enable doctors etc. work

ing in all hospitals and dispensaries ap

proved under the Central Services (Medbal 

Attendance) Rules to certify the required 

medical condition. This includes, apart from 

Government municipal hospitals and dis

pensaries. a large number of private hospi

tals also.

There has been some uncertainty in 

regard to the number of days than a person 

employed as a member of the crew of an
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Indian ship can spend in Inda during a par* 

ticular previous year, without his being con

sidered as resident in India for that year, 

uruier section 6 of the Income—̂tax Act, 

1961. This is one of the several reasons for 

the acute shortage of qualified personnel to 

man our ships. 1, therefore, propose to put 

the matter beyond doubt by providing that 

members of the crew of Indian ships would 

also be covered by Explanatbn (a) to section 

6(1 )(c) of the Act. They would thus be resi

dent In India in any previous year only if they 

are in India for one hundred and eighty two 

days or more in that year. As in the case of 

the newly proposed deduction for tea indus

try. this new proposal in also sought to be 

implemented by an amendment to the Fi> 

nance Bill.

The Income Tax Act contains certain 

provisions for exempting donations for pur

poses of activities connected with rural 

development and environmental protection. 

In my Budget proposals, I had extended 

these benefits to cover afforestation. I have 

also received some further suggestions for 

facilitating participation of voluntary agen

cies in rural development programmes. This 

is an an area of our prbrity, and I get the 

suggestions examined in the light of past 

experience.

I do not propose to take up the time of 

the House by dealing with a few other amend

ments to direct taxes which are merely by 

way of drafting changes or of a procedural or 

consequential nature.

I now turn to some modifications relat

ing to indirect taxes.

Honourable Members may be aware 

that excise duty concession was allowed on 

high speed diesel oil consumed by large 

fishing vessels. This was considered anoma

lous as it did not benefit the smaller fisher

men and the concession was therefore with

drawn in December, 1988. In order to help 

the smaller fishermen it has been decided to 

reimburse fully through cooperatives the

excise duty payable on the high speed diesel

oil used by small mechanised fishing ves

sels. This measure willprovideduty free high 

speed diesel oH to small fishermen. The 

details of the scheme will be notified sepa> 

rately.

At present Aluminium containers attract 

excise duty at the rate of 30 per cent. As a 

measure of relief to the agricultural sector, I 

propose to fully exempt aluminium contain

ers used for the packing of liquid pesticides.

I had announced in the Budget an in

crease in the import duty on waste paper 

from 20 per cent to 25 per cent. Keeping in 

view the representations received from the 

small paper mills, I propose to restore the 

earlier rate of 20 per cent.

At present only those small paper mills 

using unconventional raw materials and 

whose annual clearances do not exceed

24,000 tonnes are eligible for reduced rates 

of excise duty. In view of the enhanced limits 

of the minimum economy capacity of such 

mills, I propose to raise the ceiling limitforthe 

purpose of availment of concessbnal excise 

duty from the present limit of 24.000 tonnes 

to 33. 000 tonnes.

In the Budget I had announced certain 

increases in the rate of bask: excise duty on 

paste grade PVC mainly as an anti-evasion 

measure. The excise duty rates on PVC 

coated textiles were also revised upwards. 

There have been certain representations 

from the leather cloth industry, in order to 

mitigate their difficulties, I propose to rem

edy the situation by increasing the ceiling 

limit for the availament of MODVAT in re

spect of the duty paid PVC resin used in the 

manufacture of leather cbth from Rs. 3.50 to 

Rs. 5.25 per sq. metre of the coated textiles 

and also by revising downwards the rates of 

excise duty on such coated textiles.

I had proposed in the Budget the impo- 

sitk>n of bask: excise duty of Rs. 4.40 per kg. 

on PTA and Rs. 3.60 per kg. on DMT. It has 

been represented that there shouU be no 

differentiatbn in the rates of excise duty on
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thesto inputs which are used in the manuliac- 

ture of polyester staple fibre and yarn. I» 

accordingly, propose to impose a uniform 

rate of 15 per cent on both DMT and PTA.

In line with the reduction of excise duty 

on polyester staple fibre announced in the 

Budget, I propose to reduce the excise duty 

on polyester waste arising in the manufac* 

ture of such fibre to Rs. 5A per Kg.

In the Budget, I had announced reduc

tion of excise dory on certain specificatbns 

of nybn filament yarn used for the manufac

ture of fish nets. I propose to extend the 

concession to nylon filament yarn of some 

more specifications, which are also used for 

the same purpose.

As an anti-evasion measure, I propose 

to reduce the excise duty on synthetic woven 

sacks from 8 per cent to 5 per cent and to 

increase the excise duty at the tape stage 

from Rs. 3.70 to Rs. 3.85 per kg. The pro

posal is broadly revenue neutral.

The metal container industry has repre

sented that they are adversely affected by 

the increase in costs of inputs as well as 

competitbn from other packaging contain

ers. To give relief to this industry, I propose 

to reduce the excise duty on metal contain

ers made of iron or steel from 20 per cent to 

15 per cent.

In the Budget, I had proposed an jn- 

crease of excise duty on fruit juces from 5 

per cent to 10 per cent. However, I am 

informed that, due to certain classifk:atk>n 

problems, the rate of duty has gone up to 15 

per cent on certain fruit juk:e based bever

ages. I propose to rectify the anomaly so that 

the duty on fruit juice based beverages 

remains at 10 per cent only.

In order to promote investment and 

strengthen the capitat goods sector, I had 

proposed in the Budget reduction of excise 

duty on such machinery on a selective basis 

by five percentage points. I propose )o ex

tend this concession to certain other items of 

textiles processing machinery by reducing

the excise duty thereon from 15 per cent to

10 per cent.

As a measure of relief to the mini ce- 

ment industry, Iproposeto reduce the excise 

duty on cement made by the mini cement 

plants Rs. 115/- to Rs. 90/- per tonne.

In this year’s budget, blank audio cas-. 

settes and recorded audio cassettes manu

factured directly from recorded audk> tapes 

have been subjected to excise levy. Manu

facturers have represented that the levy has 

led to certain problems. Taking into account 

the diffrcuities expressed, I propose to fully 

exempt such blank and recorded audk) 

cassettes. However, I propose to revise the 

excise duty on the magnetk; tape used in the 

manufacture of such cassettes from Rs. 

2.10 to Rs. 3.00 per sq. metre.

I propose to extend the concessbnal 

rate to excise duty available to enamelled 

winding wires to PVC insulated winding wires 

used in submersible motors which find ex

tensive use in the agricultural sector.

Lime is manufactured mostly in the 

decentralised sector. Accordingly, as a 

measure of relief. I propose to fully exempt 

specified varieties of lime from excise duty.

Honourable Members would recall that 

to encourage aseptic packaging of intrave

nous fluid, I had reduced the import duty on 

form fill seal machines to 40 per cent. As a 

measure of further relief, I propose to reduce 

the import duty on specified grade of'law 

density polyethylene resin for such aseptic 

packaging made with the help of form fill seal 

machines to the level of 40 per cent.

As the Honourable Members are aware, 

I had proposed in the Budget to levy the 

Inland Air Travel Tax at 10 per cent on the full 

air fare instead of the basic fare as currently 

in force. In order to narrow down the gap 

between the U. S. dollar fare and the Indian 

rupee fare for air travel, I am proposing an 

amendment to the Finance Bill to Increase 

the rateof air traveltax from 10 per cent to 15 

per cent of the total fare.
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t am also proposing an amendment to 

the Finance Bill reiatingtothe Import duty on 

parts of zip fasteners which is of a connective 

nature.

The exemption notifications relating to 

the above changes in the indirect taxes will 

be laid on the Table of the House in due 

course.

The net revenue loss involved in the 

various changes that 1 have proposed is 

expected to be relatively small and will be 

made good by better tax collection.

Finally, M me turn to the announcê 

ment made at)out debt relief for farmers, 

artisans and weavers in my Budget Speech 

of 19th March. 1990. A detailed operational 

scheme for providing debt relief has now 

been worked out. I am glad to inform the 

House about the following main features of 

the Scheme:

(i)  Debt relief will be admissible to 

farmers who had taken loans for 

agriculture and all allied activi

ties, like Animal Husbandry, fish

ing, forestry, etc , landless agri

cultural labK)ur as also artisans 

and weavers who had taken toans 

fortheir vocational requirements.

(ii)  Relief will cover all overdues on 

short term and term toans ad- 

vanced by public sector banks, 

regional rural banks, coopera

tives including and development 

banks, as on 2.10.1989.

(iii)  Relief will be available to the 

borrowers whose principal 

amount from one or more banks, 

regional rural banks or coopera

tives does not exceed Rs. 10.000/

- Once the eligibility of the bor

rowers for debt relief is estab

lished on this criterion, the waiver 

of the principal and interest 

amounts will be allowed upto a 

limit of Rs. 10,000/-.

Subjectto the conditk>ns already 

indicated, the benefit of debt re

lief will be available to the folk>w> 

Ing categories of borrowers:-

Bill, 1990 712

(a)

(b)

(c)

Non-willful  defaulter 

farmer by the “Annawari 

System” applied on the 

village basis. The farmer 

who has defaulted in 

payment of his loan for 

two or more bad crop 

years on the basis of the 

Annawari System, will be 

treated as a non-willful 

defaulter, eligible for debt 

relief.

Defaulter farmer, artisan 

and weaver with ‘chronic 

over dues’, i.e. overdues 

whk:h remained unpaid for 

more than three years at 

the cut off date. i.e. 

2.10.1989.

the surviving family of a 

deceased borrower on 

whom the loan liability has 

devolved.

(d) The farmer who had filled 

insolvency petitions or 

who has already been 

declared insolvent.

I would also repeat my earlier announce

ment through Budget Speech and my state

ment of 4th May, 1990 in this House, about 

the compensation for the loss caused to the 

banks, regional rural banks and coopera

tions on account of the debt relief scheme. 

The Central Government will fully compen

sate the public sector banks and regional 

rural banks which are in the Central sector. 

Though the cooperatives are constitution

ally in the State sector and are set up and 
managed under the State Laws and by the 

State authorities, the Central Government 

will bear 50 per cent of the burden of debt 

relief on cooperatives including land devel

opment banks and the State Government 

will be expected to bear the rest of the 

burden.
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Public sector banks, regionat rural 

banks. NABARD and RBI have been ad> 

vised to ensure that the lending branches 

undertaken the pperatk>n of provkiing debt 

relief according to the scheme in a time 

abound manner. We are also advising the 

State Governments to draw up similar 

schGTTies or modify their existing schemes 
on these lines for the cooperatives.

Our effort has been to make the scheme 

simple, objective, non<discretk>nary, and 

expeditious so that the desemng farmers, 

artisans and weavers, spread all over the 

country, get the due and intended benefit, 

properly and promptly.

I request the hon. Members to lend their 

support to Finance Bill with the modifk:ations 

I have proposed.

SHRI K.S. RAO (Machilipatnam):Keep' 

ing in view the coming crop season, will you 

fix any time unit for implementing this debt 

relief'̂

PROF. MADHU DANDAVATE: Imme

diately. When the Budget session is over, 

the implementation starts. Oursuggestbnto 

NABARD and every one else has already 

reached so that there will be no difficulty for 

the rural farmers at all. (Interruptions)

MR. DEPUTY-SPE AKER: We are going 

to discuss the same for six or seven hours.

MR. DEPUTY-SPEAKER: Motion 

moved:

*That tĥ Bill to give effect to the finan

cial proposals of the Central Govern-

ment for the financial year 1990-91, be

taken into conskieration.**

SHRI Y.S. MAHAJAN (Jalgaon): Be

fore I make some remarks on the Finance 

Bill, I would like to thank the hon. Finance 

Minister for the concessk>ns, liberalisatbns 

he has announced in vark)us schemes which 

he had announced earlier, and the elabora

tion of the loan waiver scheme which is a 

much better version than the ond he had

originally propounded. Formerly, he had used 

the word *wilful defaulters’. That means giv

ing powers to the bankers to say who is a 

witful defaulter. Now he has proposed an 

objective test whk:h is much batter test as it 

will remove the element of subjectivity in the 

whole scheme.

PROF. MADHU DANDAVATE: I derive 

benefit from your wisdom.

SHRI Y.S. MAHAJAN: Coming to the 

Finance Bill, I would like to begin where the 

hon. Minister left yesterday while dealing 

with the rise in prices of certain essential 

commodities. At that time, he dealt with the 

problem on a short term basis—the man

agement of supply and demand during the 

short period to see that the prices do not rise 

steeply.

I would like to deal with the bng term 

durable problems which are almost intrac

table and which have a tendency to push 

prk̂es up, a tendency which has been there 

in our economy for so many years. I may 

remind the House present Government has 

said that the first task of the Government is 

to contain the rise in, prices, and that the 

management of inflation is one of the priority 

areas of its programme. Inflation has Iseen 

one of the key problems of the world during 

the post world war period. There are certain 

durable factors. The first is fiscal imbalance 

whk:h has been created as a result of the 

defkjit of Rs. 7206 crores. I do not know how 

he can contain the inflation with this deficit in 

the Budget. This will give rise to a larger 

amount of defk̂it financing whk:h amounts to 

the increase In the short and long term 

indebtedness of the Government to the 

Central Bank. And this deficit spending has 

been going on in our country for a long time 

and the Finance Minister has not been able 

to break away from that tradition. But this Is 

not the only point. The deficit financing will 

be more than what we imagine from the 

defk:tt budget. The deficit In the budget is Rs. 
7206 crores. In fact the real defbit is much 

higher. Many critk:s have saki, even the 

prevbus Finance Minister has saki that the 

defbit has been under estimated because
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onetime payments which should have been 

debited to the present year have been deb

ited to the last year, for instance, payment of 

Rs. 260 crores to the Food Corporation of 

India, Rs. 588 crores for write-off of loans of 

public corporations, Rs. 100 aores for ad

justment of Defence payments. If these 

payments have been properly put this year 

the deficit would have been larger.

This deficit along with hike in prices of 

petroleum and petroleum products coupled 

with Increasing in railway freights, telecom- 

munications, postal charges, rise in specific 

rates on excise charges have already trig

gered a nse in prices.

The National Front manifesto has said 

that the price stability Is crucial for removal of 

poverty and steady growth of the economy. 

The stable price level is not within sight, in 

fact, we are groaning under a spiralling price 

level. So. these promises have not been 

fulfilled by the National Front Government.

Now, apart from deficit-financing, there 

is another long term d urable factor which has 

been pushing prices in our country for the 

last so many years, namely, the existence of 

black money.

The volume of black money cannot be 

estimated. But, the experts agree that the 

amount is vast and it exercises a tremen

dous pressure on the price level. The exis

tence of black money creates many serk>us 

social problems such as great and galling 

inequalities ostentatious living by the nou

veau riche and the oppression and the eco

nomic expk)itation of the poor by the rich.

We agree with the Finance Minister 

when he says that the black money is a 

social sin and economic evil. We agree with 

the sentiments expressed by him. But. he 

has not explained to us to steps which he 

proposes to take for bringing down the gen

eration of black money. He says preventing 

generation of black money is more important 

than unearthing the black money which is

preventing generatbn of black money. As 

far as unearthing of black money Is con

cerned. he has asked for certain sugges

tions.

I suggest that in preparing schemes for 

utilizing black money, the highest priority 

should be given to slum clearance. Millions 

of our people are living in conditions of dirt, 

squalor and disease, conditions which are 

indêribable, which are a blot on our civili

sation. How can we call this country demo

cratic when millions of people are living in 

these conditions, and a few live in palatial 

houses. So, the first priority should be given 

to slum clearance in my view. The second 

priority shouki be given to the setting up of 

agro based small scale industries. It is only 

by large scale rural industrialisation that we 

can create conditions for emptoyment of 

millions of young men and women in our 

country who join the labour market every 

year. This is the only way available and in no 

other way we can create large scale employ

ment.

And thirdly, high priority should be given 

to building houses for lower income and 

middle income groups. The Finance Minister 

has said that we need not enquire into the 

sources from where the money has come. If 

this done, the problem would be reduced to 

a considerable extent. 1 may say interested 

people specially businessmen have sug

gested a large number of ways in which 

black money could be used. But, I think the 

suggestions are made to improve or help 

their business activities.

The three suggestions which I have 

made should be given the highest priority.

The Finance Minister has promised half- 

yearly review of the budgetary outcome. 

This is a good innovation.

PROF. MADHU DANDAVATE: I have 

modified it. It will be quarterly now.

SHRI Y.S. MAHAJAN: It is a good Inno

vation, but I hope this will not be an occasion 

for another about of taxation.
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PROF. MADHU DANDAVATE: Thai ts 

not for increasing deficit.

SHRI Y.S. MAHAJAN; Thank you.

The large scale imbalance is the root 

cause not only of inflation, but also the diffi

cult balance of payments position. The main 

cause of this imbalance has been our de

pendence on imports of petrol and petro

leum products and it has caused a large 

outflow of foreign exchange and higher for

eign borrowing. It is to restrict the consump

tion and the import of petrol and petroleum 

products that he has proposed to increase 

the prices of motor spirit, high speed diesel

oil and aviation turbine fuel. This policy is not 

likely to be successful unless as a result, it 

dampens the demand for petroleum. Our 

experience for the last so many years has 

shown that in spite of increase in the prk:es 

of petrol and petroleum products, the de

mand for petroleum products increases by 8 

per cent every year. So. I suggest that in

stead of resorting to measures for increasing 

prices, the Finance Minister should concen

trate on drilling more wells. A large number 

of sources of petroleum have been discov

ered recently. If you can consider all this and 

increase the domestic production, then it will 

be possible to reduce our dependence on 

foreign sources.

In spite of our good performance in the 

field of exports during the last three or four 

years, the pressure on the balance of pay

ments is likely to continue during the Eighth 

Five Year Plan. This is an accepted opink>n. 

The achievement of balance in the near 

future is critically dependent on the rapki and 

sustained growth of exports. Such policies 

should have the highest prbrity and our 

trade policy should therefore be so oriented 

as to discourage import intensive industriali

sation and foster economk̂aily effrcient import 

substitution. In pursuance of this policy we 

should not neglect fluctuations in the rate of 

exchange. A large part of the increase ex

ports is due to considerable depreciation of 

the rupee in the internatk>nal money market. 

During the last ten years the value of rupee 

Vis-a-vis the dollar has fallen so much that

one dollar which used to oast Rs. 7.80 in 

1980 now costs Rs. 16.80. Now. the rupee 

shows similar depreciation In terms of other 

major currencies such as PoutkI Sterling. 
Yen and Deutsoh Mark. Though we express 

that the external value of the rupee has 

increased in terms of the basket of curren

cies. its change in terms of dollar is of great 

importance because Amerk:a is our major 

trading partner. During the last two years 

abne the rupee had depreciated by nearly 

33 per cent in terms of the dollar. Hence it 

appears that the narrowing of the trade defi

cit is largely due to depreciatbn of the rupee 

rather than to any signif rcant gain in competi

tive advantage. In conskiering this matter we 

should also examine the exchange rate of 

the rupee in terms of the Russian Rouble. 

The Russians are hard bargainers in eco

nomic matters. Therefore, we should see 

that we do not lose in the terms of trade while 

fixing the rate of exchange with the Rouble.

19.00 hrs.

Sir. Small Scale Industrial units are of 

great importance in the structure of our in

dustrial development. There are lakhs of 

them; they produce 50 per cent of our indus

trial Production and they provide emptoy- 

ment because they require less capital per 

head. Therefore, our policy shoukJ be to 

encourage these units, as they wk)en the 

entrepreneurial base and make way for 

decentralisatbn. The restoration of the cen- 

.tral investment subsidy is essential and ft 

should be done. The Sooner it is done, the 

better. I hope the Finance Minister will soon 

come forward with the scheme before the 

House, the Small Scale Industry has so 

many advantages for our economy. While 

framing the scheme. I request the Finance 

Minister to help the units whk:h have suf

fered, which have applied for investment 

subsidy in time, whose applicatk>ns were 

conskiered by the State level committees 

but could not be deckied upon because of 

small procedural matters or because the 

scheme was withdrawn suddenly. There

fore, I hope this matter will be taken care of, 

by the Finance Minister while revisirig the 

central investment subskiy.
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Then. I would tike to say a few words 

about the public sector in which I am so much 

interested. The public seclor has laid the 

foundation for our industrial development. It 

had provided infrastructure not only for our 

industrial but also for agricultural develop

ment. Therefore, increasing the efficiency of 

the public sector units is of vital importance 

for further growth of our planned economy. I 

hope the Finance Minister will soon take 

steps to give the workers, a share in the 

ownership and in the management of enter* 

pnses, as visualised by him. These units 

should be able to finance their growth and 

development through their own resources. 

As a person interested in the working of the 

public sector, I would request the Finance 

Minister to take as much care as possible of 

the public sector as was done by the previ

ous Government and by Indiraji, to ensure 

that the public sector continues to occupy 

the commanding heights of the economy. It 

is doubtful however, whether the public sector 

enterprises will be able to provide or gener

ate Rs. 4,506 crore of additional resources 

next year, as expected by the Finance Min

ister, without recourse to price increase. The 

Finance Minister should not fail prey to the 

widely misleading arguments of people in 

'our cx)untry who are now clamounng for 

privatisation in the form of selling a part of the 

capital to private individuals or allowing pri

vate capitalists to start units in an area which 

has now been dominated by the public sec

tor. I hope this matter will be considered 

serbusly, because all over the world, there is 

a talk of privatisation. In Russia and Eastern 

Europe, there are giving up their old rigid 

attitude towards Government enterprise.

SHRI TARIT BARAN TOPDAR (Bar- 

rackpore): Thank you; you are not opposed 

to it.

SHRt Y.S. MAHAJAN: While conskier- 

ing these proposals, I hope the Finance 

Minister will ensure that, whatever changes 
are made, the commanding heights of the 

economy will remain in the public sector.

The public sector is a monument to the 

imaginatbn and conductive ability of Shri 

Jawaharlal Nehru. It represents our aspira

tions and desire to see thattĥj society is not 

exploited by capitalist forces. In the begin

ning we decided that basic industries shall 

be in the pubik: sector” it may be noted that 

at that time private capitalists were not In a 

position to start these industries with their 

resources. Therefore, the public sector has 

rendered very great servk:e to the economic 

development of our country.

Before I conclude. I want to say some

thing of very crucial importance. Mr. Finance 

Minister, I want to bring to your notice a 

general problem which has been neglected. 

Though we were the first country to start 

family planning on a national level and though 

we have made some progress and though 

the birth-rate is falling, the fall in the birth-rate 

is rather slow and the number of couples 

protected is only 35%. Even that figure is not 

correct. Sometimes the statistics are inaccu

rate. Sometimes the same couples are re

ported twice and the couple who undergo 

family planning operation have already a 

large number of children i.e., five or six. Our 

Goal no children for women of more than 30 

years of age is far distant. We should catch 

the couples before they have more than two 

children. This will go a long way in reducing 

growth of population.

May I point out, Mr. Finance Minister, 

that however rich our country may be. we 

have not got the resources to look after such 

a vast and increasing population and to give 

them a decent standard of living. Let the 

Parties and politicians on both sides, realise 

that we just cannot do it. Therefore, we need 

not be afraid of any unpopularity or hostility 

on the part of the people. People have now 

realised the value of family planning. Some 

definite social action in this field is neces

sary. Therefore. I suggest we take steps to 

see the programme progresses very fast. 

We shouM have a scheme of strong incen

tives and disincentives, to see that family 

planning becomes a movement rather than 

a Government programme. Unless this is 

done, most of our socb-economk: arKi pol'iti-
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cal problems which are intractable because 

of this crucial difficulty, will not be solved. I 

have been saying this ail thêe vears saying 

this.No Party can and no Government can 

solve the problem. The less attention we pay 

to this subject, the more trouble we pile up for 

us and for future generations. If our popula

tion continues to rise at this rate, then after 

40 years, it will not be possible to have a 

decent standard of living for our people. It 

would not be possible to maintain even law 

and order in this country and. therefore, I 

urge the Finance Minister and the Govern

ment to pay adequate attention to this prob

lem of problems before dealing with financial 

difficulties.

MR. DEPUTY-SPEAKER: Dr. Biplab 

Das Gupta to Speak now.

DR. BIPLAB DAS GUPTA: I will speak 

tomorrow not today.

[Translation]

SHRIHARIBHAU SHANKAR MAHALE 

(Malegaon): Mr. Deputy Speaker, Sir, Hon. 

Minister had presented General Budget on 

31st March and placed finance Bill today. I 

hope that this Budget will help our economy. 

It will provide stability and capability to our 

economy. Earlier 32 per cent of the Budget 

allocations used to go to agriculture but now 

23 percent additional, allocations have been 

provided for removal of poverty. This Gov

ernment has allocated 49-50 per cent of the 

total budget for the rural development and 

agriculture. In this manner more money has 

been allocated for these works. Now 14 per 

cent additional allocation is available for the 

projects under rural department. 23 per cent 

of the budget allocations have been ear

marked for loans assistance for the State 

Plans. A decisbn has been taken to give 

Emptoyment Guarantee in respect of a few 

selected areas and a resolution has also 

been made for agrbuiture policy which is a 

matter of great pride. Hon. Minister has also 

lakj stress on curbing black money, 1 hope 

that Government will be successful in curb

ing the black*money. ti is correct that taxes 

on luxurbus items have been raised income

tax structure has been reorganised. Hon. 

Minister has raised the taxable limit in re

spect of income tax from Rs. 18 to Rs. 22 

thousand, it should have been raised upto 25 

thousand. 1 demand that it should be conski- 

ered again. Mr. Deputy Speaker, Sir, I am a 

member of Janta Da\ I want to till the Gov

ernment that the programme the party never 

meant that for loans waiving of initiated by it 

will expected the loans granted oy co-opera

tive Bank only. The Government had prom

ised to waive the loans upto Rs. 10,000. Just 

now Finance Minister has said that 50 per 

cent share of the loan liability will be paid by 

State government and another 50 per cent 

by the Central Government. I have conferred 

with a few Chief Ministers and also with the 

chief Minister of Maharashtra. He said that it 

is the Centre’s baby, we are not concerned 

with it.

PROF. MADHU DANDAVATE: Hon. 

Mahaleji, assemblies of many States have 

proposed upto 12 to 16,000.

SHRI HARIBHAU SHANKAR MAHALE: 

I demand that State Government should be 

pressurised for it and should be made to 

bear half of the share of loan liability. Our 

Finance Minister who is a socialist, has ig

nored a very material thing. Apparently there 

is lot of difference between hand woven ctoth 

and mill made cloth. The people in handloom 

industries work very hard and weave bt of 

cloth. I demand that there should be suffi

cient distinction in respect of handkjom cbth. 

There should be a steep difference in the 

matter of rates of tax in respect of handloom 

cloth and mill cloth and the handboms shoub 

be subjected to comparatively bwer rates of 

taxes. This Bill will be very useful to bring 

stability to country's economy and will be in 

the interest of the country. With this hope 1 

support the Bill. Thank you.

SHRI RAGHAVJI (Vidisha): Hon. Dep

uty Speaker Sir, when a former Professor of 

Science of the Sidhartha College presented 

the last budget as an economist, it appeared 

that through that budget he showed his multi- 

dimensbnat personality, not only as a scien

tist turned professor but also of his experi-
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ence as Railway Minister in charge of trans> 

port also, which post he held sometime on 

between and also remained leader of the 

opposition party. This budget represents a 

multi-facet personality. Though his name 

itself suggests sweetness, this budget shows 

more of bitterness than sweetness. It has 

created difficulties rather than comforts. Al

though it is correct that the situation of Indian 

economy which has been created by the last 

Government has made your the present 

Government difficult, I understand their diffi

culty. When the present Government took 

over, the Government had a debt liability to 

the tune of Rs. 2,60,000 crores. Indigenous 

and foreign debts taken together, Govern

ment has to pay Rs. 17,000 crore annually 

as interest for it. We have to pay more as 

interest than what we spend on our defence. 

The previous Congress Government cre

ated this situation in last 40 years.

So far as foreign trade is concerned, 

situation on this front, is also very critical, in 

1950 there was a time where our share of 

foreign trade amounted to 2-2 per cent to the 

total percentage of the world trade, but today 

our in foreign trade stands at 0.45 per cent to 

the total world trade. Things have come to 

such a pass during the Congress regime.

So far as deficit financing is concerned. 

Congress has broken ail previous records as 

a result of which terrible inflation has come. 

Similarly black money has also increased 

during the last 40 years, if gives an impres

sion of the presence of a parallel economy.

So far as the poverty of this country is 

concerned, our number is 21 from the bot

tom among the poor countries. Our popula

tion is 15.5 per cent of the world population 

whereas our per capital income is only 1.5 

per cent of the total income of the world. By 

this, it can be understood that in such circum

stances and background how difficult it is 

present a bead each. Perhaps this was the 

reason why Madhuji preferred to give some 

bitte** dose to improve the situatbn.

The Income tax limit has been raised 

from Rs. 18,000 to Rs. 22,000. This limit of 

Rs. ̂,000 has provkled very negligible re

lief. In 1985 this limit was raised to Rs.

18.000. If we compare the prices prevailing 

in the year 1965 with existing prices, in view 

of the 8.7 per cent Increase in prices per 

annum since 1985 we will realise that the 

value of Rs. 18,000 is now equivalent to Rs.

27.000. Had the limit been raised to Rs.

27.000 then we wouM have been in the 

same position that was prevailing in 1985. 

This limit was RS. 15,000 In 1981, to be in the 

same positton as in 1987 this limit should 

have been raised to Rs. 32,000. I fail to 

understand the justification of raising this 

limit to Rs. 22,000 only, if it had been raised 

upto Rs. 30,000 Rs 25,000 or even upto Rs.

24.000 (t would have provided relief to a 

person earning Rs. 2000 per month but I do 

not know why the income tax limit has been 

raised to Rs. 22,000 only. Therefore, 1 urge 

the hon. Minister of finance to reconsiderthis 

because limit of Rs. 22,000 wilt not provide 

sufficient relief, particularly to those whose 

income just exceeds this limit. They are 

aggrieved. If the government can not raise it 

to Rs. 30,000, at least it should be raised to 

Rs. 25,000 or 24,000.

Now I wouki like to make a submission 

about registered firms. Earlier a registered 

firm had to pay tax only If its earning was 

more than Rs 50,000 later on this limit was 

reduced to Rs. 10,000. Now It has been 

raised to Rs. 15,000. A registered firm is 

constituted by two or morethan two persons. 

Suppose there are two persons in the firm 

they will get relief of tax on their earning of 

Rs. 15,000 only. It means that each person 

has to pay tax on the income over and above 

Rs. 7,500. Besides they will have to pay tax 

on their personal income also. Insphe of all 

this I cannot imagine why this limit has been 

fixed at Rs. 15,000 in the case of registered 

firms. The Government shouW exempt in

come upto Rs. 50,000 to make It justifiable. 

The exemptbn has been raised from Rs.

18.000 to Rs. 22,000 in case of individuai 

income but in case of Joint Hindu Family, it 

still stands at Rs. 12,000. It has not been 
raised for a k>ng time. If this limit is not raised
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H will be an Injustica to joint Hindu Family.

For the last so many years under sec

tors 80 C certain deductions Rs. 6,000 in 

excess of the taxable limit stood wholly 

exempted from taxation and then in case a 

further sum Rs. 6,000 of the income, 50 per 

cent was exempted from income-tax. Some 

modificatbn should have been this provi

sion. The present amendment is scientific, 

only a professor of mathematics can bring 

this type of an amendment and he has shown 

his skiH. I have no objection to it but the limit 

of Rs. 10,000 and 20 per cent should be 

raised because this provision of Rs. 6,000 

has been there for quite some time. Had It 

been raised from 20 to 30 per cent and 

maximum limit from Rs. 10,000to Rs. 25,000 

then it would have been justified. Therefore, 

I request the hon. Minister of Finance to 

reconsider it.

Mr. Deputy Speaker, Sir, there is a need 

for simplifiĉion of provisk>ns of Income tax 

Act, Wealth Tax Act and Gift Tax Act. Amend

ments in this regard are leading to more 

difficulties. For petty technical offences a 

person becomes liable pay a penalty upto 

Rs. one lakh. I wouki like to cite some ex

amples in this regard and want that amend

ment shouki k>e made in it. Under sectk>n 

271 A, if a person does not maintain his 

account books property he is liak>le to a 

maximum penalty of Rs. one lakh, whch has 

no Justifk»tion. At times account books are 

not maintairted due to sheer ignorance. 

Therefore, it is highly improper to impose 

maximum penalty of Rs. one lakh in such 

cases. Therefore I propose that this maxi

mum penalty of Fte. 1,00,000 shouM be 

reduced to  10,000. Similarly a person 

who hastum over of more than  40 lakhs, 

per annum is required to get his accounts 

audited. II a person's annual turnover has 

generally been kiss than Rs. 40 lakh but has 

exceeded in a particular year due to certain 

reasons and he has not got his acoounts 

audited due to ignorance you wfill be sur

prised to know that he then has to pay one*̂  

half percent of total sales, turnover or gross 

receipt or Rs. 1,00,000 whchever is less as 

penalty. He is othemrise not a defaulter, he

regularly files his returns, deposit his tax but 

he has to pay Rs. 1,00,000 as penaltyforthis 

technical offence. Only the sufferers can tell 

how instrumental this provisbn has been in 

Spreading the con̂uptbn. Therefore such 

provisbns shouM be deleted and the amount 

of penalty shoukikM either fixed at Rs. 1000, 

or Rs. 2000 or at the most Rs. 5000 instead 

of Rs. 1,00,000.

Similarly under sectk>n 271D if aperson 

makes a payment of Rs. 20,000 in cash 

instead of making the payment through 

cheque, either he does so inadvertently or 

for the first time, he has to pay Rs. 20,000 as 

penalty. The word 'shair isthereand itshouM 

be substituted by ‘May’ likewise there is 

sectbn 271 E. I would like to draw the 

attentbn of the hon. Minister of Finance to 

sectnn 272 A (2) of Income Tax Act There 

is a provision that a person who pays interest 

and divkJend, has to deposit 10 per cent of 

the amount by way of tax with exchequer. 

The businessman is required to fill up a form 

and submit it in the Income Tax offk̂e within 

30 days. If he does not complete this formal

ity i.e. if he does the fillup form 26 A and 27 

A he will be liable to a fine of Rs. 200 per day 

although he may have deposited the money 

with the exchequer and if he does not com

plete this formality for three or four years he 

will have to pay penalty of Rs. 1,50,000 or 

Rs. 2,00,000. Therefore it is necessary to 

make amendment in these provisk>n.

Now J wouM like to make a submisskm 

about indirect tax. The Government has 

increased the prk:es of diesel and Petrol. 

The common man will have to bear the brunt 

The prices of other items are also increasing 

due to it Transportatbn wHI become more 

expensive Common man travels by bus or 

uses scooters. He will have to spend more 

on petrol. The hice In trains' fare will also 

affect common people. Diesel is used in 

most of the vehk:les about 80 per cent ve- 

hcles bebng to the Government. The ex- 
pendfture of Government will increase due 

to it so the Government shouM reconsber H. 

This price hflce will adversely affect the econ

omy of the country. The farmers, the com> 

muters, the industries and the consumers all
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will suffer on account of this petrol price hike. 

The Government should reconsider this 

issue.

If the Government adopts the same tax 

structure as was prevalent in 1989for match 

box industry, the ten thousand small scale 

industries manufacturing match boxes will 

get benefit thereby. The Government has 

increased import duty on tin t>eing used by 

the food processing industries and excised 

duty has also been raised on their products. 

This matter should also be reconsidered. 

The price of tyre has increased exorbitantly. 

I welcome the announcements made tiy the 

hon. Minister of Finance in regard to waiving 

off loans. The Central Government and the 

cooperative bank should bear the burden 

and each shoukJ pay fifty per cent of the 

waived k>an but if 'Annawari* system is intro

duced. nobody will be benefited. It is only a 

deception t>ecause only 5 per cent farmer 

will get the benefit. Those who are not cov

ered under 'Annawari* system they will be 

get the benefit. Those who are not covered 

under Annawari system they will be conski> 

ered as defaulters. If this scheme is imple

mented on the basis of Annawari system it 

will be of no use. The system of Annawari 

' shoukl be abolished. In the system of Anna

wari possibilities of defaults are minimum. 

The Central Government shouki approve 

tfie scheme presented by the Government of 

Madhya Pradesh. It will t>e of much help to 

the farmers. The Govemment of Madhya 

Pradesh has evolved a formula that relief will 

not be given to any such person who has 

other source of income t>eskie agriculture 

even Government empk̂yee is not spared. 

The farmers, who had taken ban in lakhs for 

purchase of tractors and sprinklers, their 

ban will also not be waived.lf the hon. Min

ister of finance acx:epts the same formula 

that will t>e better because 'Annawari system 

will not prove helpful for farmers. With these 

words I conclude.

SHRI K.D. SULTANPURI (Shimla): Mr. 

Deputy Speaker. Sir. I doni think that the 

finance Bill moved by the hon. Finance

Minister on behalf of the Government wHI be 

able to give a new directbn to the country. 

Since the day this Budget was presented in 

the House, there has ben unprecedented 

rise in prbes. as a result thereof common- 

men are suffering from it. The Government is 

doing nothing to arrest this whopping rise in 

prices. The most significant feature is this 

that the entire country is reeling under the 

rising prices when a person like Shri Dan> 

davate is holding the charge of Finance 

Ministry. Everywhere people are taking to 

agitatbn in protest against the rise in prbes 

whbh are increasing by leaps and bounds 

Prices of diesel and petrol have tieen in

creased by the government, as a result of 

whbh prbes of other items have increased. 

I woub like to reiterate that the poor are 

suffering from price-rise in the country. Mr. 

Deputy Speaker, Sir, I oppose the Finarxre 

Bill moved tiy the finance Minister. The 

National Front made false promises to the 

people that they woub take steps to remove 

poverty and ûiftment of the poor if they 

were voted to power. Government wanted to 

woothe people with false sbgans. With false 

promises, poverty can not be removed. Nor 

is this Govemment capable to do this.

As regards waiver of cooperatives bans, 

it has t>een stated by the government that 50 

per cent of the burden will be bome by the 

Centre and the rest 50 percent wilt be borne 

by the concerned State Govemments. I know 

that as usual this year also, all the State 

Govemments have presented a deficit 

Budget. No provision of taxes has been 

made in any of the Budgets this year. When 

there is no proposal for fresh taxatbn, I fail to 

understand as to how the State &vern- 

ments will meet this expenditure. Only such 

persons who misutilise the funds will take 

tienefit of it. Genuine farmer will not take 

benefit of waiver of bans scheme. They will 

be benefited, only if their econombcondition 

is improved. Some of the Meml>ers have 

apprehended that bans of even rbh farmers 

wt>o own as much as 50 acres of land take 

k)endlit of this waiver of ban scheme. Mem- 

bers of their families have Uons share in civil 

services, such as IAS. and I.P. S. and other 

servbes also. Such farmers will get their
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bans'waived. We want that the poor should 

get the benefit of this scheme. As per the 

criteria laid down by the Government, people 

having annual income of more than Rs. 

7000/- are considered to be above the pov

erty line. But even a poorest man has an 

annual income of Rs. 7000/-. This scheme of 

waiving loans upto Rs. 10,000 will make the 

people resorting to dishonest means. Only a 

few will get the benefit and the poor will not 

be benefited.

K you really want to work for the welfare 

of the poor, the loans of agricultural labour

ers and the people belonging to Scheduled 

Castes, Scheduled Tribes and smallfarmers 

should be waived. Prices of tractor and pet

rol have been increased as a result of which 

farmers have to suffer bsses. An amount of 

Rs. 1000 crore has been earmarked for 

waiver of k>ans. This amount is not ade

quate. A promise was made to the people by 

your party before the elections that all kinds 

of bans upto Rs. 10,000 would be waived, 

had you stbked to your commitment, I think 

that the Government had done something 

good for the people. But the poor living in 

urban areas have ben ignored. It was stated 

that afforestation programmes will be started 

and funds would be allocated for this. It was 

also assured that funds would be provkied 

for the upliftment of farmers and fishermen. 

Tax concessbn for fishermen was an

nounced. The country will accrue a bt of 

benefit from the ongoing hydel power proj

ects in the hilly areas of Himachal Pradesh. 

The big dams constructed on the different 

rivers in hilly areas are causing soil erosion 

in those areas. In order to check soil erosbn, 

fruit bearing trees shoub be planted in these 

areas. Afforestation is done every year but 

nothing is achieved. The State Govemment 

misutilise these funds. All the funds go waste 

and no plantatbn work is carried out. If the 

Government wants to strengthen the econ

omy of hilly areas and stop soil erosbn, a 

survey of all forest land sfioukt be under

taken by the State Government or Central 

agencies. Then mass afforestatbn pro

grammes shouki be launched with the funds 

released by the Central Govemment. I woub 

like to suggest that these funds shoub be

provkied directly to the farmers for planting 

fruit bearing tress, so that they couki be able 

to supplement their income. As regards the 

pensbn of defence personnel is concerned 

I woub like to suggest that the one rank, one 

pension scheme should be implemented 

and there shoub be no discriminatbn in 

matter of granting pensbn, no matter one 

has retired now or bng back ago or is retirirtg 

today.

Now, I woub like to submit about power 

positbn in Himachal Pradesh. Where a 

number of big dams are under constructbn. 

But the necessary funds have not k>een 

provbed. Nathpa Zakhri is one such project, 

whbh will generate 1500 megawatts of elec- 

trbity. This will strengthen the economy of 

Himachal Pradesh as well as neighbouring 

states. Funds shoub be albcated for the 

sab project. More funds shoub be allocated 

for the centrally approved projects in Hima

chal Pradesh. The Centre should provbe 

more help to the hilly areas.

I would like to submit that the number of 

persons who evade taxes are quite large but 

their arrears of taxes are written off. Raids 

should be conducted on their premises and 

tax-arrears shoub be realised from them, so 

that this money can be utilised on the devel

opment of this country. Otherwise, these rich 

people will continue to gobble up tax money. 

They have crores of rupees and have in

vested the amount for promoting their own 

interests. In order to evade taxes, they plea 

helplessness with the govemment. I woub 

like to submit that the industrialists and big 

landowners are the richest persons in the 

country. Special attention shoub tw pab in 

this regard. Only then the country can prog

ress.

SHRI HEMENDRA SINGH BANERA 

(Bhilwara): Mr. Deputy Speaker. Sir. while 

supporting the Finance Bill, I woub like to 

congratulate the hon. Finance Minister for 

presenting a balanced Budget. The econ

omy, whbh he inherited from the prevbus 

regime was in a bad shape, but inspite of that 

he presented a very good Budget and Fi

nance Bill without imposing any heavy taxes
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on the poor masses. 1 would like to draw the 

attention of the Government towards the 

assurance of waiver of bans upto Rs. 10,000 

given during the elections. Six months has 

gone by but nothing has been done by the 

Government except some assurances. 

Whenever we go to our constituencies, we 

are asked at the first instance why that 

scheme has not been implemented as yet. I 

expect that the Government will solve their 

problems by taking the necessary steps and 
by framing the rules for waiving the loans at 

the earliest possible time. This work should 

be done immediately for providing immedi

ate relief to those farmers and artisans, who 

are in actual distress. I woukJ like to submit 

that the cultivators and artisans still have to 

repay their toans they have taken through 

the Government institutions. The Govern

ment should bok into this issue.

The loans which have been taken by the 

landless farmers in particular have been 

taken through the cooperatives. I am em

phasising this matter because in Rajasthan 

the cooperatives are still under the control of 

the opposition and, in order to embarrass the 

Government, notices for repayment of loans 

are issued every 15 days to them. These 

helpless people have taken bans worth Rs.

15,00 to Rs. 2000 and strictness is being 

observed in their recovery. My request is that 

until all the relevant rules are framed, orders 

should be issued for the immediate withhob- 

ing of recovery of loans.

Mr. Speaker, Sir, Rajasthan is facing 

acute scarcity of water with the result that it 

is under the threat of being affected by 

famine conditbns. I have mentbned repeat* 

ediy about the water crisis my state is going 

to face in the month of June. The Central 

assistance provided to meet the require- 

ments is very insuffbient. In order to supply 

water in the villages of Rajasthan, it is neces

sary to provide more funds from the Centre 

to the State Government.

Mr. Deputy Speaker, Sir, now I woub 

like to mentbn 3 points about the Finance

Bill and I would like to put special emphasis 

on them.

Firstly, there is a country-wkie demand 

to raise the income-tax limit to Rs. 30.000.1 

cannot understand as to how an income of 

Rs. 30,000 has been considered to be quite 

a big amount for the purpose of income tax 

relief. Therefore, it is my submissbn to the 

Government that the income tax limit should 

be raised from Rs. 18,000 to at least Rs.

30,000.

Secondly, the point whbh has its direct 

bearing on the common man is the price of 

rationed wheat whbh has been recently 

increased by the Government. Who is the 

main consumer of this wheat? Which are the 

areas where such a wheat is supplied and 

where it is genufniy required by the people. 

Is the poor people, the agricultural labourers 

and farmers who take it. In the States, like 

Rajasthan in particular, where no wheat could 

be produced for the last 6 years and whbh is 

struck by famine conditions, the supply of 

this wheat is necessary. The prbe of this 

wheat required mainly by the poor people, 

has been revised to cost them more. One 

can easily imagine how it will affect the poor 

and the helpless people and therefore, I 

wouW like to request the Government to 

bring down the prbe of this wheat to the pre

revised level and withdraw the recent price 

increase.

I would like to make one point regarding 

the estate duty. Estate duty is charged from 

the successor of the property. The underly

ing intentbn is to recover taxes from the 

people who inherit a property worth crores. 

of rupees.! woub like to request the Govern

ment and the Finance Minister to fix a limit in 

this regard. If property is worth 10 to 25 

lakhs, a limi; shoub tie specified and taxes 

should be realised accordingly. However, in 

case of properties worth Rs. 4 or Rs. 5 lakhs 

the assessed has to face much hardship in 

the payment of estate duty. It is necessary to 

pay attention in this direction.

Mr. Deputy Speaker, Sir. the announce

ment made by the Government regarding
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one rank, one pension is an important and a 

revolutionary step which has won coun

trywide appreciation. Now it should be im

plemented. Aiongwith that, I would also like 

to submit that the rate of pension albwed to 

the ex-servicemen who had retired from 

Army or Navy a bng ago has been very 

meagre because their salaries were very 

tow. Therefore, it is essential to increases 

the rate of their pension. The officer who 

retires now, gets his pension on the basis of 

his present salary. Hence, the rate of pen

sion of the ex-servicemen should be in

creased. If they are given pension at the 

present rate, it would provide much relief to 

them. It would be a right step.

With these words, I would like to thank 

you for giving me time to make my submis

sion.

if you want to speak, I hop«) you can finish 

within 10 or 15 minutes.

SHRI RAM NAIK: I Will s .ft today, and 

will continue tonnorrow.

PROF MADHU DANDAVATE: You will 

then have to stand on ̂our legs for the whole 

night.

MR. DEPUTY-SPEAKER: No. Mr. Naik. 

if you are ready to speak and finish today, it 

is all right. Otherwise, we will see who starts 

tomorrow.

I hope there is no other Member willing 

to speak. The House now stands adjourned.

19.47 hrs.

[English]

MR DEPUTY-SPEAKER. Mr Ram Naik.

The Lok Sabha then adjourned till Eleven 

of the Clock on Thursday, May 17, 1990/ 

Vaisakh 27.1912.
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